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LOK SABHA DEBATES

LOK SABHA

Monda_r. November, 11, 1968/
Kartika 20, 1889 (Saka)

The Lok Sahha mer ar Eleven of the
Clock

[Mi. SPeAKER in the Chair)
OBITUARY REFERENCE

MR. SPEAKER : 1 have to inform the
House of the sad demise of Shm S. V.
Krishnamoorthy Rao, who passed away at
New Delhi on the 4th October, 1968 at
the age of 66.

Shri Rao had a long parliamentary career.
He was a Member of the Constituent Assem-
bly of India and the Provisional Parlia-
ment during the years 1947—1952 and of
Rajya Sabha during 1952—1962 ‘and of
Third Lok Sabha during the ycars 1962—
1967. Dunng his parliamentary career Shri
Rao made a mark as a Presiding Officer.
He was the Deputy Chairman of Rajya
Sabha from 1952 to 1962 and Deputy-
Speaker of Lok Sabha from 1962 to 1967.

Shri Rao made a great contribution as
Chairman of various Standing Committees
of the House as well as Select and Joint
Committees on Bills. Calm demeanour and
kind-heartedncss were the special features
about his personality which influenced the
Members of the House and the Committees.
He was a symbol of gentlemanliness.

We deeply mourn the loss of this friend
and I am sure the House will join me in
conveying our condolences to the bereaved
family.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : Mr Speaker, Sir, may 1 asso-
ciate myself with the sentiments which you
have just GX?NSSI.'d?

Oncc again, the interscssion period had
taken the toll of a valued colleague. As.
you, Sir, have observed yourself, Shri
Krishnamoorthy Rao was associated with
this Parliament since its very inception
first as to Member of the Constituent
Assembly and later as a Member of Parlia-
ment; for three successive terms he had
occasion to presidc over the deliberations.
either of this House or of the other as
Deputy Speaker or as Deputy Chairman.

Shri Rao's political career dated back to-
the early days of our Independence move-
ment in which he played a prominent part.
But what made his contribution in public
life so much the richer was the variety of
his interests which included many phases
of constructive, cultural and social activities.
He was associated with the promotion of
education, of literature and of culture in
his own State Mysore as well as in the
wider national field. In him we lose a
leading political worker who was deeply
imbued with the democratic tradition and
democratic thinking and one who claimed'
long and distinguished career as a parlia-
mentarian.

May 1 join you in paying homage to-
Shri Rao's memory, and request you on
behalf of this House to convey our deepest
sympathy to his family?

SHRI M. R. MASANI (Rajkot) : Mr.
Speaker, Sir, we on this side would also
like to associate ourselves with what has
fallen from you and from the hon. Leader
of the House in regard to the passing away
of Shri Krishnamoorthy Rao. Not only
was he the Deputy-Speaker, but some of
us had occasion to watch him at much
closcr quarters as Chairman of various
Select Committees. 1 still remember the:
patience and tolerance with which he
allowed thosc Committees to function and
guided their deliberations, with the resuit
that we were able to make a contribution
on very complicated and technical legisla-
tion.
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We all deeply regret his passing away
and join in whatever has been said by you
and the hon. Leader of the House.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : | join in the condolences
offered by the other Members of the House.
1 knew Shri Krishnamoorthy Rao when
he first came to the Rajya Sabha and
became its Deputy Chairman. 1 had the
privilege to be herc also when he was the
Deputy-Speaker of the Lok Sabha.

Although he had a rigidity of outlook
and manner, yet he was human; after all,
and was a very likable and sociable per-
sonality so far as his individual behaviour
was concerned. He was a patriot who had
joined the national movement and had
rendered service to the nation in various
ways not only in Parliament but also outside.
He was associated with several cultural
and social organisations.

It was really regrettable that such a
.distinguished person did not get an opportu-
nity to come to this Parliament again. We
are really sorry that this Joss came at an
age when his experience in public life
would have surely enriched our nation in
.different spheres of public activity but
it has been deprived of that opportunity
DOW.

We mourn his loss and I hope that you
will convey our condolences to his bercaved

family.

SHRI H. N. MUKERIJEE (Calcutta
North East) : On behalf of my Group
and myself, 1 wish to associate ourselves
with the sentiment of sorrow that has already
been expressed at the passing away of Shri
Krishnamoorthy Rao.

1 knew him for a long time. As soon
as we came to Parliament we got to know
personalities among whom Shri Krishna-
moorthy Rao had a definite place. But |
noticed all the time that in spite of holding
high office there was about him an un-
obtrusiveness and a certain gentle modesty
which was characteristic of the man.

As Shri M. R. Masani has said, I also
had the privilege of having worked with
him in various Committees, and parti-
cularty in Committes work his qualities
were very much evidenced.
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We shall miss in his passing away a
a gende soul who played his role in a
very unostentatious but cffective manner
in the life of our country, and I wish that
our sentiments of sorrow are communicated
to his family.

SHRI A. K. GOPALAN (Kascrgod) :
On behalf of my Party, 1 join in the senti-
ments expressed by my other friends here.
I knew Shri Krishnamoorthy Rao when he
was the Deputy-Speaker of this Housc.
As far as his true qualitics were concerned,
I need not explain them because everybody
knows them.

S0, on behalf of my Party, 1 cxpress
our sorrow and mourn his loss, and request
you to send our condolences to the bereaved
family.

Wi Tfa T (7)) s wEEw,
Tafy & =t Fomafa @ F sfema
TE0E § E smar an, Afew 7z 99 &
719 ¢ fr @ oF guw gEeTE @7
TAfTE AT | AW F AT
a1 AR & TwAfas Aaw § e
TET AR TR A AT AT AT
I FT W H I qEHa 9f-
I F AT SO qIZAT THe FEAT
g1
MR. SPEAKER : May 1 request the

Members to stand in silence for a shert
while now to express their sorrow?

(The Members then stood in silence for
a short while).

ORAL ANSWERS TO QUESTIONS

Tata FerTILIZER COMPLEX AT
MITHAPUR

*1. DR. RANEN-;EN H

SHRI1 P. C. ADICHAN :

SHRI LATAFAT ALI KHAN :

SHRI R. K. AMIN :

SHRI SRADHAKAR SUPAKAR :

SHRI 5. R. DAMANI :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have suggested
certain modifications to the proposed Tata
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plan to set up a giant fertilizer complex
at Mithapur in Gujarat;
(b) if so, the modifications suggested;

(c) whether the Tatas have accepted the
suggestions;

(d) whether any final decision has been
taken by Government on the proposal;
and

(e) if so, the nature of the decisions
taken?

THE MINISTER OF STATE IN THE
MINISTRY OF  PETROLEUM AND
CHEMICALS (SHRI RAGHURA-
MAIAH) : (a) to (c). Yes, Sir. Some modi-
fications have been suggested from time to
time. The modifications relate among other
things to quantity of ammonia to be import-
ed, commencement of indigenous production
of Ammonia, installation of the Private
jetty, and extent of Government partici-
pation. Some of the suggestions have been
accepted. The matter is still under dis-
cussion.

(d) No.

(e) Does not arise,

DR. RANEN SEN : The hon. Minister
has stated that the Tata fertiliser proposal
was several times modified and at one
stage the proposal was to import ammonia
to the extent of 50 million dollars and to
have port development at the cost of Rs.
10 crores. May I know what has happened
to this particular proposal of the Tata
fertiliser project?

SHRI RAGHURAMAIAH : There are
various facets to the proposal. For instance,
one is the quantity of ammonia to be
imported. Originally they said that they
would import 1:5 million tonnes. Then
the figure came down to 1-25 million
tonnes. Again, the ceiling on the annual
import has been reduced from. 400,000
tonnes to 300 %00 tonnes.

The jetty construction was to cost about
Rs. 20 crores. From time to time during
discussions, various proposals were made
from ecither ide. Some were accepted;
some are still under discussion. May I
say It is still in a fluid condition?
MS51LSS/68—2
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DR, RANEN SEN : Is it a fact that the
Plarming Commission has totally rejected
this fertiliser plant project, and the Deputy
Chairman of the Commission in his recent
visit to the Soviet Union had some talk with
the Soviet authorities in regard to the
establishment of a fertiliser plant here?
If so, what steps have the Government of
India taken in this regard?

SHRI RAGHURAMAIAH : Rejection
or acceptance is by Government. It is true
the Planning Commission has suggested
certain modifications 1f this scheme is
to be accepted. As regards the visit of the
Deputy Chairman of the Commission, it

"is true he went to the Soviet Union and

I believe the Soviet Union expressed a
desire to help in our fertilizer projects and
so on. We are thinking of sending a dele-
gation there to se¢ to what extent we can
take advantage of it.

SHRI PILOO MODY : Another one?

SHRI R. K. AMIN : You are aware of
the fact that the entire Gujarat State is
looking forward very anxiously to see that
this Mithapur project is accepted by Govern-
ment. As regards the objection raised by
Government as to participation and as to
whether they arc to be allowed to import
ammonia, in view of the fact that Iran
has agreed to deal with the matter on a
government to government basis and in
view also of the fact that we have already
allowed ammonia to be imported by Dharam-
sey Morarji at Bombay and also taking
into consideration the fact that there is
some agreement between the Bombay
port and Dharamsey Morarji, how is it
that Government are not taking any initia-
tive to suggest a line on which a compro-
mise could be effected so that the work
of construction of the Mithapur project
could be started, specially as we know
that within ten years we would need all
the fertiliser we could produce and every-
time we have failed on the fertiliser front
in so far as targets arc concerned?

SHRI RAGHURAMAIAH : May I
inform my hon. friend that Government
are no less anxious than he that the ferti-
liser targets should be achieved early. The
question is how to achieve it. This iy a
much bigger project than that of Dharamsey
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Morarji. It involves investment of about
Rs. 200 crores and maintenance of a port
in private custody. There are so many
other facts. It is not a simple matter.
There are complex and complicated features
in it and it does take time to examine. It
is much better that we examine it at leisure
rather than do something in a hurry and
then regret.

SHRI SRADHAKAR SUPAKAR : The
Minister has just said that the negotiations
are still in a fluid state. What is the proposed
percentage of government participation in
this project and when will the negotiations
with Tatas be finalised?

SHRI RAGHURAMAITAH : Originally
the proposal was that various State Govern-
ments, LIC and UTI should have about
16 per cent. Mow they have agreed that
this could be raised to 22. They have
also said that the Central Government also
can have a share in it.

As to when it will be finalised, may I
say that we shall do it as quickly as we can?

SHRI S. R. DAMANI : As Government
have approved of a plant at Visakhapatnam,
may | know what are the difficulties in
approving of this plant? Secondly, what
are the other difficulties or objections
envisaged?

SHRI RAGHURAMAIAH : It is true

overnment have given a letter of intent
to the Occidental Company in regard to a
fertilizer plant at Visakhapatnam. But that
scheme is slightly different because therc
it involves the erection of an ammonia
plant in the country and import of ammonia
has been permitted pending the erection of
the plant for about 18 months. In this
case, the objection even in regard to the
indigenous part of ammonia is that the
production is to start only after 5% years.
There are very many other things.

SHRI UMANATH : There is a big
controversy in the country on giving per-
mission to this Tata project because it is
going to be based on ammonia, while
naphtha is in surplus in our country, whether
it is proper in the country’s interest as it
involves imports. The Government has
been telling us all along that their policy is
to avoid ammonia import as far as possible.
In the case of Dharamsey Morarji Project
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they said that it was because of exceptional
circumstances that it was sanctioned, because
it was tied up with the import of sulphur.
I would like to know from the Government
firstly whether it is a fact that the Occidental
Oil Company, an American company, has
been permitted to start a factory in Vizag
on ammonia base and secondly on the basis
of majority participation by the American
company; if so, whether this is meant as
a prelude to give full-fledged permission for
the Tata factory on the basis of majority
participation,

SHRI RAGHURAMAIAH : The Occi-
dental Company is ammonia-based, but the
important featurc is that they will them-
selves start manufacturing ammonia here
from the naphtha which will be supplied to
them. It is true they have becn given about
525 per cent, because, whatcver may be said
in future, so far it has been the policy of
the Government and it has been announced
all over the world, that if foreign investors
want majority participation, it will be given
to them, and in accordance with that policy
this has been done. Secondly, as for
prelude, nothing is a prelude to any thing
clse as my hon. friend knows.

SHRINARENDRA SINGH MAHIDA :
Is it a fact that Mr. J. R. D. Tata of the
Tata concerns has stated that this factory
is possible only at Mithapur owing to
various favourable considerations, and if so,
what is the reaction of the Government?

SHRI RAGHURAMAIAH : I had not
the privilege of talking to Mr. Tata but
I had occasion to talk to one of his experts
and that is exactly what he said.

SHRI NATH PAI : Not even the most
uncharitable and severe critic of this Govern-
ment can accuse it of a special competence
or capacity to take decisions. We have been
hearing about this scheme for these so many
years. It seems that the cold war which is
coming to an end in other parts of the world
is being very severely fought in the Cabinet
on this issue, whether we should have
Russian participation or private finance.
The Deputy Prime Minister is reported to
have declared with his usual self-confidence
in Gujarat recently that this petro-chemical
complex and this fertiliser factory will be
both ushered in. May we know who is
speaking the truth and where we stand with.
regard to this scheme?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : The statement which
is attributed to me has not been made
by me.

SHRI NATH PAI : It is a very serious
matter. I have got the cutting with me,
but not unfortunately now, because I ex-
pected him to stand by it. I will bring it
not exactly as a privilege motion, but T
will bring it.

EHRI MORARIJI DESAI : Unfortunately,
the hon. Member has got the competence to
understand things which are not stated.

SHRI NATH PAI : I do not want to
strike a personal note about competence
or incompetence, that I will leave to others.
If he has not said, it is all right, it is up to
him. T will get the necessary reports from
the Press of a specch he delivered about
it. But I want to know from the Minister
in-charge, why this delay. What is happen-
ing that is holding up a decision? I can
appreciate if they do not want it, I can
understand if they want it. What we are
baffled about is this continuous debate that
is going on.

SHRI RAGHURAMAIAH : This pro-
posal has been before us for scme menths
now, and naturally because it is a ccmplex
proposal which involves a huge amount
of investment and matters of policy of
various dimensions are involved, obviously
it takes time.

st 5w Wy i § AT qer
ot ¥ ST wTgan g e A e
FACH I THE & T H A qTT q]
W ¢ W faafax & wr fFlr qame
A F @ R § fawe e o f
RN AT F T P T W
Y ¥ T ¥ AT IR W Y gfae
qfes® ¥R & a0 gAT & IW ofemw
IR ¥ gfre &7 ® FRQ ¥ oI
¥ TX IW FT T AT F, &S
§ o meg § A faw wdwm?
w tw feafed & #rf fa=r G
s ?

SHRI RAGHURAMAIAH : Whatever
may be the final decision of the Government
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on this proposal, there is no denying the fact
thatat present no amount of fertiliser that
we can produce will be surplus to our
requirements. Therefore, there is no con-
flict between Trombay and this one.

SHRIN.DANDEKER : I understood the
hon. Minister to say a little while earlier
that this project was among the various sub-
jects discussed by the Deputy Chairman
of the Planning Commission when he visited
Soviet Russia and that projects of this
kind are matters in discussion with the
Soviet Government. May I ask the Minister
whether it is proper or is it the practice
of the Government to discuss projects of
this kind with the Soviet Government after
they have obtained all the cost details and
all the economics, technical data, and so
on of a project from a concern like the
Tatas who are putting up this project? If
so, may I know whether this is not the
most wonderful way of torpedoing all
sorts of projects that arise here so that one
can be discussed in detail with the Soviet
Government and ask them to do scmething
about it?

SHRI RAGHURAMAIAH : 1 am afraid
the whole statement of my hon. friend is
based on a complete misconcepticn of facts.
I never said that the Tata project was
discussed. What I did say was that the
Russian Government whoever their Officers
may be, and the Deputy Chairman of cu.
Planning Commission, discussed about the
possibility of co-operation beiween our two
countries in fertiliscr production. They
have nothing to do with the Tata project.
It was never discussed there so far as I
know.

SHRI AMRIT NAHATA : In view of
the fact that thisfertiliser project will involve
a perpetual import of crores and crores of
rupees worth of liquid ammonia involving
foreign exchange (Interruptions) and in
view of the fact that this particular project
will further add to the monstrous growth
of monopoly in our country and in view of
the fact that the entire. ...

MR. SPEAKER : You are giving the
reasons. What is the information you
want?

SHRI AMRIT NAHATA : In view of
the fact that all the scientists and technicians
concerning fertiliser industry have univer-
sally demanded production of ammonia
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indigenously and which has been rejected
repeatedly. ...

MR. SPEAKER : This is
hour.

question

SHRI AMRIT NAHATA : In view of
the fact that the Pyrites Corporaticn has
sat tightly over the preduction of pyrites
in the country and in vicw of the fact that
rock phosphates have deliberately been
refused to be exploited may 1 know whether
the Goveroment will outright reject this
proposal?

SHRI RAGHURAMAIAH : Therc is no
question of perpetual impert. The import
of ammonia is for a pericd cf 10 years.
Originally it was 10 years. Now it is for
7 years. That is the factual information
I bave.

SHRI PILOO MODY : From my infor-
mation the Tata fertiliser project has been
delayed for two specific reasons, the first
one being ideological dcgma and the second
one being the vested interests that the
Ministers have in this project. Therefore,
I would like to ask the Minister whether he
is aware of the fact that for every hour
that the Tata fertiliser preoject has been
delayed, it is going to cost this country onc
lakh of rupees in foreign exchange—for
cvery hour that the project is being dis-
cassed. And the Minister has the temerity
10 say just now that it is a very complicated
matter and that, obviously, it will take
time. No amount of complication and
no amount of mistakes that the Minister
makes in the taking of a decision in the
matter is going to cost us as much as he
is costing us by mercly sitting back. (In-
terruptions).

SHRI RAGHURAMALIAH : It is most
unfortunate that my friend has spent all
his literary excellence on attacking the
Ministers. Sir, I would say that no Minis-
ter has a vested interest in this, If any
Minister had it, the scheme should have
been sanctioned long ago, even assuming
but not agreeing with his criteria.

SHRIHANUMANTHAIYA : In view of
many of our public undertakings suffering
because the management is not competent,
would the Government take into considera-
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tion at the time of final sanction the compe-
tence of the management so that the project

taken in hand is properly and profitably
run?

SHRI RAGHURAMAIAH : A sugges-
tion like that, coming from sych a respected
Member, will always be kept 1n view.
(Interruptions).

MR. SPEAKER : Qrder, order.
question,

Next

AWM | qF &7 JeqaA

*2. %Y wgrow fag W w®&n
fafeqe st TR w 4g &
# FqT F 4 R

(%) sram & da @ & T o
AT qea e & o7 38 e fae
ANE, ATTT ATAT FTIAT, FIH FTEEA
qar ATq AETAET f R T 9 FeArd

FAEE;

() 1 37 IoWrEEmRd A,
foag o= d7 o a1 & o & g, faw
feft gft & oy @ S 71 @
w1 faame & iR afe g, a5

(7) #r zgEw & & d@E q@
&Y% avelt 3 ey faeg A1 7Y aga
w0 qE 9T A g arer faoreh
R W 7 fRdt W Saw srEm
FY IuAey # I qrer faorelr # T
Fafew 2T 9T I &1F T IAE FR-
o #1 & o W E; AR

(%) afx g, @ ¥ wr wror
?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHURA-
MAIAH) : (a) The cost of production
of natural gas by Oil India Limited during
1966 was about Rs. 17-54 per 1,000 co.
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metres at well head. The sale price of
gas is as under :—

KARTIKA 20, 1890 (SAKA)

"~ Name of the Price per 1,000 cu.
consumer metres
Assam State Electri- Rs.8-77
city Board
Tea Plantations Rs. 52-62
Assam Oil Company *Rs. 17-54

Fertilizer Corporation Rs. 42+10
of India

(b) The natural gas is sold by Oil India
Limited and not by Government. Itis only
to Assam Siate Elcctricity Board that the
Company is selling gas at a price below the
cost of production. This price is effective
till 31-12-1973, The question of revising
the price will be taken up by Oil India
Limited with the Assam Government after
the expiry of the above period.

" (e}and (d). Information is being collecicd
and will be laid on the Table of the Lok
Sabha in duc course.

ot " Fag WA st wered,
s|q & foay a3 dura 9T g f9 -
o 9 TE T &, 99 ¥ 9@} Wy O
T THA AT & TAT I A9 & JA A
Fg ¥ femmai & @y fru 8, fefimat
ghE s 37 1 dar famr mar 3
F G AT TR § oo
3 fr TGTCA AT AF I AT T Iy
e faat o w59 aE ¥ @
FOr & Frae w1 fafa wstar T
frar ? w1 a7 @  fr fas @
IF 0w ok o ow feedr feed
{0 w7 & 1, I S w
a3 7 foar m AT I A
# 9w T8 ®v 7 fogr | S g4 =
AT G &, T FT WT FT , ATA
¥ 7y TR T g, W F g amw
TR AT ?

SHRI RAGHURAMAIAH : This is

what is known as associated gas which comes
with the crude, and Oil India Limited has
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been trying to sell it, as much as they can,
but obviously some of it is low pressure
gas and is flared. As rcgards the high
pressure gas, even though Assam Oil Com-
pany has been taking this since 1959 and
the Electricity Board has bcen taking
it from 1964, even tcday, I understand
some of these people are not lifiing the
maximum which they can, bccause they
are not yet ready for it. So, to the extent
people are rcady to take, we are giving.
It is not as though we are jusi flaring it
off irresponsibly. -

Wt wginw fog wE @ A
A g srar § fF w8 qar wer Y @
T 5= At & s i qer T+
9T @ ¢ W1 A Fd & e AE A
&Y smean, oA s  fF i A
FY T § T HEF & qHA T
9 @ SR ¥ T Wi o
FX FT aT &7 WP &, AT ZATLAE
t adl, @ 19 N FAH AFTHFR
HoqT AT FHAT & | FAT G AT HY
g1 w40 & 0 dw wfeamew @
F TEwTer ) g gy Wy & 1 9 faert
adt e gd ¢, T e A fawr @
2 fF F 99 AT IAE § Fearo F
W A3, 99 & IR G gl 6
wqq | BlCATEAT FT FTCEET AG
T, FifF FTEe A6 NFNT FGRT
IT G ) I CHE  uAST &
iz F4T AEY S & 7 TEAT auw et
<o FT IO &1 @R, AT T F &G
i A T w7
SHRI RAGHURAMAIAH : If there is
enough gas tor further use in the fertilisers,
we will use it, but it has to be used for
various other purposes also. In fact we

are now meeting the full gas requirements
of Namrup.

=t wgrow fag Wl - sfeamgaT
wr oY faoreft 2 @ @, 7 =l e
27 ﬁ&ﬁﬁﬁ#ﬁwwm
R, s A Ay ?

. *Will be increased to Rs. 42:10 when Fertilizer Corporation of India starts

taking gas on a continuing, commercial basis.
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MR. SPEAKER :Do they usc this gas
for fertiliser purposes?

SHRI RAGHURAMAIAH : At a time
when the tea plantations were actu illy get-
ting it Rs. 52-63, the Fertilizer Cor, oration
of India is getting it at Rs. 42-10. So, it
is net a higher price that is being paid.

it g fag Wit faoeft &
fag s W a1 as W A 2 R §
9 fF T2 A% v a8 /9@
Qi

SHRI RAGHURAMAIAH : It is true
that the Assam Oil Company is paying
Ra. 17-54. It was done in 1959 at a time
when we did not have enough demand for
it. Now wec are going to revise it from
the date the Fertilizer Corporation of India
takes this much gas for commercial purposes
and on a commercial scale, and we are
going to revise it to the same price, namely,
Rs, 42-10.

SHRI DHIRESWAR KALITA : The
Minister has already stated that there is
difference of price between the Assam State
Electricity Board, Tea Plantations and
Pertilizer Corporation. The gas is produced
by Oil India and the Government of India
is @ partner in that, fifty-fifty, The fertilizer
factory is a Government-sponsored public
sector industry. How can the Government
of India agree to this pricing system and
charge a higher price from the Fertilizer
Corporation as compared to the others,
especially when fertilizer is to be sold to
the agriculturists at a lower price for in-
creasing production? As it is, the fertilizer
factory at Namrup cannot reduce the cost
of production of fertilizers,

SHRI RAGHURAMAIAH : We are
giving the gas at Rs. 8:77 to the State
Electricity Board because the Assam Govern-
ment said that they wanted to encourage
industries in the State. That will come up
again for negotiations. Our endeavour is
to have a uniform policy. So far it has
been a question of demand and supply.
If I reduce the price below Rs. 42 for
the Fertilizer Corporation, the tea planta-
tions may not pay Rs. 52 and we have to
reduce it for them also. One has to take
an overall picture and see what is best
for the country.
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SHRI'DHIRESWAR KALITA : Govern-
ment of India is a partner in Oil India and_
the Fertilizer Corporation is a Govemn-
ment-sponsored body. Why should this
higher price be fixed for them?

SHR1 RAGHURAMAIAH : Ilhave
already said that they have taken into
account the economics of it and what should
be the profitability. The idea is to have
a uniform price, Previously it has not
been possible. Our endeavour is to have
it

SHRI HEM BARUA : In view of the
fact that Naharkatiya and Moran Oil
ficlds alone are capable of delivering 60 to
100 million c.ft. of gas every day after
mecting the demands of the Assam Electri-
city Board and MNamrup fertiliser factory
and in view of the fact that Assam is indus-
trially very backward and there is not a
single petro-chemical industry there, why
is it that Government have not taken any
steps to sec that this gas is utilised by
cstablishing petro-chemical industries in
the State? Do the Government propose to
follow the old continuing policy of retaining
Assam as a colony of Delhi?

SHRI RAGHURAMAITAH : Government
of India is certainly anxious to help the
State of Assam as much as possible in various
spheres. In regard to petro-chemical indus-
tries, correspondence is going on with the
Assam Government. The question is whether
it is feasible and whether there is enough
raw material there. It is not as if it is
being rejected outright. Any proposal
coming from Assam, especially from my
hon. friend, will be given special considera-
tion.

SHRI HEM BARUA : Naharkatiya and
Moran oilfields alone are capable of deliver-
ing 60 to 100 million c.ft. of gas every day
after meeting the demands of Assam Elec-
tricity Board as well as the Namrup factory.
Instead of flaring up this gas, why is the
Government not trying to utilise it by estab-
lishing petro-chemical industries there?

SHRIRAGHURAMAIAH : 1 do not

.have the figures he has mentioned. But

surely if it is possible, it will be done. AsI
said, the matter is under negotiation with
the Assam Government. :

SHRI C. C. DESAI : Will the Govern-
ment give the comparative prices charged
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by the ONGC to the consumers in Assam
and to the consumers in Gujarat, which is
the only other State where gas is found
in large quantities? What is the justification
for the higher price in the case of Gujarat
consumers ?

SHRI RAGHU RAMAIAH : 1 want
notice of that question.

st wfn waw : FEmw wEET,
A& T FY d amar F W g A
T EE g g g R W AWM A W
Foaw, fafared 7 & @1 #v I
FFaM F fag, feedt afser FeT FosT
&, #YE o R E 7

T FE N 4E & fF 3w & dwvfaat
¥ Fer 2 fF 7w 2o ¥ AW & o A
F sretferat FAmaT o AT & | 99 A
et Faqi A e femr o w@r &7

SHRI RAGHU RAMAIAH : I do not
accept the proposition, suggestion or in-
sinuation that bulk of our gas is being flared.
Certainly, some of it is being flared. For
instance, Ankleswar gas is committed.
Cambay gas is carmarked for Dhuvar power
station. We are utilising as much as we
can,

SHRI SWELL : It is a pity that a lot
of gas is being burnt every day in Assam.
It is also a fact that the forests in Assam
are denuded for fuel. I would like to
know whether the government is thinking
of bottling up the gas and supplying it to
the homesteads for domestic use. If they
bave not thought about it, why not? If
they have thought of it, what stands in the
way?

SHRI RAGHU RAMAIAH : Nothing
stands in the way. We are actually pro-
ceeding to construct a unit for LPG which
could be used for cooking purposes.

SHRI SHRI CHAND GOYAL : I would
like to know from the hon. Minister whether
it is not a fact that the superflous gas at
Rourkela is producing as much fertilizer
as is being produced by the Nangal Ferti-
lizer Factory, which is meant exclusively for
the production of fertilizer, When the
country is not self-sufficient in fertilizers
and is importing fertilizers from other
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countries, why is it that the government
have not yet explored the possiblity of
utilising the entire gas for production of
fertilizers ?

SHRI RAGHU RAMAIAH : Every
method of utilising gas is constantly under
review and nothing will be wasted if we
can save it.

SHRI1 JYOTIRMOY BASU : There are
at least four stations, namely, Darjeeling,
Kurseong, Kalimpong and Shillong which
are suffering acute shortage of fuel and
electricity and the position has deteriorated
because of the floods and landslides. T have
already written to the Minister in the
matter. Will the.Government consider the

! question of putting this gas in cylinder and

selling it at least to the hill stations which
are nearby ?

SHRI RAGHU RAMAIAH : T shall
certainly forward this suggestion to the
Indian Oil Company which is in charge of
marketing Indian gas.

SHRI SAMAR GUHA : This gas which
we are wasting by burning is a very valuable
source for production of synthetic ammonia
and synthetic organic manure. I want to
know whether government has studied this
aspect. If not, will it appoint a committes
to study this aspect?

SHRI RAGHU RAMAIAH : The van-
ous authorities to whom gas already stands
committed. when they start utilising it
there would not be much left for otber
purposes.

SHRISAMAR GUHA : My question was
whether government will study the possibi-
lity of producing synthetic ammonia and
synthetic organic manure from the gas
that is available in Naharkatiya.

SHRI RAGHU RAMAIAH : The diffi-
culty is once you allot gas to the power
house, fertilizer unit or tea plantations and
they start utilising it. every alternative utili-
sation of it will only prevent us from ful-
filling our commitment later where they
are ready to take in all that is allott:d to

them,

SHRI BEDABRATA BARUA : May [
know from the hon. Minister whether it
is not & fact that even though Oil India
Limited is making considerable profits,
50 per cent of it is going to foreign countries
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due to the application of the oil price formula
for the price of crude oil under which they
are charging Rs. 30 to 40 extra for crude
oil sold to 10C. In this way crores of
rapees are going to foreign countries
every year,

- SHRI RAGHU RAMAIAH : When they
hold 50 per cent shares naturally 50 per cent
of the profits would go to them. The
oil price policy is being considered by a
committee whose constitution was announc-
ed in Parliament recently.

EXPLORATION OF OIL IN GULF OF
CAMBAY

*3.SHRI P. P. ESTETOSE -
SHRI MOHAMMED ISMAIL :
SHRI SHARDA NAND :
SHRI BANSH NARAIN SINGH :
SHRI ONKAR SINGH :
SHRI D. C. SHARMA :
SHRI KANWAR LAL GUPT A :
SHRI CHINTAMANI PANIGRAHI :
SHRI OM PRAKASH TYAGI :
SHRI R. K. AMIN :
SHRI D. N. DEB :
SHRI S. P. RAMAMOORTHY :
SHRI P. N. SOLANKI :
SHRI H. N. MUKERIJEE :
SHRI C, JANARDHANAN :
SHRI A. SREEDHARAN :
SHRI DHIRESWAR KALITA :
SHRI K. P. SINGH DEO :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No. 37
on the 22nd July, 1968 and state :

(a) whether the negotiations with Ten-
neco, Zapata and other U.S. Oil firms
for the exploration of oil in the Gulf of
Cambay have since been completed;

(b) if so, the details of the agree
made by the firm; grecments

- {c) whether it is a fact that USSR,

and Japan are ready to help for exploration”

of oil in the Gulf of Cambay;

(d) if so, what are their terms and condi-
tions;

(e) whether Government have considered
t_beir terms;

(f) if not, the reasoms therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMA-
IAH) : (a) No, Sir.

(b) Does not arise.
{c) Yes, Sir.

(d) The USSR have offercd help in design-
ing a fixed platform for drilling in shallower
waters. The Japanese have offered to
supply on sale a drilling outfit for deeper
waters, to help operate it initially and to
train Indian personnel.  The terms
& conditions in both cascs  are still under
negotiation.

(c) and (f). The propesals made by the
USSR and Japan are under consideration
along with those received from others,

MR. SPEAKER : There are 18 names
and it is not that all the 18 Mcmbers should
ask a supplementary,

AN HON. MEMBER : 1 want to ask
one, Sir.

- MR. SPEAKER : 1 am requesting the
18 hon. Members, who have given notice,
that they need not all ask a supplementary,
I am obliged to call them but not you.
I would appeal to them that all of them
need not get up and ask supplementaries;
it is not compulsory. Now, Shri Esthosc.

SHRI P, P. ESTHOSE : Offshore drilling
of oil involves a great deal of foreign ex-
change, In view of the serious foreign
exchange position and the grip of the
foreign monopolists over India’s oil industry,
may I know whether the Government will
consider the proposal of exploiting the vast
underground resources within the country
before thinking about big offshore drilling ?

SHRI RAGHU RAMAIAH : Bothcan
go on parallel lines.

SHRT P. P. ESTHOSE : May I know
whether the Government is considering the
US proposal favourably because of the
advice given by the World Bank or US
AID; if so, what was the nature of the
advice and whether the advice was with
any strings attached to it?

SHRI RAGHU RAMAIAH : I am not
aware of any such advice.
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S AT T ¢ A FEAT
N A agT AT g ¥ ¥ Frwrey A
o & v § 9@ § anfEc gk AW
&7 frqar sfus 4o &= & @ & AR
T ® yEmET gAT AW A Sy wHA ¥
o FraTe a1 e aT AR T TR
T IW AU H IR W IAET
TE AT I F @A ITF I GAA TR
g s #1 smdFar & afuw W
W0 3 9H0FT FFIAT F1 IAT F
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SHRI RAGHU RAMAIAH : I think,
there is a misunderstanding. We have not

allowed any Americans to go into decper
offshore drilling vet.

! MRET 72 : FT AT TR F
I T AUT § AT TH T I FA
¥ fav ag wad qew  fomdr gg fadsi
T & AN 9T gH i @ATaE ?

" SHRI RAGHU RAMAIAH: I am afraid,
we do not have the trained personnel or
cquipment to do deep sea drilling.

SHRI D. C. SHARMA : On the floor of
this House several times we have been told
that we arc becoming self-sufficient so far
as the know-how of Jrilling underground
or deep ground is concerned. May I know
why it has happened that still we are negotiat-
ing with other countrices for this drilling and
also how far we have progressed in this
direction so that we can attain to self-
sufficiency in this line?

" SHRI RAGHU RAMAIAH : Of course,
‘we are quite efficient in drilling on the sur-
face or the ground, but when it comes to
‘sffshore drilling, cven the Russians have
‘offered to help us only with shallow water
drilling; they do not, I belicve, have the
capacity or the equipment to do deeper
water drilling. So, no wonder that we
ourselves do not have the experience or the
¢quipment to do drilling in deeper waters
‘Below 30 metres,

«. SHRI D. C. SHARMA : When shall we
hgye proficiency in drilling in deeper waters ?
.That is what I wanted to-know.
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MR. SPEAKER : Shri Kanwar Lal
Gupta,

Sl RAT W@ qeA ;. Heq WEILA,
T AT A1 faow qF are ¥ a3 ga
&1 7z g faorT 7 A% Fy A AT
dow Tzamr ot @A &1 = I
= & 717 gL TAT ¥ A7 fAwrAA 7
Zxfasa Agrs Adf & AT @ Inge
FHCF A FH & A7 T ATAFA
FETAL 7 AR ORI & A7 091 7F -
AT W AT 5 qad { FaAA
277 1fta gz 7799z smw gfeqr
¥ 9 ¥17 3% 97 ®9 7 & fau
ArfFIr g w7 qz a7 3rF & Q1
FTere 1z fang A frar ¢ P @ A
73T 9T 7 FLIFAT a1 ST FAT
Ffqq @ F FLa@Ar ? @ ag A
ft agr & frads 15 U3 wQ
F BRTCFHT @F  gET AT TG
fadta 7 &% & #4735 FUT T
A AA g AFAA AR ?

SHRI RAGU RAMAIAH : There have
been various offers. There is the collabo-
ration offer like that of Tenneco. Then, we
have got the offer of contract drilling, The
Japanese firm Mitsubishi have suggested
that. There is one offer of an offshore
company of Houston who have suggested
drilling on the basis of equipment to be
fabricated here. Then there is one German
firm who has come out with a new offer.
All these offers will have 10 be evaluated.

SHRI KANWAR LAL GUPTA : May 1
know whether any decision has been taken
by the Government to have the drilling
by joint venturc or on contract basis?

SHRI RAGHU RAMAIAH : Only when
the whole picture is viewed and the advant-
ages are determined, onc can come to a
decision.

SHRI CHINTAMANI PANIGRAHI : So
far as the prescnt estimate of production
of crude in the country is concerned, it has
been estimated that by 1975 the production
of crude and our requirement of petroleum
products will fall short by 9 million tonnes.
1 would like to know from the hon. Minister
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whether there is any programme to achieve
self-sufficiency in crude and other petro-
!etn:n p_roducts by 1975 so that we can stop
importing crude and other petroleum pro-
r:lum to the tune of 9 million tonnes which
is @ huge drain on foreign exchange. The
0.1:~1.G.C. bave gonc into Iranian collabo-
ration. We shall get crude from our colla-
honl._lon arrangements. Taking into consi-
deration all thesc things, will the Govern-
meat allow our own technicians and engineers
who are well-cquipped to go even 30 metres
deep to do the shallow drilling near Cambay.
The shallow drilling can be done by our
own technicians and engineers.

SHRI RAGHU RAMAIAH : Sofar as
the shallow drilling is concerned, the
O.N.G.C. propose to do it. We are trying
to ta..ke advantage of the Russian offer of the
cquipment,

SHRI CHINTAMANI PANIGRAHI :
How are you going to make up the short
fall of 9 million tonnes of crude?

SHRI RAGHU RAMAIAH : We have
the programmes to meet certain targets, We
have to view the whole picture.

= IR TwW QAT FGT AETL FT
sqT 37 Farfawl £ wafa YT
2 fr meqaFrard 7 3@ 99w &1
o1 @ Afw 337 e fa7 7 g AT
[ FYAT AT AT A KT A9 7
qg I g7 A 9gT a4 ATATH W@ R
faq gear & A A s emA A
@ FTHAAUFA A1fg Frfagi 7 sz
T &1 A9 T 917 wEATS Fay & Forew
wqT{ ®7 ¥ 9 AT a7 fgear W@
A AET 7§ FCETC N qg WY AT
qrgar g f s Sara anfz wwfaat
I o9 *Y gg vEarq faar § fF ag 3%
¥ eI 9T AT F ggr g fyfam &
§3 qar ¥7 &7 A 9w ¢ fv ag
wrea aoarT F fae ST fgaw g an
T WA THIT IH gFa" § A9
#rfr wee * 07 i g g Y T
AT F frrerard AT samgz FaH @
F1q FTETAFL?
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SHRI RAGU RAMAIAH : It is true that
the seismic survey discovered several interost-
Ing structures in the Gulf of Cambay. That
is why various offers are coming. We are
also gnxious that something is done, Whe-
ther it should be collaboration or contract
drilling or owner drilling is a matter which
will have to be decided.

= 3 weTe Ay ¢ e WEIEA,
7Y wErm ¥ Fm wraw feam @7
7% eifafes yva qur d AR @ I A
Hiar Jqra Ag I W F 1+ 7 LA AT
T97 3FTA T FgAT qgar g fFoww
TTHEI F( AT 37 Fadawr F1 wAfw
Y AT 74T § fF FrarT B QEA Q@A
T AT F1 I § AN AT I TG
I & AfF a7 A EnT A R W Ay
ARATE & o0 0F g I971 THT A
TET & AN FAT ATHT sAME AT
T FA T FE THT JOAT A7 A A7
& A fawaamgy ?

SHRI RAGHU RAMATAH : I have
already said about the svismic survey. [
think, people do it on a scientific basis.
They have discovered scveral structures.
Whether we should do it ourselves or do
it in collaboration or give it on contract
to somebody, these are all points that have
to be decided. We are awaiting informa-
tion in regard to some and as soon as we
can decide, we will decide.

SHRI R. K. AMIN : [ am not concerned
whether the Government joins hands with
the USA or Japan or Russia in order to
make the exploration of oil in the Guif of
Cambay. What I am concerned is With this.
There is already a good amount of oil
and gas available; Government should
have the availability of these as carly as
possible and also their utilisation as carly
as possible in the interest of the country.
So far, we have found that Government
have been slow in exploration work and
also in their utilisation in Gujarat as well
as in Assam. I want to know whether shift-
ing from deep sea to Aliabet and from
Aliabet to shallow water exploration is
atechnique for delaying the work. Secondly,
I want to know whether we have found oil
and gas and whether they have got
immediate plans to make the utilisation,
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SHRI RAGHU RAMAIAH : It is not
true that we are not doing our best for
drilling. Actually we are producing about
€ million tonnes of oil, We are one of
the largest oil-producing countries in this
part of the world, and we should be proud
of the work of our engincers etc.

__SHRID. N, DEB : Is it true that, so far,

only the Americans have developed the
technique for deep-sea drilling and now,
the Japanese arc also in the process of
developing this technology, and if so, why
is it that the Government are prevaricating?
Has there been any pressure, Soviet or
Soviet-Indian, and if so, by whom?

SHRI RAGHU RAMAIAH : I have
already refuted with all the emphasis at my
command any suggestion of any pressurc
from any quarter.

SHRI K. P. SINGH DEO : In view of
the fact that the Government has to spend
about Rs. 33 lakhs per day to import of
crude oil and according to an estimate
made by the Yojana Bhawan that the fore-
ign exchange involved annually is about Rs.
603 crores—I1 am subjectto correction here—
and in view of the fact that deep-sca drilling
involves huge capital outlay and technical
knowhow and a considerable risk is also
involved, may I know whether the explo-
ration will be done on economic considera-
tions or it will be done on ideological and
socio-political considerations. , ..

MR.SPEAKER : Hehasalready answer-
cd that.

SHRI K. P. SINGH DEO : ....and
secondly what is the wisdom in delaying
fioalisation of cxploration.

SHRIRAGHU RAMAIAH : The only
criterion is what will be in the best interests
of the country.

PURCHASE OF FERTILIZERS

+
*4. SHRI NAMBIAR :
SHRI P. GOPALAN :

Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to refer to the
reply given to Unstarred Question No, 38
on the 22nd July, 1968 and state:
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(a) whether Government have since com-

Pleted negotiations for the purchase of

Fertilizers with their manufacturers;

(b) if so, the names of the fertilizer firms
and details of the agr¢ements; and

(c) the steps taken by Government to
see that the negotiated prices arc Jower
than global tender prices?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) No, Sir.

(b) and (c). Do not arise.

SHRI NAMBIAR : There was an un-
starrcd question, namely Unstarred Ques-
tion No. 38 on 22nd July, 1968 and this
referred to Q. 866 on 22nd April, 1968.
The answer to all these questions has been
the same. 1 do not know whether they
have cyclostyled the answer and kept it
ready for being read out here or whether
they have discussed the question of the
price of the fertilisers to be imported, 1f
they have not discussed it, then what stands
in the way? May 1 know whether they
have given the global tender and whether
the global tender more or less stands in
the way of finalising this?

SHRIIQBAL SINGH : The question was
not on 22nd April, but it started much
carlicr than April. It was repeated in
March and it was repeated in April. It
was regarding long-term contract for pur-
chase of fertilisers. To that question 1
have said “(a) No,” and “(b) and (c). Do not.
arise’,

SHRI NAMBIAR : May I know whether
Government arc at all considering the
question? We find that a certain quantity
of fertilizers is being imported. 1s that
done piece-meal or is it being done¢ other-
wise? Has any global tender been invited?
If so, on what conditions? The country
wants to know these things.

SHRIIQBAL SINGH : The question was
regarding the long-term contract for the
purchase of fertiliscrs and in that con-
nection it was asked whether there was
global tender or negotiation. When we
are considering the question about long-
term contract and it has not been finalised
we can only reply in that manner.
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SMALL FaMmiLy NoRM COMMITTEE'S
REPORT

N
*5. SHRI RABI RAY :
SHRI PRAKASH VIR SHASTRI :
SHRI SHIV KUMAR SHASTRI:

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be plecased to state

(a) whether Government have received

the report of the Small Family WNorm
Committec;

() if so, the main recommendations
thereof; and

(c) when these recommendations are
likely to be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVLLOP-
MENT (DR. S. CHANDRASEKHAR) :

(a) Yes, Sir.
.~ (b) A statcment containig the recom-
mendations made by the Commitiee is

l3id on the Table of the Sabha [Placed
ia Library. See No. LT-2068/68]

(c) The Report of the Small Family
Norm Committee will bc placed before
the Central Family Planning Ccuncil in
its mext meeting for consideration. Further
action to implement the recommendations
will be taken thercafier, after considera-
tion by the Council.

st SwEWIT W §F A% F
a7 gg &I & % faq amr & afas
RITA BT & I9 FT FH TR S99 AT
9EAT & A AT FFW AR I ITFY
ifa® I 7 qTar & A o Qi
§ frarg &) 7Y fear & sa wr etz wfus
TAFT ¥ AT 9FA &, E fF oy
St ardat § | RS 7 A1 gAR faw
T97 9 ¥ uF g 78 o1 ¢ fa fomd
faarg 7 gu gf 9 g7 #9 iFw
AR AT F ¥ a9 g IA F A
W 239 3T 9F | § AT Mg §
fix FAEY &7 45 qETT § IT X ARA
7 = AgRg A faw A= ¥ 0
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quae frar @ 7 afz fear Y I %Y
37 grreg o sqvaf i g ?

DR. S.CHANDRASEKHAR : This is
only a recommendation from a non-official
body and it will be taken up later and dis-
cussed by the Council.

st frr gwe et : A7
Frgan g & afrare frtsra & q@ @
gaTfa g1 A7 I 9T A= F AT
T A § AEIT 1L IRTINTEHT
9T IS E JT IS 7RI & 7

DR. S. CHANDRASEKHAR : Yes, the
the people are following tbis programmc.

SHRIMATI SUSHILA ROHATG! :
Apart from disseminating and distributing
literature and information on techniques
of family planning, have Government at
the same time tricd to concentrate their
work on the limited number of families
and sec whether the family planning
programmes are successful and whether they
are followed up and whether follow-up
action is also taken?

DR. §. CHANDRASEKHAR : Yes,
follow-up action is being taken.
SHRI S.M. BANERJEE : We find

from the staterment that :

“The Committee further recommends
for consideration by the employers
and the Government that if a woman
employee below a certain pay group-
and age level gets sterilised, after the
second child, it will entitle her to one
month’'s pay as bonus.”

1 would like to know whether this ques--
tion has been taken up with the employers
and if so, the reaction of the employers.

DR. S. CHANDRASEKHAR :Itis only
a recommendation, It will be further
investigated by obtaining the reactions of
the employers.

ot sitercaTe ¥oar ¢ O A7 {E-
Zq} & Far Qg 7 afrae fagos &1
gameal ¢ o & av fad fiear
A qATAAT F TearaAl A WY TW W
fadra fiwar 8, frgell o< T@ #t &vp
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5 ¥ Fre0 fgegat § WY wwea
21 W T ¥ wAar gan g fF A
Tz #1070 F(A7 17 M @r g A
F grar g4 #1799 77N frar ae ?

DR. §. CHANDRASEKHAR : This is
only a voluntary programme, Therc is no
compulsion ‘on any particular community.

st HiwTETE §@: AET 8%
nar wgdr &, Ffaqag zo#1 Faq fog-
AT ITATT FTTEIE |

st fr Ao seEr AT
¥ 38 afemw qwa § oF g9 989
TN AT ATAC FI7 gAT § TAF fAUH
AT F uegarz A g | AL fAa
faegia ofl Ane qer @M adE
dewfa i fos =gt fwar ) w3 faa s17-
Aq F qra7 2 | FfET T 77T 1A
sgar g f& wrAm m@rrfa &0
St farmaAr 2 @ foar 7 a@=d
& qrT £ we fagw 37 qeAig 90
IF IAFINAT FTAT F {0 gea Fan
FIEIE 7 AT ET 7517 AT F T2
e ARTAZT, TT 97 37 TEATLIN
3 ?

DR. 5. CHANDRASEKHAR : We

are in favour of brahmacharya also asa
matter of family planning.

st frrr oo v WY wERT A
Far g fr ag T arder & afEw
F AT =igar g fa #ar oF W osnaw
nIw § f9q 4 =l wifat w1
arsq fFqr strar § fF Ja< e &
fere &fasr ave, 78t a7 g7 F1a@E
foar s ?

DR. S. CHANDRASEKHAR : It is
a voluntary programme and there is no
compulsion at all in it.

oft Tw ¥aF qrw: FAAE g1
%1 9% 7g a1 f5 F3 Q@ ot oA-
FRI A=l WgRa #1 § f§ 9= afu-
Ffal ¥ & A F e fawmr & 3=
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Afawrreal ¥ aex ¥ ¥ Fanfay
9T 341 F1¢ f337 T =rew & fF e
H3aq & fau Fg 3 mAwargw ;N
watar fear om ar AFS ¥ g
faar strrm ? 37 FiOor ¥ OF WY wAY-
FA A F13 Ty g fr faaar s
AITAT TTT FI AELT Ag1 gIAT & 7

DR. S. CHANDRASEKHAR : I am
glad the hon, Mcmber has brought this to
our notice. If there is any specific instance
of any pressurc being brought which is
brought to our notice, we shall deal with
itin a very drastic manner, because this is
a purely voluntary programme and thereis
ne compulsion nor coercion of any kind.

WRITTEN ANSWERS TO QUESTIONS

AssISTANT CoLLECTOR OF CusTOMS, COCHIN

. *6. SHRI1 L. K. NAYANAR :
SHRI A. K. GOPALAN :
SHRIMATI SUSEELA GOPALAN :

Will the Minister of FINANCE be pleased
to refer to the reply given to Starred Ques-
tion No. 25 on the 22nd July, 1968 and
state @

(a) whether the Special Police Estab-
lishment has sincc completed the investi-
gations in the case of an Assistant Collector
of Customs, Cochin, who was allowed to
export curio handicrafts of the value of Rs.
20,000 as baggage;

(b) if so, the findings thereof; and

(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.C.
PANT) : (a) to (c). The Special Police
Establishment have since completed their
investigations in the case of curio handi-
crafts and have forwarded their report to
the Central Vigilance Commission whose
advice is awaited.

SiTe FOR KAPILT PROJECT IN ASSAM

*7. SHRI NIHAL SINGH : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that the site for
Kopili Project in Assam has been selected;
and

(b) if not, the reasons therefor?
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THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a) Not
yet, Sir.

(b) The site considered previously re-
vealed on detailed investigations a large
number of caverns or tunnels bencath the
ground. Attempts are being made to find
an alternative site.

THREATENED STRIKE BY L. I. C. EMPLOYEES
*8. SHRI S. M. BANERIJEE :
SHRI S. C. SAMANTA :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI RAM AVTAR SHASTRI :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government are aware that
the Life Insurance Corporation’s employees
propose to go on an indefinite strike from the
Sth Decernber, 1968;

(b) if so, on what issues; and

(c) the steps taken by Government to
have a negotiated settlement?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) :(a) and (b).
The All-India Insurance Employees’ Associa-
tion which is the recognised Union of the
classes 111 & IV LIC Employees has issued
a call to the employees of the Corporation
to go on an indefinite strike from the 5th
December, 1968 on the issues of (i) auto-
mation, (ii) Charter of demands and other
pending grievances, and (iii) alleged victi-
misation of the active workers of the Associa-
tion.

(c) It is for the LIC to take such steps as
they consider appropriate to reach a settle-
ment.

Messrs. Dopsat (P) L1p.

*9. SHRI MADHU LIMAYE : Will the
Minister of FINANCE be pleased to state :
(a) the head under which M/s. Dodsal
(P) Ltd. bas shown the monthly remunera-
tion paid to Shri Kanti Desai for three
years, 1965 to 1968,
(b) whether it has been accepted by the
Income Tax Department as revenue ex-
penditure;
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(c) whether the Income-Tax authoritics
asked the Company the reasons why this
expenditure was incurred;

(d) if so, the details thereof;

(c) whether the Income-Tax Department
bothered to ask the Company the reason
why a lump sum was not paid as remunera-
tion for the “‘past services” whatever they
be;

(f) whether this was done to evade
income-tax; and

(g) whether Government have re-opened
the whole case in view of the allegations
made in Parliament and outside?-

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) The information furnished
by the Company in support of its income-
lax returns does not show the head under
which the amount has been paid, How-
cver, the returns furnished by the Company
under Section 206 of the Income-Tax Act,
for the financial years 1964-65 to 1966-67
show that the remuneration has been
included in the total amount of salaries,
wages, annuities, pension ctc. paid during
the year,

(b) to (f). The assessments of M/s. Dodsal
(P) Ltd. for' the asscssment years from
1964-65, onwards are pending. Hence
these questions do not arise,

(g) As the assessments of the Company
are pending the question of reopening the
proceedings does not arise.

RevisioN of REFINERY Pacts

*10. SHRIK.M. ABRAHAM :
SHRI UMANATH :

Will the Minister of PETROLEUM AND+
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No.
3566 on the 12th August, 1968 and state :

(a) whether Government have since con-
cluded their discussion with the foreign Qil
Companies to revise the refinery pacts;

(b) if so, the nature of discussions held;
aod

(c) the decision taken thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH) :

(a) No, Sir.
(b) and (c). Do not arise,

PUBLICITY TRAINs FOR FAMILY PLANNING
PROGRAMME

*|1. SHRI SHRI CHAND GOYAL :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have arrang_ed
some publicity trains for doing family
planning publicity; and

(b) if so, the assessment of the success
achieved thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR.S. CHANDR ASEKHAR) :
(a) and (b). The Government have not
arranged any publicity train for family
planning publicity. On the coal tenders
of 15 locomotives large enamelled Boards
of Family Planning have been fixed and
inside some passenger train compartments
smaller boards have been fixed.

The first train carrying such boards on
the locomolives was inaugurated on the 12th
September, 1968 and it is too early to assess
the success of this medium.

COMPUTORS IN L. 1. €. OFFICE AT CALCUTTA

#12, SHRI INDRAJIT GUPTA :
SHRI J. M. BISWAS :
SHRI RANIJIT SINGH :
SHRI ATAL BIHARI VAJPAYEE:
SHRI JAGANNATH RAO JOSHI:

Will the Minister of FINANCE be pleased
to state :

(2) whether representation had been
made to Government against the seiting up
of computors in the Life Insurance Corpo-
ration Office at Calcutta; and

(b) if so, the action taken by Government
in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : (a) Yes, Sir,
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(b) The decision to instal one computer
cach at Bombay and Calcutta was taken
by the LIC. as early as in 1964. The
decision has the full approval of the Govern-
ment. As the computers are necessary
for the efficient working of the L.I.C,, it is
not considered advisable to revise this
decision.

NARMADA WaTER Dispute BrIWEE
"~ GUIARAT AND MADHYA PRADESH

*13. SHRI A, DIPA :
SHRI R. R. SINGH DEO :
. Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government'’s efforts to settle
Narmada Waters Dispute between Guajrat
and Madhya Pradesh have yielded any
results;

(b) if so, whether Government's attention
has been drawn in this regard to a state-
ment made by the Gujarat Minister for
Power and Irrigation in the Gujarat Assem-
bly on the 14th September, 1968; and

(c) if so, details thereof and Government's
reaction thereto?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a) Not
yet, Sir.

(b) and (c). Minister (Public Works)
Gujarat, made a statement in the State
Legislature on the 13th September, 1968, in
which he replied to the ciriticism of inaction
levelled against the Government of Gujarat
by some members of the State Legislature
in regard to the implementation of the
Narmada Project. The Government of
India are of the view that further efforts
should be made to settle the dispute about
Narmada waters through negotiation.

INDIAN DRUGS AND PHARMACEUTICALS
LIMITED

*14, SHRI PREM CHAND VERMA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) when the Indian Drugs and Phar-
maceuticals Ltd. was set up and what were
its aims and objects;

(b) whether the targets of setting up
units according to project reports, and
their production and development targets
were achieved and if so, when and how and

if not, the reasons therefor; '
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(c) whether any foreign collaboration was
involved in the setting up of company and
if so, the names of countries which colla-
borated, the terms of collaboration and how
much foreign exchange as aid was received;

(d) the items, the Company at present
is producing and the extent of production
and whether these products arc upto inter-
national standard;

(e) the figure of production and sale
during the last three years and how much
of this production was exported; and

() whether there are any difficulties with
which the company is faced at present and
how Government propose to remove
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI RAGHURAMAIAH):

(a) The Indian Drugs and Pharmaceuticals
Ltd. was incorporated as a company on
5-4-1961 for the manufacure of and trading
in drugs, medicines and surgical instruments
and appliances. Full details of the aims
and objects of the company have been spelt
out in the Memorandum of Association
which is a published document.

(b) No target dates for construction,
erection and commissioning of units or for
production and development were contained
in the project report. However, target
dates for construction, erection and com-
missioning were subsequently fixed. A
statment showing the target dates as fixed
and the achievement against them along
with reasons for dealy is laid on the Table
of the House [Placed in Library See No.
LT-2015/68]. Regarding production and
development, the company fixes annual
targets for budgetary purposes. In the past
the targets so fixed could not be achieved
mainly because of technological problems,

'(c) The plants have been set up with
Soviet” collaboration under an agreement
between the two Governments dated 29-5-59,
according to which the U.S.5.R. Govern-
ment provided foreign exchange aid equiva-
lent to Rs. 95:2 million.

() and (¢). A statement is laid on the
Table of the House showing the items at
present produced by the company, their
sale and export as required. [Placed in
Library See No. LT-2015/68]. The pro-
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ducts satisfy the standards laid down m
the Indian Pharmacepocia.

(f) A statement is laid on the Table of
[Placed in Library See No.
LT-2015/68).

ALLOWANCEs TO CENTRAL GOVERNMENT
EMPLOYEES WHILE ON TOUR

*15. SHRI NARENDRA SINGH
MAHIDA : Will the Minister, of FINANCE
be plcased to state :

(a) whether it is a fact that daily allowance
at cnhanced rate is paid to the Central
Government cmployees while on tour at
Calcutta and Bombay;

(b) if so, at what rates:

(c) whether it is also a fact that although
Delhi has been declared as *A’ grade City
along with calcutta and Bombay, the
same rate of enhanced daily allowance is
not paid to touring officers;

(d) if so, the reasons therefor; and

() the steps which Government propose
to takc to remove this disparity in the
matter of payment of daily allowance to
the Central Government Officers while
visiting Delhi on Government business?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) (a) Yes.
Sir.

(b) A statement giving the rates of daily
allowance admissible in different categories
of cities including Calcutta and Bombay
is placed on the Table of the House. [Placed
in Library See No. LT-2016,68].

(c) and (d). The rates of daily allowance
are determined with reference to the ex-
penditure a Government servant is likely to
incur on tour for his bona-fide needs,
including board, lodging, transport etc.,
in different cities. They have no relation
to the classification of the towns into ‘A’
‘B-1", ‘B-2' and ‘C’, which has been made
for a different purpose, viz., the grant of
house rent and city compensatory
allowances.

(¢) Does not arise,
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Civic AMENITIES IN UNAUTHORISED
CoLonies IN DevHI

*16. DR.SUSHILA NAYAR : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether great difficulties are faced
by the public for want of civic amenities in
unauthorised colonies, in Delhi; and

(b) if so, the steps taken by Government
to provide civic amenities in these colonies
and funds likely to be spent on this during
the current year?

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYA NARA-
YAN SINHA) : (a) Since the unauthorised
colonies were built up without getting the
layout plans approved and without getting
the land properly developed the civic
amenities are naturally lacking in such
colonies.

(b) However, the Municipal Corporation
of Delhi and the Delhi Development
Authority are trying to provide basic ame-
nities in the unauthorised colonies to the
exlent possible,

WESTERN Kosl CANAL

*17. SHRI BHOGENDRA JHA :
SHRI YAMUNA PRASAD MAN-
DAL :

Will the Minister of IRRIGATION
AND POWER be pleased to refer to the
reply given to Unstarred Question No.
4258 on the 19th August, 1968 and state ;

(a) whether approval or reply of the
Government of Nepal with regard to the
alignment of the Western Kosi Canal in
Nepalese territory has since been obtained;

(b) if so, the details thereof and if not,
the reasons for the delay and steps taken
to expedite approval;

(c) whether in view of the delay in
implementation of the scheme for the last
twelve years despite three official inaugra-
tions and because of its utility to irrigate
one million acres of land, special provision
for completing it in Fourth Plan period is
being made; and
51LSS/68—3
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(d) if not, the reasons therefor?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a) Not
yet, Sir.

(b) His Majesty’s Government of Nepal
has been requested at the highest level to
expedite approval.

(c) and (d). Fourth Plan proposals have
yet not been finalised. The project will
be kept in view when considering the various
projects in Bihar,

AT AqT g "Rgraan & fag v
w &3 agraa
*18. =it gEwt A Qe :
+ W} ATETT I XAT:

v fae w1 77 T FT FIT F4
fF:

(%) a1 Tomqr ¥ faarma s
#1 feafs & sreor 9me7 gE mWHIT
feafa 1 3ad gu F=a 777 7 feafa
TN ATHAT FLA F AT TIST FTORE
fasg szt faar &

(=) afz gi, a1 s= % feadr
qgraar & af & wqar fam @
TEAEATE;

(7) Far gAY ¥FTT F FIA FAC
gt ®t oW, AfE g9 wqA AR A
yarfas g, faw 7o &5 &7

(w) afz g, a1 IaF7 AT
&7

faw satwm § IT HAA (S HAWTT
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() i,z
(a) my fagzo 7ar & A7 97
g fgmr AT 2

farw
4t faufasi & #vasT ¥ qgr@Ear
Frat aT fFo A4 g1 @9 F fAm 1968-
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Rard (F<rs T7ET /)
=

1. HFH 930 7.50
2. fag 0.50
3. TR 2.00
4. FTH 1.00
5. AR 5.00
6. WHT 3.63
7. FEE 3.00
8. TOFHH 3.00
9. qfv=w FITe 8.50

Wz 34.13
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GANDAK PROJECT

*19. SHRI BIBHUTI MISHRA : Will
the Minister of IRRIGATION AN
POWER. be pleased to state : ‘

(a) the total amount spent on Gandak
Project out of the total amount allocated
s0 far;

(b) the allocation made during the
current ycar;

(c) when the whole project is likely to be
completed and the progress made in recent
months; and

(d) what are the reasons for the delay
and steps taken to overcome them and
to expedite its completion?
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THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO) : (a)
A total of Rs. 53 crores was spent on the
Gandak Project upto Ist April 1968. The
amount allocated by the Central Govern-
mant since 1964-65 upto Ist April 1968 is
Rs. 41 crores,

(b) Rs. 14 crores for Bihar and Rs. 65
crores for U.P.

(c) The Project is expected to be com-
pleted by the end of Fourth Plan. The
Barrage will be completed in all respects by
June 1969. First 55 miles of Tirhut Canal
will also be completed. Work in other
reaches and on the other Canals isin
progress.

(d) Set back caused by the un-expected
carly floods in 1966 which damaged the
coffer dam and by the wviolent gale in May
1966 which uprooted the construction
colony and clectrical installations, Now
work on the project is in good progress.
Every cffort will be made to complete the
project carly.

Raips oN OFFICES OF TRAVEL AGENCIES

*20. SHRI B. K. MODAK :
SHRI C.K. CHAKRAPANI :

Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No, 3558 on the 12th August,
1968 and state :

(a) whether Government have since com-
pleted the investigation against the travel
AZEACICS )

(b) if so, the details of the findings;

(c) whether the prosecution has been
launched against the foreign national against
whom there is a prima facie case of violation
of the provisions of Foreign Exchange
Regulation Act;

.(d) if so, the name of the foreign national
and his nationality; and

(¢) if the reply to part (c) above be in the
negative. The reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) No, Sir.

(b) Docs not arise.
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(c) to (e). As the investigations in the
matter have not yet been completed, the
question of launching prosecution against
the foreign national referred to in reply
to part (d) of Unstarred Question No.
3558 dated the 12th August, 1968 does not

arise.

Probuction of CRUDE

*21. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state

(a) the total quantity of crude now
being produced monthly in India and the
total quantity of crude now being distilled
monthly in Refineries in India; and

(b} the gquantity of petrol, oil and other
materials got by distillation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RA-
MAIAH) : (a) The average monthly pro-
duction of crude oil in India during 1968
{Junuary-September) was about 485 thou-
sand tonnes; the average monthly crude
charged into the various refineries during
the same period was 1333 thousand tonnes,

(b) The production of the petrolcum'
products during January-September, 1968
was us under :—

('000"  tonnes)

Light Distillates 1980

Kerosines 2241

Diescls 3268

‘Heavyends 3604

ToraL 11,093

PRODUCTION AND IMPORT OF VITAMIN C’

*22. SHRI GEORGE FERNANDES :
Will the Minister of PETROLEUM AND
CHEMICALS be plecased to state : .

(a) the total quantity of Vitamin C.
produced in the country;

(b) the names of the producers of this
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product and the quantity produced by each
of them annually;

(c) the price at which vitamin C is mar-
keted in the country;

(d) whether vitamin C is imported into
the country;

(e) il so, the quantity imported annually
and

() the price of the imported product?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLCUM AND
CHEMICALS (SHRI1 RAGHU-
RAMAIAH) : (a) and (b). The annual
production of vitamin C by M/s. Sarabhai
Merck Ltd., Baroda who arc the only
producers of Vitamin C in the country,
since 1962 has been as follows :

1962 32-45 tonnes
1963 5952 "
1964 9711 -
1965 9379 ”»
1966 13201 »”
1967 75 40 »

(¢) Vitamin C (plain) BP/USP produced
by the above party is marketed at Rs.
73+50 per kg. and Vitamin C (coated) at
Rs, 79-50 per kg.

(d) No licences for the import of Vitamin
*C" have been issued after the 30th September
1966.

(e) The quantities imported during the
period from the Ist April, 1965 to the 3lst
Augast 1968 are as follows :

1965-66 42,696 kgs
1966-67 287,254,
1967-68 197471 ,,
1968-69 (April-August) 1,700 ,

The figures against 1967-68 and 1968-69
represent the imports made against import
licences issued during the earlier periods and
under the NDR Scheme.

(f) The c.i.f. price of imported vitamin C
varies from Rs. 24 75 to Rs. 29 -24 per kg.
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SMUGGLING OF GooDS oN WEeST BENGAL
AND BiHAR BORDERS WITH NEPAL

*23, SHRI BENI SHANKER QHARMA.
SHRI J. B. SINGH :
SHRI NARAIN SWARUP SHAR-
MA

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that large scale
smuggling of goods is rampant on West
Beogal and Bihar borders with Nepal;

(b) if so, the goods which are normally
being smuggled to and from Nepal; and

(c) the effective measures taken to check

smuggling ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) It is a fact that there is some
smuggling of goods on west Bengal and
Bihar borders with Nepal.

(b) The goods which are normally
smuggled from Nepal to India arc consumer
goods such as wrist watches, fountain
pens, cigarette lighters, synthetic and
woollen fabrics, transistors, sugar, radiant
yarn, cosmetics, torches, cameras and
blades. The commodity normally smuggled
from India ‘to Nepal is jute.

(c) Additional staff have been made
available for prevention of smuggling
across the Indo-Nepal border and preven-
tive measures have been intensified.

DONATIONS RECEIVED BY ‘PATRIOT”

*24. SHRI S. K. TAPURIAH : Will the
Minister of FINANCE be pleased to refer
to the reply given the Unstarred Question
No. 4248 on the 19th August, 1968 and
state :

(a) whether there are any rules governing
receipt of domations from foreign coun-
tries by Indian firms, business houses and
organisations; and

(b) if so, whether samction was taken

from the appropriate authorities by ths
Patriot for receiving donation from WNepal?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) Under Exchange Regulations
there are no restrictions on inward remit-
tances. The only requircment is that remit-
tances exceeding Rs. 10,000/- individually
have to be supported by an indication of
the purpose for which the remittance is
made. If the remittance is for investment
purposes, then there is control.

(b) Between India and Nepal there are
no restrictions on transfer of rupees. The
question of any sanction for recciving
donations from Nepal does not. therefore,
arise.

INCREASE IN SMUGGLING

*35. SHRI YASHPAL SINGH : Will
the Minister of FINANCE be pleased to
stale :

(a) whether it is a fact that smuggling
of goods and gold is on the increase as
compared to the last five years in the coun-
try;

{b) if so, the value of goods scized during
the period from the Ist April, 1968 1o the
30th October, 1968:

(c) the number of persons arresied in
each raid throughout the country: and

(d) the action taken by Government in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) There is no reliable basis
showing that smuggling is on the increase,

(b) to (d). Information in this regard is
being collected and will be laid on the
table of the Sabha.

ASSISTANCE FOR WATER SUPPLY IN
FAMINE-HIT AREAS OF RAJASTHAN

#26. SHRI MEETHA LAL MEENA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT bo pleased to state :

(a) whether any request has been received

from the Rajasthan Government for imme-
diate grant to ensure continuous water

supply in famine-hit areas;
(b) if so, the amount demanded; and
(c) the decision taken by Government
in the matter?
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THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYA NARA-
YAN SINHA) : (a) and (b). Yes, a request
was received from the Rajasthan Govern-
ment for an advance of Rs. 2 crores to
enable them to provide fodder and drinking
water in the famine-hit districts.

(c) An advance of Rs. 1 crore has been
sanctioned and the question of releasing
further assistance will be considered after
an assessment of the actual requirements
s made.

ASSISTANCE To ASSAM

*27. SHR1 HEM BARUA : Will the
Minister of FINANCE be pleased to state :

(a) whether the Central Government
are aware that the Government of Assam
are facing acute financial difficulties at
present due to many forces emerging in the
State like floods, disturbances, foreign
infiltration etc.; and

(b) if so, the steps taken by Government
10 help the State with finances in her hour
of trial?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA) :(a) and (b). The
finances of the Government of Assam are
presently under strain as a result of various
factors. However, the Government of
India have not so far received any request
from the State Government for special
financial assistance in the current year.
If any such request is made, it will reccive
careful consideration.

Nurses Enquiry CoMmisSion's
REPORT:

*28. SHRI K. LAKKAPPA : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether the Murses Enquiry Com-
mission of Delhi has submitted its report;

(b) if so, the findings thereof and the
action taken thereon; and .
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(c) if not, when the report is likely to be
submitted ?

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYA NARA-
YAN SINHA) : (a) No, Sir.

(b) Does not arise,

_(c! The Commission is expected to sub-
mit 1ts report by the 23rd December, 1968.

FooD ADULTERATION CaSES.

*29. SHRI HEM RAJ : Will the Minister
of HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased 1o
state :

(a) the number and names of manufac-
turers of food stuffs spices ete. who have
been caught for food adulicration, State-
wise and Union Territory-wise during the
years from 1966 to 1968;

(b) the break-up of penalties imposed as
between less than one year's imprisonment
and above;

(c) the States or Union Territories where
it is not prevalent; and

(d) the main items of food in which
adulteration is mostly indulged?

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYA NARA-
YAN SINHA) : (a) to (d). The information
is being collected and will be laid on the
Table of the Sabha in due course,

INTo  POLLUTION OF
GANGES WATER
*30. SHRI P. K. DEO:
SHR1 MRITYUNJAI PRASAD :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Ganga Pollution Com-
mission has submitted its report on the
pollution of Ganges water near Monghyr;

ENQUIRY

(b) if so, what are their main recommen-
dations and the action taken thereon: and

(c) if mot, when it is likely to submit
its report ?



47 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 RAGHURAMAIAH):

(a) No, Sir.
(b) Docs not arise.
(¢) By the end of January 1969.

C.P.W.D. Starr o~ FieLp Duty

1. SHR1 ESWARA REDDY : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

{a) whether it is a fact that the C.P.W.D.~

Staff on field duty are not given off on
Second Saturday;

(b) il so. the category of such workers;
and :

(c) whether they are given any other day
as holiday or given any payment in licu of
work done by them on Second Saturday?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) and (b). The Workcharged Stafl of the
C.P.W.D.. as well as the non-Industrial
staff borne on regular establishment attached
to a sub-Division —supervisory, clerical and
ancillary upto the level of the Sectional
Officer (including the E. & M. Superin-
tendent and Caretakers) whose atlendance
is considered nccessary in order that the
industrial staff mav maintain normal out-
put are not given Sccond Saturday ofT.

(c) No.
RURAL  LELECTRIFICATION 1IN
MapHYA PRADLSH
2. SHRI D.V. SINGH: Will the

Minister of IRRIGATION AND POWER
be pleased 1o state @

(a) whether any scheme for rural electri-
fication in Madhya Pradesh in 1968-69
has been sanctioned by the Central Govern-
ment;

(b) if so. the details of the scheme and its
cost; and

(c) the total number of electrified villages
likely at the commencement of the Fourth
Five Year Plan?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). On 24th June, 1968,
the Government of India accepted the
scheme for river-pump irrigation in Madhya
Pradesh envisaging total outlay of Rs.
162-10 lakhs for the energisation of about
3710 agricultural pump scts and electrifi-
cation of about 350 villages.

(¢) The number of villages expected 1o
be clectrified by March, 1969, is about
2300,

RURAL LLECTRIFICATION IN
MADHYA PRADESH

1, SHRI D.V. SINGH: Will the
Minister of IRRIGATION AND POWER
be pleased to state :

ta) whether any propoesals  for rural
clectrification in Madhya Pradesh under
the Fourth Plan have been received: and

(b} il s0, the proposed outlay therefor,
the number of villages w0 be clectrified
and the garantum of power required therelor
amd the sources of power supply as pro-
posed under the scheme?

THE DEPUTY MINISTLER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). In the dralt Fourth
Five Year Plan (1969-74) of the Muadhya
Pradesh Government, an outlay of Rs. 30
crore is proposed Tor energisation of 75,000
agricultural  pump-scts and clecirification
of 6500 villages. The estimated guantum
ol power roquired for this programme
would be about 200 MW which will be met
from the power available frem the conti-
nuing gencration schemes under exeecution.,

UNITED PR(‘I\"INCI.‘.-S CoMMIRCIAL
CorroRrATION (P) LD,
4, SHRI P.VISWAMBHARAN : Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state

(a) whether any Government cfficers
have been arrested in connection with the
United Provinces Commercial Corporaticn
(P) Ltd. case;

(b) if so, the names and designation of
such officers; and
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(c) the names with designations of Gove-
rnm:nt officers suspended in conncction
with the above case?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :

(a) No.
(b) Does not arise,

(c) The following three officials of the
Directorate  General  of  Supplies and
Disposals were placed under suspension
in conncction with the United Provinces
Commercial Corporation (P) Lid.’s case.

Name Desienation

1. Shri V.R. Subhra- Assistant Dircctor

maniam F(Supplics), Grade 1.
2 Shri§. N. Chak-
raborty Section Officer.

3. 5hri S, B, Dunta  Inspecting Officer,

Out of the 3 officers mentioned above,
suspension orders in respect of officers
at 5. Nos, (1) and (2) have since been
revoked,

Forcro VasictoMmy OPERATIONS

5. SHRI BABURAO PATEL : Will the
Minister of HEALTH FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

{a) the number of vascctomy operations
reported to have been done forcibly on
persons, State-wise. by family planning
workers

(b) how many such workers have been
punished

(c) the number of persons who died
after vasectomy operations, Statc-wise.
owing (o septic wounds:

(d) the steps taken by Government to
prevent compulsory vasectomy operations;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
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PLANNING, AND URBAN DEVELOP-
MENT (DR. 5. CHANDRASEKHAR):
(a) to (c). The information is being collec-
ted and will be laid on the table of the
Sabha as soon as it is received.

(d) and (e). Necessary instructions in this
regard have already been issucd to all the
State Governments.

IMPORT OF CHLOROTETRACYCLINE PLANT

6. SHRI BABURAO PATEL: Wil
the Minister of PETROLEUM AND CHE-
MICALS be pleased to statc:

(a) whether, in any of his reports, Dr.
Arora, the ex-Deputy Superintendent
of the Vecrabhadra Antibiotics Plant
had suggested that the chlorotet-
racycline capacity should be heavily cur-
tailed as it was no longer popular for human
use: '

(b) whether it is a fact that a technical
committee had also felt similarly like Dr.
Arora: and

(c) if so, the reasons for importing the
chlorotetracycline plant?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH)
(a) to (c). The facts are being ascertained
and reply will be placed on the Table of
the House.

INDIAN DRUGS AND PHARMACEUTICALS LTD.

7. SHRI BABURAO PATEL :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that after spending
lakhs of rupees on experiments, the anti-
biotics manufactured at Vecrabhadra,
Rishikesh. by the 1Indian Drugs and
Pharmaceuticals Ltd. do not conform to
Indian Pharmacopoeia:

(b) how they propose to get over this
initial shortcoming;

(¢) the reasons why not a single vial of
injectible or sterile penicillin is still not in the
market;
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(d) the present manufacturing capacity
of the plant in producing non-sterile peni-
cillin as against the targeted capacity of the
plant; and

(e) the steps taken by the Indian Drugs
and Pharmaceuticals Ltd. to ensure timely
production of drugs and to attain full work-
ing capacity of the plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. RAGHU
RAMAIAH)1(a) and (b). This is not
correct. While the chemical composition
of the products mnow satisfies the Indian
pharmacopoeial standards the problem is of
avoiding impurities of some particles
which have appeared in the initial stages of
production. For this, suitable steps have
been taken with the assistance of the Soviet
experts. There is a definite improvement in
this regard and it is expected that the defect
will be fully overcome shortly.

(c) Even though a certain quantity of
vials of sodium penicillin is ready for sale in
the market, it is not being put on the market
since supplies on a continuing basis cannot
be ensured unless the problem regarding
particles is fully overcome.

(d) and (e). At present the plant is pro-
ducing at the rate of 13 tonnes per annum
of potassium penicillin against the tar-
getted capacity of 65 tonnes. A higher
production even though possible is being
avoided in view of the difficulties mentioned
above. Production wi!l be stepped up once
the difficulties are overcome.

SCHEDULED  CASTES/SCHEDULED  TRIBES
STUDENTS STUDYING POST-MATRIC CLASSES
IN  MYSORE

8. SHRI SIDDAYYA: Wil the
Minister of SOCIAL WELFARE be
pleased to state:

(@) how many students belonging to
Scheduled Castes and Scheduled Tribes
arestudying lin the wvarious institutions
in Mysore State in Post-matric classes
in the year 1968-69 as on the Ist October.
1968;

(b) how many Scheduled Castes and
Scheduled Tribes students applied for
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the grant of post-matric scholarship in
1968-69 upto the Ist October, 1968 and
how many were awarded scholarships; and

(c) how many students whose parents
income is Rs, 500 and above per men-
sem  had applied for the grant of post-
matric scholarships in the years 1967-68
and 1968-69 upto the Ist October, 1968
in Mysore State ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA)
(a) to (¢): The details arc being collected
from the State Government and will be
laid on the Table of the House when
received,

SCHOLARSHIPS FOR PosST-MATRIC CLASSES

9. SHRI SIDDAYYA : Will the
Minister of SOCIAL WELFARE be pleascd
to state how many Scheduled Caste stu-
dents whose parents’ income is Rs.
500 and above per mensem applied for the
grant of post-matric scholarship in the
years 1967-68 and 1968-69 upto the Ist
October, 1968 in all the States and Union
Territories ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
The details are being  collected from the
State Governments and Union Territory
Administrations and will be laid on the Table
of the House when received.

INCOME TAX APPEALS

10. SHRIC, C. DESAIL: Will the Mini-
ster of FINANCE be pleased to lay on  the
Table information about the total number
of appeals decided, the percentage of appeals
allowed, partly allowed and dismissed by the
Income-tax Appellate Tribunals separately
in various parts of the country in respect -
of assessee’s appeals and the appeals filed
by Government during the preceding five
years and state:

(a) whether it is a fact that the percentage
of dismissed appeals filed by Government is
high as compared to the appeals filed by the

assessecs; ~
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(b) if so, whether Government pro- tolayonthe table information about
pose to issue instructions to the Central the total number of appeals decided,
Board of Direct Taxes to take proper care the percentage of appeals allowed,

and also have legal opinion before filing
such appeals before the Tribunals; and

(c) the cost involved in Government's
dismissed appeals ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): The required in-
formation is available on an all-India basis.
Separate figures for each State are not main-
tained because some of the Benches of the
Tribunal have jurisdiction over more them
one State. A statement showing the total
number of departmental and assessees’
appeals disposed of by the Tribunal to-
gether with the results thereof for the last 5
years is given in the annexure. laid on the
Table of the House . [Placed in Library
See No. LT—2017/68].

(a) YesSir.

(bY The Central Board of Direct Taxes
have issued instructions from time to time
to the Commissioners of Income-tax em-
phasizing the need for a seclective approach
in the matter of filing appeals to the Tri-
bunal. The Commissioner of Income-
tax who is empowered under the law to
file appeals to the Income-tax Appellate
Tribunal against the orders of Appellate
Assistant Commissioners of  Income-tax
consults the Standing Council to the
Department wherever considered necessary.

(¢) The Income-tax Department is not
required to pay any fee for filing appeals
before the Tribunal. As the Departmental
Representatives attached to the Benches of
the Tribunal who are paid officers in the
cadre of Assistant Commissioner or Income-
tax Officer, not only defend the Department
in respect of appeals filed by the assessees
but also appeals filed by the Department,
no separate cost is involved. It is only in
a very few cases that the Standing Counsel
to Department enters appearance before
the Tribunal. Hence the cost involved in
Government's dismissed appeals is not
separately determinable.

INCOME-TAX APPEALS DECIDED BY SUP-
REME COURT

11. SHRI C.C. DESAI: Wil the
Minister of FINANCE be pleased

partly allowed and dismissed by the Supreme
Court in respect of assessce’s appeals and the
appeals filed by Government during the last
five years ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJL DESAI) : The information is
not readily available. It is bzing collected
and will be laid on the Table of the House
as carly as possible.

Prospects FOrR Foreian AID ForR FOURTH
PLan

12, SHRI P. C. ADICHAN:
SHRI INDRAJIT GUPTA:
SHRI YOGENDRA SHARMA :
SHRICHINTAMANIPANIGRAHI:
SHRI J. M. BISWAS :
SHRI SHIVA CHANDRA JHA :
SHRI GADILINGANA GOWD:
SHRI R. K. AMIN:
SHRIP. K.DEO:
SHRI SRADHAKAR SUPAKAR :
SHRIR. K. SINHA:
SHRIJYOTIRMOY BASU:
SHRI ONKAR LAL BERWA:
SHRI HIMATSINGKA:
SHRI D. N. PATODIA:
SHR1 PREM CHAND VERMA :
SHRI J. MOHAMED IMAM:
DR. SUSHILA NAYAR:
SHRI BAL RAJ MADHOK :
SHRI S. S. KOTHARI:
SHRI MEETHA LAL MEENA:
SHRI S. K. TAPURIAH:
SHRI OM PRAKASH TYAGI:
SHRI D. N. DEB:
SHRI SITA RAM KESRI:
SHRI RABI RAY:
SHRI JUGAL MONDAL :
SHRIDEVEN SEN:
SHRI PRAKASH VIR SHASTRI:

Will the Minister of FINANCE be
pleased to state:

(a) whether the prospects for foreign
aid for the Fourth Plan seem to be very
bleak;

" (b) If so, whether any attempt is being
made to ensure maximum mobilisation of
internal resources for the Plan; and
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(c) the steps
directions ?

THE DEFUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAIl: (a) The require-
ments of forcign aid for the Fourth Plan
have not yct been finally assessed and
therefore no precise answer can be given.,

contemplated in  this

(b) The problem of raising internal re-
sources o 1he maximum extent is engaging
the attention of both the Central and State
Government.

(c) These will be known after the Fourth
Five Year Plan has been finalised.

ATqr HiT fagh & A= &
IqTA

13. =t "grow fog wieal o @
q2ifaas T @A g ag aqr A
ﬂﬁfﬂ?:

(F) #1 @z == % f& dzrfagn
F 3omeA § fAzdt & & a4q1 %41 F]1
IRA qeFT FqFafedd g qar fmeer
F AR 1 IFATEA a2 A AqAT FT Iq189
T EIAAT

(@) afz ar A1 F4r A%4r 97 o@-
gifva IFTF FTTAAT T FOAT T
7o | e T 37 F1 JeqaA FH g9
FI AT AT OIfRA 2

(W) 7 fAey & §9 § 714 |
AHATFT IUIGA FA9 A 49 AT
FREW F HfaF AT FHE T
qTATAAT 2. W17

(=) afe 21, &t aoere groT W
AT ATAT 35 FT JoNEA WE FIA T
faem & a1 F7w £ 7

q2ifaan agql @A A § 199
dai (s xgedan) o (%) o &, aw
AR 9 g fadras sfwar gfaumn
[aeqT § GHY grT F1 81F AT AT
THAT FT IR AT AT 0T & |
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(@) &tz () Srag

(7) foel wirgaomen &, @&«
FSHAR AT T I FAC FAT
AL AGN ¥ | AFAGT FTO0T sgAT
a7 FY AW &1 Q77 F9 F fov w9
50 F §@ IS, 949 f® 6T, 1
IIEA TEAE |

sAAdar aqr fazm fawm
fagdi

14. o wgrw feg wid@ @ oqan
gZifea® YT wmA gl 47 a9 #
T

(%) wsaaeara 71 fagm fam,
faea<1 gm0 FEfAs AR F I | o9
AT AT FAARIT o E

(@) a1 az 7= £ ¥ 324 0%
qIAE FAE agr7 fFAr 2 A @
AT ATAT AT FTH AT TF4T &; A7

(m) afzzr, &1 399 ArEeE aur
gEm F1  gffwaar fea-fear &,
IAFT IeNEA ATA fFAAy 2 o 39+
FqaEA F fau avwe 7177 #@ g
FAE AL ?

qZifqaR qar TA@A. AT W
Ten JA (A W) (F) dmare
a1 fagm faam, fazdt 7 fw am-
T & K181 | fan & . ——

(1) 94w Fre@Ar &, d ATE-
Ziowt atf & gfaa 2, A« faema
F 91 9T AT |

(2) =mafas @ & ®1 & #rf
97 AT A UG 97 F WA &
TFT I @Al § AT IIA F AR 9T
#% (Algal) F1 Hagw, afe o=
%z 9fF # o0 7 I9E 7 ATeg e
1 afa w1 w5 fear a1 8% |
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(3) owa & ferg o S Wi
& ®q & : mAda 9 (Algal Cells)
F I IEM 417 A TA-wwfAE
ATZTAA F1 qTfAF ®q F 5744 FI
AT 1 fa=rv § T@a o, ETw
WAl #1 GEEIEd el a5dT &
fam snmma AT E

() writm o fawm fawm
3 sg-fasrm FvEdr grET 9o mg

(Specics )
H ATZOE 8 T 10 gfawa #7 g@em
60 7 70 9fAma 1F 9 2 ggmmEr
7 #aTgeam a4 fa@an a1 w7 g e
IEA FT ATA aAT ifEE A &
2 zAr AiafzE saea ¥ fau
qF AF AL A1AAT AN g wE E wifew
T W4T nF fagmmoe swo0 § 2

fazd, @9 IEE -
CENER T

15. st wgina fer wrat : oam
a@fagw $Yr w5t 37 amF
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?

g
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@ifvan  aq  www wawm |
weT ®a (N TETa) o (F) o
g

(@) +ran

(7) fa=it dmfas g=r &,
qEE AT A F fAsd usw
q T sal § sfafem, feos
ATCRFEZ § OFT §  gfaad wmmw
156,000 HET z9 P, Og #1  afa-
f@a 3 wfaa & geem #
FEEIfTF 757 F 3e92A & fa7 sweAr
TEIREIA A IAIEA  Hewd(E HRA
F1 zeagry 2rm o sfEar § faoew oy
AT F A1 97 Fearfaa faa Jmom
EEEF e, froa gUeERRe &
Iz fam zeme fear smom
¥rT 3oz faegm, uwifaar avhe
¥ g ¥ fam, o7 997w feo
77 afaw faeaw & wam@ o<, wamr faar
AT | FI9AT 9 AT 23 FAT
BT AT Z19 F1 A ¢ Foe faeft
HIT FT AT 5. 93 FIT 597 MRS § +

() w97 78 F3aT |

KALtADE. KUTTIYADI AND Paznesst Pro-
JECTS In KERALA

16. SHRI P.P.ESTHOSE :
SHRI C. K. CHAKRAPANI :
SHRI P. GOPALAN :

Will the Minister of IRRIGATION
AND POWLR be pleased to refer to
the reply given to Unstarred Question
No. 5838 on the 261h August, 1968 and
state:

(a) whether Government have since con-
sidered the request of Kerala Government
for sanctioning Rs. 50,000 cach for the con=
struction  of Kallade, Kuttivadi and
Pazhessi Projects in Kerala;

(b) if so, the decision taken thercon, and

(¢) if not, when the decision is likely to
be taken and the reasons for the delay ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
PRASAD): (a) to (c). In view of the
constraint on resources, the State Govern-
ment has been advised to cffect savings in
some other sectors and utilise them for
expediting these irrigation projects.

REPORT OF RUsSIAN EXPERTS 0ox O. N.G.C.

17. SHRI P. P. ESTHOSE:
SHRI NAMBIAR:
SHRIMATI SUSEELA GOPALAN:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased 1o refer 100 the
reply given to Unstarred Quesiion No.
3559 on the 12th August, 1968 and state:

(a) whether the Government have since
examined the report submitied by the
Russian Experts on the Oil andJ Natural
Gas Commission:

(b) if so, the decision taken thereon:
and

() if not, when the examination is
likely to be completed and the reasons for
the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMA-
1AH): (a) Yes, Sir.

(b) The Oil and Natural Gas Commi-
ssion has been instructed by the Govern-
ment to implement the recommendations
relating to new ,areas and techniques for
exploration including more extensive seismic
surveys, intensification of e¢xploitation of
discovered o1l deposits, offshore exploration
in the shallow waters of the Gulf of Cambay,
decentralisation of powers into the regions
elc.

(c) Does not arisc.

DEMAND BY PAKISTAN FOR INCREASED
Water SupPLy FROM GANGES

18. SHRI RABI RAY: Will the minis-
ter of IRRIGATION AND POWER be
pleased to state:

(a) whether it is a fact that Pakistan has
been continuing 1o increaseits demand on the
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waters of Cianga from 3500 cusecs the
49000 cusecs since the last round of expert
level talks held in Delhi in May, 1968,
and

(b) if so, the details thercof ?

THE DEPUTY
MINISTRY OF
POWER (SHRI
PRASAD): (a)

(by The requirements indicated by Pa-
kistan at the wvarious meetings of Water
Resources experts of India and Pakistan
are given below:—

MINISTER IN THE
IRRIGATION AND

SIDDHESHWAR
Yes, Sir,

Mectings Demand  in April
. {Cusces)

Upto First meeting  June-
July, 1960 : 3,500
Scecond meeting Oc-
tober, 1960 . 18,090
Third meciing April,
1961 . LT 29,352
Fourth  meeting
Dec. 1961 —Jan 1962, . 32,010
Fifth meeting
May, 1968. 49,000

CHEMICAL MARKING AGINT IN KEROSENE
o

19. SHRI E. K. NAYANAR :
SHRI NAMBIAR :
SHRI B, K. MODAK :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to refer
to the reply given to Unstarred Question No.
5847 on the 26th August, 1968 and state :

(a) whether Government have since con-
sidered the proposal to introduce a chemical
marking agent in kerosenc oil to enable the
detection of its admixture with high speed
diesel oil;

(b) if so, when
introduced; and

(c) if not, the rcasons therefor 7

it is likely to be

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMA-
IAH): (a) Yes, Sir.
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(b) The scheme is proposed to be in-
troduced on a trial basis in a limited area
in the next few months.

(c) Does not arise,

INCOME-TAX ARREARS

20. SHRI S. M. BANERJEE:
SHRI YAIJNA DATT SHARMA:

Will the Minister of FINANCE be pleased
o state:

(a) the further steps which have been
taken to realisc accumulated income-tax
arrears;

(b) whether prosecutions have been
launched against some of the companies or
individuals:

(¢) ifso, in how manycases: and

(d) the total arrears of income-tax as it
stood on the Ist September, 1968 2

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE. (SHRI
MORARIJI DESAD : (a) The following
further steps have been taken to recover the
collectible arrcars of Income-tax as early
as possible.,

(i) Taking over of recovery work by
the Income-tax Department from
the Statec Governments in respect
of all Commissioners’ Charges.

(ii) Creation of more Special Recovery
Uniis;

(iii) Grealer emphasis on collection of
demands created during the current
year:

(iv) Closcr supervision over recovery of
arrcar demand.

(v) Further improvment in the Func-
tional Distribution . Scheme with
special cmphasis on collection
work.

(vi) Appointment of one Assisant
Commissioner each at Calcutta and
Bombay exclusively for guiding and
supervising the work of Tax recove-
ry Officers in those two cities.

(b) and (c). Section 76 of the Second
Schedule of the Income-tax Act empowers
the Tax Recovery Officer to make an order
of detention of the defaulter in civil prison.
There is, therefore, no provision for
prosecution of the defaulter. [
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Prosecutions have been launched
against Companjes and other employers
who have deducted taxes from the salaries
of teeir emplopees but not deposited them
to the credit of Government. Informatijon
regarding the number of such cases of
prosecution is being collected and will be
laid on the table of the House.

(d) The information  regarding
arrears of Income-tax is available as on
31st March, 1868, on which date such
arrears amounted to Rs. 374 51 crores.

Rise IN Prices OF ESSENTIAL COMMODITIES

21. SHRI 8. M. BANERJEE:
SHRIB. ¥. DASCHOWDHURY:
SHRI N. R. LASKAR:

SHRIR. BARUA :

SHRI HEM RAJ :

SHRIS. S. KOTHARI : .

SHRI OM PRAKASH TYAGI :

SHRI RAGHUVIR  SINGH
SHASTRI :

SHRI YOGENDRA SHARMA:

SHRI RAM KISHAN GUPTA:

SHRI HIMATSINGKA :

Will the Minister of FINANCE be pleased
to state:

(a) Whether it is a fact that the prices of
all essential commodities have gone up
during September and October, 1968;

(b) if so, the steps taken by Government
to bring down or check the prices; and

(c) the causes of failure of Government in
this regard 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI  DESAI):(a) A detailed
statement showing variations in the prices of
31 commodities/groups between August 31,
1968 and October 19, 1968, the latest date
for which data are available, is laid on the
Table of the House. [Placed in Liberary,
See No. LT—2018/68). Of the 31 commo-
dities, prices rose in the case of 13 items,
declined in the case 8 items and remained
stationary in the case of remaining 10 items.
The incrense in the all commodities whole-
sale price index works out to 1 per cent
during this period.
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(b) Government keeps the price silua-
tion under constant watch and takes ne-
cessary measures as and when the situa-
tion warrants. Under the Essential Com-
modities Act, 1955, the provisions of which
have been made more stringent since
September 1967, State Governments and
Union Territories have been delegated
ample powers to control distribution and
prices of essential commodities.

(c) Docs not arise.

Fixancial A GIviN 10 S1AT1S

22, SHRI 5. M. BANERJEE: Wwill
the Minister of FINANCE be pleased to
statc the amounts given for 1968-69 to
various States for implementing the various
State Plans, State-wise ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) A statement showing
the State-wisc allocations of Central assis-
tance for the Annual Plans of 1968-69 is
laid on the Table of the House. [Placed in
Liberary. Se¢ No. LT—2019 68].

IncOMES OF SHRI KanTl LaL Drsar asD
SHRIMATI  PapMA  Disal

24, SHRI MADHU LIMAYE:
SHRI ARJUN SINGH
BHADORIA :

Will the Minister of FINANCE be pleased
1o state:

(a) the assessed income of Shri Kanti
PDesai as Karta of Hindu undivided family
in the ycars 1960 to 1968,

(b) the assessed income of Shri Kanti
Desai and Shrimati Padma Decsai as guar-
dians of their two children in the years 1960
to 1968; and

(c) the actual income-tax paid by them in
the two above capacities during the above
period ? *

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.C.
PANT): (a) Shri Kanti Desai has not
filed any return of income as Karta of the

Hindu Undivided Family for any of the
assessment years from 1960-61 to 1967-68.
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(b)and (c). Shri Kanti Dcsai is not
assessed as the guardian of his two minor
children. Shrimati Padma Desai is, how-
ever, assessed as their guardian. The in-
come assessed and actual income-tax paid
1s as per Annexure laid on the Table of the
House. [Placed in Liberary. See No. LT
—2020°68).
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EXPORT OF ASPHALT 10 SoutH  VIETNAM
26. SHRI K. M. ABRAHAM:
SHR1 NAMBIAR :
SHRI A. K. GOPALAN:

Will the Minister of PETROLEUM &
CHEMICALS be pleased 1o refer o the
reply given to Unstarred Question No.
5887 on the 26th August, 1968 and state:

(a) whether Government
received
ing despatch of 5,000 tons of asphalt to
South Vietnam:

tb) if so, the details thercof; and

(c) the decision taken by Government in
the matter 7

have since

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RA-
MAIAH) (a) WNo, Sir,

(b) and (c). Do not arisc.

DocuMeNTs Seizep FROM OFFICES OF M)s
AMINCHAND  PYARELAL

27. SHRI K. M. ABRAHAM :
SHRI C. K. CHAKRAPANI:
SHRIMATI SUSEELA

GOPALAN:

Will the Minister of FINANCE be pleased
to state:

{a) whether it is a fact that Enforcement
Directorate with the help of Central
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Customs, Excise and Income-tax Deparl-
ments scarched the offices of Aminchand
Pyarclal at Calcutta, Bombay, Madras and
Declhi in April, 1968 and scized some do-
cuments;

(b) if so, details of the documents seized:

(c) whether it is a fact that certain do-
cuments seized indicated a prima facie
violation of the Foreign Exchange Ragu-
lation Act:

(d) if so, whether Government have pro-
secuted  Messrs. Aminchand Pyarelal; and

(e) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The offices of
M's Aminchand Pyarelal at Calcutta, Bom-
bay, Madras and Delhi werc searched in
April, 1968 by the Officers of the Enforce-
ment  Directorate, assisted by the officers
of the Customs, Central Excise and Income-
tax Depariments.

(b) and (c). It will not be in the public
interest te disclose at this stage the details
of the scized documents which are under
scrutiny. Some of the scized documents
prima facie indicate violation of foreign
exchange regulations.

(d) and (e). The matter is still under in-
vestigation. Furthermore, M/s.  Amin-
chand Pyarelal filed a Writ Petition, un-
der Article 226 of the Constitution of India,
in the Calcutta High Court, and have
obtained a Rule from the said Court res-
training the Department from passing any
final orders arising out of the searches and
seizures made.

TAX ARREARS DUE TROM CERTAIN DALMIA
Jan Group ofF CompaANIES

28. SHRI K. M. ABRAHAM :
SHRI MOHAMMAD ISMAIL
SHRI K. RAMANI :

Will the Minister of FINANCE be
pleascd to state:

(a) whether it is a fact that Rs. 323
lakhs from Bennet Coleman, Rs. 2829
lakhs from M/s. Bharat Nidhi and Rs.
21-00 lakhs from sahu Jain Ltd. of tax
arrears have not so far been recalised;

(b) if so, the reason therclor;
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(c) whether it is a fact that these arrears
are not being realised in time and enquiry
against them has not been completed for the
last 10 years as the Income-tax authorities
are in collusion with these companies;

(d) if so, whether Government
investigated into the matter;

(¢) the findings thereof and the action
taken thereon; and

(f) 1if not, the reasons therefor ?

have

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). The
position about realisation of these amounts
is as under:

The arrears of Rs. 323 lakhs from M|s.
Bennet Coleman and Company relate to
assessment years 1958-59 (Rs. 1:73 lakhs)
and 1962-63 (Rs. 1-50 lakhs). The assess-
ment for the year 1958-59 has been set
aside in appeal and the assessment for the
year 1962-63 which was made under section
144 has now been reopened under section
146. As such therc are no arrears of tax in
this case at present.

The arrears of Rs. 28 -29 lakhs from M/s.
Bharat Nidhi Ltd. are in dispute and their
realisation has been stayed till decision of
appeals by Appellate Assistant Commis-
sioner.

Out of arrears of Rs. 21 lakhs outstand-
ing against M/s. Sahu Jain Ltd., the de-
mad of Rs. 16 lakhs has been wvacated by
the Appellate Assistant Commissioner in
appeal. The remaining demand of Rs. 5
lakhs relates to assessment years 1957-58
(Rs. 1 lakh) and 1959-60 (Rs. 4 lakhs).
The collection of these arrear demands of
Rs. 5 lakhs has been stayed till the disposal
of the first appeals.

(¢) No, Sir.

(d) to (f). Does not arise.

FammLy PLANNING FORTNIGHT

29. SHRI SHRI CHAND GOYAL:
SHRI BENI SHANKER SHARMA;
SHRI D. C. SHARMA:

SHRI BIBHUTI MISHRA:

‘Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

NOVEMBER 11, 1968
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(a) the achievements of the recent
Family Planning Fortnight in Punjab
and other States;

(b) whether the expected targets have
been achieved; and

(c) the total
thereon ?

expenditure  incurred

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR):
(a) On the basis of reports so far received,
the performance during the Family Planning
Fortnight observed in September, 1968 is
as follows:

Sterilisations IUCD
Punjab 9288 7508
Other States 119329 32661

Information from several States is still in-
complete.

(by MNo specitic performance targets
were laid down by the Government of India
for the Fortnight.

(c) Apart from a nominal provision for
holding public functions at district and block
levels, no scparate expenditure was pro-
vided for. The expenscs were required to
be met from the over-all provision for the
year.

DELAY IN COMPLETION OF BEAS PROJECT

30. SHRI SHRI CHAND GOYAL:
SHRI RAM KISHAN GUPTA:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that the comple-
tion of Beas Project is likely to be delayed by
a few years because the Rajasthan Govern-
ment have failed to pay their share of the
expenditure; and

(b) the steps taken by Government to
secure completion of the Project by 1970-
71 as originally scheduled ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER  (SHRI SIDDHESHWAR
PRASAD) : (@) Completion of
Beas Project has been delayed due
to (i) late finalization of Foreign Exchange
Loan Agreements and consequent delay
in procuring construction equipment from
abroad and (i) constraint of resources.
The targets for completion have now been
fixed as under:—

Unit I (Beas Sutlej Link)
Diversion of water through
Beas Sutlej Link . December, 1972

Power Plant March, 1973
Unit II (Beas Dam at Pong)

Completion of Beas Dam
at Pong June, 1973
Power Plant. December, 1974

(b) Does not arise.

MaLaria IN  PuniaB  DISTRICT

31. SHRI SHRI CHAND GOYAL:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that there is a
serious outbreak of malaria in the Sang-
rur, Patiala and Bhatinda districts of Pun-
Jab;

(b) if so, the number of malaria affected
cases in these districts; and

(c) the steps taken by Government to
prevent the further spread of the disease?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Yes, there have been focal outbreaks of
malaria in Sangrur, Patiala and Bhatinda
districts of Punjab,

(b) The number of malaria affected cases
upto 24-10-68 are as follows:—

Patiala . . — 738
Sangrur . & —_— 2,160
Bhatinda . . —_ 548
(¢) Thorough spray operations have

been carried out in the affected areas,
MS51LSS/68—4

Other
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remedial measures such as radical treatment
of positive cases, mass blood surveys and
mass radical treatment  wherever ne-
cessary have been carried out.

NATIONAL BUILDINGS CONSTRUCTION COR-
PORATION LD,

32. SHRI PREM CHAND VERMA:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) the authorised and paid up capitals
of the National Buildings Construction
Corporation Ltd., at the time of its sett-

ing up and the figures that stood as on the
31st March, 1968;

(b) how much amount of loan the Cor-
poration owed to the Central Government
banks or other Parties on the 31st March,
1968;

(¢) how much amount has been paid as
interest by the Corporation during the last
threc years;

(d) the working results of the Cor-
poration during the last three years; and

(¢) the extent of profit orloss incurred,
and the main causes of the loss, if any, and
the estimates for the year 1968-69 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) Authorised Capital: Rs. 2 crores,
(This has remained constant from the start.)

Paid-up Capital:
When set up Rs. 3 lakhs
On 31st March,
1968 . . . Rs. 135 lakhg
(b) To the Cen-
tral
Government  Rs. 155 +42 lakhs
To banks Rs. 19-25 lakhs
‘To other
parties . Nil
ToTAL . . Rs. 17467 lakhs

() Rs.37-61 lakhs,
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(d) and (e).

Year Loss

1965-66 . . . 20-51 lakhs.

1966-67 . 17 -18 lakhs.

1967-68 . . 7 -87 lakhs.

1968-69 . 4 -00 lakhs.
(anticipated)
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The main reason for the losses was that the
Corporation had to compete with contrac-
tors whose overheads arc very small and
methods of working different as compared
with those of the National Buildings Cons-
truction Corporation Limited.

DRAFT BiLL FOR RAISING MARRIAGEABLE
AGE

33. SHRI PREM CHAND VERMA:
DR. SUSHILA NAYAR:
SHRI HIMATSINGKA:
SHRI S. K. TAPURIAH:
SHRI B. K. DASCHOWDHURY:
SHRI R. BARUA:
SHRI N. R. LASKAR:
SHRI SRADHAKAR SUPAKAR:

‘Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that Government
have circulated a draft Bill to the State
Governments regarding raising the age limit
for marriage;

(b) if so, the main features thereof;

(c) whether the State Governments have
since sent their comments on the draft Bill
and if so, which of the State Governments
have agreed to the Bill being passed and
which State Governments are opposed to it;

(d) whether any opposition has been
raised to certain specific clauses of the Bill
and if so, which are those clauses and the
justification for inclusion of these clauses;

(¢) whether Government propose to
enact the Bill during the current session;
(f) if not, when; and

(g) whether the public opinion is also
prosoded to be elicited ?

Written Answers T2

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT) (DR. S. CHANDRASEKHAR):
(a) Yes.

(b) In the Draft Bill it is proposed to
amend the Child Marriage Restraint Act,
1929 so as to raise the minimum age at
marriage to 21 years in the case of males
and 18 years in the case of fcmales as against
the current minimum age of 18 years and
15 ycars, respectively.

As the success of the proposed legis-
lation in a large measure, depends upon
public cooperation, it is proposed to appoint
for a State or for any specified part thereof
an Officer to be known as the * Child Mar-
riage Prevention Officer”. Whose duty will
be to prevent as far as possible, the perfor-
mance of marriages in contravention of the
provisions of the proposed legislation by
taking appropriate action under the enact-
ment or the rules thereunder.

The State Governments have been re-
quested to give their views on the propo-
sed Bill and in particular express their
views on:

(i) whether there should be highe r
minimum age limits than those
provided in the Bill; and

(ii) whether offences under the Child
Marriage Restraint Act, 1929
should be cognizable ?

(c) One State Government has so far
sent the comments and they are in favour
of the basic change in the limits for age of
marriage. Comments from the other State
Governments are awaited.

(d) Does not arise.

(e) It may not be possible to introduce
the Bill in the Parliament during the cur-
rent session.

(f) The Bill will be introduced as soon as
the comments of the State Governments etc.
and public reactions have been received and
examined and further processing is com-
pleted.

(8) Yes.



73 Written Answers

Rise IN PRICES

35. SHRI PREM CHAND VERMA:
SHRI CHINTAMANI
PANIGRAHI:
SHRI B. K. DASCHOWDHURY:
‘SHRI N. R- LASKAR :
‘SHRI R. BARUA :
SHRI §. 5. KOTHARL:
SHRI P. C. ADICHAN:
SHR1 HIMATSINGKA :

‘Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that prices of
foodgrains, food articles and industrial
goods have risen considerably during the
mmonths from July to September, 1968;

(b) what was the index number of whole-
sale prices of all commodities during these
months and also the index numbers of food-
grains, food articles and industrial goods
separately;

(c) what was the index number of the
above categories during the same period a
year ago; and

(d) the reasons why the prices of all
commodities including foodgrains have
tisen in spite of bumper harvest ?

THE DEPUTY PRIME MINISTER
AMND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (c). Prices
.of these commodities had tended to harden
‘during thesec months. A statement showing
the monthly averages of the index number
‘of the wholesale prices of all commodities
and also of foodgrains, food articles
and industrial goods during the months
«of July to September 1968 and during
the corresponding months of last year is
laid on the Table of the House. [Placed
dn Library. See. No.LT—2021/68]

(d) Being the lean period of the year,
some increase in prices during these months
is a normal seasonal occurrence, However,
the increase in the wholesale price index
‘between July and September 1968 was
mainly due to increase in the sprices of
pulses, cdible oils and industrial raw ma-
terials, particularly oilseeds and raw jute
.on account of the expectations of lower
production. The foodgrain prices during
‘September 1968 were 10-3 per cent lower
as compared to prices prevailing duriag the
«<orresponding month a year ago.
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SHARING OF REVENUE FROM PETROL AND
DIESEL BY GUJARAT STATE

36. SHRI NARENDRA  SINGH
MAHIDA: Will the Minister of
FINANCE be pleased to state:

(a) the total annual grant given to
Gujarat since the formation of the State upto
the end of March, 1967 towards the share of
tax levied on petrol and diesel sold in the
State:

(b) the total tax collected by the Central
Government  since the formation of the
State upto the end of March, 1967 from
Petrol and Diesel sold in Gujarat; and

(c) what proportion the Central Govern-
ment had from the above revenues to the
amount of tax collected on the sale of Petrol
and other fuels annually in Gujarat during
the above period ?

THE DEPUTY PRIME MINISTER '
AND  MINISTER OF FINANCE
(SHRI MORARIJL DESAI : (a) and (b).
The information regarding the total tax
collected on petrol and diesel etc. sold in
Gujarat is not available. A statement
showing the total annual grant given to
Gujarat, since the formation of the Stalc
upto the end of March, 1967, towards their
share of tax levied on petrol (under the cen-
tral Board Fund) out of the revenues during
the same period, and the amount of Central
Excise duty collected on petroland diesel
ete. (i. e. all petroleum products) cleared
from the Refinery and the marketing
installations in Gujarat, is laid on the Table
of the House. [Placed in Library. See
No. LT—2022/68].

(c) The information regarding the tax
collected on the sale of Petrol and other
fuels annually in Gujarat being not avail-
able, it is not possible to work out the
pre-portion.

FAMILY PLANNING OPERATIONS IN GUJARAT

37. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) the number of persons operated upon
under the Family Planning Programme in
Gujarat since January, 1968 and the number
of men and women out of them, District-
wise;
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(b) the amount spent by Government
during the above period;

(c) the amount awarded to doctors and
such persons; and

(d) the nature and quantum of assistance
provided by Central Government to the
‘Gujarat Government for 1967-68 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR):
(a) A statement giving the requisite
information for the period from January
to September, 1968, is laid on the Table of
of the House. [Placed in Library. See No.
LT—2023/68).

(b) and (c). The information is being
collected from the State Government and
will be laid on the table of the Sabha as
soon as it is received.

(d) An amount of Rs. 17173 lakhs was
sanctioned to the Government of Gujarat
during 1967-68 as provisional payment of
grant-in-aid towards the Central share of
expenditure.

HousiNG SCHEMES IN  GUIARAT

38. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased to
state:

(a) the number of new houses cons-
tructed in Gujarat during the last four
years under the various Housing Schemes
of the Central Government; and

(b) the number of persons who were
benefited thereby 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH): (a)
and (b). The information is being collec-
ted and will be laid on the Table of the Sabha
on its receipt from the State Government.

INcOME-TAX PAYERS IN KAma DisTRICT,
GUJARAT

39, SHRI NARENDRA SINGH MA-
HIDA: Will the Minister of FINANCE be
pleased to state:

(a) the number of income-tax payers in
1966-67 and 1967-68 in Kajra District of
Gujarat;

NOVEMBER 11, 1968

Wreitten Answers 76

(b) the number out of them in 1966-67
and 1967-68 from whom income-tax arrears
are due for three years;

(c) the number of persons on whom
wealth-tax was levied in 1966-67 and 1967-
68; and

(d) the amount of exicse duty on tobacco
realised in the said district during the above
period ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (d). Infor-
mation is being collected and will be laid on
the Table of the Sabha.

CONFERENCE OF COMMONWEALTH FINANCE
MINISTER

40. DR. SUSHILA NAYAR:

SHRI HEM BARUA:

SHRI B. K. DAS CHOWDHURY:

SHRI N. R. LASKAR:

SHRI S. C. SAMANTA :

SHRI R. BARUA:

SHRI PARKASH VIR SHASTRI:

SHRI SRADHAKAR SUPAKAR:

SHRI GADILIGANA GOWD:

SHRI MEETHA LAL MEENA:

SHRI R. K. AMIN:

SHRI SHRI CHAND GOYAL:

SHRIS. K. TAPURIAH:

SHRI D. N. DEB:

SHRI P. K. DEO:

SHR1 RAGHUVIR
SHASTRI :

SHRI SITA RAM KESRI:

SHRI SHIVA CHANDRA JHA:

SHRI HEM RAJ:

SHRI ATAL BIHARI
PAYEE:

SHRI JAGANNATH
JOSHI:

SHRI HUKAM CHAND
KACHWAI:

SHRI SHIV KUMAR SHASTRI:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that a conference
of Commonwealth Finance Ministers
was held in London during the last week of
September 1968;

(b) if so, whether he also attended the
conference;

SINGH

VAJ-

RAO
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{c) the nature of discussions held; and
(d) the decision arrived thereat ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). Yes,
Sir.

(c) and (d). The Conference is held
annually to consider general Commonwealth
economic matters. In this year's confer-
ence the Ministers broadly reviewed recent
developments in the World economic
situation, balance of payments prospects
for the Sterling Area, and prospects of
international assistance for economic de-
velopment to the developing countries.

IssUE oF INcOME TaX CLEARANCE CERTIFICATE

41. DR. SUSHILA NAYAR :
SHRI YASHPAL SINGH :
SHRI ONKAR LAL BERWA

Will the Minister of FINANCE be
pleased to refer to the reply given to Starred
Question No. 690 on the 26th August,
1968 and state :

(a) whether the information regarding
the issue of Income-tax clearance certi-
ficate has since been collected ; and

(b) il so, whether Government propose
to lay it on the Table ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). No, Sir. A
part of the information is still being collec-
ted. On being collected it will be laid on the
Table.

DeATH OF SHRI Ram KisHaN JAIN IN TRWIN
HosprraL (DeLh1)
42, DR. SUSHILA NAYAR :
SHRI YASHPAL SINGH :
SHRI ONKAR LAL BERWA :

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 5595 on
the 26th August, 1968 regarding the death
of Shri Ram Kishan Jain in Irwin Hospital
and state :

(a) whether the investigation has since
been completed ;

(b) if so, the result thereof ;
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(c) whether Government proposc to lay
a copy of the investigation report on the
Table ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Yes.

(b) The case has been cancelled since
no criminal offence was made out.

(¢) No.
MASTER PLAN oF DELHI

43. SHRI BHOGENDRA JHA :
SHRI E. K NAYANAR :
SHRI RAGHUVIR SINGH

SHASTRI :
SHRI ONKAR LAL BERWA :
SHRI YASHPAL SINGH :
SHRIRAM GOPAL SHALWALE :

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that at a specially
convened meeting in September, 1968,
Delhi Municipal Corporation has demanded
to suitably amend the Master Plan of
Delhi ; and

(b) if so, Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Yes.

(b) The Government will consider the
proposal when received.

CoNFERENCE OF COMMONWEALTH FINANCE
MINISTERS

44, SHRI BHOGENDRA JHA :
SHRI S. C. SAMANTA :
SHRI P. K. DEO:

Will the Minister of FINANCE be
pleased to state

(a) whether it is a fact that the recently
held Commonwealth Finance Ministers’
Conference expressed satisfaction over “the
arrangements concluded between the Go-
vernments of the overseas sterling area
countries and the British Government™ for
a 2,000 million dollar loan;
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(b) if so, Government’s reaction thereto ;
(d) if so, its effect on Indian economy ;

(e) whether India's being in the Com-
monwealth is causing more economic and
financial strains on Indian economy than
benefit ; and

(f) if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI : (a) to (d). Yes, Sir.
India along with other Commonwealth
countries welcomed this development as a
major contribution to the stability of
sterling and of the International monctary
situation. India has always supported
measures designed for strengthening the
international monetary system by means
of co-operative and orderly effort. The
strength of the reserve currencies is not
only desirable for maintaining international
monetary stability but also to let the orderly
growth of trade and for enabling developed
countrics to pursuc liberal aid and trade
policies.

{e) No, Sir.
(f) Does not arise.

SCARCITY OF DRINKING WATER IN RAJASTHAN

46. SHRI D. N. PATODIA : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that a greater part
of Rajasthan is in the grip of severe drought;

(b) whether apart from the failure of
crops there is an acute shortage of drinking
water in many districts ;

(c) if so, whether the Central Govern-
ment have taken steps to sink tube wells in
these areas ; and

(d) if so, the programme drawn up and
achieved so far in this connection ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MAUTHY) ; (a) and
(b). According to the information received
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from the State Government severe drought
conditions exist in 5 out of 26 Districts in
Rajasthan vz, Jaiselmer, Bikaner, Barmer,
Jalore and Jodhpur.

(c) and (d). The State Government are
formulating a scheme to sink 500 tubewells
in the drought affected areas and hope to
commission about 100 tubewclls before
July, 1969,

DriLLinG 18 Campeay REGlON

47, SHRI D. N. PATODIA : Will the
Minister of PETROLEUM AND CHE-
MICALS be plcased to state :

(a) whether it is a fact that a serious
diffcrence of opirion now persist over the
question of drilling in shallow and deep
waters near Cambay between the Indian
and foreign experts ;

(b) whether it is also a fact that while
the Japanese and Sovict experts feel that
drilling in deep water be undertaken after
drilling in shallow water has been executed
successfully, the Oil and Natural Gas
Commission prefers to drill the both simul-
taneously ; and

{c) if so, whether Government have taken
any decision in this regard and the justi-
fication for the stand Yaken by the Oil
and Natural Gas Commission in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU-
RAMAIAH) : (a) to (¢). Drilling in shallow
waters can be successfully conducted by the
ON.G.C. departmentally provided it is
able to get fixed platforms and floating cranes
for which the Commission is holding dis-
cussion with the Soviet authorities.

The Commission have not accepted the
view advanced by some quarters that shallow
drilling experience is a pre-condition to
deep drilling operations. The technigues of
fixed platform drilling and mobile platform
drilling are not inter-dependent.

Goment are in agreement with the
view of the Commission in this matter,
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REI’DRT OF REVENUE [NTELLIGENCE ON
STEEL TRANSACTION WITH M/S. AMINCHAND
PYARELAL AND ALLIED CONCERNS

49. SHRI K. RAMANI :
SHRI B. K. MODAK :
SHRI UMANATH :

Will the Minister of FINANCE be
pleased to refer to the reply given to the
Unstarred Question No. 5654 on the 26th
August, 1968 and state :

{a) whether the revenue intelligence has
since submitted its report on stecl trans-
action with M/s. Aminchand Pyarelal and
allied concerns ;

(b) if so, the details thereof ;
{(c) the action taken thereon ; and

(d) if not, when the report is likely to
be submitted and rcasons for the delay ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI
MORARIJI DESAIl): (a) No, Sir. No
report is due from the Directorate of Re-
venue Intellicence.

(b) to (d). Do not arise.

EXPENDITURE INCURRED ON SECOND PAY
CoMMISSION

50. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE
be pleased to state the annual extra ex-
penditure incurred by Government as a
result of the findings of the second Pay
Commission in 1957 ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI
MORARIJI DESAI): It is not possible
to indicate precisely the annual! cxtra ex-
penditure incurred by Government as a
result of acceptance of the recommenda-
tions of the Second Pay Commission. The
additional annual cost of the various re-
commendations as estimated by the Second
Pay Commission was Rs. 39-62 crorcs.

DIveERSION OF GRANTS BY STATES FOR OTHER
THAN SPECIFIED PURPOSES

52. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE
be pleased to state :
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(a) whether the Central Government grants
to States for planned development ex-
penditure have been diveried by States to
other purposes during the last two years ;

(b) if so, the names of the States and
the amounts debited to non-Planned expen-
diture during 1967-68, State-wise; and

(c) whether the above amount has been
converted to Central loan ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Under the exis-
ting procedurc for payment of Central
assistance to States for Plan Schemes, such
assistance cannot be diverted to non-plan
purposes.

(b) and (c). Do not arise,

Ten Rupee NoTEs
53. SHRI GEORGE FERNANDES :
SHRI V. NARASIMHA RAO :
DR. KARNI SINGH :
SHRI E. K. NAYANAR :
Will the Minister of FINANCE be
plcascd to state
(a) the rcasons for the deletion of the
words **On demand” from the new scries
of ten rupee notes ; and
(b) who took the decision to make this
deletion ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). The
decision to delete the words ‘““‘on demand”’
from the new serics of ten rupec notes
was taken by the Central Government in
consultation with the Reserve Bank of
India, in order to conserve space so as
to have both English and Hindi renderings
on the notes. The words referred to have
no legal significance in view of the obliga-
tion placed on the Reserve Bank of India
under Section 39 of the Reserve Bank of
India Act, 1934 to exchange bank notes for
rupee coin on demand.

IMpORT OF NICKEL POWDER BY M/s.
SaraBHAI, MERCK OF BARODA

54. SHRI GEORGE FERNANDES :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether in a memorandum to the
Deputy Prime Minister dated the 22nd
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December, 1967, it was pointed out by a
former executive of M/s. Sarabhai Merck
of Baroda that M/s. Sarabhai Merck had
imported Nickel Powder for use as a cata-
lyst under vitamin ‘C' licence and the
same was instead converted into Nickel
Sulphate and sold as a fine chemical at a
fantastic price;

(b) whether any action has been taken
by Government in this matter on receipt
of this memorandum ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH) : (a) Yes, Sir.

(b) and (c). On investigation it has been
found that Sarabhai Merck of Baroda had
used about 112 kgs. out of a stock of 2028-6
kgs of imported Nickel Powder with them
for exnerimental production of Nickel Sul-
phate of analytical quality. The firm is
licensed for the manufacture of laboratory
reagents and fine chemicals including Nickel
Sulphate and are entitled to the import
of raw materials for this activity. In view
of this the diversion of the above quantity
of Nickel Powder for the manufacture of
fine chemicals by the firm is considered legi-
timate by the D.G.T.D.

EXPANSION OF YITAMIN ‘C’" PLANT CAPACITY
oF M/S SARABHAI MERCK OF
BARODA

55. SHRI GEORGE FERNANDES :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that M/s. Sarabhai
Merck of Baroda have expanded the capa-
city of their vitamin ‘C’ plant by importing
machinery on the plea that the imported
equipment was for replacement purpose ;

»

(b) if so, whether any action has been
instituted against the company, and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI  RAGHU-
RAMAIAH) : (a) No Sir.
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FOREIGN EXCHANGE TO TAMILNAD CHIEP
MINISTER

56. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased
to state :

(a) the amount of foreign exchange sanc-
tioned for Shri C. N, Annadurai, the
Tamilnad Chief Minister, for his medical
treatment in the United States ;

(b) whether any objections were raised
in regard to sanctioning him the foreign
exchange sought for ;

(c) whether his Ministry or any of its
agencies had raised a query about restric-
ting the stay of Shri Annadurai in New
York ; and

(d) if so, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) § 8,125,

() and (¢). Mo, Sir.

(d) Does not arise.

EFFECT OF EARTHQUAKES OF KOYNA POWER
STATION

57. SHRIBENISHANKER SHARMA :
SHRI D. C. SHARMA :
SHRI B.K. DAS CHOWDHURY :
SHRI SRADHAKAR SUPAKAR :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether a Commitice of experts con-
sisting of eight members has been consti-
tutued to study the effect of last December's
earthquakes on the Koyna Power Station ;

(b) if so, its comstitution and terms of
reference ;

(¢) whether the Committee has submitted
its report ;

(d) if so, the broad recommendations
thereof and the action taken thereon ; and

(e) if not, when the Committee is likely
to submit its report 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Yes, Sir.
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(b) The constitution of the Committee
is :

(1) Mr. Arno Tegge of Federal Re-
public of Germany,

(2) Mr. Michel Grataloup of France.

(3) Mr. Gotfried Schumm of Germany,

(4) Mr. Fumikazo Nishimura of Japan.

(5) Mr. H. V. Narayana Rao, former
Member, Central Water and Power
Commission (Power Wing).

(6) Mr. V. B. Deshmukh, Technical
Member, Maharashtra State Electri-
city Board.

(7) Dr. R. K. Kar of Heavy Elcctricals
India Ltd., Bhopal.

(8) Mr. B. R. R. Iycngar. Chief Engi-
neer (Electrical), Koyna Hydro-
Electric Project (Convener).

The terms of reference of the Com-
mittec arc as follows :

(i) To examine the effects of the De-
cember, 1967, and subsequent carth-
quakes, at Koyna, with particular
reference to rotating plant its align-
ment and switchgear and relays
inside the Power Station as well as
outside,

(ii) To suggest alterations in the design
of the supporting frame works,
bearing structures and foundations
to withstand the vibrations caused
due to earth tremors and similar
disturbances.

(iii) To make suggestions for alterations
in designs of transmission line to-
wersand sub-station gantries to with-
stand seismic shocks.

(iv) To suggest special features, if any,
to be incorporated in the designs
of the installation in the Stage 111
Power House,

(c) Yes, Sir.

(d) The Committee has recommendred
certain mine- modifications to the genera-
tor guide bearings and also to some of the
switchyard equipment and Relays. They
have also suggested methods for rigidly
fixing some of the equipments to withstand
earhquake vibrations, The Committee
has also recommended that the possibilities
of installing acceleorographs for automatic
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tripping of the machines should be exa-
mined. Necessary proposals for the im-
plementation of the recommendations by
the Committee are being formulated by the
Koyna Project authorities for submission
to the State Government.

(e) Does not arise.

FAMILY PLANNING PROGRAMMES

58, SHRIBENISHANKER SHARMA :
SHRI D. C. SHARMA :

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) the progress made in the family
planning programmes in the country ; and

(b) the targets achieved in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) and (b). A statement containing the
required information is laid on the Table
of the House [Placed in Library. See No.
LT-2024/68].

‘LINK AND PatrIOT’

60. SHRI S. K. TAPURIAH :
SHRI JAGANNATH RAO JOSHI:
SHRI NARAIN SWARUP
SHARMA :
SHRI ATAL BIHARI VAJPAYEE :
SHRI ONKAR SINGH :
SHRI BANSH NARAIN SINGH :
SHRI KANWAR LAL GUPTA :

Will the Minister of FINANCE be
pleased to refer to tHe reply given to Un-
starred Question No. 4248 on the 19th
August, 1968 and State :

(a) whether the enquiries regarding the
donors and contributors to newspapers
‘Patriot’ and ‘Link” have since been com-
pleted ;

(b) if so, the details thereof ;

(c) whether some of the donors and con-
tributors have been found to be foreign
agents ; and

(d) if so, their names and addresses ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAD : (a) No Sir.

(b) Does not arise.

(c) and (d). The only information at
present available is that in the case of
‘Patriot’, a donation of Rs. 50,000/- had
been received from onc Shri Deo Narayan
Misra of Nepal.
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OF SMUGGLED TEXTILE GOODS 1N
Bomeay

63, S. "I YASHPAL SINGH :

SH. N.R.LASKAR:

Se1zL
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SHRI B. K. DASCHOWDHURY :
SHRI ONKAR LAL BERWA :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that on the 31st
August, 1968, officials of Maharashtra State
Anti<corruption Burcau seized in Bombay
smuggled textile goods of Japancse origin ;

(b) if so, the value of goods seized ; and

(¢) whether any arrest was made and
action taken or is proposed to be taken
against the person concerned ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR1
MORARJI DESAI) : (a) and (b). On 31st
August, 1968, officials of the Maharashira
State Anti-Corruption Bureau intercepted a
truck near Ghatkopar, Bombay and seized
therefrom 23 packages containing metallic
yarn and fabrics of Japanese origin valued
about Rs. 2-5 lakhs. The truck valued at
Rs. 50,000/- was also sized.

{c) One person was arresied and subse-
quently released on bail. The casc is
under investigation,

SETTING UP OF NURSING CoUNCIL TOR D1l Hy
ADMINISTRATION

64, SHRI YASHPAL SINGH :
SHRI N. R. LASKAR :
SHRI B. K. DASCHOWDHURY :
SHRI ONKAR LAL BERWA :
SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :
SHRI R. K. SINHA :

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether there is any proposal under
consideration to set up a Nursing Council
for the Delhi Administration ; and

(b) if so, the main features thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-

LOPMENT (SHRI B. 5. MURTHY):
(a) Yes.

(b) The proposed Council will function
as an examining and registering body.
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RECOMMENDATION BY CANADIAN GOVERN-
MENT ON Eastern Kost CANAL ARrba

65. SHR1 YASHPAL SINGH :
SHRI ONKAR LAL BERWA :

Will the Minister of IRRIGATION
AND POWER be plcascd 1o siate :

(a) the main recommendations made by
the Government of Canada who have made
a study of the Eastern Kosi Canal area :
and

(b) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (1) and (b). The Canadian Task
Force, which visited the Kosi aren has not
made any recommen dation in regard tothe
project as such : but has commended the
set-up of the Kosi Arca Development Com-
missioner for adoption on similar big
projects,

NyLox PARACHUTE CroT

66. SHRI MEETHA LAL MEENA :
SHRI S. K. TAPURIAH :

Will the Minister of WORKS. HOUS-
ING AND SUPPLY be pleased 10 state :

(a) whether the Government had placed
any orders on Indian Manufacturers for the
supply of Nylon Parachute cloth during
the year 1965-66 ;

(b) whether it is a fact that some dispute
arose over prices after devaluation ;

() if so, whether the dispute has not so
far been sctiled ; and

(d) whether it is also a fact that Govern-
ment continue to import the above com-
modity though sufficient stock of manu-
factured goods exist in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) Yes. Five contracts were placed with
the Indian manufacturers during 1965-66
for supply of light-weight nylon fabric
11 oz.

(b) and (c). The only one dispute about
price increase akes for by a manufacturer
has since been settled.
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(d) The yarn required for the manu-
facture of light-weight nylon fabric is not
produced indigenously. Accordingly, Go-
vernment are trying to import some quan-
tities of nylon fabric from abroad. Efforts
are also being mad: to purchase the nylon
fabric manufactured in India from the im-
ported yarn, provided the rates quoted and
delivery terms clc. are reasonab!c.

RACKET IN TRAVELLER CHEQUES

67. SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :

Will the Minister of FINANCE be
pleascd to state :

(a) whether it is a fact that an organiscd
racket in dollar traveller cheques is opera-
ting in the Capital ;

(b) if so, whether Government
investigated into the matter ; and

have

(c) the steps taken to break the racket ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI : (a) to (c). From the
seizures made by the Enforcement Direc-
torate, it appears that certain racketeers
in the Capital are indulging in contraven-
tions of the Foreign Exchange Regulation
Act, 1947 in transactions involving travellers
cheques cxpressed in various foreign cur-
rencies (including dollars) and other forms
of foreign exchange. After the seizures,
thorough investigations are conducted in
these cases by the Enforcement Directorate
with a view to breaking the racket and
exposing the persons/agencics involved.
Appropriate action in accordance with the
provisions of law is taken against offenders.
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O INpIA LiMITED

70, SHRICHINTAMANI PANIGRAHI!
SHRI S. R. DAMANI :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have taken steps
to acquire majority share in Oil India
Limited; and

(b) if so, by what time Government
propose to acquire majority share in Qil
India Limited ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RMAIAH) :
(a) Government had negotiated with the
Burmah Qil Company for this purpose but
the latter have expressed their unwillingness
to change the existing pattern of an equal
partnership.

(b) A change can be brought about
ordinarily by agreement between the parties.
It is difficult to say when this may become
possible,

WoRLD BANK  ASSISTANCE TO INDIA

71. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleased 10 state :

(a) whether the whole question of World
Bank assistance to India has been put inta
cold storage by its new Chief by appointing
a committec to review its operations in the
developing countries ;

(b) if so, the reaction of Government
thereto; and

(¢) whether such reviews have been under-
taken in the country ;

AND
(SHRI

THE DEPUTY MINISTER
MINISTER OF FINANCE
MORARIJI DESAI : (a) No Sir.

The Commission, headed by Mr. Lester
B. Parson, formerly Prime Minister of
Canada, would review the impact of ex-
ternal assistance on the development of the
poorer nations over the past two decades
and consider the methods of giving assis-
tance and the orders of magnitude for that
assistance which appear necessary over the
next decade and the next generation in order
to ensure a reasonable hope of sustained,
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and eventually self-sustaining, growth in a
number of the less developed countries.
While such a study is being made, the
World Bank will continue to give assistance
to developing countrics as part of its nor-
mal working. There is no question of
assistance to India or any other country
being put into cold storage pending the
Commission’s study

(b) Does not arise.

(c) As far as India is concerned, in course
of planning for development the role of
external aid in Indian development both in
the past and for the future has been asses-
sed from time to time.

O EXPLORATION WORK IN MAHANAD!
Basin
72. SHRI CHINTAMANI PANI-

GRAHI : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) whether the preliminary exploratory
work for locating oil deposits in Chilka
lake area and Mahanadi Basin has been
completed ;

(b) if so, the details of the exploratory
work done so far ; and

(c) when Government propose to take
up ecxperimental drilling operations in
Orissa areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMA-
IAH) : (a) No work has been done in the
area covered by the Chilka lake, as this area
does not have oil and ‘natural gas prospects.
Some preliminary exploration work has
been carried out in the Mahanadi Basin.
Some work is still 'in progress.

(b) Geological examination of rock
outcrops in the Baripada area and photo~
geomorphological work in the Mahanadi
Delta area have been completed. Gravity
and magnetic surveys in the arca located
between the coast line and a line running
approximately from the Chilka lake to
Athgarh, Bhadrak, Chandbali and Raj-
nagar, have been completed. Gravity and
magnetic surveys in the Baribpada-Baleswar
arca have also been completed. Gravity
and magnetic surveys in the area located
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in between the aforesaid two areas are in
progress,

(c) It is too carly to say when drilling
will start. This will largely depend upon
the results of seismic surveys which are
still to be undertaken.

PROMOTION OF SiCTiIONAL OFFICERS (CIVIL)

73. SHRI S. D. SOMASUNDARAM :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it i1s a fact that Scctional
Officers (Civil) recruited in June and Se-
ptember, 1954 were promoted in 1964 and
1966 respectively and those recruited in
October, 1954 and afterwards are still await-
ing their promotions ;

(b) whether it is also a fact that rescrving
vacancies for the direct recruits and posting
them by curtailing their period training will
deprive the chances of promotion of the
cligible experienced Sectional Officers;

(c) if so, whether Government propose
to consider the cases of those officers for
promotion who are in service for a period
of more than 12 to 14 years ; and

(d) whether Government propose also to
discontinue the practice of filling up vacan-
cies by direct recruitment ?

THE DEPUTY MINISTER IN THE
(MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) It is a fact that so far the Departmental
Promotion Committees have taken into con-
sideration, for purposes of promotion, Sec-
tional Officers appointed up to September
1954 only.

(b) Reservation of vacancies for direct
recruits is provided for under Government
orders, . Curtailment of training is resorted
to only when exigencies of service so de-
mand. It would not, therefore, be correct
to say that these factors would deprive
the chances of promotion of experienced

Sectional Officers to an appreciable extent.

(c) The cases of all the Sectional Officers
coming within the zone of consideration will
be considered by the Departmental Promo-
tion Committee when it meets for making
the select list for promotion.

(d) No.
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PAYMENT ofF HoTeL Buis IN ForBGN
EXCHANGE

74. SHRI HARDAYAL DEVGUN:
Will the Minister of FINANCE be pleascd
to state :

(a) whether it is a fact that Govern-
ment propose to make it obligatory on the
part of the tourists to pay their hotel bills
in foreign exchange with a view to avoid
fradulent transactions :

(b) if so, when the scheme is likely to be
implemented ; and

(c) the expected foreign exchange to be
saved on the introduction of the scheme ?

THE DEPUTY PRIME  MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI : (a) to (c). Such a pro-
posal is wunder consideration.

CENTRAL Excise AND Custons, COLLEC:
TORATE, DELHI

75. SHRI LATAFAT ALI KHAN:
Will the Minister of FINANCE be pleased

to state :

(a) whether there are any more records
missing from anv office/Branch/Scction/
Unit in the jurisdiction of the Central
Excise and Customs Collectorate, Delhi
excepting those which are kept in the box
which was stolen from the office of the
Collector of Central Excise and Customs,
Delhi, on the night of the 20th February,
1968 ;

(b) if so, the details thereof ;

(c) whether any disciplinary action has
been taken against those who are responsible
for the loss of records ; and

(d) the procedure adopted for fixing
responsibility for the loss of records ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESA]) : (a) Mo, Sir. After the
theft on the night of 20th February, 1968,
no incident of loss of files has come to the
notice of the Collector of Central Excise,
Delhi.

(b) and (). Do not arise,

(d) Whenever any loss of records comes
to notice an enquiry is held to fix responsi-
bility for the loss and depending on the
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merits of the case departmental procecdings
may be drawn agrinst the officers concerned,
Thereafter, after giving them an opportunity
to state their side of the case, each case
is decided on merits.

IacNAm & fag & grO gq w1
fraa=

76. ot favmsrqg quag : F4
fa@ w=lY qg q@ &1 F91 &4 f¥

(%) a1 I9¢ 93W AER T A4
1967-68 & fau fga fFw a7 aw=
9 1 g9 F¢ far

(=) afzgl, aras T
2 9 i v a8, o o P
ufer & #9 oqq fear mar ;o

() a9 1966-67 AR 1967-
68 W F=Ig ALHT 7 IAT IIT F1
O AR I F €9 7 ey faa
ggraary ?

e g WAt war faw qar (s0
A qEE) o (F) ;A (7).
uF fagwor war #1 ¥ 02 @ famm wy
21 [qereren & oo fogr man ( dfwd
Fem—-2025/68]

TAT AW { AT w1 qgv@an

77. &t faeaamq qiowT ;. Ty,
faat w=t 77 qOTH AT FAO HG (6

(%) ¥ g § AT WR_W
F gl F1 wgEar 3 F fag sEgav,
1968 a% fsadt saafe d9qz &7 §;
E iR

(&) o & fea gardd @ Sgwrar
A ?

Iq qgv wet war- faw wat (st
wroret ) ¢ (%) FHT T
EIRT 99T N2AW {1 K QAT HY
=t ¥ fog sfirn-a7 & w0 §, dezaes
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R H FIYT AT@fE F fag
HIM & &1 F FX TR a9 ITH
qifwai & fogofasdey  gfmo
FeEeET ggEaT & oy &1 wiagid &
® F 31-10-1968 aF TT 1,48,36,
572.00 ¥IC &Y FH FAL F1 0 T |
(F) 397 93w & w@UEd F
gAafe 1 fafaw goEmEl & s=wa
13,138 FAUKR 99T I9F AThAAT
TEZEATATA FT 8 |

UNACCOUNTED MoONEY

78. SHRI VISHWA NATH PANDEY :
Will the Minister of FINANCE be pleased
to state :

(a) the account of unaccounted money
so far unearthed both in kind and cash
since 1967 ;

(b) the number of cases launched and the
convictions given so far since January,
1967 ; and

(c) the number of the people involved
therein ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The total amount
of unaccounted money seized both in kind
and cash as a result of scarches conducted
during the period 1-1-1967 to 30-9-1968
amounts to Rs. 1,22,65,511.

(b) During the aforesaid period, prose-
cutions have been launched in 18 cases
under the Income-tax Act and in 5 cases
for offences punishable under the Indian
Penal Code. During the said period convic-
tion was secured in one case.

(c) During the aforesaid period searches
were carried out in 201 cascs. The number
of persons involved in respect of whom
prosecution has been launched is 36.

Forelon EXCHANGE VIOLATION CAsEs

79. SHRI VISWA NATH PANDEY :
Will the Minister of FINANCE be pleased
to state : .

(a) whether it is a fact that some cases of
foreign exchange violations have come to

light during the last five months ; and
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(b) if so, the details thercof and the
action taken thercon ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (2) and (b). Informa-
tion is being collected and will be laid on
the Table of the Sabha.

NSURANCE CLAIMS

80, SHRI VISHWA NATH PANDEY :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the amount
of insurance claim is going up both in
maturity and in death cases ;

(b) if so, the amount as on the 3lst
March, 1967 and 3Ist March, 1968 ;

(c) the reasons therefor ; and

(d) whether any steps are being taken
to minimise the time of settlement of the

disputed policies ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARJL DESAI): (a) Yes, Sir. With
the growth of business in force the claims
by death and maturity are expected to
increase. The claim experience of the
Corporation is, however, well within what is
expected on the basis of the assumptions
made in the premium rates and in the
successive actuarial valuations,

(b) Outstanding Claims as at 31st March:
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(Amount in Rs.
Crores)
1968 1967
By Death 13-33 117§
By Maturity 806 7-58

(c) The main reasons for non-settlement
of claims both death and maturity in
general are :

1. Duly completed claim forms not

received back from claimants.

2, Age proof not received.
Dispute regarding title.
4. Investigations called for

carly claims cases,

5. Whereabouts of policy-holders not
known mostly in the casc of paid
up policies.
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6. Exchange Control formalities
pending compliance.
7. Loss of policy documents, claims

by minors, etc.
(d) Yes, Sir.

MAJOR AND MEDIOM PROJECTS IN ORISSA

82. SHRI K. P. SINGH DEO : will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government propose to take
up major and meuium irrigation projects
in Orissa during the Fourth Plan period ;

(b) if so, salient features thereof ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (2) Yes, Sir.

(b) and (<). The Fourth Plan has not
yvet been finalised.

ViSIT OF JAPANESE EXPERTS IN CONNECTION
wiTH QIL EXPLORATION IN CaMBAY GULF

383, SHRI K. P. SINGH DEO :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI HARDAYAL DEVGUN :
SHRI S. A. AGADI :

Will the Minister of Petroleum and
Chemicals be pleased to state :

(a) whether it is a fact that a tcam of
Japanese experts visited India recently im
connection with the drilling for oil in the
Cambay Off-shore;

_ (b) ifso, what are their recommendations ;

and

(c) the decision taken by Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF - PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMAIAH) : (a) Yes, sir,

(b) They proposed to supply on sale two
alternative outfits for carrying out drilling
operations in the deeper waters of the
Gulf of Cambay, to help carry out drilling
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operations in an initial period and to tﬂ.i‘n
Indian personnel to take over full responsi-
bilities in due course.

(c) These proposals are under Govern-
ment’s consideration along with a number
of others previously received for opera-
tions in the Gulf of Cambay.

Workine oF DELHI HOSPITALS

84. SHRI RAM SWARUP VIDYAR-
THI : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleascd 1o state :

(a) whether it is a fact that the Informal
Consultative Committee of Parliament for
his Ministry have unanimously made certain
recommendations for the improvement in
the working of hosptials, in the Capital ;

(b) if so, the details thereof; and

(c) the action taken by Government
on each recommendations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. §. MUTRHY):
(a) to (c). The Informal Consultative
Committee recommended on 29-4-68 that
all hospitals in Delhi should be taken over
by the Central Government. Meanwhile
the report of the Hospital Review Com-
mittee on the working of the Central
Government Hospitals in Delhi was re-
ceived which is under examination.

SCHOLARSHIPS TO SCHEDULED CASTE AND
SCHEDULED TRIBE STUDENTS

85. SHRI RAM SWARUP VIDYAR-
THI : Will the Minister of SOCIAL WEL-
FARE be pleased to state :

(a) whether it is a fact that the scholar-
ships awarded to Scheduled Castes and
Scheduled Tribes and other backward classes
students studying in post-matric classes
are not being paid in time which defeat
the very purposc of awarding scholarships;

(b) the number of such individuals in
whose cases the scholarships were paid
after more than two months during the
year 1966-67; and

(c) the reasons therefor 7 -
M 51 LSS/68—5
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THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(2) to (c). The aetails are being collected
from the State Governments and Union
Territory Administrations and will be laid
on the Table of the House when received.
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GHosT FirMS SET UP BY AN
ADVOCATE oF HissAR

92. SHRI RAM KISHAN GUPTA:
SHRI KANWAR LAL GUPTA :
SHRI SHARDA NAND :

SHRI SURAJ BHAN :

Will the Minister of FIANANCE be
pleascd to state:

(a) whether itis a fact that Shri Gulab
Singh  Jain, Advocate, Hissar had
created a number of ghost firms with a view
to help assessees of Income-tax by bringing
in their concealed incomes as deposits and
gifts by sctting off profits against bogus
Josscs;

(b) if so, the number of such firms;
(c) the amount involved in them; and
(d) action taken thereon?

THE DEPUTY PRIME MINISTER

AND MINISTFR OF FINANCE, (SHRI
MORARJI DESALI) : (a) Yes Sir.

(b) Sofor, 161 firms af this type have
been traced.

(¢) The amount involved is estimated to
be about Rs. 4 crores. ?

(d) Some asscssees have themsolves
surrenderod * the conczaled income and
have come up with scttlement proposals.
In ether cases, action for the assessment
of such income is being taken.

FiNaNcH MiNisTER's visiT To UK.
ANDU § A,

94, SHRI B. K. DASCHOWDHURY :
SHRI N. R. LASKAR :
SHRI 8. C. SAMANTA :
SHRI R.BARUA :
SHRI SHRI CHAND GOYAL:
SHRI PRAKASH VIR SHASTRI :
SHRI S. K. TAPURIAH :
SHRI GADILINGANA GOWD :
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SHRI MEETHA LAL MEENA :

SHRI R. K. AMIN :

SHRI K.P. SINGH DEO :

SHRID. N, DEB :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI SITARAM KESRI :

SHRI SHIVA CHANDRA JHA :

SHRI CHINTA MANI
PANIGRAHI :

SHRI D. N. PATODIA :

SHRI HEM RAJ:

SHRI BHOGENDRA JHA :

SHRID. V. SINGH ;

SHRI JYOTIRMQY BASU :

SHRI PREM CHAND VERMA :

SHRI ATAL BIHARI VAJPAYEE :

SHRI JAGANNATH RAO JOSHI :

SHRIHUKAM CHAND
KACHWALI :

SHRI SHIV KUMAR SHASTRI :

Will the Minister of FINANCE be
plcased to state :

{a) whether the Finance Minister also
attended the meeting of the World Bank,
I. M. F. and the Aid-India Consortium;

(b) if so, the naturc of discussions held
and the decisions taken; and

(c) whether attending the meeting of the
I. M. F. has increased the prospccts of aid
during the Fourth Plan ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARJI DESAI) : (a) As India’s
Governor on the World Bank and the
I.M.F., I attended the 1968 Annual Meeting
of the Boards of Governors of these insti-
tutions in Washington from Septcmber 30,
1968 to October 4, 1968. I did not attend
the Aid-India Consortium meeting, which
was held in Washington on May 23 and 24,
1968,

(b) The subjects discussed included the
need for an early activation of the Special
Drawing Rights Scheme, the proper func-
tioning of the International monetary
system, the long-term structurc and role of
reserve currencies etc. Further the scope
and pattern of future development assis-
tance by the World Bank group, the need
for continued operations by the Inter-
national Development Association un-
hampered by problems of funds, the
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problem of stabilisations of prices
of the primary commodities etc. also
figured in these discussions. No decisions
were arrived at as such,

(c) The question does not arise as the
purposc of attending these meetings is not
toseck aid. Indiaisamongthe five biggest
share-holders of the I.M.F. and ILB.R.D.
and has a closc interest in the policy and
approach of these International institutions
towards financial and monetary problem
in general and in so far as they affect
developing countrics in particular. All
member countries are represented at thesc
meetings and it is usual for India to be
represcnted by its Governor, who is the
Finance Minister.

STATE HEALTH MINISTERS' CONFERENCE

95. SHRI B, K, DASCHOWDHURY :
SHRI N.R.LASKAR :
SHRI MANIBHAI J, PATEL :
SHRIR. BARUA :

Will the Minister of HEALTH , FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that State Health
Ministers’ Confercnce was held on the 18th
October, 1968 in Bombay ;

(b) if so, the subjects discussed thercin
and the decisions arrived at; and

(c) the steps taken to implement the de-
cisions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
The Statc Health Ministers met at the
fifteanth session of the Central Council of
Haalth held on the 16th and 17th October,
1968 in Bombay.

(b) and (c). A statement containing a list
of the subjects discussed at the meeting is
attachcd. The resolutions arc being
finalised.

Statement

1. Health Plan outlay.

2. Review of the action taken on the reso-
lutions passed at the 14th meeting of
the Central Council of Health,
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3. Medical Education.
4. Dental Education.
5. Creation of Nutrition Cells in States.

6. Central Public Health Act.

7. Primary Health Centres.

8. Homocopathy.

9. National Malaria Eradication Pro-
gramme,

10. National Smallpox Eradication Pro
gramme.

I, National Filaria Control Programmc.

12, National Leprosy Control Programme.
13. Nursing Services.
14, Health Statistics.

I5. Practice of medicine by unqualificd
medical pretitioners.

16. Ayurveda,

WIPP NG OUT OF SoCIAL DISABILITIES
IN GANDHI CENTENARY YEAR

96, SHRI YAMUNA PRASAD
MANDAL : Will thc Minister of SOCIAL
WELFARE be pleased to state :

(a) whether proposals to wipe out social
disabilities in society have been chalked
out for the Gandhi Centenary Celebration
year which began from the 2nd Octoter
1968: and

(b) if so, what are the propsoals for
cconomic uplifiment of the Scheduled
Castes, Scheduled Tribes and other Back-
ward Classes ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) and (b). In this connection, atten-
tion is invited to the reply given to the un-
starred question No. 4317 on 19th August,
1968,

All the schemes taken up in the Backward
Classes Sector arc intended to wipe
out the social disabilities cconomically
develop the Scheduled Castes, Scheduld
Tribes, denotified tribes and, the nomadic
and the scmi-nomadic tribes. No special
proposals have been drawn up for the
Gandhi Centenary Celebration year.
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BARUA BunD oN GANGES BANK IN BIHAR

97. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether the Barua Bund on the right
bapk of Ganga in Patory Anchal of Bihar
State is going to be strengthened and
improved in the ycar 1969-70 before the
next Ganga floods;

(b) whethcr the waterways authorities of
the Muzaffarpur circle (Bihar State)
propose to ask the fishermen (unauthorised)
to remove the fishing implements in Mirjan
nala (Joining the Baya River) as these cause
obstruction and delay in draining the rain
water of the Dhamaun chaur etc.of the two
anchals of Mahnor (Muzaffarpur District)
and Patory (Darbhanga) in Bihar State; and

(b) the schemes under considration to
avert the chutahi-Batan river flood devasta-
tions in Bihar,

THE DEFUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDHESHWAR
PRASAD) : (a) to (c). Theinformation is
being collected from the State Government
and will be laid on the table of the House
in due course,

TRANSPORTATION OF CRUDE FROM LARWA
AND RUDRASAGAR

98. SHRI HIMATSINGKA : Will the
Miaister of PETROLEUM AND CHEMI-
CALS be pleased to refer to the reply given
to Unstarred Question No. 139 on the 22nd
July, 1968 and state:

(a) the outcome of the talks between the
Oil India and the Oil and Natural Gas
Commission on the question of transporting
the O. N. G. C. crude from Lakwa and
Rudrasagar;

(b) when the supplies of crude from Lakwa
and Rudrasagar to the Barauni refinery
are likely to commence;

(c) whether it is a fact that after the crude
supply from Barauni commences, the pipe-
line from Haldia to Barauni and from
Dulisjan to Barauni would lie idle or part-
ly idle; and
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(d) if not how the full crude carrying
capacity of these pipelines would be utilised
thereafter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH) : (a) and (b). The negotia-
tions are still in progress. However, pending
finalisation of the terms of thc agreement,
the transport by pipeline of small quantities
of crude from Lakwa have already started
from the 19th August 1968. Despatches of
crude oil from Rudrasagar to the Gauhati
refinery by rail tank wagons had commenced
on the 30th March 1966. The supply of
Rudrasagar crude to the Barauni refinery
will start only after the Rudrasagar field
is connected to Lakwa by a pipeline.

(¢) No, Sir. Barauni refinery is being
fed by the Nahorkatia-Barauni pipeline of
Qil India Ltd. The Haldia-Barauni pipe-
line is essentially a products pipeline andis
being used for despatch of products from
Barauni to Calcutta. It can also be used
for carrying crduc oil from Calcutta to
Barauni, if necessary.

(d) Does not arisc.

TARGET FOR PRODUCTION OF CHEMICALS

99. SHRI HIMATSINGKA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to refer to the reply given
to Unstarred Question No. 140 on the 22nd
july, 1968 and state:

(a) whether the targets for different items
of chemicals including petro<chemicals to
be produced in the country during the
Fourth Five-Year Plan have since been fixed
and if so, at what level and what will be the
production level of each of these items likely
to be achieved by the end of 1968-69;

(b) the industrial licences issued and to be
issued for each’of the products for installa-
tion in 1968-69 and under the Fourth Five-
Year Plan including the parties to whom and
the capacity for which licences have beeri

"issued and the parties from whom appli-

cations for issuc of licences are under
consideration; and

(c) how much of the production capacity
for each of these items is to be installed in
the public sector ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS .(SHRI RAGHU
RAMAIAH) : (a) No. The targets for
Fourth Five Year Plan have not yet been
fixed.

(b) and (c). Information is being collected
of kicences issued during 1968-69 and will be
laid oo the table of the house.

DistrisuTion oF LiQuiD PETROLEUM GaAs

100. SHR1 HIMATSINGKA : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to the reply given
to Unstarred Question No. 5667 on the
26th August, 1968 and state the name of
the firm to which the work of distributing
the Liquid Petroleum Gas has been assigned
and on what Terms ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH) : Altogether 27 distributors
in 15 towns where Indanc is currently being
marketted have so far been appointed.
The names of these distributors and towns
are contained in Anncxure 1 (laid on the
Table of the House [Placed in Library. See
No. LT-2026/68). Besides, in certain
towns distributors have been appointed but
the marketing of Indane is yet to commence;
the names of such distributors and towns are
containd in Annexure 11 laid on the Table of
the House. [Placed in Library. See No.
LT-2026/68), It will not be in the commer-
cial interests of the Indian Qil Corporation
to disclose the terms and conditions of
the distributorship arrangements.

INDIAN DRUGS AND PHARMACEUTICALS LTD.

101. SHRI KAMESHWAR SINGH
SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No.
9666 on the 6th May, 1968 regarding Indian
Drugs and Pharmaceuticals Ltd., and state:

(a) whether efforts are being made to
manufacture 2399 tons of raw material
which was imported during 1967-68;

(b) if go, the progress made so far; and
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(c) the total quantity to be imported in
1968-69 and the details of raw materials
imported in the first half of current year 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH) : (a) and (b). While it is not
possible to locally manufacture all the raw
materials imported during 1967-68, efforts
are being made by the company to substitute
some of the imported raw materials with
indigenous equivalents. Research is ako
being carricd out to improve the quality of
indigenous products with a view to use them
in place ofimported raw materials. The
cultivation of soya beans has also been under-
taken so that this requirement for the manu-
facture of antibiotics is not needed to be
imported for long.

() 1t is estimated that the quantity to be
imported during 1968-69 will be 3500 tonnes.
The imports during the first half year have
however been 480 tonnes only, A statement
showing the details is laid on the Table of
the House.

Statement
ACTUAL IMPORTS DURING FIRST
HALF OF 1968-69 SYNTHETIC DRUGS
PLANT, HYDERABAD

(1-4-1968 to 30-9-1968)

Raw Materials Qty. Value in
Rs, lakhs
M/T
Sodium Metal 4250 079
Bromine 8000 3-58
Activated Carbon 40 -00 2-25
Monosodium Salt
of Glutamic
Acid 175 012
ToTtaL 16425 673

ANTIBIOTICS PLANT, RISHIKESH
Soyabean Flour 300 -00 306

SURGICAL INSTRUMENTS PLANT,

MADRAS
Tool and Alloy
Steel 154 0445
TOTAL 479 65 10-24
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Pras Cuarcep By I.C.L For KanPUR
FERTILIZER PLANT

12. SHRI KAMESHWAR SINGH:
Will the Minister of PETROLEUM AND
CHEMICALS be plesed to state:

(a) whether Government's attention has
been drawn towards the high designing and
engineering fees charged by I. C. L. for the
Kanpur Fertilizer Plant;

(b) if so, what are the total charges; and

(c) whether Planning & Development
Divison of the Department failed to provide
designing and engineering services to the
1. C. I plant at Kanpur ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICA LS (SHRI RAGHU
RAMAIAH) : (a) The design, engineering,
procurement, know-how and licence fees
charged by I.C.I. for the Kanpur Fertilizer
Project compare favourably with those
approved in respet of other private sector
fertihzer projects involving foreign collabo-
ration.

(b) About Rs. 52 crores,

(¢) The Planning & Development Division
of the Fertilizer Corporation of India Ltd.
was not approached by M/s. Indian Explosi-
ves Lid. for design and engineering services
for the Kanpur plant.

INCOME-TAX EVASION BY DYER MEAKEN
MoHAN GROUP oF INDUSTRIES

103. SHRI KAMESHWAR SINGH :
‘Will the Minister of FINANCE be plcased
to refer to the reply given to Starred Ques-
tion No. 1370 on the 22nd  April, 1968
state: g

(a) wbether Income-tax evasion of any
amount by Dyer Meaken Mohan Group of
Industries has since come to the notice of
Government ;

-(b) if so, the details of the total amount
of evasion and the years to which they
relate;

(c) the action taken by Government in
the matter; and

(d) if not, the reasons therefor ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESALI) : (a) No, Sir.

(b) to (d). Do not arise.

1968-69 ANNUAL PLAN FOR BIHAR

_ 104, SHRT KAMESHWAR SINGH :
Will the Minister of FINANCE be pleased
to state:

(a) whether annual plan for Bihar for
1968-69 has been finalised ;

(b) 1f so, the total allocation of funds for
State of Bihar;

(c) whether recent drought conditions have
been taken into consideration while allo-
cating the funds; and

(d) the total funds allotted to Khargaria
and Begusarai sub-divisions ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAD : (a) Yes, Sir.

(b) Any outlay of Rs. 7170 crores has
been approved for the State Plan of 1968-69.

(c) The problems of drought affected areas
were kept in view while formulating the
Annual Plan.

(d) The State Government have indicated
that this information is not available, since
Plan funds are not allotted sub-division-wise.

M;s. DobsALs (P) LTD.

105. SHRI KAMESHWAR SINGH :
Will the Minister of FINANCE be pleased
to state:

(a) whether Government's attention has
been drawn towards the photostat copy
published in “Blitz"" some time back regand-
ing the bungling of foreign exchange by M/s.
Dodsal (P) Ltd.; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) Investigations against M/s. Dodsal
(P) Ltd., were initiated by the Enforce-
ment Directorate in April, 1968. The
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matters referred to in the document, the
photostat copy of which was published in
the Blitz dated the 14th September, 1968,
are also being looked into in the course of
these investigations.
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PEr CAPITA INCOME OF BIHAR

108. SHRI INDER J. MALHOTRA :
Will the Minister of FINANCE be pleased
state:

(a) the per capita income in the State
of Bihar; and

(b) the money wages and real wages
far labour in the industrial, agricultural and
mining sectors in Bihar, and how it compares
with the per capita income ?

THE DEPUTY PRIML: MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Estimates of per
capita income in Bihar as published by the
Bihar Government are available for the ycars
1960-61 to 1966-67. A statement showing
these estimates of per capita income at both
current and constant prices is attached,

Statement
Per Capita income (net domestic product)
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Year Atcurrcnt At constant
prices (1948-49)
prices
(Rupees)
1960-61 . . 203 196
1961-62 . . 209 199
1962-63 . . 219 202
1963-64 . . 241 209
1964-65 . . 279 203
1965-66 . . 319 200
1966-67 . . 291 170
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(b) Information is being collected and
will be supplicd shortly.
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Staxe By CeENTRAL  GOVERNMENT
EMYPLOYEES

110. SHRT M. L. SONDHI : Will the
Minister of SOCIAL WELFARE be pleased
to state:

(a) how many persons of his Ministry
have been dismissed for participating in the
strike on the 19th September, 1968;.

(b) how many persons’ prevlous senrsccs
have been written off;

(c) whether there is any loss of life and
Government property on account of the
strike; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR.) SHRIMATI(PHULRENU GUHA) :
(a) None, Sir.

(b) None, Sir.

() No, Sir.

(d) Does not arise.

GOVERNMENT ACCOMMODATION OF TYPE 11
QUARTERS

111. SHRI M. L. SONDHI : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) how much amount of rent was realised
by Government from the allottees of
Government  accommodation in Delhi
during the last financial year;

(b) how much amount was spent on
maintenance charges during this period;

(c) whether Government propose to
spend increased amount for construction of
new quarters particularly Type 1I; and

(d) if not, the reasons therefore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) During 1967-68, the amount of rent
assessed from the allottees of Government
residences in  Delhi/New Delhi was Rs.
218-68 lakhs against which the amount
realised was Rs. 198 -46 lakhs.
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(b) The amount spent on maintenance of
residences in Delhif/New Delhi during 1967-
68 was Rs. 97,46,394 -00.

(c) and (d). Construction programme for
residences for Government employees is
not drawn up on the basis of the amount of
difference between the rent realised and
maintenance expenditure, but is drawn up
on the basis of demand and availability of
the various types of residences and the
budget allocation therefor. Generally,
the emphasis is being laid on construction of
residences in the lower types of residences.

STRIKE BY CENTRAL
EMPLOYEES

112. SHRI M. L. SONDHI : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

GOVERNMENT

(a) the number of employees in his Minis-
try who had been arrested during the recent
strike period ;

(b) whether there was any dislocation of
work as a result thereof:

(c) how many persons were dismissed; and

(d) whether there was any loss of Govern-
ment property ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to (d).
The answer is in the negative.

STRIKE BY CENTRAL GOVERNMENT EMPLOYEES

113. SHRI M. L. SONDHI : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state : .

(a) The number of ecmployees in his
Ministry who had been arrested during the
recent strike period ;

(b) how many were dismissed; and

(c) the total loss incurred as a result
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI RAGHU
RAMAIAH): (a) One cmployecs was
arrested on 18-9-68.

(b) None.

(c) Negligible.
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AMOUNT oF Loss DURING THE RECENT
CENTRAL GOVERNMENT EMPLOYEES STRIKE

114, SHRI M. L. SONDHI : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether there is any loss to Govern-
ment property pertaining to his Ministry
during the recent strike period; and

(b) if so, the amount thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) No, Sir.

(b) Does not arise.

L.1.C. AND RESERVE BANK LOANS

115. SHRI SRADHAKAR SUPAKAR :
Will the Minister of FINANCE be pleased
to state:

(a) Whether the Life Insurance Corpora-
tion of India and the Reserve Bank of
India have recently modified and liberalised
the terms for granting loans to the States;
and

(b) if so, the scope of liberalisation of the
terms of loans ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). Life Insu-
rance Corporation of India.

The L. I. C. normally grants loans to
State Governments to finance various hous-
ing schemes of the Statc Governments.
Originally, the period of the loan varied
according to the nature of the scheme for
which the loan was utiliscd and the loans
were repayable by equated annual instal-
ments of principal and interest. Since
1964-65 the loans were made repayable in
25 equal instalments. In the years 1965-66
and 1966-67 a condition was imposed that
the loans were not to be repayable by equat-
ed annual instalments as befors but at
theend of 25 years and the State Govern-
ments were required to set up sinking fund
invested in Central Government securities
to unable repayment of the loan at the end
of the period. This condition was found
onerous by many State Governments. In
the year 1967-68, the candition regarding
repayment was modified and the loans were
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made repayable by annual instalments. For
the year 68-69 the terms will be the same as
for the previous year.

Reserve Bank of India

There has been no recent liberalisation of
the terms of loans advanced by the Reserve
Bank to the State Governments except a
reduction in interest rates on ways and
means advances and temporary overdrafts
following the reduction of thc Bank Rate
on 2nd March, 1968,

CoaL Bastp FERTILIZER PLANTS

116. SHRI MANIBHAI J. PATEL:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to referin the reply
given to Unstarred Question No. 2696 on
the 5th August, 1968 and state:

(a) whether the proposal regarding setting
up coal-bascd fertilizer planis has since
been examined; and

(b) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH): (a) The proposal for the
cstablishment of a fertilizer plant based on
coal in the Nagpur-Chanda regior of
Maharashtra State submitted by the
Maharashtra State Industrial Corporation
is still under examination.

(b) Does not arisc.

CENTRAL ASSISTANCE FOR SLUM CLEARANCE
SCHEMES

117. SHRI MANIBHAI J. PATEL:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleascd to refer to the reply
given to Unstarred Question No. 5792 on
the 26th August, 1968 and state:

(b) whether the matter relating to the
allocation of Central assistance to all the
States for slum clearance schemes has since
been decided; and

(b) if so, the amount allocated to the
Madhya Pradesh Government for 1968-69
for Slum Clearance Scheme ?
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THE DEPUTY MINISTRY IN THE
MINISTER OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b). The allocation of Central assistance 10
the State Governments for Slum Clearance
Schemes for 1968-69 is cxpecied to be finalis-
ed shortly.

drt wfa waw @ Jge dwmen
FT gTaT AT

118. »Y g&FR @T Foa@ : FqT
famior, smame @t qfa w4 ag @
Ngw 7@ fF:

(F) TR adm i waw ¥az=
TUEET ® R TG AT T
o &7 from o €

(@) svagi S oma o ¥
fod  foar ofw froa &t o€ g
3

() =z F% FF v FATF QG
S ?

fratw, smaw aar qfe warem &
Ju-Aal (st grawmfeg) : (F) oo
et frmadl fmmr g

(=) s & 7 937

(w) = feafa o< ag TamT e
Wt Fomaw FaF QU
9T |

ufagt # §n€l w1 Ay

119. st g¥9 W WA : wO
frafor, amwe awt g weflt oy @@
o w4t v

(%) ¥ig s@rc ¥ Ffawt w0
ware fed v feod ael & e
¥ & v owg g s ol
LHE

NOVEMBER 11, 1968

Written Answers 128

(&) 37 q=Praar o sa fA W
qraTaT 8 ?

frmter, srare aar qfa srea W
I.wE (s geam fag) : (F) ok
(@). ¥ afwai # sy @@
& felt F1 ot adftEwr s
gET TE &)

QA 9T /I AT 9FT7 AMAT

120. it gFA &7 TDAT
it gz WAl :

w1 fa= WY g F909 FT FO FG
fa

(7) mazaag fwge aafemt
1, 7 & a9 wren § wredg qar
faey #1ar axmz R mar @,
faamae, 1968 H YR HATZ # A
garg &g o firware faar ma ar;

(@) afz g, @t @ =afeqai &
feamr  @r st gam SR SwWaT
FAULT T 4T WA A qew
fFaaT &

() eFrma @F oz fer 2w &
fag @ @ &; R

(v) wwarea H 953 14 safeat
¥ freg T FEA ALY ?

39 wer war aar faw Hat (s
Aot ) ¢ (F) 4 faaew
1968 %) qTAIY gATE AF 9T I &
sqferat  ®Y fireware forar mam forde
qu ¥ fRft A% #T Sar gwar
TaT T, WX CFIE FY sl
fircrre fear mar o S A amar
qr

(w) ¥« firreT 130 ©F, TER
TE faeT T 1,300 SYAT SaAT
15,158 W 4r, AT frawr e



129  Written Answers

HRET JIATZTIT 2,40,500 o AT
waaeT 7797 1,27,933 & AT
T '

(1) &% wft qEA F o
T fr § fadq Aot feeocdo &Y
i

|AYA WAT wTE4l AQT AAGA wfaar
# ferg 1 age

121. St gHAFT HBAW ¢
S ®o FIATTEAN
Al ™ e faamd

w1 o, smaE aan qf w4 a2
TN AT FAT FGT R

(%) 3= & Q¥ woyd wfagiqar
TAYH WO-HTET Y FAT qUT AT
1 § g Wt arEweweE ¥ Ev
#F g@rd smm fon mrar e
fagr AdY TTERAETH A@Y ¥
AW YA ATATH TITT FIAG @rEr
AR oW ¥ vaw ¥ fraar feemr
e fear amr = g

(@) feoarager s ¥ ay &
TR qT A€ W1 OFAE AT 2
X wirr & w1 FAEr s Fr
faw ¥;

(7) @ wat & frd o qoerdr
Twr §; @R

(W) ®TITH HEEHS ¥ GHT T
foecar for T & o A
faar ?

KARTIKA 20, 1890 (SAKA)

Written Answers 130

frmter, s a1 gfa wanwm ®
Ju-gal (st gEme fag) @ (%)
aegfa #r A1 qAqE@  HA FTRTQ
frarg zqm ¥t T@a d 7@ fag go
Z

B 499 §6 @ oHg fogw
qd % 372 yafed R @ awH
arEr AE fFar 31 TR A 0w qagd
qagATeq F 979 LT & | @WTqEd
o Ty faavw § 9aF AW aur
31 ¥FAT, 1968 &1 IT 9X AW
azmar frod &Y ofw & v &

[qrawrern & T fewn man afed
sy LT-2028/68]
() 77T 79 oGl F W@

wf &1 (37%) #HEfdd  aq qar
aar afaaft &1 993 sfay fawi
§ ¥ aqa #77 F foq gfay scfan
T E WY 4 F A F faew §
TAqE Hag FIEl ¥ A s e
AT 21 ST AAAl K faw F
THX FAAT T 7@ o2, ofews
sty (cfaame s s smaOwe
HHEEA) TFF, 1958 F IqEwH]
¥y A ¥ fad s s
FAui ]

() 3 (7). qEasfar fraood
B WAy FA Wi H A TN
i fad ag arw #1 qweg Ry aor
T froar far mr g aw &
Fafara T@T 1 Fafa F o
zT feTar Sar e @re

AT ORI & wHETICET Fray
gean
122. St g¥R =Y wOAT :
5t o ®ro &M :

oy fe€ st fagy w3t oy oy
P wG@ R

(%) % warrq aar fewmit &
frax  whafet ¥ ¥ e W



131 Written Answers
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SCHOLARSHIPS FOR SCHEDULED (CASTES

123, SHRI KARTIK ORAON : Will
the Minister of SOCIAL WELFARE be
pieased to refer to the reply given to Un-
starred Question No. 4329 on the 15th
August, 1968 and state:

(a) whether information regarding Tribal
Scholarships to certain persons in Ranchi
has since been collected;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) Yes, Sir.

(b) The details are as under:
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(i) Mrs. Sarojini Singh, B. Ed. W/o
Shri John I.P. Singh was granted
ascholarship by the Education Deptt.
through the Regional Director of
Education, Chhotanagpur. Whether
or not she is a tribal will therefore
be immaterial.

(ii) Miss Manju Singh D/o Shri Jchn
Singh was granted a scholarship on
the basis of a Caste Certificate issued
by an Asst. Accounts Officer in the
Bihar Accountant General's Office.
The State Government is further
enquiring into the veracity of the
certificate.

(iii) Miss Luci Pilla

(iv) Miss Bano Pillai) ; 1b¢¥  are
daughters of Shri V. N. E. Pillai.
Shri V. N. E. Pillai is mnot
atribal. But their mother belongs
to the Oraon tribe. Their hus-
bands are also reported to be tribal.
The State Gevernment have held
them to be tribals with reference
to their maternity.

(c) Does not arise.

CHHOTANAGPUR AND SANTHAL PARGANAS
OF BIHAR

124. SHRI KARTIK ORAON : Will
the Minister of FINANCE be pleased to
state,

(a) whether there is any norm as to the
percentage of revenue expenditure with re-
gard to the revenue receipts which must be
utilised for the purpose of development
of a particular area;

(b) the total revenue rcceipt of Chhota-
nagpur and Santhal Praganas of Bihar; and

(c) the total revenue expenditure for the
development of Chhotanagpur and Santhal
Parganas of Bibar ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAIl): (a) No. Sir.

(b) The[total revenue receipts of Chhota-
nagpur and Santhal Parganas during
1967-68 were Rs. 35-66 crores.

(c) Theinformation is beingcollected and
will be laid on the Table of the House.
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MANUFACTURING OF LIQUID AMMONIA IN
COLLABORATION WITH IRAN

126. SHRI R. K. AMIN: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether it is a fact that Iran is ready to
join with India in the manufacturing ven-
ture of liquid ammonia in Iran on equal
terms; and

(b) if so, the extent to which it will curtail
the import of ammonia into India ?

THE MINISTER OF STATEIN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU-
RAMAIAH): (a) The question is still
under discussion and no decision has been
taken.

(b) Does npt arisc.

A1D PROSPECTS FROM AID INDIA
CONSORTIUM
127, SHRI S. R. DAMANI:
SHR1 HIMATSINGKA :
SHRI S. K. TAPURIAH :

will the Minister of FINANCE be pleascd
to refer to the reply given to  Unstarred
Question No. 2652 on the 5th August, 1968
and state:

(a) whether the World Bank has since
indicated the likely short-falls in aid to India
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in the current year fromthe AidIndia Con-
sortium;

(b) whether the expected aid of $161-64
million has since been definitely come-
mitted ;

(c) the amount alrcady drawn from the
aid available for the pipe-line at the begin-
ning of the year:

(d) whether the balanceleft out of the
amount drawn and the new non-project
aid already signed for  $397-33 million
since April, 1968 will meet all our require-
ments during the vear: and

(e) if not the steps being taken to tide
over the difficult sitwation that will be
created 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) No. Sir.

(b) Out of $161-64 million, an amount
of $32-52 million has since been covered
by Agreements.

(c) An amount of $215-15 million haus
been drawn upto Seprermber 30, 1968 from
the non-project aid pipeline as of March
31, 1968,

(d) and (e). With very careful husbanding
of external resources, reasonably  good
performance in experis and given a satis-
factory level of agricultural production, it
should be possible to meet the normal
import requirements of the balance of the
wvear.

PusLic SECTOR INDUSTRIES

128. SHRI 8. R. DAMANI : Will the
Minister of FINANCE be pleased to refer
to the reply to Unstarred Question No.
4309 on the 19th August, 1968 and state:

(a) whether the listed industries have since
shown any improvement during the current
year and if so, by how much percentage over
last year's performance in each case;

(b) whether national income has registered
an increase in the first 6 months of the year
over the same period of last year as reflected
by better performance of industries generally
and if so, the amount of increase; and

(c) how this has helped in reducing the
unutilised capacity in the public sector
industries ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) There has been an
improvement in 8 cases out of 14, A statc-
ment is laid on the Table of the House.
[Placed in Library See. No. LT-2029/68.]

(b) National Income estimates are pre-
pared on an annual basis and as such infor-
mation is not available on a six monthly
basis. The latest available cstimates relate
to 1967-68.

(c) Industrial production as a whole re-
corded a risc of 5-3 per cent during January
Junc 1964 as compared Lo the corresponding
period of 1967, OQutput rose in a number
of public sector undertakings, and this had
a favourable effect on capacity utilisation.

On. Inmia LiviTen

129, SHRI S. R. DAMANI : Will the
Minister of PETROLEUM & CHEMI-
CALS be plcased to state:

(a) whether it is a fact that Qil India Ltd.,
are still operating in (i) Naharkatiya, (i}
Nahar-katiya  Extension’Hugrijan/Moran.
and (iii) Dum Dum and Ningru areas only
under letters of grant of mining leases and
exploration licences issued in 1954, 1961 and
1963 respectively;

(b) whether it is also a fact that no formal
mining leasc deeds or petroleum exploration
licences have been executed all these years:

(c) the reasons for the delay in execution of
these deeds; and

(d) the steps taken to finalise and execute
these leases and licences without further
delay 7

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMATAH): (a) and (b). Yes, Sir,

(¢) The licences and lcases are to be execu-
ted between the State Government and the
lessce.  The Assam Government  have
delayed or deferred the execution of certain
leases primarily with an eye to the problem
of royalty on crude oil and how exactly
provisions could be written into the lease for
variations in royalty rates from time, to time.

(d) The Government of India have under
consideration the acquisition of enabling
powers to enforce compulsory modifications
of leases in the event of royalty rates being
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varied from time to time. This would over-
come one of the difficulties that have been
responsible for the delays in the present
Cases.

NeEw FLRTILIZER PLANTS
130. SHRI S. R. DAMANI :
SHRI GADILINGANA GOWD:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply  given to Unstarred  Question No.
3605 onthe 12th  August, 1968 and state:

(a) the proposuls regarding new fertilizer
plants v which finul decisions have since
been taken:

(b) the time by which the urits will be set
up and go into production; and

(€) if no decision has been taken, the
reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI RAGHU RAMAIAH) :
(a) The propusals submitted by M/s Occi-
dental  Petroleum Corporation and M/s
Kalinga Tubes limited have been approved
and letters of intent are being issued.

(b) By 1971-72,

(c) No decision has yet been taken in
regard to the establishment of the remaining
projects as their economics and the factors
involved are still under study.

ALLOTMENT OF LAND To A MISSIONARY
ScHooL IN R. K. Puram, New DELHI

131. SHRI BAL RAJ MADHOK : Will
the Minister of WORKS, HOUSING AND
S_UPPLY be pleased to refer 1o the reply
Biven to Unstarred Question No. 4272 on
the 19th August, 1968 and slate:

(@) whether  Government have  since
cgmplel:d the examination of the representa-
tion of the residents of Sector XI ol
R. K. Puram, New Delhi opposing the
opening of a Missionary Public School
there;

(b) if s0, the action taken thereon; and

(c) if not, when a decision is likely to be
taken?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) Yes.

(b) and (c). It has been decided that the
allotment already made should stand.

EMPLOYMENT TO PHysicALLY HANDICAPPED
Boys aND GIRLS.

132, SHRI BAL RAJ MADHOK :
Will the Minister of SOCIAL WELFARE
be pleased to state:

(a} whether it is a fact that a number of
physically handicapped boys and girls have
been pursuing  higher education with suc-
CEs5,

(b} whether it is also a fact that after
attaining high academic qualifications, they
find doors of gainful employment barred
for them on the ground of their being phy-
sically handicapped:

(c) if so, whether Government propose to
take any steps to suitably amend the rules of
employment for such boys and girls; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) Yes; Sir.

(b) Not all handicapped persons have been
able to get jobs after getting training.

(c) The suggestion will be followed up.
{d) Does not arise.

TRANSFER OF SLUM CLEARANCE DEPART-
MENT oF DMC 10 DDA

DHOK : Will
133, SHRI BAL RAJ M_A

the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

a fact that Slum Cleam
red by the Delhi
Delhi Develop-

(a) whether itis
Department has been _transl‘cr
Municipal Corporation o
ment Authority:

(b) whether it is also a fact that the staff of
the Slum Clearance Department has also
been transferred to the Delhi Development
Authority;
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(c) whether it is further a fact the Delhi
Dewvelopment  Authority has not so far
integrated that staff with this staff; and

(d) if so, wha is the position of the staff
concerned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY) : (a) No.

(b) No.
(c) Does not arise,
(d) Docs not arise.

CIvIC AMENITIES TO VILLAGES
AROUND DELHI

134, SHRI BAL RAJ MADHOK :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whsther it is a fact that over
one hundred villages of the Union
Teritory of Delhi have come within the
urban limits of Delhi during the last few
years,

(b) whether it is also a fact that devclop-
ment of these villages is the responsibility of
Delhi Development Authority;

(c) whether it is further a fact that even
minimum civic amenities like drinking water
and latrines have not been provided in most
of these villages by the Delhi Development
Authority so far; and

(d) if so, the reasons therefor and how
long it will take the Delhi Development
Authority  to provide these amenitics to
the villages concerned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) to
(d); The information is bejng collected and
will be laid on the Table of the Sabha.

]
FOREIGN EXCHANGE VIOLATION BY
EpucaTioN RESOURCES CENTRE,
NeEw DELHI

135. SHRI A. SREEDHARAN :
SHRI S. S. KOTHARI :
SHR1 RAM SWARUP VIDYARTHI:
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SHR1 BHARAT SINGH CHAUHAN:
SHRI K. LAKKAPPA :

SHR1 N. R. LASKAR :

SHRI R. BARUA:

Will the Minister of FINANCE be pleased
1o state:

(u) whether it is a fact that the American
run Educational Resources Centre in New
Delhi has been cxporting  priced books and
periodicals from India in contravention of the
the Foreizn Exchange Regulations; and

(b) if su, the steps which the Government
have taken to correct the situation ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJL DESAI) : (a) and (b). The
Centre in question sought to cxport certain
parcels through the Forcign Post Officc,
New Declhi in May 1968. These parcels
contained about 372 books which were not
priced. The parcels have, however, been
detained, the books have been valued at
$372 and the exporters have been asked
to comply with the requirements of the
Foreign Exchange Regulation Act. The
case will be decided on receipt of reply from
the exporters.

INQUIRY AGAINST MANAGING
Dmector, F.A.C.T.

136. SHRI A. SREEDHARAN :
SHRI KAMESHWAR SINGH :
SHRI K. LAKKAFPA :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) Whether it is a fact that Government
have instituted an ingquiry to probe into the
bungling of the Managing Director,
Fertilizers and Chemicals Travancore, Ltd.,

(b) if so, the composition of the Enquiry
Committee;

(c) whether the report by the Enquiry
Committee has been submitted;

(d) if so, the broad details thereof ; and

(e) if not , the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHURAMAIAH):
(a) The various allegations made against
the management of Fertilizers and Chemicals
Travancore Ltd,, have been looked into.
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(b) The Secretary of the Ministry of
Petroleum and Chemicals assisted by a
Deputy Secretary in the Ministry went into
the allegations.

(c) and (d). The Secretary made a report
to the Government. The points made in the
report are briefly as under:

(i) There have been shortfalls in pro-
duction at the factory; but these are
in part attributable to the power
problems suffered by the factory.
There were also some weaknesses
on the operational side and in the
maintenance department which have
since been attended to and the pro-
duction has started picking up.

(i) Greater control over expenditure
and the avoidance of a tendency to-
wards excessive expenditure are
required. In the present financial
statc of the company, it was not
justifiable to spend Rs. 5 to 6 lakhs
each on the Madras and Delhi
fares. The objective could have
been served by a more modest
budget. There is also scope for
economy in the maintenance of
guest houses/rest houses run by the
company.

(iif) The systcm of preparation, presen-
tation and approval of the budget
peeds to be reviewed to cnsure a
greater degree of control over the
incurring of expenditure from time
to time.

(iv) The cases of re-employment of
retired officers and deputation of
officers cited have been made in a
bonafide manner with due regard
to the prospects of younger officials
in the company and the temporary
nature of the need, as the case may
be.

(¥) The other allegations made do not
appear to be well founded.

(c) Does not arise.

NON-SUPPLY OF ESSENTIAL MEDICINES IN
C.G.H.S. DisPENSARIES. DELHI.

137. SHRI SHARDA NAND :
SHRI KANWAR LAL GUPTA :
SHRI ONKAR SINGH :

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
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MENT be pleased to state:

(a) whether itis a fact that complaints
have been made to Government against the
non-supply  of essential items in the dispen-
saries working under the C.G.H.S. in Delhi;

(b) whether such complaints pertain to the
Ayu;‘vcdic Dispensaries where even ordinary
medicines are not available for months to-
gether under this Scheme:

(c) whether Government authorised the
Incharge of Ayurvedic Dispensaries of this
Scheme to make local purchases of medicines
prescribed by them and which may not be
available in the dispensaries;

(d) if so, to what extent; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S, MURTHY): (a) Yes.

(b) Some of the complaints pertain to
Ayurvedic dispensaries also.

(c) to (e). The Medical Officer Incharge of
the Ayurvedic Dispensary is authorised to
make local purchase of essential medicines
till the regular supply is made available.

SCHOLARSHIFS TO STUDENTS

138. SHRI NIHAL SINGH :
SHRI SHEOPUJAN SHASTRI :
SHRI TUKARAM GAVIT :
SHRI D. V. SINGH

Will the Minister of SOCIAL WELFARE
be pleased to refer to the reply given to Un-
starred Question No. 3518 on the 12th
August, 1968 and state:

(a) the highest and lowest income level
covered for grant of Scholarships to 813
students of Delhi Polytechnics and other
Institutions;

(b) whether Government have rwuwd any
complaints regarding verification of incomes;

(c) if so, the number of such cases who
produced false income certificates for grant
of scholarships; and

(d) if verification of income has not been
done, the reasons therefor?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMAT]I PHULRENU GUHA):
{(a) to (d). The details are being collected
from Union Territory Administration and
will be laid on  the Table of the House
when received.

INDIANS HAVING ACCOUNTS ABROAD

139. SHR1 NIHAL SINGH : Will
the Minister of FINANCE be pleased to
state: :

(a) whether  Government have any in-
formation about the accounts of the foreign
deposits  held by the Indians individually
or collectively, particularly of the Ministers
and former Ministers at the Centre and in
the States and of other persons who are
or were holding high public Offices;

(b) if so, the total amoent  of such
deposits;

- (c) the steps which have been and are o
be taken that no such deposits in foreign
banks arc held buack us unaccounted;
and

(d) the amount of unaccounted money
of such deposits thut had been unearthed
during the lust  three years und what s
Governments estimate about such unaccoun-
ted deposits at  present ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAD: (a) and (b). The
value of accounts held abroad by Indian
nationals  (including firms) with proper
approval of and control by the Reserve
Bank of India is Rs. 8.12 crores lor the
period up to September, 1967. No classi-
fication on the basis of occupation,
particularly as requested in the question is
being maintained.

(¢) and (d). Holding of accounts abroad
without prior  permission of the Reserve
Bank is a violation of the Forcign Ex-
change Regulation Act, 1947. The Direc-
torate of Enforcement is required to keep
a check  on these matters and action is
taken under law against those who are found
to have unauthorised accounts abroad,
While some persons have been fined during
the last three years, it is difficult to arrive at
any estimate of such money held abroad.
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GOVERNMENT ACCOMMODATION FOR
CeNTRAL GOVERNMENT EMFPLOYEES

140. SHRI NIHAL SINGH : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state:

(a) whether it is a fact that while Central
Government employces in certain categorics
have not been allotted Government ac-
commodation in Delhi for over 20 years,
cmployees of other categories with priority
dates up to 1965 have been allotted accom-
modation to which they were entitied (0]

(b) if so, the reasons therefor: and

(c) how long it will take for Government 1o
provide accommodation to all categories ol
cmployces?

THE DEPUTY MINISTER IN THL
MINISTRY OF WORKS., HOUSING
AND SUPPLY (SHR1 IQBAL SINGH):
(a) All government oflicers are alloticd
accommodation according to their prionity
dates. The priority date of the officers
drawing less than Rs. 700/ is reckoned with
reference to the date of their joining govern-
ment service and their jnter/seniority s
determided accordingly.  These cover the
cases in Types [, I, TIT amd 1V,

In the case of the officers drawing Rs. 700
and above, the priority date is reckoned
from the date the officer staried drawing the
minimum ¢moluments entitling him to that
type of accommodation. In the case ol
type V, the priority datc is reckoned from
the date the officer started drawing Rs. 700,
and in the case of Type VI, from the date
the officer started drawing Rs. 1,300/, in the
case of Type VII from the date the officer
started drawing emoluments of Rs, 2,250/
and in the case of Type VIll, from the datc
the officer became Additional Secretary/
Secretary or hold an equivalent post.

In the casc of Type VIII, allotments have
been made to officers having priority dates in
1965. This does not indicate the total
length of scrvice rendered by such officers.

(b) Therc are different methods for com-
puting priority date for allotment of accom-
modation as explained in (a) above and this
accounts for the same.

(¢) The present overall percentage of satis-
faction is about 40 per cent and till Gover n-
ment is able to build accommodation on
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cent per cent basis, it will not be possible to
provide government accommodation to all
government officers.

Construction of further government
accommodation depends on the availability
of the funds under the Plan Projects.

EXPENDITURE INCURRED ON ADVERTISE-
MENTS AND GUEST HousEs BY COMPANIES.

141. SHRI NIHAL SINGH : Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have lately
reconsidered the question of limiting further
the expenditure on advertisements and main-
tenance of Guest Houscs. by the business
houses and industrial and trade companies
and corporations; and

(b) if so, the nature of decision taken in
this regard?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAIl) :(a) No, Sir.

(b) Does not arise.

HaLDIA REFINERY

142, SHRI P. C. ADICHAN : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to refer to the reply given
to Unstarred Question No. 2649 on the 5th
August, 1968 and state:

(a) the estimated extent of imported
material and equipment required in the
construction of the Indian Refinery;

(b) the agencies and manufacturers in
India which are likely to supply this material
and cquipment and to what extent in cach
case; and

(c) the extent of forcign know-how and
engineering and technical skill which is to
be imported from each of the two foreign
collaborators and the amount involved (i)
in forcign exchange and (ii) otherwise for
these services?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 RAGHU RAMAIAH)
(a) Details will be available after December
1968/January 1969, when the foreign colla-
borators and Engincers India Ltd., are expec-
ted to submit the lump-sum quotations.
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(b) This will be known after division lists
for imported and indigenous equipment and
material are finalised.

(c) M/s TECHNIP/ENSA of France will
render assistance in design, engineering,
construction services and other facilities
necessary for manufacturing the  major
petroleum products. Mjs, INDUSTRIAL
EXPORT of Rumania will provide similar
assistance for the manufacture of Lube Oils,
Fuel Oil and Bitumen.

The financial liability involved, including
the forcign cxchange component, cic.,
cannot be (orecast pending the finalisation of
lump-sum  quotations shortly.

AssisTANCE To RED-CROSS SOCIETY To RUN
TuMkUR HEALTH INSTITUTE IN MYSORE.

143. SHRI K. LAKKAPPA : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be plesed to state:

(a) whether Government have provided
any assistance to Red-Cross Society to
undertake to run Health  Institute in
Tumkur, Mysore State,

(b) if so, the naturc of the aid provided in
this behalf;

(c) whether any representation has been
made by the Local Commitiee lo provide
medical cquipment such as surgical instru-
ments and other materials by way of assis-
tance; and

(d) if so, the stage at which the matter is
pending at present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY) : (a)
No.

(b) to (d). Does not arise.

ALL INDIA INSTITUTE OF MENTAL HEALTH,
BANGALORE
. 144, SHRI XK. LAKKAPPA : Will
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether the Central Government have
received any complaints as to the mal-
administration and partisan attitude being
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shown in employing people in the All India
Institute of Mental Health, Bangalore;

{b) if so, the nature of the complaints;
(c) the action which the Central Govern-
ment propose to take in the matter; and

(d) if not, whether Government propose
to institute an enquiry in this behalf?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY) : (a) Yes.

(b) These complaints contained allegations
of :

(i) recruitment of members of the staff
ofthe Institute in a partisan manner;
and

(ii) corrupt practices by some of the
members of the staff,

() The allegations regarding recruitment
were enquired into and found baseless.
Allegations about corrupt practices are
under examination.

(d) Does not arise in view of the action
already taken as indicated above.
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Carcutta City

151. SHRI SAMAR GUHA : Will the
Minister of HEALTH. FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether Government’s attention has
been drawn to various comments made on
the condition of the city of Calcutta by many
National and International paper corres-
pondents, in which the biggest city ol our
country has been described as a ‘DYING
CITY’;

(b) if so, whether Government have tried
to assess the causes for continuous deca-
dence of this great city of India: and

(c) if so, the factors that lead to present
decaying condition of this city and the
measures which Government propose to
adopt to save it from the present decaying
state 7

TNE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to
(c). The matter is being looked into and the
information will be laid on the Table of the
Sabha.

SLUM ‘CLEARANCE SCHEMES

" 152. SHRI D. V. SINGH : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to lay a statement on the Table
showing the dates on which orders allocating
the Central assistance to various States have
been issued each ycar during the Third Five
Year Plan for financing centrally sponsored
schemes of slum clearance and improvement
including sweepers housing scheme and
state :

(a) whether any répresentation has been
made to Government regarding issue
of delayed sfinction which led to delayed
payment to the Local Bodies executing the
schemes, resulting in sizeable lapse of funds
at the end of each financial year;
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(b) if 50, the ycar-wisc total allocation and
total surrender during the Third Plan
period; and

(c) the Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : The
required  information is being collected and
a statement will be laid on the Table of the
Sabha.

(a) Such a representation was received
from one State.

(b) and (¢c). The required information is
being collected and will be laid on the Tablc
of the Sabha .

Sr.um CLEARANCE AND IMPROVEMENT
ScHEME ™ MADHYA PRADESH

153. SHRI D. V. SINGH : Will the
Minister of HEALTH, FAMILY PLAN-
NING and URBAN DEVELOPMENT
be pleased to state:

(a) whether there is a scheme under the
Slum Clearance and Improvement Scheme
of the Central Government for the construc-
tion of 328 tcnements for housing sweepers
and scavengers in Madhya Pradesh; and

(b) if so, the cost per tenement sanc-
tioned by the Madhya Pradesh Government 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b). The required information is being collec-
ted and will be laid on the table of the Sabha.

MATERNITY AND CHILD WELFARE CENTRES
I Fmzasap DistricT, UTTAR PRADESH

154, SHRI R. K. SINHA: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the number of
hospitals and Maternity and Child Welfare
Centres in the Faizabad District of Uttar
Pradesh is too inadequate;

. (b) whether Government propose to open
more Maternity and Child Welfare Centres
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in the District during the current plan
period; and

(c) if so, the places where they are likely
to be opened.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (Dr. . CHANDERASEKHAR) :
{a) to (c). The information is being collected
from the Government of Uttar Pradesh
and will be placed on the Table of the
Sabha.

SociAL INSTITUTES OF FAIZABAD DISTRICT
or U.P.

155. SHRI R. K. SINHA: Will the
Minister of SOCIAL WELFARE be pleased
to state :

(a) the number of social institutions in the
Faizabad District rceeiving financial aid
from the Central Government for social
welfare activities;

(b) the total amount given to them so far;
and

(c) whether any assessment of the work
being done by them has been done ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) Two institutions namely :

(i) Bhartiyva Grameen Mahila Sangh;
and

(ii) District Eye Rclief Society;
in the Faizabad District are receiving
financial assistance from the Central
Social Welfare Board for social
welfare activities.

() Rs. 1,78,013/- .

(c) The institutions are inspected by Inspe-
ctors and Welfare Officers of the Central
Social Welfare Board attached to U, P.
The State Board member incharge of the
District also visits the institutions. Grants
are sanctioned, released and renewed only
after report of satisfactory working.

REPLACEMENT OF FOREIGN EXPERTS IN
O.N.G.C. '

156. SHRI R. K. SINHA :
" SHRI SITARAM KESRI :
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Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have been taking
steps to replace foreign experts in the Oil and
Natural Gas Commission by Indian experts;
and

(b) if so, when the Oil and Natural Gas
Commission would be having all Indian
personnel ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM ANDCHE-
MICALS (SHRI RAGHU RAMAIAH):
(a) and (b). The number of foreign experts
working in the Commission is being pro-
gressively reduced with the Commission’s
Indian specialists acquiring the necedsary
experience and expertise in their respective
fields. However, no firm date has yet been
fixed for complete Indianisation .
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sremazAasgfr smda=am
T UF FTOO 72 WY 47 fF qER 39
srg 1 ferar faw a2 3g o917 g
feqa =1, aRT-T9T g @

(w) afz &, & 1951 ¥ 1968
% %1 safy & 9w @ ¥ fa@w
Tt 9 -a7 ¢ feaa @ e feaen
qET TT; AR

(7) T sear F Foreat vdva g
g gfg qFa IR s-fem am-
qaTal & T FT FETAT AT AGT AT
T ot fead # w2 gf W oI
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T FT TEATH T FF 39 34a1 I9F
fag feeit s a=x s I amaEEr
FC TG T F & 3T FTOUF 7

femtor, e @ar qfq sarem A
Ie-a: (srgwa™ fag) : (7) drzi

(=) o (7). 97917 97 (7=777)
F 7T Z0T F FTOT A A1 7 | 9T
Te (vea7r) % wam & g s zfogan
AR |2 FHfAa F1 smafza fg a0
FETA AT ¥ oA W FTATIANE T
1951 § 1968 % & 10 1 779
Yar-g9ret F Afafeaq, =q g@17 7 —

1-4-1951 F 31-3-1953 7%
TE W

1-4-1953 & 31-3-1954 7%
100 597 9f7 =9

1-4-1954 F 12-10-1954 7%
197. 37 %9% 9f7 719 |

13-10-1954 8 31-3-1957 AF
218. 88* &9F Sfawra (*smafer am
& &a # afz & F17m)

1-4-1957 & 31-12-1961 A%
243,20 799 fg A8 |

1-1-1962 T 31-3-1965 %
597.30 ®97 (g fAow 4547 ¥
=g ferar) afa =7

1-4-1965 ® 30-11-1965 7%
418. 30 ¥719 () wfr =7

1-12-1965 T 3T AF
1,216. 00 F77 (AT 27 T fHeram)

sfe @

(w) srtaF Far afafr (afer
wETg=A AT ) & faerfewr #7 2fz 7
<@ g, A sfvgar wT w7 wefaa
gfga, ot A "@wEAl 7 30 fzo
g ATy ¥ fag, a0 T e 77w
Focrar age F7 # favay fram @
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MASTER PLANS UNDER TOwWN PLANNING
SCHEME IN MADHYA PRADESH

158. SHRI D. V. SINGH : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) the broad details of the Master Plans
under the Centrally sponsored Town Plan«
ning  scheme for the diffcrent towns in
Madhya Pradesh with cost thereofl ?

(b) the progress made in implementing the
same  and expenditure so far incurred on
vuch;

{c) the proposed provision under the
Fourth Five  Year Plan for these Master
Plans: and

(d) when these plans will be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRIB.S. MURTHY) : (a) Cent
per cent assistance is being provided by
the Government of India for preparation of
development plans for Bhopal, Jabalpur and
Bhilai Urban Arca. The total assistance
given to the Statc Government for thesc
projects is Rs. 5.45 lakhs, Rs. 4.052 lakhs
and Rs. 3.928 lakhs, respectively.

The Comprehensive Development Plan
of Bhopal is expected to be published soon.
The Plan provides for the growth of Bhopal
during the next twenty years in terms of
housing, physical services, community facili-
ties, recreation, industrial arcas, commercial
areas, government complexes, institutional
buildings, etc.

The Interim Development Plan for Jabal-
pur is also expected to be completed soon.
This Plan will indicate the broad directions
for future development of industries and
new residential areas.

The Plan for Bhilai Urban Arca provides
for the integrated development of the
Bhilai Steel Town, Durg and neighbouring
villages.

(b) The Plans have not yet been enforced.

(c) The Fourth Five Year Plan has not
been finalised.

(d) The Plans of Bhopal and Bhilai Urban
Area have been completed while the laterim
Development Plan of Jabalpur is cxpected
to be  completed soon.
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GoviRNMENT EMPLOYEES IN PuBLIC
UNDERTAKINGS

159. SHRI NARENDRA KUMAR
SALVE : Will the Minister of FINANCE
be pleased to state:

(a) whether it is‘a fact that Government
have taken a decision to the effect that civil
servants on depuiation to the Public Sector
undertakings will have to decide within a
year, whether to continue in their parent
services or be  relieved 1o join the under-
takings permanently; and

(b) if so. the reasons thercfor ?

THE DEPUTY PRIMLE MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) (a) and (b). The
Administrative Reforms Commission in their
Report on  “Public Scctor Undertakings™
had recommended that all necessary steps
should be taken to reduce and eliminate the
dependence on  deputationists in manning
posts in the Public Sector.

In this context a decision has been taken,
in principle, that Government officers on
deputation should be asked to exercise an
option between permanent absorption in the
public Enterpriscs  or revertion back to
their parent cadre and that this option is to
be exercised within a period of one year or
3 years depending on the type of posts held
by them.

INVESTMENT OF CAPITAL BY IADIANS
LIVING ABROAD

160 SHRI NARENDRA KUMAR
SALVE :
SHR! M.N. REDDY :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have finalised
the proposals 1o remove restrictions on
investment of capital in India by Indians
living abroad; and

(b) if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) The policy announced in September
1967, stipulated that non-residents of Indian
origin werc allowed to engage themselves
only in industrial activitics in India
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provided they floated Indian joint stock
companies preferably public limited. The
non-resident investor should give a voluntary
undertaking that neither capital invested
nor the profitls carned thercon would be
repatriated abroad. He should associate
progressively resident Indian participation
in the company at least upto 49%; of the
cquity capital within a reasonable period,
say, five years. if it was not possible to do
<o initially. So long ¢s the non-resident
did not take [Indian citizenship, all
amounts duc to him should be credited
1o his non-resident blocked account in
India.

Government have now decided. as an
evperimental basis, for a period of three
vears, that non-residents of Indian origin
can make investment in propriciorship and
partnership concerns as well. They can
also engage themselves in trading and busi-
ness activities  under any  form  of
management, This new liberalised policy
will, however, be subject to certain condi-
tions, 1f a non-resident  investor engages
himsell in trading or busincss activity by
floating a limited company, the conditions
applicable to investment in  companics
engaged in industrial activity will apply
as hithertofore. If a non-resident investor
engaged in any acitivity whatsoever, makes
investment in a proprietorship concern or
a partnership concern, he should give an
undertaking that neither his capital nor
the profits would be repatriated abroad.
So long as he does not take Indian citizen-
ship, all amounts due o him would be credi-
ted to his non-resident blocked account in
India, The accounts of the proprietor-
ship or partnership should be got audited
annually by qualificd Chartered Accountants
competent to audit the accounts of limited
companies and the powers and duties of
the auditors of the concern would be the
same as prescribed in the Companics Act
in relation to limited companies.

A Press Note announcing this liberalised
pulicy is shortly being issued.

RecioNaL Rivir GRID SysTeM TO
conTrOL FLooDs

161. SHRI NARENDRA KUMAR
SALVE :

Will the MINISTER OF IRRIGATION

AND POWER be plcased to state whether
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any plans have been drawn up by Govern-
ment for creating Regional River Grid
Systerns in the country to avert flood
disasters ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI1 SIDDHESHWAR PRA-
SAD) : lInter-linking cf different river
systems for diverting excess flood waters
from one system to another is practicable
only when the recciving system has the
capacity to take such diverted flood dis-
charge without creating serious problems
along its own course. While the scope of
such diversion is very limited on technical
and economic considerations, it is resorted
to wherever practicable, In Orissa the
dirversion of some flood discharge of the
Mahanadi into the Brahmani through
the Birupa weir at higher stages
affords relief lower down in the delta.
In Andhra Pradesh, a diversion has been
constructed from the Budameru, by which
during floods in the Budameru, a part of
its discharge of about 7,000 to 8,000 cusecs
is carried directly into the Krishna river,
thereby reducing the flood discharge passing
through the town of Vijaywada.

REHABILITATION OF EVACUEES OF PonG
DaM ON RAIASTHAN CANAL

162. SHRI NARENDRA KUMAR
SALVE : Will the Minister of
IRRIGATION AND POWER be pleased
to state :

(a) the steps taken by Government to
resettle and rehabilitate the large number
of families which would be uprooted from
their homes in Himachal Pradesh, Punjab
and Haryana because of the construction
of the Pong Dam on the Rajasthan Canal,
and

(b) the total outlay on their resettlement
and rehabilitation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRASAD):
(a) The following steps have been taken
to re-settle and rehabilitate the oustees in
the Rajasthan Canal area :

(/) An area of 3 25 lakh acres is being
set apart in the command of Rajas-
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than Canal Project for their re-
settlement ;

(ii) 1t has been decided to pay irans-
portation charges in respect of
the oustees, their family members
and their live-stock shifted from
the Pong Dam arca to Rajasthan
Canal area;

(iii) Rehabilitation grant per family
of Rs. 425/- who move to Rajasthan
and Rs, 250/- to those who decide
not to go over to Rajasthan have
been sanctioned; and

(iv) At their new place of scttlement,
amenitics such as living huts or
temporaly accommodation, house
building loans, pucca drinking-
water diggies, dispensaries, schools,
roads, tacavvi loans cte. will be
provided.

To deal with the policy matters connected
with the re-settlement of oustecs, a Committee
of the concerned Chiel Ministers has been
set up. A Committee of thc concerned
Secretaries has also been set up to deal with
the day-to-day problems connected with the
re-settlement,

(b) A sum of Rs. 120-13 lakhs has been
provided in the Revised Project Estimate
of Beas Dam at Pong for rehabilitation of
displaced families. This does not include
the cost of amenities to be provided to the
oustees in the Rajasthan Canal area.

wT ®T A=A

163. »t W9g waw@ : F4r faw
A4t Ag FA FT P T4

(%) ¥ g fam g@c &
FT FgA Tt § AR fam-fam sg-ait
¥ 3w AT R oo §;

(&) o el & 37 a07 wedfa
FT UTHA § A AT T 60 g9 &
FT IGT F@ & AR ¥ 7% fefaw
a2t &y g g

() fafow Twat § e famy &,
TCATEFT FI, T qF F (Tr9+
ufar &w), am awr & 9T fomr



165  Written Answers

AT FT yifz FF-H4F § &7 °94rA 57
mAE; ’

(&) fom-fam qardl & F7-ravar
FT AT W17 249 FT AGT 7QqT o0a7 &
¥T qvErT T 9ArAd % fag fae-
fFF ATTIXT T TTAT F74T 2 417 f39
Hfamfgl 1 T F£7 399 T79 31 FI9
AT RAT FOFAT T OIA CATATAT FT
197 772 a1 Affnw =7 0 7175 £, faaq
fx g a3 g MTZ. A7

(z) afz &, A % T

E
o

Ja-qarA war qwr faw @ (o
s |E) ;o (F) TEm AVET
0T A /A ATT A4T 797 fRA 07
I TTOATIA AR AT FET
TEA-AAE, dA-T7, AR, FrTET-
qAF, JIF-FF F4T AT AT T F |
TAR A WATF F AVI[ T I THA ATAT
77 wrr-7 wfafara 1961 F a73T7
FATAT ATA ATAT ATT-F7 2 1 F7 farom
TT 196869 F 79, TTATATEAT T
TE AN T oAIEA § AT AT3-F7 A0
vz 77 fa= wfaf3rm, 1968 (1968
I Fo 19) FT TZAT FATAT T A1 1
g fafr= 7

() 7157 FvF ZieT, faamw 7
w137 1 onifee Z f9ad 77 Ay s1Eafy
AR AT Z, AT A ATA T AT
faf-x7, 157 ZreT AWTAT WA ATAT
AT WEE, 9T A4r 3-
HAFT, =g Aqy (fIET €, qET-
TE-FT, FARSA-F7 A1 faa-aew
1 7T WE-F w1 e w, AR F
T A1 F7 HAEWTE § Frafua T8
& \ fafaw =151 7 f sma-we £ -
AT T T ATEY § AT 19 A
1968 1 HATITFT T97 Ho 4227 ¥
97 § q%9 T A9 07 @ Wy
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(T) = &0 & o«mET, qET
fremat gra7 g sa g™ wew I
A Hegy: T, AWI-AT, AEREFT
A7 IS4 oA 7

(¥) F7-3Tar w1 TE-EmA AT
fema %94 & Aav WA T FO=-
FTHF AT ATATAT T YET F 1 HIETT
7 feama w27 7 fAg w1¢ wman fauifa
T w1 1 57 awweT #1790 A
AT F79 FT A AN TATZ, T AT
AT & AT 1 T AEi o,
H§1Z A7 97 AR A1 2 )

(=) 7z qJ@A F21 2297 |

arEyT & wiat & frafeat @1
gaafa

164. +ft wtag wa : 7 fAad
Wi fama w541 12 @ 1968 F
FATIRT 999 TEAT 3642 F I R
Fraed | 47 A & T w4 R

(%) 39 30 TEAT F 419 07
faes frgeet d= 741 afw u=g maT
F fa % & @17 3T 90 WA F AW
gar # faaar 35 Ff7 ary afw ae
wEt 7 faA T 2 A

(=) fom @i 7 37w feres
gai, Ffa arg qfw 71 g afw
9% =7 fFAT Z, 9T U9, w9
#1e T1fgA afzar & 77 @@ 7 of=aqa
¥ wAeART o4 TiEl 7 A T E
ITHT F[ET 4T E 7

faad @at faga Hara & Jo-wat
(st fegratwam) : (7) %< (@) :
AHTY TG ACRL { AT A AT
T#r & ¥ q9T TG AT T W
i icuil
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165. =T HINE TAX : FTT {FEA
wEUTH WAl 26 TE, 1968 ¥ IAT-
T W "&aT 5742 F SO & g
# g aa &7 91 w40 w5

(%) 1 =&, 1968 F1 IaF
wor % gt s
arfes sfagt o= o= fagE a@if &
e o FHETO TeEETE 1T TFETT
frmfFam 4

(&) #aT & HATHT FT I
FATAT FT FATAT 197 HeqT 9] 45[60-
cefermiz () fawiw 20 i,
1961 YT g3 &; Wt

(w) afe zt, a1 T8 53 9% 57
g sfert, smafae sfas wfaar,
a4t a7 fred ant & faaq @
F1 AT g1 8 7

WA Foamor fawm ® O WAt
(Fro (wivwet) SR 1Z) ¢ (F) g
TNT9ed 9% @ T fqaww §F & 0%
¢ | [qeawrem ® T fam w3l

wear LT-2031/68] |

(=) &, ==

() wwTS e (FTHTRAF )
faamr 9@, 1964 & @ & 41 |
yfea snfagifarafea snfen sfaat
a7 fas? it & o1 FH=TO 1 qAE,
1964 § T2 AFAO 7 9 9 39 I
QT # T 7L @ &, 3% Tg qaT9T
¥ FTafem 99 WEAT 9] 45[60-UF-
fewiz (&) faiF 20 i+, 1961
F O YA AT FAAT ITE
Fq wRATAA[FATET T, TG X W
fwmr § WA ¥ 9g FH F7
wafmr

areg z-fratw freemt & o ua
w1 fraa=

166. s WYag ¥qT : 71 fwfw,
srare aar gfa w4t 97 @@ A v
4 fF

(%) a9 1967-68 ¥ gt &t
7 R-fmtr At & fad g
A TegETe fRra-feas aw wr fagew
ﬁ-‘mu‘r;

(@) T 1968-69 7 I T4I-
7 ¥ foa TegeT - o &
frgem f&g o3 Y aewmEaT 2 o

(1) =¥t g=adfa a7 Tea-
AT F 1% 14 Y faferee az-famio g
gfrafaa €1 9 1 Te9mEer 2 o1
g+ foa feaa-feas a=v 1 faaew
f&a wm #r TEEAT £ 7

fa=io, smawm qur gfe warew |
IgAA (T gEa fez) : (F) T
A F g & wf A & fwe
F ATIR 97 1967-68 F FWTT AT
¥ faa o2 smfem =1 @ 41 22 3w
HEEAT AAT-92A 9 @ 75 faazw &7
TH T [qrwrm § ww foan
mar | Efeq s LT-2032[68] |

(a) ¥ FgEar gra sEE
Aot % fod fafs odit # fra
# T TT FET AT 7 7 I
FoT F ol Tog qT g Sva
F fod st a9 wyeafaa ofwgr
wfaqa faacor & & 7% 1)

(1) e #Y Iwfr & fF Y QT
¥ gt grafas amEmm gemm mfaa
FT o7 Y foaad amfor smamy qfe-
g @ wfae & 1 S g
& fog fafers aoat w1 fafast Pemed
& fa fraa=t &t ot a% afem =7
&Y fear mar &4
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INTE ETOATAT, ACWYT & TATUTOE
¥ el W "

167. S WISE FEA : FqT IFHoTaw
ST A WAl 19 T, 1968
FATTTFT T HAT 4239 & A &
g H 9% ¥ &7 &7 &40 o

(%) = Tog & == fawm F w2-
fow gmmtar afasrd ®1 W T
AW & AT H FAAT UHA FT AT TE
$

(&) afz &, @t sa%r @t &
g W

(m) afx &%, a1 39 ¥ FOO
g7

G@iferaw aran TaTaw Harea | AST-
Wt (st @) ¢ (F) @ (7).
SATTYH T H T AU K oIZTL Gt
a4 afeaw, Treage (Wfeed afram)
FEAFATAT F A1 g FAL H, AT
& safor aasar-sifasra w1 fom
& foq f=r man a1, gfq @wT-Tee 97
@ ¢ | qeveTEn | T v 1 e
"t LT-2033/68 | 30 AT A BT
A Fre@mEn qogl i & o
%8 A fafga &1

fage & fow ¥am agraen

168. »ft TETEAX wWEE! ;AT
frer et a8 a1 P FG fF

(F) s o= 2 fF fex
1 afrw feafa miie g & #rew
g F TSI 7 Fy g & faww
e Y AT AT E;

(@) afz &, @ s\=W @ 5@t
¥ fad aur 3 fFa ofer v =i &
g, ¥R

(7) =9 T ® ¥ g
s sfafsm & 7
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I A Aal Far faw Hat (s
Aroreat dar) ¢ (%) W) (@), famre
® IEIMT 7 ¥z ¥ fawg Agraar &
faq &5 sy ardar v Fr ¢
Ffrg Teg ATFT AT AT A 1450
&7 ¥ Aqiarg-qEraan 7y &

() =z A 97 fa=e fear @
N

gfan qzar w1 fawwr

169. I TWTEAATT WiEdt : T
e, qfia s aar At
fawma F41 77 3917 &1 FOr FG F

() 7ar az a= g f& zferor qzar
F faara & avaey § g2 aferor amf
Tz 7 g Y 7 fage & e
F1 0¥ AT F7g a1 8;

(&) afzanatsgsr =mtr 7
I i

(7) z@ Y F AR
gfafFar & 7

ey, gfeart e aqr At
fawre Harem # Iewat (sft 70 go
afr) ¢ () ¥ (7). qE v W@
A TE B AT AW-TEA 97 T
FIaAY |

T T

AcquisimioN oF LAND FOR BarRAUNI
FERTILIZER FACTORY BIHAR

170. SHRI RAMAVATAR SHASTRI:
SHRI BIBHUTI MISHRA :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that some farmers
have been arrested during the last four
months and cases have been instituted
against them in connection with acquisition
of land for constructing Barauni Fertili-
zers factory in Bihar;

(a) if so, the reasons therefor;
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(c) whether it is also a fact that these
farmers had held a demonstration before
the factory officials in connection with their
demands on the 29th September, 1968:

(d) if so, the reasons for their demonstra-
tion; and

{€) the action proposed to - be taken by
Government 1o redress their gricvances ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLELM AND
CHEMICALS (SHRI RAGHU RAMAIAH)
(@) to (¢). The nformation is  being
collected and will be placed on the Table
of the Sabha in due course,

INyircnovs Dissasts Hosprnan,
DEeLn

172, SHRI RAGHUVIR SINGH
SHASTRI
SHRI K. P. SINGH DLO :

Will the Minister of HEALTIH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state @

(a) whether Government's attention has
been drawn to an article published in the
Hindustan Times of the 6th October, 1968
regarding mismanagement and deplorable
conditions in the Infectious  Discises
Hospital in tne Capital; and

(b} if so, the measures adopted by Govern-
ment to make proper arrangements for the
treatment  of infectious  discases in the
Capital ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (i) Yuos.

(b) This Hospital is maintained by the
Delhi Municipal Corporation whose atien-
tion is being drawn to the points made in
the article.

Exc1sE AND EXPORT DUTY ON TEA

173. SHR1 SITA RAM KESRI : Will
the Minister of FINANCE be pleased to
state ; . e

(@) whether Government have decided
10 abolish the special excise duty on Tea as
also to reduce the export duty ;
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(b) if so, what would be the loss in revenue
due to this decision; and

(¢) the sources from which this loss is
likely o be recovered ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI1
MORARII DESAI) : Yo, Sir. The deci-
sion has also been given eifect to, from
1-10- 1968,

(b) The estimated loss in revenue due
to measures arising out of the decision
referred 1o in (a) above is Rs. 3 crores for
the period 1-10-19658 w0 2821909,

{c) No specitic source 1o recoup  the
loss ix thought of at the moment.

Davaut 1o Baravsi On. ReFINERY
pue 1o Froobs

174. SHRI SHIVA CHANDRA JHA:
SHRI BASUMATARI:
SHRI K. LAKKAPPA:
SHRI R.K.SINHA:
SHRI D. N. PATODIA:
DR. SUSHILA NAYAR:
SHRI HEM BARUA:
SHRI MRITYUNJAl PRASAD:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state: ’

(a) whether it is a fact that Barauni
0il Refinery and crude pipe lines were
affected by floods in the first week of October,
1968; i .

(b) if sa. the nature and exient of damage
and the total loss suffered thereby;

(c) the steps taken by Government to
meet the situation and to repair the pipe
lines and cost involved therein; and

(d) the steps taken to ensure that pipe,
lines do not suffer from such damages in
future 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRT RAGHU RAMAIAH):
{a) and (b). Yes, Sir. The crude oil pipeline
was damaged and breached near the Teesta
bridge in North Bengal. The Baraomi
refinery was also affected as a result of the
loss of crude throughput. The total crude
lost directly as a result of the breach was
about 2400 KL roughly valued at Ra.
2-4 lakhs. The Barauni refinery suffeced
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a shortfall in production of about 100,000
tonnes of crude throughput. The loss suffer-
ed on account of the replacement of the
breached section of the pipeline is being
cstimated and the information will be laid
on the Tablc of the House.

(c) 0ilIndia who arc responsible for main-
taining their own as well as Indian Qil
Corporation’s pipclines mowved into the
dJamaged arcas with great speed. Temporary
pipelines link ups were provided permitting
the resumption of the crude oil pumping
from 28th Oclober and that of the products
from the 3i1st October. The temporary
link-ups over the breached sections will be
replaced by more permanent arrangements
once the railways™ long-term approach
arrangements of the Teesta bridge are com-
pleted. The plan of action wias reviewed
day to dav by the Chairman. lLudian Oil
Corporation with Qil India Lid. and the
Ministry’s representative and action was
taken not only to speed up restoration work
but also to watch product supply position.
The cost involved thercon is being worked
out and information will be pliced on the
‘Fable of the House in due course,

(d) The pipeline is laid according to
internationally  accepted  standards  duly
taking inte account all foresecable pre-
cautionary mcasures. The recent damage
was causcd by unprecedented floods the
magnitude of which could not have been
reasonably foreseen,

ARRANGEMINT  FOR TUBFCTUMY ARD
VASECTOMY OPERATIONS IN WILLINGDON
HoserraL, New DEeLHI

)

175. SHR1 SHIVA CHANDRA JHA:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state

(a) whether it is a fact that there is no
arrangement for tubectomy and vascctomy
operations in the Willingdon Hospital,
New Delhi;

(b) if so, thc reasons therefor:

‘(c) if the reply to part (a) above be in
the afirmative, how many days a person has
to remain confined in the hospital for both
tubectomy and vasectomy operation res-
pectively; and

(d) the number of persons who Have
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undergone those operations so far in that
hospital, scparately ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. CHANDRASEKHAR):

(a) No.

(b) Does not arise.

(c) For tubectomy. hospitalisation is
done for about 510 8§ days after the operation
depending upon the advice of the Gynaecolo-
gist and whether 1t is abdominal or vaginal.
In the case of vasectomy operation, no
hospitalisation is necessary unless there are
complications.

(d) The number of persons who have
undergone tubectomy and vascclomy opera-
tions during the period from Ist April,
1966, 1o 31st October, 1968, is 58 and 692
respectively,

ProHIuITION

176. SHR1 LOBO PRABHU : Will the
Minister of SOCIAL WELFARE be pleascd
to state ;

(2) the income under excise shown in
the budgets of States, which gave pp
Prohibition last year from the sale of spirits;

(b) whether it is a fact that the prohibition
in States has incrcased drunkness; and

(c) whether Government proposc to con-
compensate States for loss of revenue due
to introduction of Prohibition in the States ?

THE MINISTER OF STATE IN THL
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) The estimates of the additional revenue
furnished by the State Governments who
announced relaxations in prohibitions laws
last year, are indicated in the statement
laid on the Table of the Housc.

STATEMENT
Additional revenwe jfrom relaxation of
Prohibition
o State Anticipated
additional revenue
inl
- (Rs. in crores)
1, Haryana 1-68
2. Kerala 340
3. Madhya Pradesh 230
4. Mysore 497
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(b) Government have no information,

(c) The Central Government have agreed
to bear fifty percent of the loss of excise
revenuc that a State Government may suffer
in the event of introduction or extension
of prohibition from June, 1968 onwards
for a period of § years, This concession will
not be admissible to those State Govern-
ments who may henceforth scrap’ prohibi-
tion and then want to reintroduce it.

GOVERNMENT LOANS

177. SHR1 LOBO PRABHU : Will the
Minister of FINANCE be pleased  to state:

(a) the increase in the rate of intercst
on Government loans since March, 1967;

(b) whether Government have enquired
if the increase has not diverted investment
way from industry and insurance;

(c) if not whether Government propose
2 order an investigation in the matter;

(d) whether Government have cnquired
about the reduction in the market value
of its loans on lower rates of interest;

(¢) whether Government have considered
the consequential increases in interest in
banking and other loans in respect of the
wave of inflation caused by them; and

() whether Government propose to con-
sult the National Credit Council before
making the increase ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI): (a) There has been
no increase in the interest rates on Govern-
ment loans floated since March 1967,
Both in 1967 and 1968, redemption yields
at the time of issuc of the Central Govern-
ment loans worked out lower than those
in 1966, Thus the yield at 4-5 per cent
offered on 1972 loans ( 5 years' maturity)
issued in 1967 was lower than that (4-67
per cent) offered on a five year loan in 1966,
The yield on long-term loans (20 years or
longer maturity) issued in 1967 and 1968
worked out to 5:5 per cent and was lower
than the yield of 5-57 per cent on similar
loans issued in 1966. The 1975 loans
(7 years’ maturity) issued in 1968 carried a
yield of 4:25 per cent, the same as that in
1963. The statement laid on the Table
of the House, shows that the yields on
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various loans of the Government of India
have generally been declining since March
1967 and this decline has become more
pronounced since 1968, i.e., following the
reduction in the Bank Rate. [placedin
library, See No. LT 2034/68].

(b) The interest return on Government
loans having declined, the question of
diversion of funds away from industry and
insurance does not arisc.

(c) Does not arise.

(d) There has been no reduction in the
market value of Government securities in
recent months. On the other hand, the
index of the prices of the Government of
India Securities (1961-62-100) which has
been rising steadily from 94-5 in March
1967 to 96-4 in G February 1968 has shown
a sizeable increase since then, reflect-
ing the market adjustment to the reduction
in the Bank Rate in March, 1968. This
index stood at 987 mid-October 1968 and
showed a risc of 4-2 points over the March
1967 level.

(e) Interest rates charged by the commer-
cial banks have in fact declined. Con-
sequent on the reduction in the Bank Rate
from 6 per cent to 5 per cent in March
1968, the Reserve Bank directed the commer-
cial banks to reduce the maximum ratcs
charged by them on advances from 10 per
cent to 9-1/2 per cent and to reduce the rates
of interest on 80 per cent of the total loans
and advances by 1/2 per cent.  The Reserve
Bank has also fixed a ceiling of 6 per cent
for interest charged by banks on packing
credit and post shipment credit for exports
Appropriate reductions were also made in
the rates offercd by banks on dcposits.

(f) In dctcrmining credit policy, . the
authorities take into account the guide
lines indicated by the WNational Credit
Coungil.

ALLOCATION OF FUNDS FOR VARIQUS
HOUSING SCHEMES

178. SHRI LOBO PRABHU : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) the demand for Low Income Group
Housing Scheme, Village Housing Projects
Scheme and Middle Income Group Housing
Scheme and the corresponding provisions
made in the last Financial year;
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(b) whether Government propose o
amend the statutes of the Scheduled
Banks to enable them to lend money on
the security of houses which is regarded as
the best security in other countries;

(c) whether it is also a fact that a large
proportion of houses under the Industrial
Housing Schemes and Scheduled Class
Housing Schemes are unoccupied; and

(d) if so, the reasons therefor and action
Government propose to take in the matter
particularly in drawing a scheme of loans
to help the persons concerned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :

(a) The position of the Government funds
is as follows :—
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Sl Scheme Amount Allo-
No. provided cation
by the made
States/ in the
Union Central
Terri-  Budget
tories for
in their  1967-
Annual 68
Plan
(1967-
68

(Rs. in crores)

(i) Low Income Group 9-06 4-30
Housing
(i) Village Housing
Projects 1-92 1-40
(iti) Middle Income Gro-
up Housing 100 0-68

11-98 6-38

As regards the Life Insurance Corporation
funds, against a cumulative demand of
Rs. 32-09 crores for the various social
housing schemes (including the above
three), a sum of Rs, 12 crores only was made
available by the Corporation and this amount
was allocated to the States elc.

(b) Long term loans for financing housing
programmes will not suit commercial
banks in view of the short term character
of their funds. It is not, thercfore, desirable
to require the commercial banks to under-
take lending for house building purposes.
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Attention in this connection is also invited
to the answer given by the Deputy Prime
Minister and Minister of Finance in
answer to Unstarred Question No. 4333 on
the 19th August, 1968.

(c) and (d). No, as far as Subsidised
Industrial Housing Scheme is concerned.
The requisite information about the umn-
occupied houses built particularly for the
Scheduled Castes is being collected and will
be placed on the Table of the Sabha.

Seven social housing schemes formulated
by this Ministry are already in operation
in the States. It is felt that the allocation
made for these schemes are inadequate.

I[RRIGATION POTENTIALITIES

179. SHRI LOBO PRABHU : Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) the percentage of the usable flow
which is utilised at present;

(b) the current percentage of irrigated
area to the irrigation potential created;
and

(c) whether the failure to usc water
is duc to lack of distribution channels and
if so, whether Government have provided
for these, by recovering the cost, if necessary
by a higher water charge ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRA-
SAD) : (a) About 40%; of the usable flow
is utilised at present.

(b) Percentage of irrigated arca in 1967-68
to the irrigation potential created in 1966-67
by major and medium irrigation projects
was 95.

(c) In some cases it is due to lack of
distribution channels, State Governments
have taken powers to construct thc water
courses and field channels and recover the
cost from bencficiarics.

FILARIA

180, SHRI LOBO PRABHU : Will the
Minister of HEALTH, FAMILY PLANN-
ING AND URBAN DEVELOPMENT be
pleased to state :

(a) the percentage of filarial infection
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detected in the random sample surveys
for the whole country and (2) for the South
Kanara District:

(b) the vear-wise distribution of drugs
against Filaria in the South Kanira District
during the last five years: and

. {e).the nature of propaganda for Filaria
done in the South Kanara District and the
reasons for which the posters are not exhibit-
cd and leaflets not distributed at hospitaly
and hcalth centres ?

THE DLPUTY MINISTER IN THF
MINISTRY OF HEALTH., FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (1)
Microfilaria infection varies from 0+1 to
300 percent in different endemic parts of
the country and from 0-7 10 15-0 peroent
in South Kanara District.

(b) 1o (¢). The information is heing
collected and will be laid on the Table of
the Sabha.

Deree vk TURBINE RUNNIRS IS
Buakra Powir Housk

181. SHRL BABURAO PATEL : Will

the Minister of IRRIGATION AND POWL R
be pleased to state :

(@) whether it is a fact that the turbine
runners of two wunits of the right-bank
Bhakra Power House supplicd by the
U.S.5.R. have been found defective:

(b) whether this fact has been alrcady
brought to the notice of Techno-Promexport
(the Soviet official agency) by the Bhakra
Management Board; and

{c) the reasons why the defective turbine
runners, for which cast steel was not  used,
were not rejected by our enginecrs at the time
of their supply ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Noticeable cavitation in the
two runners of the Right Bank Bhakra
Power House was obscrved after some
months of their operation. A few cracks
were also noticed on some blades,

(M) Yes, Sir. The T:chnu-Promgxpon
have since agreed to provide at their cost
the specialists and the necessary materials
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for the repair work, They have also agrecd
to give a spare runner free of cost.

(c) The two runners were of cast steel.
It was not possible to judge at the time of
supply whether the runners would give
satisfactory service or not without actual
operation for length of time.

ForetoN EXCHANGE 10R IMPORTING
STEFL

182, SHRI M. N. REDDY : Will the
Minisier of FINANCE be pleased to state :

(1) whether Government have considered
the desirability of allocating substantial
part of forcign exchange carnings carned
through export of large varicty of rolled
steel products for importing scarce categorics
of steelworth at least Rs, 20 crores to bring
some  equilibrivm  between  demand  and
supply; and

(b) il not, the reasons therefor

THE DEPUTY PRIME  MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJL DESAIL) : (a) and (b). Our
export earnings through expuort of rolled
steel products " form part of our overall
forcign exchange resources as in the case
of all other commuodities. Resources avail-
able through cyport carnings are utilised
for meeting obligatory  pavments  such
as debt repayments  and such  essential
import requirements of all sectors of the
cconomy as have to be met out of our own
export carnings, as distingbished from aid
funds. There cannot be a preemptive use
of these resources for import of scarce
categories of steel, which form only
a part of the large import requirements of
the country.

FAMILY PLANNING PROGRAMMI

183. SHRIMATI ILA PALCHOUDH-
URI : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to statc :

(a) the total amount so far spent in execut-
ing various Family Planning Schemes in
India since they were first taken up; and

(b) the success so far achieved in relation
to (—

(i) the total number of males and females
sterilised in urban and rural arcas, scparately
so far ;
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(i) the total number of loups inserted in
urban and rural areas scparately ;

(iii) the approximate number of births
‘prevented during the last three years sepa-
ratcly:

(iv) the percentage of family planning
conscious population

{v) the overall decline in the birth ratc
in the country; and

(vi) the arcas where the impact of Family
Planning Programine has been most specta-
cular

THE MINISTER OF STATIL IN THE
MINISTRY OF HEALTH. FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DF.. S. CHANDRASE-
- KHAR) : fa) The Estimated cxpenditure
on the Family Planning Programme from:
the beginnng of the First Five Year
Plan upto the end of 1967-68 is of the orde:
Rs. 6706-69 lakhs.

(b) The ~uccess achieved is as follows :

(1) The Total number of persons. steri-
liscd since inception of the programme,
bascd on the reports received upto the 8th
November, 1968, in both urban and rural
arcas s 49,93,274 of whom 41-7 lakhs ate
males and X2 lakhs females,  Information
regarding steribisations done in urban and
rural arcas is readily available only for the
years 1966-67 and 1967-68. During these
two wears, 11-40 lakhs sterilisations were
done in uwban arcas and 15-87 lakhs in
rural arcas.

(11) On the basis of the reporls received
upto Bth November, 1968, 26,03,540 loops,
have been inserted since inception of the
programme  in 1965-66. Information re-
garding loop insertions in urban and rural
areas is rcadily available only for the years
1966-67 and 1967-68. During thesc two
years 6-46 lakhs insertions were done in
urban arcus and 9-33 lakhs in rural areas.

(iii) According to the estimates made by
various demographers, the figures regarding
the number of births prevented during the
last three years would be as follows :—

1965-66 Between 1-8 lakhs to 2-3 lakhs

'1966-67 Between 5:0 lakhs to 5-5 lakhs
196768 Between 9-0 lakhs to 127 lakhs

(iv) On the basis of a number of studies
carried out, it has been found that about
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70% of urban couples and 50-70%; of rural
couples are conscious of family planning.

(v) and (vi) [n the abscnce of a survey on
All-India level. the overall decline in the
birth rate in the country cannot be calculated
but the birth rate per thousand population
on the basis of the twenticth round of the
Mational Sample Survey is  cstimated to
be about 37.

Appreciable reduction in birth ratc has
also been noled in some of the studies
specially undertaken as per details given
below -

(1) Gandhizram Project.”
The birth rate declined from 40 in 1962
10 36-3 in 1965,

(2) Bombay Project.

The fertility declined by about 129, during
1964-66 in the action ared.

(3) Calenrra 1.5.1. Project, L
The birth rate decreased 1o 26 in 1963
and 22 in 1964,

(4) Simgur Project
The birth rate declined from about 42
in 1958 to 34-2 in 196¢

(5) Chetla Project,

The birth rate declined from 29 in 1961
to 24 in 1966.

(6) Assam Branch of the Indian Tea Associa-
tion, -
The birth rate of 43-4 in 1961 declined to
156 in 1965 and 31:2 in 1966.
in the Dooma Dooma area, the birth rate
of 41 in 1960 declined to 31-9 in 1965 and
27-7in 1966,
() In Dooar Plantation in West Bengal.
the birthrate which was 35-1 in 1963
declined to 27-8 in 1965,

SMUGGLING OF THRD COUNTRY GOODS
FROM WEPAL TO INDIA.
184. SHRI S. A. AGADL :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI INDRAJIT GUPTA :
Will the Minister of FINANCE be pleased
to state :
(a) whether it is a fact that discussions
were held in Nepal during the second
weck of September, 1968 between India
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and Nepal to prevent smuggling of third
Country Goods from Nepal into India;
re-export of Indian Goods to third Countries
from Nepal and import into India of goods
manufactured in Nepal out of raw materials
imported from other countries; and

(b) if so, the results of the discussions
and the estimated amounts of-—

(i) the smuggling of third country
goods from Nepal into India;

(i) re-export of Indian goods to third
countrics from Nepal; and

(i) import into India of goods manu-
factured in Nepal out of raw materials
imported from other countries during
the year 1967-68 ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes,Sir.

(b) The two declegations noted cach
otber’s views'and agreed that measures
should continue to be taken to prevent
smuggling of third country goods from
Nepal into India and deflection of trade.
As regards of import of goods manufactured
in Nepal out of imported raw materials,
it was agreed that the matter would be
further discussed between the two govern-
ment at an carly date.

It is not possible 10 estimate preciscly the
amount of goods smuggled from Nepal into
India or of goods of Indian origin re-expor-
ted by Nepal to third countries. Imports
into lndia of goods manufactured in Nepal
out of raw materials imported from third
countries during 1967 ard 1968 (upto Secp-
tember) are as follows :

1967 Rs. 2+2 crores
1968 (up to Scpt.) Rs. 2:73 crores.

ASSISTANCE TO STATES

185. SHRI HIMATSINGKA : Will the
Minister of FINANCE be pleased to refer
reply given to Unstarred Question No. 123
on the 22nd July, 1968 and state the specific
schemes for which the additional aid given
by Centre is to be appropriated in each
State.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI : A statement is laid
on the Table of the Housc.
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Statement
State Projc; - Amount
(Rs. in crores)
1. Andhra Pra-
desh ‘Nagarjunasagar 5-50
2. Bihar Gandak 6-00
Some High Level
Canal 0-70
3. Huaryana Beas Unit il 051
{Pong Dam)
4, Orissa Mahanadi Delia 200
5. Punjab Beas Unit 11 077

(Pong Dam)

6. Rajasthan Rajasthan Canal 3-50

Beas Unit 11
(Pong Dam) 2:72
7. Uttar Pradesh Gandak 2-00
8. West Bengal Kangsabati 1-30
ToTAL 25-00

SoCIAL WELFARE MINISTERS CONFERENCE

186. SHRI SIDDAYYA : Will the
Minister of SOCIAL WELFARE be pleased
to state

(a) the subjects discussed at the con-
ference to Ministers in Charges of Social
Welfare held in Delhi in the sccond week
of October, 1968; and

(b) the decisions arrived at and the
action taken thercon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
DR. (SHRIMATI) PHULRENU GUHA :

(a) A Statement indicating the agenda
of the Conference is laid on the table of
the House. [Placed in Library. See No. LT:
2035/68])

(b) The Confercnce was of an explora-
tory character and it was convened in order
to have an exchange of viewe. No decisi-
ons, as such, were taken.

PANCH RIVER PROJECT
187. DR. A. G. SONAR : Will the
Minister of IRRIGATION AND POWER
be please.d to state:
(a) the progress made in the construction
of Panch River Project;
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(b) whether it is a fact that all the stages
of Panch River Project have been completed;
() if not, the reasons therefor, and

(d) the action being taken to complete
all the stages of the project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). The Pench Multi-
purpose Project of Maharashtra and Madhya
Pradesh has not yet been approved.

The bydro-electric portion of the project
is proposed to be a joint venture of Madhya
Pradesh and Maharashtra Governments
and is to be executed by the Government
of Maharashtra. The Government of
Maharashtra has to get the concurrence
of Madhya Pradesh Government to the plan-
ning and inter-State aspects of the project.
The concurrence of the Government of
Madhya Pradesh is awaited.

(d) Technical level discussions between
ihe two State Governments are understood
to be in progress.

The Kamtikheri weir (without gates) and
baby canal are proposed to be taken up
in advance as they supply cooling water to
the Thermal Station which is under construc-
tion as part of this project, No inter-statc
aspects are involved in the work which is
proposed to be taken up initially.

DonaTION BY A DUTCH WOMAN FOR
ANTI-LEPROSY WoRk IN INDIA

188, SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that red-tapism
resulted in loss of Rs. 5-5 lakhs offered by
a Dutch woman about 2 years ago for anti-
leprosy work in India;

(b) if so, the circumstances in which all
this happened and the steps which were
taken to ensure that the money could be
utilised for the purpose for which it was
offered before the Dutch lady reportedly
-donated the money to the UN.; and

(c) the steps proposed to be taken in
future to avoid any delay with regard to

KARTIKA 20, 1890 (SAKA)

Written Answers 186

the appropriation of such offers for social
work ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to
(c). The Dutch lady had written to the
Indian Embassy at the Hague offering
to donate 1,70,000 guilders for the bepefit
of the Indian people. She sought the
advice of the Embassy as to the organisa-
tion to which the money should be given.
Several organisations were suggested to
her and ultimately the Central Leprosy
Teaching and Research Institute was selected.
An enquiry was made on behalf of the lady
whether aid would be preferred in cash or
in the form of equipment. In consultation
with the Director of the Central Leprosy
Teaching and Research lnstitute it was pro-
posed that an electron microscope should
be acquired from Holland. Arrangements
for purchasing this equipment and customs
clearance were also made. The agents of
the lady, however, did not agreé the pro-
posed acquisition of an electron microscope.
Accordingly, alternative proposals for the
acquisition of other equipment were made.
This wis also not agreed to on behalf of
the lady. Thereafter a scheme for the
<urvey. treatment and education of leprosy
was drawn up in consultation with. the
Government of Andhra Pradesh and for-
warded to the agents of the Dutch lady.
It was Icarnt that the offer of domnation
had meanwhile been withdrawn. The matter
was taken up with duc despatch at different
stages of the negotiations.

ELECTRICITY RATES IN STATES

189. SHRI GADILINGANA GOWD :
Will the Minister of IRRIGATION AND
POWER be pleased to state

‘(a) the rates of domestic, as well as indus-
trial and agricultural consumption of power
per unit in various States

(b) the reasons for variation in rates; and

(c) the steps taken by Government to
bring down the variation 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) A statement giving the requisite
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imformation is laid on the Table of the
House. [Placed in " Library See WNo. LT-
2036/68]

(b) The variation in the rates in different
States is duc to variations in the capital
cost of generating plants, in the cost and
extent of transmission lines, in  cast of
labour, in cost of transport facilities. in
local taxes and variations in the extent of
power development and integrated operation
of the grid.

(c) The steps taken by Government for
the introduction of wuniform tariff  rates
‘have been indicated in the statement laid
on the Table of the House in reply to Starred
‘Question No. 986 on Ist April, 1968. Fur-
ther progress has been achicved by the intro-
duction of uniform rates throughout the
area of supply of the U.P. State Electricity
Board cxcept for domestic consumers in
Allahabad. Lucknow and Kanpur areas,
It is the aim of the Government to ensurc
initially that there arc uniform tariff rates
in each Stalc for each category of consu-
mers and ultimatcly on the formation ot
an All-India Grid and to the extent possible
unform rates for the country as @ whole,

ExempTion of CrrTAIN GooDs Frovw Excisr
Duiy.
190, SHRI GADILINGANA GOWD :
Will the Minuster of FINANCE be pleased
to state :

(a) whether it is a fact that Government
have decided to exempt certain goods
from levy of cxcise duty;

(b) if so, the names of goods; and

(c) the basis for this decision 7

THE DEPUTY PRIME M INISTER AND
MINISTER OF FINANCE (SHRT MORAR-
JI DESAI) : (a) At Present there is no
general proposal under consideration to
cxempt certain goods from levy of excise
duty.

(b) and (c). Do not arise,

IieGAL Business oF Opium In ULP.

191. SHRI GADILINGANA GOWD :
Will the Minister of FINANCE be pleased
to state :

. (a) the number of persons arrested for
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illegal business of opium in the State of
Uttar Pradesh during the years from 1965
to 1967;

(b) the quantity of opium seized and the
number of persons convicted by courts;

(c) Government propose to  intensify
their activities to check the illegal business;
and

(d) il so, the detail: thereof ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI
MORARIJI DESAD : (a) and (bY. The in-

formation is furnished below —

Years
1965 1966 1967

I. Number of persons

arrested 1205 1036 952

2. Quantity ol opium
scized. . . . 254 323 206
(kgs)  (kgs.) (kes)

3, Number of persons
convicted. 1260 1155 864

(c) and (d) . All the enforcemrent agencies
such as the State Excise and Police, the
Customs and the staff of the Narcotics
Commissioner are alert in the interior as
well as at the points of cxport and takc
suitable measures to prevent smuggling of
opium.  These include :

(i) limiting poppy cullivation to conti-
guous areas with a view to securing better
control;

(i) elimination of unproductive arcas
and undesirable cultivators by the operation
of a system of licensing principles;

(iii) stepping up progressively from year
to year. the average vicld of opium required
to be tendered by a grower for judging his
eligibility under the licensing principles;

(iv) adequate preventive measrues  at
all vulnerable points:

(v) check of road, rail and air traffic
wherever necessary;

(vi) maintenance of lisison by the staff
of the Narcotics Commissioner with
International Criminal Police Organisation
and similar enforcement agencies in other
oollmtria.



189 Writtenn Answers

LoANS ADVANCED TO PRIVATE AND Co-
OPERATIVE INDUSTRIES

192. SHRI K. SURYANARAYANA :
Will the Minister of FINANCE be pleased
to state the amount advanced by the Lifc
Insyrance Corporation of Tndia, Industrial
Finance Corporation of India and Industrial
Development Bank of India to the private
industries and Co-operative Industries in
the various states. during the last 5 years
ending the 30th Junc, 19687

THE DFPUTY PRIME MINISTER
AND MINISTER .OF FINANCE (SHRI
MORARJIL DESAIl) : The information is
being collected and will be laid on the Table
of the House.

Farr v Corceermion o Rivisves Fros
Lxaist Dury

193, SHRIMATI JYOTSNA CHANDA
Will the Minister of FINANCLE be pleased
1o stade

(1) whether it is o fuct that the recently
introduced aundit system of Central Iixcise
check is responsible for fall in revenue
collection; and

(b) if so, whether Government propose
1o discontinue it and revert to the previous
system?

THE DLEPUTY PRIMLE MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAT (a) No, Sir. Revenue
from commodities under the new procedure
for June, July and August, - 1968 is Rs.
142-27 crores as compared to Rs. 139-15
crores during the same period last vear.
This shows an increase of Rs. 3-12 crores,

(b) Question does not arise.

SUPPLY OF AVIATION FUEL TO INAIAN AIR-
LiNes CORPORATION

194, SHRIMATI JYOTSNA CHANDA
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the Indian
0il Corporation who have taken over the
aviation fuelling dutics in Assam and
Tripura since 1967 often fail to supply
adequate quantity of fuel to the Indian
Airlines Corporation aircrafts as a result
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of which the aricrafts have to carry higher
quantities of fuel from Dum Dum resulting
in loss of revenue as passengers and goods
traffic have to be restricted on such flights;
and

(b) if so, the action taken by Government
to cnsure normal and adequate availability
of aircraflt fuel in the airports in Assam
and Tripura?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHURAMAIAH
{a) No, Sir. In the last 18 months, since
the Indian Oil Corporation took over
fuelling duties, product was supplied in
restricted quantity only on three occasions;
onee due to difficultics at the Baranui
Refinery and on the other two occasions
Jue to delays in and 'or interruption to rail
communications due to floods cet,

(b) Tt is proposed 1o produced AIF at
onc of the Assam Refineries to meet the
full requirements of that arca. This will
obviate dependence on movements from
alternate sources.,

KLrosENE Ol TREATING PLANT AT NOON-
MATI REFINERY

195, SHRIMATI JYOTSNA CHANDA
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the Kerosene
Oil Treating Plant at Noonmati Refinery
has been out of commission since the end
of September, 1968

(b) if so, the reasons therefor and when
the plant is likely to be recommissioned;
and

{c) how many times the kerosence Plant
of MNoonmati Refinery was shut down
during the last two ycars?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHURAMAIAH)
(a) Yes.

(b) The plant was shut down due to
compressor trouble, The unit is likely to
be commissioned within the next ewo
weeks.

() 13 times in 1966-67 and 12 times-in
1967-68.
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BARAUNI O REFINERY

196. SHRIMATIL JYOTSNA CHANDA
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the crude oil output of Barauni
Refinery per day in terms of metric tons:

(b) the storage capacity of Crude Oil
at Barauni refinery;

(c) when crude pipeline was snapped duc
to recent floods in North Bengal and how
much crude the Barauni Refinery had in its
storage at that time; and

(d) on what date due to shortage of crude
consequent upon the dislocation of the
crude pipeline, the Barauni Rcfinery was
shut down?

THE MINISTER OF STATE IN THE
MINISTRY ©OF PETROLEUM AND
CHEMICALS (SHRI RAGHURAMAIAH)
(a) The crude throughput was at an average
of 5540 tonnes per operating day during
April 1968 to September 1968,

(b) About 30,000 tonnes at present.

(c) Yes: on 5-10-68 the crude pipeline
was spapped near Ticsta Bridge in North
Bengal, The total pumpable stock in the
refinery tankage was 16,900 tonnes,

(d)‘Thc atmospheric vacuum unit of the
refinery was shut down on 16-10-68 (Morn-

ing).

CENTRAL ENGINEERING SERVICES OF
C.P.W.D.

197. SHRIS. D. SOMASUNDARAM :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that the Supremc
Coun_has _a.lrcady given a ruling that
vacancies arising in a year duc to some
reservations cannot be carried over to
subsequent years; and

(b) if so, whether the said ruling is
applicable in regard to the filling up of
class I and class Il posts in the Central
Engineering Scrvices of C.P.W.D.?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING A
SUPPLY (SHR1 IQBAL SINGH): (a)
It is a fact that the Supreme Court has
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given a ruling that unrestricted carry for-
ward of vacancies reserved for Scheduled
Castes and Scheduled Tribes would be
unconstitutional.

(b) Yes.

RecrUITMENT oOF Crass I Orricers IN
C.P.WD.

198. SHRIS. D. SOMASUNDARAM :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that the Study
Team headed by Shri M. Govinda Reddy
has prescribed certain years of cxperience
for the class I direct recruits before consis-
dering them for promotion as confirmed
in the Lok Sabha by the then Minister
accepting these recommendations for imple-
menting them;

(a) if so, whether it is being observed in
actual practice; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH)
(a) Yes.

(b) and (c). Government have decided to-
follow the eligibility period of 5 years for
promotion as Executivc Engineer in the
C.P.W.D. as recommended by the Govinda
Reddy Study Team with effect from 1st
January, 1967. Certain relaxations have,
however, been made for the following rea-
s0ns

(i) It was decided in consultation with:
the Union Public Service Commis-
sion that 4 Assistant Executive
Enineers (Civil) and 2 Assistant
Executive  Enpgineers (Electrical)
be promoted to the rank of Exe-
cutive Engineer beforc completing
5 years of service on ground of
cquity as their batchmates had
similarly been promoted prior to
Ist January, 1967,

(&) To redress the imbalance now exist-
ing in the promotion quota of Class
I direct recruits and Class IT pro-
motees, in the grade of Executive
Engineer, the Union Public Service
Commigsion have been moved to
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agrec 1o relaxation of the period of
§ years by one to onc and a half
years for a period of two years.
Pending Union Public Scrvice Com-
mission’s concurrence, this relaxa-
tion has becn allowed in respect
of 6 Assistant Executive Engincers
(Civil) and 2 Assistant Executive
Engincers (Electrical) of the 1963
batch for promotion as Executive
Engincers on an ad hoc basis.

IMPLEMENTATION ©OF MAIKAN RIPORY

199, SHRI H.N. MUKERIJEE : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) the progress, if any. which has been
achicved in respect of  implementing the
Malkani Report recommendations regarding
an end to the practice of Harijans carrving
headloads of night seil; and

(b} whether Government would ensure
that this practice could cease before the end
of the Gandhi Centenary year?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(MR. SHRIMATI PHULRENU GUHA) :
(1) The scheme for cradication of the
practice of carrying night-soil as headloads
has made some progress. In Kerala and
Maharashtra particularly. the practice has
almost been eliminated. In somce places
it has, however, been a little difficult to
implement the recommendations because of
the prevalence of the Jagirdari System
(Customary rights) for scavenging among
sweepers and the reluctance on lhe part

of conservative sweepers to adopt the new
methods of working.

(b) Manual disposal of night-soil can be
stopped only by banning the construction
of dry latrines, converting all dry latrines
into flush latrines. This will involve large
scale financial implications besides amend-
ment of municipal and other laws, It is
not, therefore, possible to indicatc a specific
time limit for this purposc at this stage.
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12 Hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF AGRICULTURAL
REFINANCE CORPORATION

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRf
MORARIJI DESAI): I beg to lay on the
Table a copy of the Annual Report of the
Agricultural Refinance Corporation, Bom-
bay. for the year ended the 30th June, 1968
along with the Audited Accounts, under-
sub-section (2) of section 32 of the Agri-
cultural Refinance Corporation Act, 1963
[Placed in Library, see No. LT-2005/68]

EXPLANATORY STATEMENT RE : INDLAN
RAILWAYS (AMENDMENT) ORDINANCE, 1968,

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : I beg to lay
on the Table a copy of the explanatory
statement giving reasons for immediate
legislation by the Indian Railways (Amend-
ment) Ordinance, 1968. [Placed in Library
see No. LT-2006/68.]
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ESSENTIAL SERVICES MAINTENANCE  ORDI-

NANCE, INDIAN RAILWAYS (AMENDMENT)

ORDINANCE, AND PONDICHERRY MUNICIPAL
DeCREE (AMENDMENT) ORDINANCE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH).
I beg to lay von the Table a copy cach of the
following Ordinances, under provisions of
article 1232 of the Constitution:

(1) The Essential Service  Maintenance
Ordinance. 1968 (No. 9 ol 196K) promul-
- gated by the President on the 1 3th Seprember
1968.

€2) The Indian Ralwass  (Amendment
Ordinance 1968 (No. 10 of 19681 promul-
gated by the President  on the  14th
September 1965,

{3) The Pondicherns  Municipal ecree.

(Amendment) Ordinance. 1968 (No, 11 of -

1968) promulgated the President on the 28th
October, 1968, [Placed in Lihrary, Sce No.
LT-2007/68)

AnNNUAL REPorT o1 A Ispia Issinnoc
oF MEDICAL SCIESNCES

THE MINISTER OF HLALTH. F AMI-
LY PLANNING AND  URBAN DLVE-
LOPMET (SHRI SATYA NARAIN
SINHA) : | beg to lay on the Table a copy
of the Annual Report ol tiwe All India
Institute of Medical Scicnces, New Delhi,
for the yeuar 1967-68, under section 19 of the
All India Institute of Medical Saences Act,
1956. (Placed in  Library. Sc¢ No. LT-
2008/6R).

UTTAR PRADESH  SUGARCANL (PURCHAN
Tax) (AMespsn s1) RULES, 1968 (1isDn axD
ENGLISH VERSIONS) 11¢ .

THE MINISTER OF STATE [IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : | beg o luay on the Table : -

{1y (i) A copy of the Utlur Pradesh
Sugarcane (Purchase Tax)
(Amendment) Rules. 1968 (Hindi
and English versions) published
in Motification No. 649-S/XV1lI-
C-1600—68 in Uttar Pradesh
Garette dated the Tth February
1968, under sub-section (3) of
section 15 of the U.P. Sugarcane
(Purchase Tax) Act, 1961, read
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with clause (c) (iv) of the Pro-
clamation dated the 25th Feb-
ruary, 1968, as varicd by Pro-
clamation dated the 15th April,
1968, issucd by the President in
relation 1o the State of Uttar
Pradesh,

Gir) A statement (Hindi and English
versions)  showing  reasons  for
delay i layving the above Noti-
ficition.

(2} ) A copy of Notilication No, ST-
FO37 X-953 11)-54, (Hindi and
English versions) published in the
Uttar Pradesh Gazette  dated the
30th December, 1967, making
certain amendment 1o Notifica-
tion  No, ST-6-4358:X-1012-62
dated the Ist December, 1962,
under subesection (3) of section
3-A of the U.P. Sales Tav Act,
1944, read with clause (cr €iv)
of* the Proclamation dated the
25th February, 1965, as varied by
Proclamation  dated  the  15th
April, 1968, issued by the Presi-
dent in relation 1o the stale of
Uttar  Pradesh.

iy A statement (Hindi and English
versions)  showing  reasons for
delay in Jaying the above Notifi-
cation, (Placed in Librar: . see
No. LT-2009 68).

(3) A copy of the Delhi Sales Tax (1 ourth
Amendment) Rules. 1968, (Hindi and
English versions) published in Notitication
No. F. #120)68-Fin. (Genl) in Nelhi
Gazette dated the 26th August, 1968, under
sub-section (4) of scction 26 of the Bengal
Finance (Sales Tux) Act, 1941, a~ in foree
in the Union territory of Delhi,  (Plused in
Library, sve No, LT-2009/68).

(4) A copy of Notification No. C.SR.
1802 (English version) and G.S.R. 1803
(Hindi wversion) published in Garetlc of
India dated the Sth October. 1968 imaking
certain amendment 1o the Central Sales
Tax (Registration and Turnover) Rules,
1957, under sub-section (2) of scction 13 of

" the Central Sales Tax Act, 1956, (Plcced in

Library, se¢ No, LT-2010/68).

(5) A copy of Notification No. G.S.R.
1549 published in Gazetie of India dated
the 24th August, 1968, issucd under the
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Tax Credit certificate (Enquiry Shares)
Scheme, '1965. (Placed in Library, see
No. LT-2010/68).

(6) A copy each of the following Noti+
fications under section 296 of the Income-
tax Act, 1961 :—

(i) The Income-tax (Sixth Amend-
ment) Rules, 1968, published in
Notification No. S.0. 2883 in
Gazette of India dated the 24th
August, 1968,

(i) The Income-tax (Sixth Amend-
ment) Rules 1968, published in
Notification No. 5.0. 34%4 in
Gazette of India dated the 27th
September, 1968 .

(7) A copy of the draft Income-tax (Se-
venth Amendment) Rules, 1968, published
in Notification No. $.0. 3495 in Gazette of
India dited the 27th September, 1968,

(8) A copy of the Tax Credit Certificate
(Equity Shares) Amendment, Scheme, 1968,
published in Notification No. G.S.R.
1550 in Gazctte of India dated the 24th
August, 1968, under sub-section (4) of
section 280 ZE of the Income-tax Act,
1961.

(9) A copy of N rification No. 5.0, 3283
published in Gaz:tt. of India dated the
11th S:ptember, 1968, making certain
amendments to th- [acome-tax (Szcond
Amendmeni) Rulc«. 1968, in accordance
with the amendmer: nassed by the Houses
of Parlam :ct, un”' . rule 239 of the Rules
of Proc duc and Conduct of Business
in L~k Sibha. ([Placed in Libraay, see No.
LT-2011/68 .

{10) A copy each of the following Noti-
fications under section 38 of the Central
Excise and Salt Act, 1944 :—

(i) The Central Excises (Fourteenth
Amendment, Rules, 1968, published in
Notification No. G.S.R. 1546 ir
Gazette of India dated the 19th
August, 1968,

(i) The Central Excise (Fifieenth Amend-
ment)  Rules, 1968, published in
Notification No. G.S.R. 1628 in
Gazette of India dated the 7th
September, 1968,

(iff) The Central Excise (S'xteenth Amend-
ment) Rules, 1968, published in Noti-
fication Ne. G.S.R. 1775 in Gazette
of India dated the 28th September,

MSILSS, 68—8
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1968, [Placed in Library, see No, LT-
2012/68].

(11) A copy each of the following Noti-
fications under section 159 of the Customs
Act, 1962 and section 38 of the Central
Excisc and Salt Act, 1944 :—

(f) The Customs and Central Excise
Duties Export Drawback (General)
Ninety-eight Amendment Rules, 1968,
published in Notification No, G.S.R.
1529 in Gazette of India dated the
24th August, 1968.

(ii) The Customs and Central Excise
Duties Export Drawback (General
N nety-ninth  Amendment Rules,
1968, published in Notification No.
G.S.R. 1629 in Gazette of India dated
the Tth September, 1968.

(iif) The Customs and Central Excise
Duties Export Drawback (Gencral)
Hundredih Amendment Rules, 1968,
publ'shed in Notification No. G.S.R.
1675 in Gazetic of India dated the 14th
September, 1968,

(iv) The Customs and Central Excise
Duati:s Export Drawback (General)
Hundred and first Amendment Rules,
1968, published in Notification No.
G.5.R. 1676 in Gazette of India dated
the 14th Szptember, 1968.

(v) The Customs and Central Excise
Duties Export D -awback (General)
Hundred and second Amendment
Rules, 1968, publ shed in Notification
No. G.S.R. 1677 in Gazette of India
dated the 14th September, 1968.

(vi) The Customs and Central Excise
Dut'es Export Drawback (General)
Hundred and third Amendment Rules
1968, published in Notification No.
G.S.R. 1678 in Gazetie of India dated
the 14th Septemb.r, 1968.

(vii) The Customs and Central Excise
Duties Export D -awback (Gcncral_;
Hundred and fourth Amendment
Rules, 1968, publ'sh:d in Notification
N -. G.S.R. 1738 in Gazctte of India
dated the 21st S:ptembcr, 1968,

(viii) The Customs »2d Central Excise
Du:'es Export D awback (Genceral)
H 17dred and fifh Amendment Rules,
1968, publised = Notification No.
G S.R.1739in G zctte of India dated
the 21st Szptemb 1, 1968,
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(ix) The Customs and Central Excise
Dutics Export Drawback (General)
Hundred and sixth Amendment Rules,
1968, publishcd in Notification No.
G.S.R. 1740 in Gazette of India dated
the 21st September, 1968,

(x) The Customs and Central Excisc
Duties Export Drawback (General)
Hundred and seventh Amendment
Rules, 1968, published in Notification
No. G.S.R. 174] in Gazette of India
dated the 21st September, 1968.

(xi) The Customs and Central Excise
Duties Export Drawback (Gencral)
Hundred and eight Amendment Rules,
1968, published in Notification No.
G.S.R. 1742 in Gazette of India dated
the 21st September, 1968,

(xii) The Customs and Central Excisc
Dutics Export Drawback (General)
Hundred and ninth Amendment Rules,
1968, published in Notification No.
G.S.R. 1778 in Gazettc of India
dated the 28th September, 1968.

(xiii) The Customs and Central Excisc
Duties Export Drawback (General)
Hundred and tenth Amendment Rules,
1968, published in Notification No.
G.S.R. 1779 in Gazetie of India dated
the 28th September, 1968.

(xiv) The Customs and Central Excisc
Duties Export Drawback (General)
Hundred and cleventh Amendment
Rules, 1968, published in Notification
No. G.S.R. 1836 in Gazette of India
dated the 12th October, 1968.

(xv) The Customs and Central Excise
Duties Export Drawback (General)
Hundred and twelfth Amendmemt
Rulcs, 1968, published in Notification
No. G.S.R. 1837 in Gazette of India
dated the 12th October, 1968.

(xvi) The Customs and Central Excise
Duties Export Drawback (General)
Hundred and thirteenth Amendment
Rules, 1968, published in Notification
No. G.S.R. 1838 in Gazette of India
dated the 12th October, 1968.

{xvii) The Customs and Central Excise
Dutics Export Drawback (Gencral)
Hundred and fourteenth Amendment
Rules, 1968, published in Notification
No. G.S.R. 1839 in Gazette of India

.1 ated the 12th October, 1968,
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[Placed in Library, see No. LT-2013/
68).

(12) A copy each of the following Noti-
fications uoder section 159 of the Customs
Act, 1962 :—

(i) G.S.R. 1527 published in Gazetic
of India dated the 24th August, 1968

(ii) G.S.R. 1530 published in Gazette of
India dated the 24th August, 1968,

(iii) G.S.R. 1531 published in Gazette of
India dated the 24th August, 1968,

(iv) G.S.R. 1591 published in Gazetie
of India dated thc 31st August,
1968,

(v) G.S.R. 1603 published in Gazette of
India dated the 31st August, 1968.
(vi) G.S.R. 1630 published in Gazette of

India dated the 7th September, 1968.

(vii) G.S.R. 1679 published in Gazette of
India dated the 14th September,
1968.

(viii) G.S.R. 1680 publishéd in Gazette of
India dated the 14th September,
1968,

(ix) G.S.R. 1743 published in Gazette of
India dated the 21st Scptember,
1968,

(x) G.S.R. 1744 published in Gazette of
India dated the 21st Scptember,
1968,

(xi) G.S.R. 1745 published in Gazetic
of India dated the 17th Scptember,
1968.

(xii) G.S.R. 1746 published in Gazctic of
India dated the 17th Scptember,
1968,

(xiil) G.S.R. 1780 published in Gazettc
of India dated the 28th Septcmber,
1968.

(xiv) G.S.R. 1781, published in Gazette of
India dated the 28th September, 1968.

(x¥) G.S.R. 1782, published in Gazette of
India dated the 28th Scptember,
1968.

(xvi) G.S.R. 1810, published in Gazettc
of India dated the 1st October,
1968. -

(xvii) G.S.R. 1840 published in Gazette of
India dated the 12th October, 1968.

(xviii) G.S.R. 1841 published in Gazette of
India dated the 12th October, 1968,

(xix) G.S.R. 1842 published in Gazette of
India dated the 12th October, 1968 .
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(xx) G.S.R. 1843 published in Gazetie of
India dated the 12th October, 1968.
(xxi) G.S.R. 1844 published in Gazette
of India dated the 12th October,
1968 containing corrigendum to
G.S.R. 1084 dated the 5th June, 1968.
(xxif) G.S.R. 1876 published in Gazettc of
India dated the 19th Oclober, 1968.
(xxiif) G.S.R. 1877 published in Gazette of
India dated thc 19th October, 1968.
[Placed in Library, see LT-2014/6R8]

1203 Hrs.

PUBLIC ACCOUNTS COMMI'!TEE
THIRTY-FIRST AND THIRTY-FOURTH REPORTS

SHRI M. R. MASANI (Rajkot): 1 beg
to present the following Reports of the
Public Accounts Committee :—

(1) Thirty-first Report on Excesses over
Voted Grants and Charged Appro-
priations disclosed in thc Appropria-
tion Accounts (Civil), (Posts and Tele-
graphs), (Railways) and Defence
Services) for the year 1966-67.

(2) Thirty-fourth Report on “Wastcful
Expenditure on Government Publi-
cations."”

INSURANCE (AMENDMENT) BILL

(i) RepoRT OF JomnT COMMITTEE

SHRI D. N. TIWARY (Gopalganj):
1 beg to present the Report of the Joint
Committee on the Bill further to amend
the Insurance Act, 1938, so as to providec
for the extension of social control over
insurers carrying on general insurance
business and for matiers connected there-
with or incidental thercto and also to amend
the Payment of Bonus Act, 1965.

(i) EviDENCE

SHRI D. N. TIWARY : I beg to lay on
the Table a copy of the evidenc given be-
fore the Joint Committee on the Bill fur-
ther to amend the Tnsurance Act, 1938, so
as to provide for the extension of social
control over insurers carrying on general
insurance business and for matters connec-
ted therewith or incidental thereto and also
t:;s amend the Payment of Bonus Act,
1965.
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MOTION OF NO-CONFIDENCE 1IN

THE COUNCILS OF MINISTERS

MR. SPEAKER : I have to inform the
House that I have received notices of 15
Motions of no-conficence in the Council
of Minister under rule, 198, from Sarvashri
Kanwar Lal Gupta, Madhu Limaye, Jyotir-
moy Basu, S. M. Banerjee, R. K. Amin,
Ram Avatar Shastri, Sarjoo Pandey, P. K.
Vasudevan Nair, Dr. Ranen Sen, Dhiresh-
war Kalita, H.N. Mukerjee, George
Fernandes, Hukam Chand Kachwai,
Yogendra Sharma and Nath Pai.

SHRI SHIVAJI RAO S. DESHMUKH :
(Parbhani) : What is the date of the notice?

MR. SPEAKER : They arc on different
dates. That is not very relevant nor impor-
tant.

The text of the motions is @

“This House cXpresses............

SHRI NAMBIAR (Tiruchirappalli) :
What is the hour of receipt of the motions?

MR. SPEAKER : Let him please sit
down. The text is :

“This House expresses its want of confi-
dence in the Council of Ministers™.

As regards when they were received, at what
hour, what minute and so on, the hon.
Mcmber can find out all that from the
office if he wants. I do not have those
details here.

Shri Kanwar Lal Gupta’s motion is the
first. T shall place it before the House.
All those who are in favour of leave beiqg
granted to this motion may kindly rise in
their seats—

I find that more than fifty Members have
risen. So, leave is granted.

SHRI S.M. BANERJEE (Kanpur) :
They should have resigned  without }he
motion. Why did they want this motion
at all?

MR. SPEAKER : When shall we have
{his 1:5te?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG SINGH) :
Straightway, if they want.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : Today itself, straightway.

MR. SPEAKER : Government are ready
and the Opposition is ready. who am I
to say anything now? We shall begin it
here and now.

But, before we take up the no-confidence-
motion, there are some formal items to be
disposed of. Some Committees are asking
for extension of time for presentation of
their reports.

12'07 Hrs.

ELECTION TO COMMITTEE
INDIAN NuRrsING CouNciL

THE MINISTER OF HEALTH, FAMI-
LY PLANNING AND URBAN DEVE-
LOPMENT (SHRI SATYA NARAYAN
SINHA) : I beg to move :

“That is pursuance of clause (c) of sub-
section (1) of section 3 of the Indian
Nursing Council Act, 1947, as amended
by section 4 of the Indian Numing
Council (Amendment) Act, 1957, the
Members of Lok Sabha do proceed to
clect, in such manner as the Speaker
may direct, two Members from among
themselves to serve as Members of the
Indian Nursing Council.

MR. SPEAKER : The question is :

“That in pursuance of clause (c) of
sub-section (1) of section 3 of the Indian
Nursing Council Act, 1947, us umended
by section 4 of the Indian Nursing
Council (Amendment) Act, 1957, the
Members of Lok Sabha do proceed to
elect, in such manner as the Speaker
may direct, two Members from among
themselves to scrve as Members of the
Indian Nursing Council.”

The motion was adopted,

MOTIONS RE : EXTENSION OF TIME
FOR PRESENTATION OF REPORTS OF
JOINT COMMITTEES

() UnioN TERRITORIES  (SEPARATION OF
JupiciAaL anND Executive Funcmions) Bro

SHRIVIKRAM CHAND MAHAJAN
(Chamba) : I beg to move :

“That this House do extent the time
appointed for the presentation of the
Report of the Joint Committee on the
Bill to provide for the separation of
Judicial and executive functions in Union
Territories, up to the last day of the
current session”,

MR. SPEAKER : The question is :

“That this House do extend the time
appointed , for the presentation of the
Report of the Joint Committec on the
Bill to provide for the separation of
judicial and executive functions in
Union territorics up to the last day of the
current session.”.

The motion was adopted.

(ii) CRIMINAL AND ELECTION Laws
(AMENDMENT BiLL)

SHRI NITIRAJ SINGH CHAUDHARY
(Hoshangabad) : 1 beg to move :

“That this House do extend the time
appointed for the presentation of the
Report of the Joint Committee on the
Bill further to amend the Indian Penal
Code, the Code of Criminal Procedure,
1898 and the Representation of the
People Act, 1951, and to provide against
printing and publication of certain
objectionable matters, up to the 2nd
December, 1968.”

MR. SPEAKER : The question is :

“That this House do extend the time
appointed for the presentation of the
Report of the Joint Committee on the
Bill further to amend the Indian Penal
Code, the Code of Criminal Procedure,
1898 and the Répresentation of - the
People Act, 1951, and provide against
printing and publication of certain
objectionable matters, up to the 2nd
December, 1968.",

The motion was adopted.
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(iif) LokpPAL AND LOKAYUKTAS BiLL

SHRI M. B. RANA (Broach) : 1 beg to
move

““That this House do further extend
the time appointed for the presentation
of the Report of the Joint Committec on
the Bill to make provision for the
appointment and functions of certain
authorities for the investigation of
administrative action taken by or on
behalf of the Government or certain
public auvthorities in certain cases and
for matters connected therewith, up to the
sccond day of the second week of the
Budget Session (1969).

MR. SPEAKER : The question is :

“That this Housc do further cxtend the
time appointed for the presentation of
the Report of the Joint Committec on
the Bill to make provision for the appoin-
ment and functions of certain authoritics
for the investigation of administrative
action taken by or on behalf of the
Government or certain public authori-
ties in certain cases and for matters
connccted therewith, up to the second
day of the second weck of the Budget
Session (1969)".

The motion was adopted.

12-09 HRs.

MOTION OF NO-CONFIDENCE IN THE
COUNCIL OF MINISTERS—Contd.

MR. SPEAKER : We shall immediately
begin the discussion on the no-confidence
‘motion.

SHRI NAMBIAR (Tiruchirappalli)
What about the time allotment? I suggest
that 15 hours should be allotted.

W T AEE qEE (aewE)
AT FEITE, S ARG F Afew
&, @1 AT & aarvg &7 feqfy % 397
Ias @ famwsram 1

MR. SPEAKER : When I am on my
legs, the hon. Member should sit down.
The motion of no-confidence will now be
discussed by the House.

KARTIKA 20, 1890 (SAKA)

No<onfidence 206

Motion

Yesterday, when I met the leaders of the
Oppotition Groups and some Congress
Members and also Dr. Ram Subhag Singh,
I suggested that in regard to floods and
famine, the hon. Ministers would give the
information to the House and the House
could discuss those issues at a later date
on a motion by the Minister. First, the
Minister should place a statement, because
that is very necessary. The whole country,
including the Membzrs of the Congress
Party and other parties is interested in this
matter. That should not be made a party
issue. Therefore, those two items should
be kept outside the purview of this motion.
The other things could be discussed.

SHR1 S. M. BANERIJEE (Kanpur)
What about the Banaras Hindu University?

MR. SPEAKER : Hon. Members can
discuss whatever they like. It is a one-
line motion.

AN HON. MEMBER : What about
famine in various parts?

MR. SPEAKER : Famine in any part of
the country could be discussed on that
occasion.

The Business Advisory Committe,, will
meet at 4 p.m. to-day and will decide how
much time should be given. Now, we
shall just begin. Any-way, it will not be
over before 4 P.M. to-day.

Wl T AT U@T : AT AERA,
g fadeq srarEzar g

MR. SPEAKER : Can you not say in
the Committee whatever you want to
say?

! T AIF T@AY : JUH AGRA,
T W §G FIAT NFAT g, IaFT TAH
FYE Travy qEY § 1 7 A emvAEdO-
YEA1d & gFg 7 ood fAdEw FTw
TMEA E | @ A I fave-
faarwr *1 fangar gi feafa 1 9w

TET AEAT & |

MR. SPEAKER : I am not prepared to
discuss anything here. You raise Banaras,
somebody else will raise Allahabad. It
is not the time. Shri Gupta may start,
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Wt OW ¥a% gy : e Tw
faeafaaem oY &= sfawg

Nt wreww Ta (feest W)
SEAL WEIRT, § HTHT AT H gL
# fagg sfavara-seara w27 & qvaq
AT ATRAT § -

“f% a5 a1 7 faafoag 7 favamr
AHTT 37T FIAT &1

TqTA FAT Hr Sfeq AWIAFT A
AT JTAT F A8 T T2T F1 Iq900
=TT FIAT AR 97 | T A AR
gfe foey e W 7 gmz 2w ¥
T wIAF AT T TEAE 94,
I FIOT 7 FIA AL W &1 A
75, afes gnT T ;| AT A9 ga,
BRI W &I IfAesT ®1 g1 @ |

13-12 Has,
[Mr. DEepUTY-SPEAKER in the Chair].
FAMFE § A 31 faw aw
ATZ-T RIE THI 977 777, AfFHT FAF77
F1 TR gATT T3 fAAT | SHY A%
AT RN UARAZIANA F QL 7
FTR(T A AT &1 G197, TAE AR B
AZT AAF EF |

AfFT o1 & 39 A9 W AF AT
AT E ) 3T g WEA H A1 @an
TIAF GZAC g5 F, oA 7§97 &1
71 fa% F&€m | 7 9za0 7 FEm
TEIAET F1 ZITT F w730 ¥
19 ATOE FT AT g AT F1AT 71
THT FT QG A WA A ¥ FIAA
Y e A | IR T FHIE
#, faas dfeq @ T{gE a9
afeare #1 oF 7 77 F@ 9, Mt
T oAr, Al sreAr M e, gand
arzfrt w1 FedT fwar A A
a3 gaT% aafaai #1 frew 57
fAqT 1 I TN F WA F 65 8T

arefadl #1 wags frar v | snfE
37 FWN FT L AT A7 ? A€
Wi fi-—UF, T A K A
fafam &1 37 sggavgdwa g afed
FaL, o To K1 T F @ry fay faar
AT Jrfgd A dER, I A
4 ¥ 9 qagdr foedr Tfed o

Afmwa IT ABTE & 37 AFT F AT
FTATA FA XY qrT FAT TG Far L
IAFT FZAT 47 fF 977 av=C quadr
g f& 31 @ = 70 T, AT ST
srefagw &1 99 T aifed | I
qiT g8 AE1 41 far 3= 7 w7 gL AY
sy Jifeg | @ fes I w07 A7 9
fF g7 7l #1 99 HAw F fog AAAT
=fed | AET 7F ATAZ FAdcefed AAL
FT §Faw g, 973 W1, I9 g9 F A4
fafaeet a=ar 1 @7 qfeq sEETET
F7E ¥ arrarT w7 a1 fa oa awad
FTEqIIAT F AT AW F TG FA-
Tifet 31 gz 8o & g w1
FFAT | ARG AT TH ANT qEA H 45
# 1 ag T29 &1 @ fr # IEA
7q a3 7 QX FfAdz 1Y 41 av 7@
el qfr #fRedz 1 Y | mEE
HEAAL T IZATEA AT 47, AT AA F
aqrzw fafaee  oF G999 § Fagr
f& s s Tifgq & w3 mi=
ZriY A amaw | fEer g A F9-
LCC i CARALI

I & 1% 99 THI TEIT § HAWg
21 g, A AvHEy wAIfEl ¥ A fE
IFT 7T A1 gE-GEd F g a7 faar
o | AfT FER T qar A fFa
w faafe & a8 s gram g,
faeirerdy frg a7 IO foderdy
g FHafEl 9 @ & | Suwr
faeirardy FeT 9T § AT FAT THIC
T
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FORT FEar ¢ 5 oW aw d@r
& \ 7 vt & e s da v
¥ FEAT | K G A feawal
awEar g | wrar § 6 s e
@ J99 FHAMET 1 ATAES
fafmy &= g, ot vt § oF AT
T W g 9 234 &94, foeelt 7 191
@ FT FAFAT 7 240 w97 faew
arfed | wE AT & G 7 @A
qur 7@ & 1 afew T FAGeEfed
AR A W qIF W ST F g
2 | WX YTEREE g R I /I
7t 9 ferw aw a2, A TW AR
7 qifegmiz #1 AEc-agfer aae &
€ & | awr QX fagor & a aoet
fomrat #1 ofamie & a9 @ A
I e # qifearic 1 fo srEee
AT | & HTYET AT H AT 20 FT
AT ATEAT F :

“In determining a dispute the Board
of Arbitration shall examine the merits
of the case presented by both the official
and staff sides, and take into account all
other relevant factors including the
principles cnunciated in any recent
report of a Commission of cnquiry
ote.

TAT TCHTL F1 T4 AT FAAIC &
e smifadem g $aen #1 2 fF Tl
sty 1 Aeaw fafmm 3=
freet fzd, &t & G 21 &
BT aifaaTAz F Gra o ST & |

“Subject to the overriding authority
of Parliament, recommendations of the

Board of Arbitration will be binding on
both sides.

If for reasons to be recorded in
writing, the Central Government is of
opinion that all or any of the recommen-
dations of Board of Arbitration should
on grounds affecting national economy
or social justice be modified, the Central
Government shall, as soon as may be,
lay before each House of Parliament
the report of ‘the Board containing such
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recommendations together with the
modification proposed and the reasons
therefor, and thereupon Parliament
may make such modifications in the
reccommendations as it may deem fit.
Modification may extend to the rejection
of a recommendation.”

afe 97 sHft §1 | ¥ 9 7
IR 7 4 fF RFT FE oa-ded
F fad wr faar @ | T qw-dEw
F AR F@ & qHA §9 fawwa @,
Y 3¢ aiferariz & anr @A g )
™ TiWaTHe § qgAd T F q9
2, afew foe ot a7 o= faom o ==t
§ WTTAT STEAT & | THE ATT 3T g3
gt 3, ot ER fomea few w)
27 AR e ot FEr a1 fF T W
afcfeafaat & ggaw @nit, @t saa
farerd g Fawfar A
grit, afed saar favierd a7
il

HER & #X ¥ Fgr o g f
IEF I GET AL § | TA w7 oA
F% 0T IH A9 FT AT | AL
| 7z & f 97 dur 2 A ar s
g O TuT Wt UF @ @A qoAr
wir @ s Fedt € f5 A, o
o at T W A & 1§ A e
FCA g § | 77w O e
Te| #1 21 fammec FT w0 o=

qET W T IFA Ao e
ACHEE A o1, q@ Fgdl & :

“She spokc of the Government's
cfforts to stabilisc prices and said,
“Although the economic situation had
improved over the last one year, the
country was not out of the woods.”
She appreciated the difficulties faced by
wives and mothers in balancing the
family budgets but strikes and closures
could only slow down development.
She said Government could not ask
the weaker sections of the people, the
landless, the Harijans, the backward,
the tribal and the hill people, to wait
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[=fr W )
for long for their minimum basic needs.
It was not possible to fulfil her obliga-
tions towards them unless the country's
resources were developed and more
wealth was created.”

#q ©F YO HAl W AT HT AL
£ fr gt Bw F w0 o der F A
o g fomrer fafrmr afes Argm @
&t off &t 1 B a1 FF I
Fg 12 ¢ fF g FHafE =
fafadrw st faear ifed ? afew &
TF FTIET VAT TG JAT § T
argar g & o s F0Et Shi Sy
fafr dferw rew At o T A,
@t sa% fag aF faedme 7 A
e a8 ¢ f 3fr & s 20 A
¥ TER UF g e F gEAT T
@ & A b e @ sk
20 #IF AT 32 ZAX Fle #9G
g9 @ ¥ FE W AT 9T TEIT
afew Agg F1 U T F wHA, AT
qgt qBA FT IARI FE g% A & |
IART T 3 FAT A0fEE 1 g uw
Y 9T IR TG I IJAT AfEF

qEd o9, § 7§ FgN AN g,
Jew FEr fF T wHATE A
dur gw ST T ¥ fed wmen
WEN § | BIE ATCEN § ATIH qTH 7
HTTHT 20 AT o0 | AT WY FiAET
TR A A § 7 R A 9 T
ag ¥ fr A deom S R, greEw
ghom & aw 78 M 37 g fr e
FETQ FAITA I AT TF I 397
| T 7E " a1 I fafeey
fex AT o g T A W Tew
TH A FHA § | AT F A FET
¥ A F 7 MTA W & fod dare
raATegmg R NI
FIT § qE I AT ¢ | AT F7 Famr
w% Moo 9 § | 77w TR
o TR AT ¥ § 1 43 8, 9w INe

gl avAL P @ ek
wr§ qfees dweT & Qrar axdae & qu-
Prfrgem & s @, zw &N Ca-
fafrgwr § T

el i & 7 v T §
s w71 fF F A @ qF § faewy
Ut #ff Foaerely 1 v arg @ 0 Ot ==
HTW TF WEIC A 20 T H AVH
aeq F fedoque #% 0, T el
wrf dvorn arE & 7 A€ Fioen ame
a9 7% T FATE | AFETTET FH H
fedté o wr & o fovam wmede
YT § AT AT & IEHET 45 U@
Fad 75 fagng greaw & qfeard &
2 1 72 & st feedieqae A ae
%7 | frw {g & ow gfem o aw@ v @
§ ZrEw A AW @ & 70w AW
N I T E | TE A1 a9 FT R
FOFT ATTA-TATAT AT & | ATEAT 7 qE
& 1 g7 T UF-FE ¥ AT AATRIET
sfr FoATATET & 1 ST AT T
F@ER & g9 < @ & aw
swartaal & fag fafm 35w A
a9 97 g ar v dzaw ¥ fag o
7e @R gfom R e & fod
o @37 | gafad § Fgaraar g f5
Ig w@r Y Aifa Faer a=7 71 Afa
2 v FT ogare F Ay Afy ady
21

HEME & art § &7 92 D ww,
qg WET FT 4 a¥deq 21 a0 &1
21 21 ardw # fegmam § 9w 1
747 1T 41 7 feedr A7 g9 F @
§ & ara ArEar g o faeet F o
g #1 WA 90 '@ fagew ar, o=
o HAY 7 7g w1 5 F wEmd O
F Fiferw &0 #T qwers TElERT |
#R o arf WA F arg faeelt A
A w1 ama 115 TR e g9 @
foreerr & srew fafrec wet & f &
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guTeqs WEIRY, Tg @9 " A,
Hfw form a0 § T2 geOE & 99
Fefan fran, & ag swman g f s
TEA FEl A ITET F@E F TE
¥ gufew w7 a1 g8 WEE A@l 0
T 47 | T a7 T 38 9T fawe
€ & 39 ©rEw ¥ f3fAT F A 9
& gwwar g & aww Y a76 ¥ 2w
g w1 1§ wifer AT AT g€ 1 1950
§ W1 9EAl gEAT 2% 4V, a1 AW AR
2, 4 9g YF1¥ W @ 91, I WG AT
& ga g4t F foar S wam w4,
fog A gza= 21 #Fr ¢ 99 faq @
* A I aw AN dgar @ fEar
T, g a1 % 21 7%ar F fF F1€ GFAr
A A | TER e e F1 e,
AT FHAAAT F A3 w1 g@TAT )
FEH A Zfear dfeat qx ol &7,
Frea Fwifew #°t fw fFdy o0F |
A T A | AfFT § gaw wr
& g W g fF dun ofew asww
Mt snfew R F1F FT 181 77
F T IEW @F I G § 0F qC
W e F ant &
FoEaT T oAy SR T ifear e
T IAT & g oF q A 39 AW
Y ot #7 o gw sToay av@ w1 &,
T AT AT FT B U A, I
AT, 35T | ggaT @ B g
W I, W €2 & 9 ¥ T
A ¥ OIW AN F gaEa Ad A7
Wlﬁﬁﬁﬁmwgﬁ;jﬁ
T AT R FE &, O ax@ @ faw
1 € } ®TeT B 0ad w7 §, gafar
W T gEwT 3 3T AfEg
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JUTETN WERE, TN Wi freRmt
T | T Ow faa MY e ® AR
W1 gan ! oag W foiee o wNee
F UF T g & ) faeht T o §S
g9, | UF FEQ ofeqi T aw
qr1 | foedlt & zfogw 7 @ W F
nETE A dWT 9T, TW@ ONEIC W
gfee FT H@TIX FAT TG 4T °7 0
St B faeelt 7 gom, SR ¥ gam,
FFET 7 gam T W A TG R
gHT, A TE9FY H @9 39T, AL AT
ST AR AT A A ar e @
gl 9T 9 | g 3w fF fom ol @
Al ¥ F9T gue faar T, ag |iRa
w1 THC F ¥ FL GO, q A
THAGT § F72< G T Al [EAE
# fwarst %1 are #1 I9% FIL A1fedl
7 wg f&d ™ | 9 aEATE FHEL G,
1 @g Aed 4 ff ggar A g Ak
ATIHRT SH ZOT fF IA TWC A
#Z AT ZEA 9T AT 41, afEw Iww
FA1 F g9 FT ¢fqw 7 q€ q@@n
F1 & fomy fome fageam & #8141
faAT | A=fEal Y @ T F FR
Fr 4fegf Sa A T IR S F
&3 fawra for m@ | 99 FrET F1 9T
T | RREEE & dwe qe fad 1
ATt g /7 §9 o gt I fafae
¥ gr, sl ag w@g faoome  aw
# 9 TET WEW g, TEA A1 Ww
sfeg ar faar, 7 s 7 9t FTA
g 8 WA gar & A1 S snfEEd
AT &, 9% AT § A FIH A qFAT
qr | FfeT SwE AT TH G T
& | vF feq w1 FaA TR FEE
dY | AT qIfEEE FT FAAT G4 qATAT
qT a1 9 FT FHET g ATAT 9T |
A7 &7 ¥ 99 GG TAAT GATL FAegIOr
amgw AE F@ & | AfEw 3w faw ar
foaz @l gfew #r gfes o1 A
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[ =Y sz =)
T 1 foeft & st AR g gfew

X FT AT AU 56 T A g0
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a% afa< & wegmT AR FRY &
f& wrew v 4@ gE, &9 & wd
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-3 TITC T ARTZ 7 I 9T F
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IAF! QA FY Ag¥ 9 1 Wl g A,
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¥q 7% TFEF SF A A e gd
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sfaaz ¥ F oF A foar @,
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T 99t foiE | wT Ty &, q® AH

AR 1| SHarEl &) fFad wgA ¥ e
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7z foaie Ta-aeasiiz 3, gad A FY
a1 gt g, S Ay i @ e g8
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FOAT AL &ATA T ZF A gAT |
st g f3dt sfawe &7 g7 fone
ot vrar €T gf &, fea-feew aafeat
&, FAT-FAT AT, T T ARAF AHA
7T 915 |

R AW g—afedie ¥ sIwise
T 9T AYAT U 39 & fod a7, fedy
wfowT ¥ 37 &1 qum g7 o, afew
I F Ay faeht 7 wf, wifs sgH
I 7T F yarfas m@AEy A d
qEH Fo Aréo Ao Thwr aRa 3
fedt Ffgwaz 79 3t sl 1 o
FW & fAd mar @, 9T §mg %
qwr rgw 37 F 99 @, AfFT aw F
IT F A AT A g omn IR A
IT & gATE T ar wA wg foe
ot 9 w1 7 femr w1 fadt e
¥ TR H A AASTF &, AT IF &, W
F1 Y 77w e T | WA A A
TTHTT AT T 9G] EAAT WA &,
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[ v wercars ]
at afeRrat w1 farn aet 2, wife
T W & T @y feafa s say
ot ow waw feqfr d=r g1 s
A T @A A AT ¢, 92 a1 TEE
* I A 78 )

MW wERE, A T e FE
AT —AgT 9T To Fo THo ATRE
#HT ™Mo o AEE mﬁﬁ.ﬁ
ag ¥71 fF 7 foma s=ra 7, ga #1
frgae s = R a s faas
# 7 e @ €1, 79 9T §7
A ARG G4 qET T 9 F a1 A7,
10-15 faaz &% smpgz =T @,
zHY &t Fw=feat 1 qa7 =7 14 fF
e F sEx A1 19 2, § @ 7
fags @1 15 fAAz 17 97 FET AT
[T IPH 99 ™ G| TAIE TEA
agT fear fe fomm @1 57 O™
e &, 7a 91 freeaAre we s femawe
& I AW A AT FAA K1 74T FLAATA
&, T 31 g aF g7 qm g fa
T 9¢ FEIMAS srwaradl dH! afed |

T A7 § WMHE 7 Afwez |
THATA F1 41X T2 F T fF T8
&% 71 @ 21 9T 79 Fe AF ar A
Wﬁm%mn‘.ﬂ'omuﬁﬂ!ﬁ
ATHT, IH T B TE 0T 41 wA——
THET FYE AT AL 21 AR veAEA
oft A2t v 3 A SEEd o 4
FI9E A 582 g0 4 | T AfT v gAY
A a1 art aqg Ae aman fv o
foredrarT 2 1 wH i famz o1 fem

A F F7 77 47 fE onft a7
1 g W oFEN AEA § I
TFeT w7 faar A F IR
famr mar 7 SR fav uw W O
T wf W A qEeAg S A
oY I WY 21 &Y Y0 s 9= fam
o T oFw oA 7 fEmomm 2

AR gow e oy fear mar § fe st
¥ FC A W w7 @ grar § IEe!
Ter faar war &1 ay e ofr de Y
gt & d s oo g sreA F oY
fF e 2w # w9 T @ W@
fear & fo & v dvF A § 36T
fewe & faar wam, sfew R @
& A H T AL {1 I A § e
ATSY AT I9F a1 F a1 g AT AfwA
AW F FAT AT A1g F7 fzewy AT €
39 get fagr mav 1 @@ avA Al da
A A f w1 IEE g #EE A A
z=fer ¥ fomr Afem w19 & ==wr
a2 faa | forra f e 2 5ot 2=
Tt faar. 3z FaAr £ fF wifefe
T2 71 w1 7 2 ) faew @@ A
T FT AT 21

Sl WEIR™, o AT 2| ZAT
ATFTA FHATT AT £ AT A
At # frreanfear £ s 72y 2 09
F 71 faeedt 7 77 q AT 90 d {1
7 7z @ 4 fx qfew fregar w2 @
ERAREL I A e T el T 1 & S
|9 W & | 9% UF T47 FA &A1
fom® afwn gawm & fam gea= 9%
Ta=Y 7TE AT ES | § FHAa g wad
ot a-Ffe dW g OE § g
FE FT EF 2| WL AT FZATRH W
ZF 78 2q & a1 R Ty A< g ?
T e wifa &1, @eE &8
Zrm | fearifes TeeE 1 0F d¥EAE
fererar Y R 1 AT ATHA g FAA
T faan &t ST F gean £ A |

7 faua go dve afemr #1 mgT-
frére ¥ at § 2| T vy A
N A & FgAT AT | ATATA
godto & WY TW &I TET & A7 ¥ UFIC
¥ arrmag & &1 qfee w1 s S
F stfeT<l & o ATE AT T HLA
% vafs agr qwag qx A Frfaee



221 No-n:;ﬁt_kucg

olon
a7 @ ¢ g 9T i gfe| & qrR
% UHo WHodTo §, & T4 W FW §,
T F wifew 9, It ¥ &g
et 2 € | aga 3t F 9 W AR
# gt o gferw &1 feefantwm & @
2 afF TR 3@ A w1 R
YOHT FETO ATHE FATHC W
Famr Sl § fF g0 de F IR
7T 9T A Ffaat & 8 oF sEHr
rar & fores @gr ar &t = g€ dnm,
TTHT TTNEF AT F4E F AT B0
TEEE, A A AefaEt & 0 A9
TF  ATRHT  UTAHAl  URRE
7z g go dro ¥ &: W ag #
A1 FT AEA H1TH AT A HH F AR
1 Zred aar @1 g | A 9TH AiHe
3 SET) ¥ FAEHT ATE 68 aF &, A4
f& agr 9x qezafa mad TRy gsm @ )
1964 ¥ TYEH F1 d=dT 3962 oI
FfF AT 4484 F1 4% & Fa9 A A5
TEAT T WEE #1 wear 1964 H
150/ 41 1% ¢4 15 TEAT 7 1953
Ao | Ffiasfaw Fe 67 7 OF a1
17EARGI N A IR E a7 @

§ o § UF oTH IAMET IHT
AT FEAT | TR AW ¢ {6 mEwi-
T A F FT qferd @9 &1 awi W
7 e ST Y S wwer & 1 IAH
AT /T F AW ¥ AT | IAF AR
I ag Fferer Y 5 aqrre awi ¥
qEe 9T | qﬂolﬁeﬁﬁom{'eﬂ'o
T ATET WY T faar Ffer @ dre AE
AT | Ff o v gav faan e
THHT T2 foam | A gaT R @
AT AT AT I8N Fa7 fopay ? 3@
T FrEfad ¥ Fw oo qw wrefE
21 IEfaEt 1 T FT, e a7
fadt & a@ & T4 AT 7@ S frgT
ﬁﬁtmmﬁ)wﬁw{mw
TE & ST 41 994 faw mifaw w9y
TRE FT 474 7 &% FC AT A7 Iy
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g7 foert #1, 3o% wewi Y o @
fozrd 1 @iv 7g 21 f& o I A
T g7 7 fowrar ar) TEa ford
Fr 7f, dro arfe o T W foiE
# wt Afer 78 A gam 1 g S
UHo qto éﬁl’mmlg,—@?(
Yo mﬁoiﬂ’o%ﬁ]’ﬂaﬁﬁ
fear f& 7 amew, s AR #
BIATAT & TATAT F© T &1 awaT &0
9q T AR H gAT A T AR
o dto arfo & wfm & fearadt gf
At ag qa &M {5 g IAET gt v
#\T a8 |19 19 75 41 1 3" o vHo
qvo, THo UHo HTo, GMITT Y
AR AT B EITFAAF
uF FETEI e

TF FETT IIEI AT ATH T @
g1 R R I ] oF IR
T 3EH A 71 71T o7 mm, 9
aﬁaﬁw”rmﬁmw;@,@,.
3to 7 fotE Y 3T 9% amefwai #t
TFT 1 = = faar o 9t e
IHT X @ q IASH TATE FO A,

. %! TaTg & faar i gar smefaay

F1 697 faar1 99 I A 7 FEF
J1H< ag 9 fear 5 agw ag @
AT {2 ASFAAT F HATAT & A@Y IHiA
Far 5 g9 % 3@ AT 9w a” A
Fa#T T gé, AT AT F 9™
ard T AT o ATFo o T@T MU
@t 397 #2715 a8 waw st 4,
zaar W faar | o9 2§ fF fem a0e
gar e ffare giwrg 1 47
Faer &1 IITZLOT &Y AT9H J1AF TG ¢ |
qeqe WEE, A9 Fw A1 fegfy
7T 3?7 gEET FAACAE A7 favarw
AR WAIS TG Iwar
sifaF =T 22 W 21 wE F T
awr afg arfe X @ & F97 FH
Fret AT T B fEwreT FeT AT
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A A9q &Y 32 X MSAT & AWM
qﬁq\q'{g’}fg| AT o GTo q, gm=
7 o1 faesit 7 qfFw @2 Pfgaer &=
m F AIETT A1 T UF ¥reA
TEATAT FAF7 gA T H1 fmear 2y nfem
AfF 77 AL GT A THE T4T 7
FARI B AEN AT € AT wIFTI
FRarfar #1 (eoEEmA)
aY I FzAr ag 2 {5 qve Ag
TFHTT AEL 2T &, S84 T8 faum 71
e fFar &1 39 AT A AW
2T 7 FTHT I gATFI 8 | IF HOHIT
T 60 TG HIETLT FHATICAT R T ATAATHT
ﬁﬁwg} qo dro HTT AL TN
9T 9% AT AW T A7 AT F1 7607
A | ATHIRGTT 7E1  TAfAG § FEA
T fF aT ;T FT TEE AT
aifgu | #T ST a7 FTETC TERAGT
7Y AT § A1 72 F1E T FT AT T
%, "o dro & AWTH HAT HILTT 1 WATAH
2 % go dto & 3T g1 72T 2, FTET
FHAMET & WA &1 AF7 #79 A4
qTET 7 AL 7 zErer faar ar afge
AT Gtz 7 arfaw o fagrar, ¥ o
T§ 9% & ZU A, TN § S 7
fF fagm sEwea FTFC AT T I
Y fa=a1 7 7% gfe® =7 9519 F7 G949
F aTfF 97 ACHTT AgT § T |

MR. DEPUTY SPEAKER: Motion
moved.

“That this Housc cxpresses its want of
confidence in the Council of Ministers.”

Mr. Chander Jeet Yadav.

=t warfie I (AT ) : HTAATE
IuTERE wEvEd, 19 faawT Ft ar
FH=IET #1 A7 A AT gE A
31 fewma ¥ g FHAITET T A1
aﬁﬁfﬂmﬁg;qmvﬁlﬁw
2 oY e gEd q1 f aET FHATET
oY S [ A, St IRAY Hfeweai
faat T 19 fagma w1 faelt &
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72T HEAT WEY, I9 A7 AT F FIC
faae & &1 %" 9V @g T
qEY & fm FaIWF o7 FUAIC TAAT
TE wo § GO ZT 1 ZAT I AT
TqEF §47 493 ®1 I =T F7A7
=1fem | T gra 97 fa=rT #vw & fAv
FHE F ATHA TFATE 1T A1 T F4TTT
fear amr %17 w7 AU et o
faare fFm @mAr faasr asz 7 o
feafy Gar z1 = 4t Afew odm
fardt =1 &t Av% 7 g7 sfgvamy w1
JETT UF TIHANAT gUFEl §, UF
TadfaE A E ) (qAww)
{ FUEAT F TH g § wfavarw A
T A § F7FTE FHAAAT F 9971
R e g Zragar 2000
(m) .....

qRA, FHT TF T AdE 26
AT AIETL FHATL FTA FIA 7
¥ o3 § 729 37 91 Sfavm v
FHATTET FT FaTE T7 =T8T 3 foary
g ¥ feaf 71 ars 7w g za ZzaT
F TEAET AL IH F A4 FT AT
@Y g W A1 IA ZITATA @ AT
#ar | f=z 97 29Tl 2urg F o=
g\ A9 9 KA T FHATE I
AT 9T M | (=T )
ZATE AIFTY TH AT &1 GEAAT 47 5
FAAT FfeATIAT AT gHETO £ | ZW 7
FHY T8 T A IR AL far 2 2w
F AT AT aget o7 Y wEE
g @ & afe a8 Ffeamal &aw F01g
T F FAAMAT & &1 AT 477 8,
ST ORI § FHAMET & @ AT
73 wfearzar 2w & fafwr fashr
FEE AR FT@ml oy 7w
FE A AALA & AW 6T 7% TEATE
N wfoaré 7w &1 gATE AU Her
St AT woft ot F AR ATy R q=T
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@ F71 a1 5 T® 30 Y FAG T
7 fa{lg sAar ®1 31 a9 W &G
" @ AT 21 39 #of e,
WS #1 FweEdr g AT gEA AW
& 39 AT FEETAT O ZHW TE A
F Tmq fa=r #9491 oanfas A% a0
AFTAAT FTAT FTFT7 FT FA57 § A7
qAHTT T 97 AFATAT 7 fa=e #7750
3 ot 7 fzom F 9@ AT F7
e w7 qwmAT 2 fe 3w ofem
HAYAT A AT oA AraT a9 & fAv
TR FHATE FT AEFET § A7
I Z2ATH T AR anfg F77 & fam
eifed foar 741 £ 97 21F 19 770
21 faeet aie o za vraafaE AT
g AGET T FHAIT F71 ggard arfx
F & T IFemET T H1T AREgan
AT AT FHATMT 7 39 F =7
feem faar | afew #FT s 9t
f aga & gy s aTAE 4,
fadfe 4, 3% gzam anfg o = &
fau agwmT w91 WA 51 =
wat ot fqEw amar § aifew orR ar
IR #T 99 F dfawsw T o
gfefeafat o faame &&F @
FAAMET F TG FEATTATYT AT AT
Tat & &1 favgy frar | 99 qrag
# qETR FHET@El 4 g7 wfaaaw
%t sfadew faar a1 fF 57 & maw 0
werifagas fasre fear s @
AT FHAY Freerer 8 § 99 Y T
T few fomr st ok 9w § faeme
FEAR T W 9w ¥ A
@mmﬁﬁ%m sfe
Pt & sfte awrd g &, ardt sy
! afew ¥ foar - (vawwr) 7 aw
o 2 5 8-9 T i oo o
T § ForT 3 6 amr w7 amdw s
T ar 5 IR T @ B e
wrdat % fewem foam ar, 9 argwre
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1 FaEr A feey foar av a1 fom
Ffes el Fe T R §, aga &
iR ga e @ §
AT A F N FER T W AW
it Fgr & fF s F dEer @ 9
F AT HLHTL TT F AT AgrAfaqEs
FOAE FCN | IET § WEl qeAT
AFTE § AT @IAF ° | agl 9% A
FETA FHAAT & A9 FATE g
fraasr qfaq 7 T A &
AZT qH F7 FHAMNET & FIC IT
FEE 39 F A0 a7 F o9 q@
7 &g wafog fFam 91| 39 oF s

| FWTYT GZAT AT AIAT 4T AT IH

X " FOA9 F (A0 q@ET T aw™
FRATE FY 47 ° (SR ) FEIR
79 & a9 &Y 39 I S F B
wafeae faar 91T 99 Ffafe foemima
%1 difs 3@ Tg & fav favmee a
I FT W e fmr g
faa @indi ameT a9 geET F @ §
f& a7 F@d FHIfE #1 9@
wafaw fear & ag =& v fee
i 37 wafew gl wtar ¥

(zmauT) |

st Ho o ®hT (A fzeer) ¢
fa g FHafal 7 a6 fFar ¢
I & A/ R arer fag farrdy
TFHE 7 FL afeh oW | IH A9
Tl X IW TULTHN ¥ I&AF §eg gd
T g ag & 5 ot o

His widow has not been given the police
report and the post-mortem report. His
widow has not becn given anything. We
want real sympathy; not crocodile tears, It is
the basic point that I am making. What
is this? People have been murdered. What
is the confidence that people have today in
the Government? Where is Jallianwala
Bagh and where is the Congress today?
Tagore renounced his knighthood at the
time of Jallianwala Bagh. A second
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[t Ao ATo EWIY]

Jallianwala Bagh has becn staged now and
Mr. Chavan is sitting there complacent.
The Prime Minister refuses to do anything
and the Finance Minister refuses to do
anything. What is this? They are making
a mockery of this house. Is the widow
going to be given the police inquest report
and the post-mortem report or not? That
is the basic question.

o waoa arEw e, AR uE
R wgr ¢ 5 ¥ fog o a2 w9 0
F @ T F AW F@ g v A1 7
FATiSt & s ot Feafa g€ fomw
f& S wawT T ¥ difer 9, Toea
7 woe g8 & A Afsw @, fee &
AL G AT @ AT § v Afsa
% AT I 12w F q&f =T F a=e
o AT war @ A Aifea 4, AT AR
o g wet a7 A g A " &
T R I AT A I FE F oA
A TET FENITE Y 91 geaT
Z€ 3@ ¥ I A dJwar 71 w7 WA
T T § T T A @ gE 2
nidffiae afeds & g o I ¥
I g AR FEue S o
fe gd oo, 91 AR gaTEAT anfe
qg=TT a1, fat s sgmar ekt =7
9T YgAET AEEF 97 IH FIAA &
Fr I8 7 34 gE AT I9 wEEar
W A A 9¥ A g
# a9 o1 5 gAY A FHETY,
mH, ax ¥ FHATQ A fedw
iz & FHATQ T faoeht Torfaw
qifzdt & TgFE F o W a aw
= Tofas @ fag &7 amw @i
F qEFE § AE AT J H 9FI A
feafa 3w & s=< Ga1 7€ F o1 9°-
7/ A fifea 2wt 1 T9w 9T TEE
et @t 1 ot Ew 7 srfafer At arw
HHET FT THEAT FR FT JAT G
€t 77 7% @O a1 feafs dav Foaw
fast w* % qelag @R @aeTe

ara @t TS g efa Ay dar
Z8 ? 3wa ag & fF fred s wma
F qX AW § OF GAEH TG
ﬁwﬁ;ﬁ'ﬂgé%ﬁtt&vthﬁf}r
F 77 8 T s e & qgw
faadt Tortfas oifeat & g o
TFE IR T R ff Afew e
afeormit & s+ @€t facram g€ st amw
F A FT T @99 A7 T &R
aéy a1 & Fr sATal & S ¥ oot
8 eAfaw aifear S s, o
mHo e, THo THo flo #X Fqfaee
aréf aifs @ a@ ¥ W H UF e
T feawan #i feafa G=@r +@ 1 1@

SHRI NAMBIAR : It is absolute non-
sensc. What has that to do with this?

A |IAa gEa : I§r F qfors-
e W ¥ ¥R OF Q@I feafa
4aT &1 W & N famar & wgow gd
|+ &1 fasar §1

A, FAF FEIC 9T qg 3T
AT AT F I8 X aT SEan
¥ @ get & agta fear ) F wgw
fF wror 5 BT AEET 9T gW AR 5
fer & 7R % fF o gUR FOETD
FHATC AgTE wrfz & fifsa & ak
QU FIFT FoaTd Afe F¢ A5 &
I FY gEEATEHT FT Y g FFAT A7 |
A gl aF gEATH @ I AW R
FEG  FAANGEN & GBS FaL q@l &
o gTETQ FHATET 7 gTATT AL\
T AW & AL T FHAFAr
¥ gTaT™ &7, FR 397 T, fawe afcfeafa
dar g€ | IF AWA FT FAAT T HY
forerey fiF &g welt ey e Farany
off 37 IX AT T’ | AT T TAX-
RY # TET FA G A T F -
aifat & gram &, gwmET F71 FW
zoq fear Afsea qowre ¥ 99 & faams

FYE FraaTdy ¢ B S FETC AMAT
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Iq Y T F G AW AT
& amreAs aw fEar @ oA & sEA
FEATA FHAMAT ®1 A § I, A
HFEQ FAACET F1 I8 7T qHfaa
fear &t 7 & 39 #1 @i fEary
Ffew agl 7 T ¥ A2 feafa ag=t
T o 98T IAIW F qfag Y THFT
wraw g fomd wwww, i ord,
§to UHe dTo, MHo THo Fro HIX Fad
qrEt T, &5 At faTd g IuT w5
var 78 o1 FifEw 39 qfaw T F
oifae T gAT AT, IW F AT
F o9 IAL AW F HIETA FHAANEL
7 foe gzam &1 a1 g faiedy <=0
# frelt S AT A IOE R &
Fareit #1 qaEtET Fv f3ar o7 ar W
I9IT qga Y gHET T TR I TR
g A 7 = areedr § qei
Azt g & ag ifer o 1 IFF
faeg sfawam gma a9 & T2 Jwe"
1T WIS qeaqaw $ TR & fa8g
afaqvara sreara i T w4 ? ATy
St T 9EF TAWLW F JARHT THL
¥ faeg sfavawm wama smr aifzg
a1 fored f @ @ sy sHaTrE
F FT=E F g foar ) fEd R
S A F A sqEtal F

SHRI NAMBIAR : Is he competing
with them? Is this the way the people have
to suffer? Doces Shri Y. B. Chavan want

‘1o compete” with the Madhya Pradesh
Government? Should the people have to
suffer because of this kind of competition?

St wxlT A F gy oy ager
g 6 gfemn A i st e,
gomE, fage R SeoRw #t G
mm-\fi‘ﬂﬁﬂgi'mqwq-r
fF v sl 91 gzam w1
afgaR T € | TS I @ A
MS5ILSS/68—9
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& fF ad a9 @ aam TF F
T 32 fa= ¥ faae 507 Y g€ @
g1 & & O o< fawre s & fe ot
feafe 2ot 3w & 1T §99 & a=¢
Gar &1 @Y & 9 #W wu A oA ?
BN W AT &1 ANEd § S AT
FHATA & I8 vt 3f9a 9 g wi
T 7 FEW AT TEE F faw -
0 7T F Fufer @F i mfqor
FAF ¥ ATENAT HFAT FEATH FH T
oF Aifas sfaFe g 1 WA
3 g A8 & | AfeT g o feafa
dar g1 93 ey & & o o Feelt
T & AL AT @A FHATICAN
FT AT =@rat F1 T F F fag,
TIAATE gAFURT F1 T F4 A7,
AR F &9 FA & (@9, T F
YT AoqATAT 921 FEA & fAA, T
19 995 39 a9, 77 fF 90
RIFET FAATL FTH F1 § A7 7€
g, s qu warfawfe wefng #@
Z, ¥4 10 FEL FHIICE FH
TAAE T T aF FATT o &
faa, awAifas eqFvEl 1 O FEH
F fod e &3¢ av 9a  feafa &
qFEAr FT & TG

TE-Rd F FAT Fg ATAT AT
7T fF IR FAT WY T FHAE
& FaTel B LAY ALY, T IT§ AO0Q
T & & TEAgEs AW § wgAar
argan g e = saeae T 7 aei w7
ArE-A0E FT 9T F WA TET | A
% OF T A, 3FF I qIA | 80
2 7g Wt F [AT FEAl 7 IR
faa § fF gw@rQ swafdl f &
AT & I9 9T FH T AT T g\
Tg wAY A A O FgT AT | T FEAH
¥ 0E @7 ¥ T UF T SN
FT & w7 o1 fF @@ aw gEdt "o v
T &, I F TEATE WA HY I F qASAE
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# faend FT AW IF X FEFR AW
MFA s ol far i srm
¥ forg amsifee w % & a3

MR. DEPUTY-SPEAKER
resume after the lunch recess,

: He may

13 hrs.

The Lok Sabha adjourned for lunch till
fourteen of the clock.

The Lok Sabha reassembled after lunch at
five minutes past Fourteen of the clock.

[MR. DEPUTY-SPEAKER in the Chair]

MOTION OF NO CONFIDENCE IN
THE COUNCIL OF MINISTERS—Contd.

sft worofter qra : IUTER WY,
Fagse W fFag et 3 @@
FT I T & 2 fear Oy, A &
o g & 7T fam o 7 a2
TETA FHICE FT T GRETH
IR A IR AAR ¥, Ik ofA-
fafegi & fagre-fame s
freda g1 SR 7@ N @
w1 a1 f o @ g ww g, wgmg
74 FT I IR FaH AT CF
AT A TR FT I , TR A AN
FA F1 AL 8 | 97l % fafraw dre
T AW FT W &, FOHIL A 7 0T F1
we # faar a1 & @& A |a<
wfwem dar gaT € A A 1969 aF
FaeT SfadeT T F W AT I ;)
T & AT 99 a% ag SfaaaT a8 o
ATAT FTHTL AT T T AFT HT
#YE F2w T I3 AAMEE | AT TR
e T g 1 aq F o I
it & s Wi 1 Som @
qw T ¥ TETE W ¥ qET 6 X
T, A AqT F TATA &1 & FL, TAE
¥ gHOT I9 a9 W @ Ao e
¢ 5 ot Wi ox wEepafgEs
foram fomar omg 1 gRwT & AT #T

.

oz ' @ & & 3w Y ardr ofcfefaat
F1 ST F @I T IT & AT SR
IaFT ®1E g fawem amua AfEw
A e Ao s qum A
% 3 & aA @2 & @ & F Fwwar
g & e qvasy gwie 3w Ay anfes
Feafa & amer ot aga mars ¥ AT S[EAr
g1 T AW F H]T afaw HEE
1 oY qw o fF W st faarer
39 grIT IEE 0 3W gETe #T fawer
qAEATE FT ATEAT FAT M AT
W F1 Wt FTTIE 77 & A fawm
¥ FT T TH THTL F GFST FT AIHAT
IART WY FAT T AT WIKT HT A
FEAT IT @I R | TH AT qvEHAT
I AT &Y 2 fF oI\ wET g6l A
g fAF=T Sty

ag a1a ey & fF o ¥ gra 7 wree
FT IATEIX & IAHT T F9 7 AR HEAT
a1fed, IEFT H A § AEW e
g fagmm F1 & =< AW AT @
FEAT AT &, AL FT AT FT T
2 o ow Ay FTAT grar § 1 FAw faewr
&3 & g% 7 WraAT 9av A€ & a%dr
gr e wigEigEm g fm 3w 7
oy WY gEL T &, T 7 08 W A §
fam ®t aweaE A AT A J74T
g g g el A
F forwre &1 30 £ gy W fewra
YT wage 07 g faq € N fagrae
FEh smavmFad &, I W gfa
T N TR

fama #1 gar 3w F AL IO
2 o fawre & qq | S TEENd gnl
AR §, TART AFTASAT WY A FFA
2 104 wfs7 ofcfeafa & Faw oofifaw
A ¥ wH A T qEar g AT |
Fo fax gu werw v ar )| AW A7 F
garr 54t & At f5 o uFe Fo ¥
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Frag §, Tl F3 wr am faev an)
3 9 ¥ qer 41 fF oy AT =g
quaNTy FrAr & AU ar auT 9
FRAAT @ E | IFIA AR A faan fE
70 A9l qqd A & fag T E
ATRY W AT F AT IE § A7 TG
Fza o1 @ ¢ & =y amiend
g 7eR FE | 57 37 § g7 fF a7 sy
qeT w99 fawra & giwn & fAg
|z g AL A F0, Ao AT
A &Y NT F FAAT FY A FIAT TEAT
A & gvET ¥ Ay w1 qfa
FTAT AT AT F4T g AwEA ¢ F
F=m awTT ¥ fAg oar FT7 TE
Zrm, a1 I Z A gu Fey fr g A AL
ATYHT AET & FfFT g7 T7 NFC F) AT
T AT FGT &7 N EF A2 F TS A
9% | A AT F AL, TH TFLF q0q
A TOHIfTF TF AT qW FT T 7@
Z, fadrdt a7 w1 @R E

A FT 99 1T A A ¥ F g
AT AR a7 anfedw Fren FEA
W ¥ fF 39 § o 9T F1 a9 N
[IET HY 7 17 IT A agrfrogo
UHo AN At ¥ 7@ &t fawer weSi 7
IO FTEAT £ T GFEWT FHET F Aeqey
N 5w a7 a9 7€ & fr W w3
F T F 9= I AT F ad

miaw § aR ak wfw & @

T I FFIT A F afedq Agy
frsre a1 a7t wdfai 91 gz
U ¥ foe s way gaw a7 A
et g # af ¢y a aE
FIAE G T N oY 9% dAwad
MALE LUITE ECE PR
§ & o a7 T o g ot aw wr
¥ &1 &, I T WY o @ o
wFAr § 7

W’Aﬂﬁtﬁﬁiﬁsﬁ%
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sqfeqs gTFa@d Ft AGT oY w1
q gAAr A @A AT gy @@ g
& T FATHT AT FE@ AT F
FT AR 99 T A T9 A frde
- ¥, 08 A0 TAE Wy
Al 4 TLHIX 1 Faq gl Tar g f*
qE IAFT T FUF A ATAFT FET
9@ W@ IAFT AT qAT &S
faeelt ®1 weaTei & g § sqfews
gAFATar & A &1 0E ) afET T
24 fr weare 3 g @Y fe<dt sfawm<
1 gAY FH & AT FEr AT
IFA AN F AT I AL
F a9 9 Afywifaisr e
FEIAT | IAFY TAFATAL & ATHTT 9%
TFo qto F1 qufas far mar, AR
TAFAAY & Ay 97 fafr faemie
#1 wqrarafea fear @) ga% s=war
At WY A FTE T fF § gEe
ofaa & afres afuwrd Wy gaw fag
faiere & | a9 & FEr & fF e
W AT FOGT AT AT FOE AT G
21 e qfewa gAF@d g, ar
=T guar, AfFw sfews gadaay
# oY 99T A9 ghar, 9g 19 fewE e
FAFTE ¥ WY g &Y mar d) e
Ffews gaana(r &1 safy & ML
sfgery qafae o 4, sfas &
afa® 37 F1 ZiawT FT faar mar ¢
W & wfafew s & Afews
R #1 faww e« a9z @Y
faFar 8 1 smTT S & snaTe 9% Afewer
AREd ¥ ATAvEEar gwH A, ar
Tg ®Y @A)

WG NAW H WIEE ¥ qoeTdr
FATAET TN 7, WA 7 I 9T
ATEY TE@I | FGT WI FT TIATHT WY
Ffens gAFAEL F FY A FYOTE
9, AT 757 AW FH A CHT FR
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[=t s a=a)
A gz F7 frar o ozm wE
F Q9T AR T AT TEAMA F
Tgd fa7 7% 4F 99 79| @R
AW F FAN ATTEF & A A A AAL
F1 H=B! qYE GIFAI § | AT IW A OF
i g%z g1, 39 Tma F1{ AT-
T & T N AT fasw™ st 17
TERI T T7% T ART T JIGET
WA ) 72 AW Fr g9 B fr ag WA
I TET AT ATFAT F GIIT HT T 7AY 2,
w1 gafawis FzaET F 97 A1 T\
8 gfafFrEET 17 arvarfos @ 1
AT HAFT FTF ITF 4 F A7
HE

fagndt 2=t &1 97 AT FTRT T
fagg wfavarg-w=ng =mar mar 2
ggfy fogw ox 919 7 FwA & faug
TFT TR HTO T 4 F, wfET w3
FAGT ®T 59 91 § 99N AT THT F77
1 yFa7 fa=m, A1 39 7 37 99 == 97,
FN 4T & AT T G 2 W G, AT
sfawarg 9wz *7 fagr | zfoamom =
AT 7 T AT 9T Afavarm g7z far )
T KT A7 Gt gt & s
F T FY AT A 721 F Afafawa gavai
§ g7 9% wfavara gz fear | 3dr o
TR FY AT FOAT F qAE A
AT FT AT AT Ny Afemy F
FOTEA 97 Hfqeaqra g%z fagi
TEq AT WA F FAE I9qA
# oY F7AT 7 T T ¥ Wiy favary
w&e fFqr | Far 7 1 39 1 & vf7
sfawqrd y&ara o= F< faam &, afeq
Tgi 97 TA FT AT H AVF & faeg
yfqwaTa-geaTa FTARF =T AT @I )
g ¥ AfAWAH-IENT FT ARE
At gz A% aga feat aw 78 99 aa
i

7% agr & & g s i) a1
O AHEE § | ITF B THAE
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1 TASATE W TE &, ITH AGAE
WAT FG! AZT | qgAr gE wgmd 9%
N FA7 F AT @ ) =4 feafa F
T It AAEAE AT TR WT aIH
F AT FIF § ) FET A9 @A
AMGAT F1 TGX T AFETE AT AFATE
|qar Fgrr &, w7 7gme o ag anar
&1 M & AamT gg W fawe feqfa
21 g1 7€ &, 39 ¥ 9€7A TH aTq I
cfrfaaamisrgm aw & fawa q
frgaeqy g—-7" svAaT 7 fr QEF AW
F1 HEIT AZT AT &——, T R ATLAAT
] A1f7 1 S1z FT, 797 7= F A9
fea s *7, AgqW ®1 wrEAT ¥ TA
FEEart w1 gA fAa1 | §5 AT FTEEL
TATfET & A== w1 IWER),
AAAZEE AT AT FZ TT AT F
Fifrwr #7721 # 79 93l F1 aww
THAAT F | ATH FH AL FAL HA
Z, gMY A9 & W §, gAML qfEne
FATE I TTH K5 T TG TEN &Y AFAY
# fr 34 &1 wfazar A7 754 & |
Ff gd a7 WY a1 v@ar g fF 3w
& THA H17 AT FHEqTg W17 FisATEAT
&, w7 fF Zet Ay qifaa &)

g% ST q9-adf v T EE )
ZATL AT AT T AFZ T 1 ATEAT
§ fg gw g W F 72T A9 § AR
ATHAT FAFT FT WY T AL F AN
3% T F9AT FAC F99 © fow g
FTH &1 OF a7 ay faindt 7= 7g A
AMA ¢ {5 FTwTT AR O FTH A
aardt 8, e o w A & 99
A a7 Exw wma &1 fa=re faa,
et faaw dw @l 7 @« gA-tea
FarE 3, A1 I P ww A A
FITATAT F T, FAA TIAAAT FTCON
¥, 37 T Y faw far)

g Fg1 74T § % qF TR 9 T
sanfal a1 fafears gaw &)
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Y E H Fg 91 {7 26 @ FAAIET
q ¥ MIWT 2,40 T FHACET
ggars & T foar 91 #Y7 8, 10 FAC
FHATQ OF &, I 77 wAA] & foare
1§ T § ARTGAT FEAT Avgar
# f& ag g7 70T a1 FEET 7T 9
7 @ | {97 IFC FFT A ]’ T
gwi 9T AgAafagEs faare faar @
A ATFTT T AT ¥ AW F1 AT A
e faar 2—3 9T 3T e-10
FT wAfAT & Ayt 97 dF q@E-
qfogdw far frar o stz 97 #1
e 3 ar 71 s foay o 1 AT
waaifai & wfafafugi w1 frafas 71
A IT & AT 45 FT I 79 A1 97
fa=r= #3 1 wz-HA 7 s fwar g e
ATETT ZALT AT & A H I & A9
43 ¥7 fam7 F7 & fag dme
wEl AF A1=-37T a7 Y age 7w 7
Tag §, A A% FAIWE R
T MAAT HY7 U Ira =W, faw 9
nF-Aq 45 F7 fan e s awar 21

¥ 7§ ¥z TgT g F a7 af-
TAMA-YENT OF FI qAAfas 19 & |
T & awer s g v w1 weeg,
AV HTT VA T, FT AT FGV A 4T,
T IT I AT AT Y, FT A 7T F
TEl A= 7Fq 4, FifF IT F7 fae A7
femmn fawifea ar ) oF avw at s &
AT, T AATTS AV, FIFTC FHATIGT
# g3 St fear w7d otz gadr s
3T & 4T, o Fzw fagrdr aowa,
I FTFNGT FIT § | IT FT RS AT
A famfae famr ate feamr 2, w=
afsfaca st &0 wwaor qv) g7 fAc &
T T FT Ay F@vg

IR WEW : Y wAA |
sft wwe s T TR wEey,
AT Az e @ fr s @
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sfare-yena 97 fa=re &7 @ §
A7 gz srfaearq-yena Q2 qfa-gee &
faar® 2; e 3@ fr aziaat guw
wat § o7 A ag-Hat g | snfa g 37
TZAF S0 (AT TAAT AR @ ¢
FAT qUTH HaT 70 Afqvamm-geqE@ &1
AT WAt 21z F10 fF 9@ g A
gIfT g1 1 W 9% ea 7 7maA ¢ | {7
# faais §o Fgar 7@ g g, e
I 1 ITFEAITFT T & | TEA WITET I
sfqeama-gearg arg  §-—srargTaTe St
F g ot I F AR AT gam
AT AT TgF 31 W@V & AT 7T *r
FAATET K GAAT TR E 0 H 7 ;=T
& maz ag 919 39 faaz & w7 I )
afFa w939 frazg faaz & ax A7
R AL ATE &\ W AWAATE fF I W
AIAEKT TIAT AFAT 21T AGN FAT
Tifer Foamg & wfeg ¥ FEC X
g FEM fF 989 TaW mar St
FATN AT AfET AT IAF AR AL
] FTgqE AT Tifee, swaT AR
T 71 glaerFr aft R AT EE
TF T FIE AT | AT T AILH JIAT
T I FTESFIN

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND COMMUNICA-

TIONS (DR. RAM SUBHAG SINGH) :
It is not necessary. (Interruptions)

SHRI NAMBIAR : 10,000 employees
have ecither been suspended or charge-
sheeted. We want the Home Minister to

ANSWEr.

MR. DEPUTY-SPEAKER : What Mr.
Gupta has said has been taken note of by
the Minister of Parliamentary  Affairs
and he will convey it to the Prime Minister.

DR.RAM SUBHAG SINGH: Mr. K. L.
Gupta can get his motion adopted.

(Interruptions)

St waTeTe e : qg AMfeT K qq
Fdf &1 T TH AEA €Y A 90T
@t 5 A-wifwsa Mg o< feawaT
¥ aog #E fAfrec aga § 9812
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Wt g WA weWW (IWiA) :
ST HAT ®T TATAT A, 9T FTAATEY
FEY =T

MR. DEPUTY-SPEAKER : The Minister
of Parliamentary Affairs will convey the
feelings of the House to the Prime Minister.

SHRI UMANATH (Pudukkottai): During
the debate on the no-confidence motion,
both the Prime Minister and the Deputy
Prime Minister must be here. Otherwise, it
means treating the House with contempt.
It is not a question of taking notes. If it
were so, why did she come in the morn-
ing? Why did the Deputy Prime Minister
come in the morning? They must be present
now throughout the debate. (Inrerruptions).

SHRI KANWAR LAL GUPTA : Either
the Prime Minister or the Deputy Prime
Minister should be here.

=t TW ¥WF TTEA : I ARG,
g fAaza & fa =0 T W fag
yqx #1 gfeer aidl 7 79 |

Sro T gwa fag : sw=vr 19 A
FafaT g 1 s Ay g frrEn
7 #rfore s fag 97 )

SHRI M. R. MASANI (Rajkot) : Now
that both sides had their impassioned
spokesmen, it is perhaps time that we had
a slightly more detached and objective look
at the situation that we are discussing.
‘We on these benches find that we are in the
face of a clash or a seeming clash between
two of the important values in our demo-
cracy. The first of these is the right of the
worker to deny his labour and the right to
strike which are considered to be Fundamental
Freedoms which only Fascist and Communist
regimes dare to deny. The other value is the
maintenance of the social structure. In
Britain they say that the Queen’s Govern-
ment must be carried on. In India the
President’s Government, must also be
carried on. We have to maintain our
social organism in a normal, peaceful way
without allowing it to be disrupted in any
fashion. In the situation that we have
gone through, these two principles clashed
and bence all the excitement and discussion,
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Now, this morning, we on these benches
abstained from associating ourselves with
this motion of no-confidence in the Govern-
ment. I think we owe it to the Housc
to explain why we, with rcgret, have had to
dissociate ourselves as the major Opposi-
tion party in this country from other
Groups on this side. We did it because
of two basic reasons.

Onc is that we feel that too many motions
of no-confidence at the beginning of every
session become an empty ritual—an empty
ritual that loses much of the spontancity
and the feeling that should be behind it.
The result of that, or onc of the manifesta-
tions of it, was something that irritated my
friends quite rightly, namely, the cmpty
Treasury Benches. That itself shows how
you can devalue censure motions as you
devalue the currency, and we see how the
Prime Minister and others are getting
accustomed to this. That is one reason
why we felt that we would not associatc
ourselves with this kind of move.

The other was that, although the motion
was moved without giving any reasons,
we had the benefit of secing the original
motion tabled by the hon. mover of this
motion. It had eight grounds and we
found ourselves not very happy or in
agrecment with several of the eight
grounds which were found to be very contro-
versial, I think the mover himsclf said
that he would like to focus attention on the
events of 19th September. That being the
case, we felt that we could not associate
ourselves with a motion that sought to con-
demn the Government for the way they
handled that particular situation.

We believe that the strike on the 19th
September was unjustified. We believe
that it was a political manoeuvre masquerad-
ing or camouflaging itself as our industrial
dispute... ..

SHRINAMBIAR: Absolutely false and
irresponsible.

SHRI M. R. MASANI: We say that
because once the strike was declaredillegal..

SHRI NAMBIAR: You can very well
join them and sit on the treasury benches.

SHRI M. R. MASANI : ....there is

only one duty for any law-abiding citizen
and that is to obey the law. ......
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SHRI NAMBIAR: It was a lawless law,
a jungle law.

SHRI M. R. MASANI : Therefore, we
cannot associate with a violent breach of
the law or defiance of the law, once it is the
law of the country. The way to deal with
the situation was to come to the House and
amend the law. That is why, Mr. Deputy-
Spcaker, we cannot join with these gentle-
men. We believe, on the . other hand,
that this government which is weak, this
government that yields to pressure and
appeases pressure, for once it did theright
thing. For once it showed courage ‘n
maintaining  law and order....(inter-
ruptions). We believe that for once they
did something on which they had the country
behind  them. . . . (interruptions)

SHRI PILOO MODY (Godhra) : Sir,
why not keep a little law and order here?
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rcasonable compromise was offered. Some
days bzfore the strike took place, a reason-
able compromise was offered to the leaders
of the strike. Unfortunately, they rejected it.
1 shall read an article by a veteran trade
unionist of this country, a man who has
given more of his service to the working
class than many of my noisy friends on this
side. Iam reading an article in Opinion
by Mr V. B. Karnik ....(interruptions). He
is senior to these gentlemen in his service
to the working class of this country and he
has served the working class without
entering politics. He has this to say:

“The immcdiate cause of the strike
was the refusal of the Government to
zefer to arbitration one demand, namely,
the demand for a need-based minimum
wage. The Government had agreed,
in the course of the talks that preceded,
to negotiate or refer to arbitration all
other demands. For example, the All
India Railwaymen's Federation had
l'orfnulatcl:l twenty-eight demands. The
Railway Board agreed to settle or refer
to an ad hoc tribunal twenty-seven out
of twenty-cight demands, the only
exception being the demand for need-
based minimum wage which was includ-
ed in the lists of demands formulated
by all organisations. The other Depart-
ments  and Ministers of the Govern-
@ment adopted a similar attitude. Any
reasonable or responsible leadership
would have regarded this as a fair
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enough compromise and, dropping the
idea of the strike, would have begun
immediate talks for securing in concrete
terms the rest of the demands either

through negotiations or through arbitra-
tion,”
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It is for these reasons that we think that the
strike was unjustified. It was a politically-
motivated strike and the government was
perfectly right in dealing with it the way it
did.

Now I might be asked :*why should
not the demand for a need-based minimum
wage be referred to arbitration?” It is
a perfectly legitimate question and I think
both the Government and those who agree
with me have an obligation to explain
why the need-based minimum wage cannot
be referred to arbitration like any other.
Our present plight is such that we are far
from being able to meet the needs of our
people. We suffer from a bankrupt eco-
nomy created by the economic policies of a
bankrupt government. We are stagnating
today. .. .(interruption). My logic is this.
If we were to pay a need-based wage to any
categories of our employees, whether Cen-
tral, State or otherwise, the already deficit
budget would have to be stretched still
further and hundreds of crores of rupees of
further deficit financing would become
necessary, and these gentlemen who join me
in shouting against inflation would be
creating the very inflation against which we
have all resolved to set our face.

SHRI JYOTIRMOY BASU (Diamon;!
Harbour): Cut dividends.

SHRI M. R. MASANI: Also, it would be
a deception of those very people whom
these gentlemen profess to serve because by
giving them a need-based wage you would be
giving them a depreciated rupee, taking
away with one hand what you are giving
with the other, to the Central Government
employees. It would lead to massive
deficit financing and inflation which will
ruin further the economy of this country.
Finally, this is not the proletariat in our
country. The Central Government em-
ployees are undoubtedly an under-privileged
part of our society and should be getting a
fair deal but they are by no means the
poorest. There are millions of people in
this country who would envy the salary or
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wage which the Central Government em-
ployece gets today. There are landless
rural labourers, there are millions of our
small peasant farmers whose standard of
living is undoubtedly poorer still. We
cannot, therefore, favour a vocal and small
minority at the cost of the big majority of
our toiling masses.

~ That is why I welcome the withdrawal
of the recognition of the so-called central
federation which had been holding the
working , class till now to ransom. These
arc small minority groups led by the com-
munists and other politicians who have been
enjoying a closed shop and have been denying
the masses of Government workers the
representation to which they are entitled
because a promise was made to these
federations that they would have a mono-
poly of representation. They have been
misusing the monopoly all these years and
I am very glad that this monopoly has been
broken at last.

SHRI UMANATH : What about Tata's
menopoly ?

SHRI SHEO NARAIN (Basti) : Sir, you
should help the speaker.

SHRI M. R. MASANI : 1 do not nced
any help.

SHRI NAMBIAR : Bring in the normal
situation outside and then normalcy will
be bhere. Cancel victimisation. That is
the only remedy for normal conditions in
the Lok Sabha. Take it from us. Otherwise
you cannot proceed.

DR. SUSHILA NAYAR (Jhansi) :
They must stop victimisation of speakers.

SHRI UMANATH : Stop victimisation
of workers outside.

SHRI NAMBIAR : There is no mincing
of matters. If you want normalcy here,
bring mormalcy outside. If there is not
normalcy outside, there will be no normalcy
here. Let them take it from us. - We are
ready for it. We are game for it. Bring
about normalcy outside, then there will be
normalkcy here; otherwise, everything will
be abnormal here in this country.

SHRI PILOO MODY : I hope, you have
scen a very good exhibition of it bere,
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SHRI M. R. MASANI: [ have dealt with
these gentlemen for 20 years and I can
manage them still. 1 do not mind....
(Interruption).

SHRI J. M. BISWAS (Bankura) : Let
him only say when he is joining the Cabinet.

SHRI M. R. MASANI: | am not joining
the Cabinet.

Sir, I also want to welcome the announce-
ment by Government. . . . (Interruption)

SHRT NAMBIAR : You want to bring
Indraprastha herc. Bring Indraprastha:
bring Pathankot. We will face it. We are
ready for ir.

SHRI PILOO MODY : Sir. you better
make up your mind who you want to hear.

MR. DEPUTY-SPEAKER : Shri
Nambiar will plcase keep quiet for the time
being.

SHRI M. R. MASANI: Sir, [ was going
to say that another step on which I con-
gratulate the Government is that they have
decided not to recognisc unions unless they
belong to the cmployees themselves and
exclude outsiders from their leadership.
Many of us have been crying for this reform
in the trade union structurec for ten or
twenty years. Political outsiders should be
excluded and the union should belong to the
workers themselves. 1 am very glad that the
Government has now announced that they
will not recognisc thesc unions unless they
belong exclusively to the workers.

Let me now come to another side of the
scene, certain long-term aspects about this
matter which, however, point in another
direction.

AN HON. MEMBER : Sir, how lomg
shall we hear this cock-and-bull story?

SHRI M. R. MASANI: The question
that arises is as to who is responsible for
creating this large army of underpaid civil
workers. Who has indulged in Parkinson's
Law and created an army of people in the
Secretariat and Government establishments
who cannot be paid the wage to which they
are entitied? It is the Government; it is
their policies over the last twenty years
that have created a large body of under-
employed, underpaid Government emplo-
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yees. For this the Government is squarely
responsible. If they had restricted the
numbers, if they had shown some consi-
deration for the tax-payer in their Budgets,
we would have had a smaller number of
Covernment employecs getting a much
better wage and they would not have had
to face the situation which they have done.

SHRI S. M. BANERIJEE : Sir, this
should be expunged.

SHRI M. R. MASANI : Similarly, what
is responsiblc for creating a situation where
the government of this great country cannot
pay its employees what would be considered
a decent, humane wage? There again, it is
the Government's economic policies which
have led this countryto stagnation. ban-
kruptcy and collapse which have created
this situation. For this the Government
must be held squarely responsible.

SHRI S. M. BANERIJEE : In the form
of a short notice question.

SHRI M. R. MASANI : W¢ have some
time to define our attitude to restricting the
right of Government employees to strike.
As I said carlier, we believe that the right
to strike is a Fundamental Freedom. Only
the Communists and other enemies of
freedom deny that right when they are in
government although they may shout them-
scfves hoarse over it now....(Interruption).
But the question arises in what situation
and under what circumstances the right to
strike can be denied. Now, it is perfectly
clear that the members of the Armed
Forces of the country cannot cnjoy the
right to strike, It is also clear that the
members of the police foree cannot
cnjoy the right to strike nor the members
of the civil service. ... (Interruption). . .. ..
who have to carry on the President's
administration. But a distinction has
to be made between these Government
officials and the commercial employees of
Government. When the Government
becomes an employer, when it starts fac-
tories, runs airlines and railways and supplies
post and telegraph services, then Govern-
ment has to behave like an employer and
when the Government becomes an employer,
it has to behave like a good employer.
It cannot talk of its soversignty, It cannot
behave like Louis XIV saying: “L'etat
c'est moi" and refuse to submit to arbitra-
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tion and say: “If an arbitrator gives am
award against me, I will change it to my
own convenience.” It is, therefore, impor-
tant that we learn to discriminate between
different categories of Government em-
ployees. We cannot take away the right
to strike of the commercial employees of
Government or even others without giving
them an alternative redress. What is
the alternative [redress to the denial of
labour or the right to strike? I suggest that
that alternative is the right to the Rule
of Law, the right to go to arbitration or to
adjudication. . ..

SHRI NAMBIAR : That was not given.

SHRI M. R. MASANI: ....to havea
tribunal to which.to appeal and to be
bound by the verdict of the tribunal even if
it goes against Government. My hon.
friend says that that was not given. It was
given in all cases except in respect of the
necd-based wage.

SHRI NAMBIAR : Why?

SHRI M. R. MASANI : I will explain it.
The need-based wage is not an issue in am
industrial dispute. .(interruptions) 1 don't
yield; I refuse to yield. You can answer me
later on. I am saying that the need-based
wage cannot be referred to arbitration.
You may as well refer the Budget of the
country to arbitration; you may as well
refer the country's international policy to
arbitration. You cannot refer the basic
economic and political issues facing this
nation to arbitration. Those are political
and cconomic issues which this Parliament
and the people of India will decide in a
democratic manner. What you can refer to
arbitration are specific industrial disputes.
It is the specific industrial disputc which is
referable to arbitration. Therefore, I say,
when we deal with the Bill that will come
before us to replace the ordinance that has
been passed, we will take our position and
we shall discuss the matter in detail and
we will sec that the right to strike is not
taken away unless the right to arbitration
and adjudication is given. This is the stand’
1 took in this House on the 8th August,
1960, when I opposed the Bill brought
forward by Shri Jawaharlal Nehru and his.
Government in - outlawing the Central
Government employees Strike without
agreeing to go to an adjudication or arbitra-
tion. All these noisy gentlemen then
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§Shri M. R. Masani]
supported the amendment which 1 moved
against the Government. (imterruptions)
They are not going to gag us here. They
can do it in Prague if they want to.
There is another topic which 1 would like
to deal with before I conclude, that is, the
unfortunate events that happened in the
capital, in Indraprastha Estate, to which a
reference has been made earlier by Mr.
Kanwar Lal Gupta and others.

SHRI NAMBIAR: See the photos.

SHRI M. R. MASANI: I have not to
sec anything you produce. 1 have read the
documents to the extent they are available.
There is no doubt in my mind, on the basis
of the Deputy Commissioner’s Report and

also the Report of the non-official Inquiry |

Committee to which I shall refer, that there
was a gross abuse of authority and there was
excessive violence used by the police in that
particular incident.

SHRI M.L. SONDHI: Murder.

SHRI M. R. MASANI: I would first
read the conclusions of the Deputy Com-
sioner’s Report.

‘He says:
“My conclusions are:

(i) Shri M. K. Kaw and Shri Mo-
hinder Singh did not handie the
situation outside ‘Y' building
tactfully at 1 P.M.

(i) 1t was not necessary for the police
to enter the ‘Y' building at
about 3 P.M.

-(iii) The decision to send the police
force inside the building was
entirely that of Shri Mohinder
Singh and none else, and was
taken without any consultation
with Shri M. K. Kaw.

(iv) The above-mentioned decision
was taken in disregard of the clear
and unequivocal instructions of
the IGP and DC given from the
former's Control Room and
repeated to him by the IDG(R)
who was present on the Jspot.

« {r) The officers and men of the
police force had not been told of
the objective to be achieved by the
entry of the police inside the

building nor were they bricfed.
The responsibility for the same is
also that of Shri Mohinder
Singh.

(vi) The police indulged in unprovok-
cd beating of innocent persons and
wanton act of destruction.”

There was a non-official Committee that
also went into this matter a little later
because of the refusal to have a judicial
inquiry. The Committee consisted of two
members, Mr. Sarjoo Prasad, former Chief
Justice of the Rajasthan and Assam High
Courts, and Mr. Purshottam Trikam Das,
a scnior Advocate of the Supreme Court
and a Member of the International Com-
mission of Jurists, whom 1 happen to know
over my whole life time as a distinguished
lawyer, who believes in the spirit of Rule
of Law, who is entirely unconnected with the
clernents who were behind the strike and
who believes that individual liberty is the
supreme good. The conclusions to which
this Committee has come are, in all res pects,
the same as those of the D.C. except that
they do not agree with the attempt of the
other report to exonerate the two senior
officials, Mr. Tandon and Mr. Kaw, who
happened to be on the spot. They have
said that they are not satisfied that the blame
can be cast on the junior officers and they
believe that these two people also were
responsible for what happened and, in fact,
they say that Mr. Kaw was actually seen
assaulting, innocent people. There is a
conflict of findings between these two
scrutinising bodies on this particular point
as to where the responsibility lies, but both
agree that something very horrible happened.
In the light of that, the non-official Inquiry
Committee has come to the following
conclusion :

*“We think that the incidents pre-eminen-
tly call fora thorough judicial inquiry
since they affect certain basic principles
of the administration, namely the safety
and security of loyal government ser-
vants, the control and discipline of the

- police and the co-ordination and respect
which onec department of the Govern-
ment should have for another.”

1 bel‘eve, Mr. Deputy-Speaker, that a
judicial inquiry should be used very sparing-
ly like motions of no-confidence and that
neither of them should be made cheap,
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as the motion today has beeh made, But
there are occasions when, in order to restore
public confidence, in order to bring the
guilty to book, it becomes necessary
that a Tribunal,in whose independence and
capacity there should be no doubt, should
go into incidents wherc large numbers
of civil servants who were loyally doing
their job on a day when they could very
well have gone on strike if they had listened
1o those clements, on such occasions cer-
tainly there should be a judicial inquiry.
1 think Government have blundered
egregiously in refusing to face the facts on
this matter. 1 would ecven now appeal to
the Prime Minister and thc Home Minister
to reconsider this matter. 1 am speaking
as one who supports their handling of the
strike, but when they do not agree to have
a judicial inquiry into the matter, I feel 1
must vigorously part company from them
and dissociate myself from the stand taken
in this matter,

For all the reasons which I have given , we
on thzse Banches will abstain from voting
when this motion is put to the voie.

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani): I rise to oppose the motion
moved by Shri Kanwar Lal Gupta, and when
1 do so, I cannot help myself thinking that
1do so outof a deep sense of sympathy
for your most unfortunate lot as one of the
side effects in the strike situation. The hon.
Member, ShriJoshi, who was the leader of
the strike, persuaded himself to go on an
Indefinite hunger strike and in your very
sincere efforts to dissuade him from this
step you conveyed to the hon, Member
the most sincere feelings and anxiety on
behalfl of the Home Ministry of the country
and you were good enough to convey to
him that if Mr, Joshi wanted to fight the
Home Minister even on the issue of Central
Government employees, he could better do
so out of a position of strength —and by
strength what he meant was body strength
—and, therefore, he should refrain from
depleting his energy by going on a course
which is the most unfortunate. This was
further distorted by Mr. Joshi to the effect
that this was a threat from the Home
Minister of the country to the leaders
of the Central Government employees
who persuaded that the Central Govern-
ment employees to go on a strike.

KARTIKA 20, 1890 (SAKA)

No-confidence 250
Motion

I think Sir, that it is my unfortunate lot
to rise in sympathy for you, Mr. Deputy-
Speaker, for the most humanitarian interest
that you took, of saving the life of the
Hon’ble Member of this House, which was
grossly misunderstood, and this factor was
one of the important side-effects of the strike
situation. I have nothing but sympathy
for the Mover of the Motion, Shri Kanwar-
lal Gupta. As has been rightly stated by
my hon. f{riend opposite, Mr. Masani,
this is a ritual which they arc bringing for-
ward . It has become a ritual in this House
to be faced with this type of motion of no-
confidence for anything and everything that
happens or does not happen during the
intervening period. They think that every
Member of the Opposition must have his
own pound of flesh, his right to move a
no-confidence motion. I am glad that
my hon. friend, Shri Kanwarlal Gupta,
did get his pound of flesh for having moved
this motion of non-confidence against the
Government. But, let me remined him,
that he did it at a time when Government
has come out with flying colours if I may
say so, to meet the strike situation, which
was thrust upon the Government.

SHRI UMANATH: People have been
shot down and yet the hon. Member says
‘flying colours’.

SHRI NAMBIAR: It is a shame.

SHRI M. L. SONDHI : Come to Indra-
prastha Bhavan....

SHRI SHIVAJIRAO S. DESHMUKH.:
I am coming there with you. Mr. Deputy-
Speaker, Sir, this situation of what the
Government was confronted with was not
its making nor its choice.

SHRI M. L. SONDHI: The Police
are keeping back the report. Why? Why
has the report not been given?

SHRI SHIVAJIRAO S. DESHMUKH:
It was a situation which was nothing but
politically motivated.

SHRI M. L. SONDHI: What is politi-
cally motivated. It is a shame. Go
to the Indraprastha Bhavan. You meet
the people there. You do not realise it.
There is strong fecling in Delhi and
yet the hon. Member says ‘flying
colours’. This is an obnoxious situation.
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SHRI SHIVAJIRAO S, DESHMUKH :
The Mover of the Motion wants the Govern-
‘meat to be put in the dock.

SHRI S. KUNDU (Balasore): Oppres-
sion has been let loose. Even the Police
and Government feel sorry for it. The
bon. Member stands to say *flying colours’.

MR. DEPUTY-SPEAKER : Mr. Kundu,
be has the right to express his opinion,
It is not fair to interrupt him like this.

SHRI S. KUNDU : I wish to convey it to
you because you can understand it better.

SHRI SHIVAJIRAO S. DESHMUKH:
The mover of the motion wants to place the
Government in the dock, but, if I may sav
so, the dock is sought to be made out of the
bones from the corpses of political ambi-
tions of the opposition. In his idle dream
the mover of the motion thought that the
communist and SSP led leadership of this
country which wants to use this weapon
of strike would be ablc to create a situation
of crisis in the country which would be ripe
for a revolution. They thought that it
will lead to revolution. But I am glad that
Government had ecmerged successful out of
this situation. The mover of the motion
thought that his party would be born in the
annals of trade union and that he would
cmergeas a leader of the trade union
movement in the country. I am only
sorry that neither the SSP-Communist-
led hopes of revolution and crisis
succeeded nor the hopes of the Mover
of the motion that his party would get the
chance of their life to move into the trade
union movement if the so-called trade
vnions that went on strike were debarred and
derecognised as a result of going onillegal
strike. Therefore, 1 stand to opposc this
motion and [ do so out of sympathy for the
Mover of the motion.

The mover of the motion was very em-
phatic to say that this Government had been
m power for twenty long years and that in
no other country of the world had the
government been in power for so long.
But he forgets that there are many countrics
where many Governments have lasted
more than twenty years, in fact, for many
more years than twenty. For instance,
recently I had been to Sweden. There not
only has one Government led by the Labour
Party been in power for the last so many
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years, but my hon, fricnd should appreciate
this fact that Sweden is a country where
there has not been a single strike for the last
thirty-six years. Therefore, it is not only
in the Fascist and Communist countries..
(Interruptions)

MR DEPUTY-SPEAKER : If this kind
of interruption continues from the side of
the Opposition, then when their Members
speak if there is reaction from the Congress
side, I shall be helpless, So, let there be
no interruptions now.

SHRI UMANATH: He is just echoing
Shri M. R. Masari's words.

SHRI M. L. SONDHI: What about the
lathi-charge and tear-gassing? Where else
does it take place?

SHRISHIVAJI RAO S. DESHMUKH :
The right to move a motion of no-confidence
is not the only weapon that is sought to be
resorted to, but they are resorting to re-
peated and uncalled-for usc of these illegal
strikes: even the right to strike, [ submit,
has always been misused and misused out
of political motivation in this country.
There has not been a single strike in this
country which had arisen out of a sheer
concern for the welfare of the labourers
in this country. Everywhere, we find that
those politicians who have nothing else to
do go on asking the labourers to go on
strikc and go on raising the pitch of emotions
to a height at which they think they can be
persuaded to go on strike for illusory gains
or for impossible aims, if I may say so.

When the joint consultative machinery was
thought of on the pattern of the Whitkey
Councils, we hoped that in this country we
would be able to get rid of strikes once and
for all so that there could an atmosphere
conducive to the welfare of the labour in
this country. But I am sorry to say that
even the joint consultative machinery has
been misused. When the joint consulta-
tive machinery was called upon to consider
and necgotiate on certain demands of the
workers, we find that those demands which
had basically to do with the fundamental
economic policies of this cuntry and which
were bound to affect the very superstructure
of the economic working of this country
were sought to be referred to arbitration.
One individual, howsoever high, one indi-
vidual howsoever wise, and one individual,
howsoever impartial he may be cannot
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be assigned the task of changing the entire
thinking on the cconomic policies of this
country. 1 am sure that you will agree
with me that if there is any aspect which
-cannot be referred to arbitration, it is this
idea and concept of a need-based minimum
wage. We who have put before us the ideal
of a welfare State and the creation of g’
democratic and socialist socicty based on
-equality and justice feel that the question of
necd-based minimum wage should not be
made the purview of any employee or
any labourers alone, but it should be the
purview of every citizen of this country,
every family in this country, and we can only
consider this if we are in a position to satisfy
the minimum necds of the large masses of
the people. There cannot be any two
opinions on this that no Government worth
its salt can have the right to exist if it is not
in a position to create conditions where the
minimum needs of the people would be
satisfied. We cannot call ourselves a
democratic and socialist State if we are
not in a position to fulfil this elementary
obligation of Government. Therefore,
we have nothing but sympathy for
the demands of the employees when
there is the demand for a need-based mini-
mum wage. If at all we differ, we differ only
on this, namely what the machinery should
be for achieving this need-based minimum
wage. If at all we differ on this, we differ
on how to give the same facilities and the
same privileges to the largest number of
unorganised agricultural labourers and to
the largest number of agriculturist families

SHRI UMANATH: The largest number
.of benefits to Tatas and Birlas.

SHRI SHIVAJIRAO S. DESHMUKH :
wwse..and to nearly 80 per cent of the
‘people  of this country.

If at all any proof is required of the fact
that the so-called token strike was
politically motivated, it is this namely that
the strike had nowhere the sympathy of the
.comymon man in this country.

SHRI UMANATH: Why was the ordi-
nance issued?

SHRI SHIVAJIRAO S. DESHMUKH:
If there has been any strike which has been
the most glaring failure, it is this strike.
In all cases where any strike leads to a
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glaring failure, that is sought to be made up
by the creation of noise. But I submit that:
no volume of noise and no amount of
shouting can hide this fact from the
common masses of this country that the
strike had been a big failure,

Only 9 per cent of the total Government
employees had gone on strike. Qut of
this 9 per cent, 50 per cent consisted of the
P & T employees. There also, the so-
called National Federation of P & T Em-
ployees gave a call to go on strike not in
fulfilment of any of their demands but in
sympathy with the demands of their brother
employees in the Central Government,
Not only did they threaten with a token
strike even before in May, but the P & T
employees threatened that they would go
on an indefinite strike towards the end of
December.

SHRI 5. M. BANERIJEE: On a point of
order........

SHRI SHIVAJIRAO S. DESHMUKH:
The token strike was a sort of trail. Since
the Government have come out successful,
we have every right to congratulate them. .

SHRI S. M. BANERIJEE: On a point
of order. We have a convention in this
House that those people who are not pre-
sent in the House should not be referred
to here. 1 would point out that the National
Federation of P & T Employees did not
give any call for an indefinite strike. 1 am
one of the office-bearers and 1 can say this
definitely. The general secretary or the
president of the federation also has denied
this. ... (Imterruptions).

DR. SUSHILA NAYAR rose—

SHRI S. M. BANERJEE: Let her hold
her patience. We are not discussing prohi-
bition now.

The hon. Member is making a definite
statement on the floor of the House. [
think he is a responsible Member of this
House, but the statement he has made is
irresponsible. I would request you to sce
that such irresponsible statements are not
made about those people who cannot pos-
sibly come here to defend themselves. I
throw a challenge to my hon. friend. They
never gave any call for an indefinite strike.
It is factually wrong to say that they gave a
call for an indefinite strike. He is trying to
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[Shri S. M. Bancrgee]
malign ong of the biggest federations of

MR DEPUTY-SPEAKER : If the hon.
Member's statement was not correct, the
hon. Member could correct it later on. This
is not a point of order.

SHRI S. M. BANERJEE: How am I to
correct it except by pointing it out to
you?

SHRI SHIVAJIRAO S. DESHMUKH:
For the benefit of hon. friend I may read
out and extract from the resolution adopted
by the All India Railwaymen's Federation
at Hardwar on 25th, 26th and 27th May,
1968. That resolution..........

SOME HON. MEMBERS : That relates
to Railwaymen's Federation and not the
federation of P & T employees.

SHRI SHIVAJIRAO S. DESHMUKH:
wv o s +0. That resolution called for a token
strike for 48 hours from 11th September
and for a general strike from 31st December,
1968 if the token strike does not persuade the
Government to concede their demands.

So far as the P & T Employees are con-
cerned, I shall point out this. I am refer-
ring to the journal of the National Federation
of Posts and Telegraph Employees, entitled
The P & T Labour.

~In the May issue of P & T Labour, an
edotorial came out with headline ‘Strike
Action’ and referred to the All India
Railwaymen's Federation having
called for a strike ballot for a token
strike for 48 hours from 11th September
and for an indefinite strike from 31st
December. It went on to instigate:
Thus, a very serious situation is emerg-
ing The Government guided by Shri
Morarji Desai’s philosophy are forcing
the Central Government employees to
take to nation-wide industrial action
againn. The P & T workers have always
stood in the forefront of a nationwide
strike action to win common demands
of all Central Government employees,
including railwaymen".

The point that I am driving out is that the
P & T employces went on strike not in
fulfiiment of their demands and not in
redressal of their own grievances, but out
of the mistaken notion that if they went on
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an indefinite strike the demands of all the
other workers would be conceded by Govern-
ment. If there are any examples of mis-
guiding the loyal workers, there cannot be
any other example than this.

Therefore, I say that the politically high
hopes of those who stood behind the strike
arc today in the dust and they are in the dust
not because we have been firm and tactful,
in fact, not only because we have been
firm and tactful but because their demands
arc  unjustified. Further, they had no
standing in the country because they had no.
trade union worth the name which was
dedicated or publicly devoted to the caunsc
of labour. They have mishandled the
labour unions and misorganised them.
They have reduced them to the level of &
political weapon in the hands of the Op-
position to be used against the government
of the day, not with a view to concede the
demands of labour but with a view to fulfil
their own anti-social dreams. Therefor,
I am glad that Government did not yicld.

15 hrs.

When the strike was iminent, we io the
Congress Party sat with our own trade
union members for days together to think
over the situation and we for the first time
were in a position to show to the people ot
the country that 90 per cent of the employees
of Government are loyal to them......
(Interruptions).

SHRI UMANATH: If 50 per cent was
against the strike, then why the Ordinance
banning the strike itself?

SHRI SHIVAJIRAO S. DESHMUKH:
They have been able to show to the country
that these cmployees are loyal because they
are organised on the most nationalist and
idealistic lines, 1 mean the Indian National
Trade Union Congress. The leadership
of INTUC has been able to show to the:
country that 90 per cent of the employees
of Government are loyal to Government. . ...
(Interruptions.)

MR. DEPUTY-SPEAKER : Has he no
right to argue his case his own way .

SHRI J. M. BISWAS : Ladies were be-
aten up an tortured by the police. Is this
the way of showing loyalty? (/mterruptions).
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SHRI SHIVAJIRAO S. DESHMUKH:
To those who claim that the strike had been
successful, I would say that apart from
the 5 per cent employees who were on strike
who belonged to the P & T Union, the
rest of the strike was confined only to two
departments of Government, the Railways
in which some 25,000 people took part
and the office of the C. & A. G, where just
over 20,000 employees went on strike.
If we leave out these two departments, we
find that the defence employees of the country
stood solidly behind the Government under
the organisation of the INTUC union
producing much-needed equipment nceded
by the defence services. In these days of
cmergency, not a single hour was lost in
cquipping our armed forces with their
requirements. I am glad that the INTUC
has played an intrinsically national role in
persuading the national and loyal workers to
continue  production interrupted.

Even in the ordnance factories, not more
than 20,000 were affected by the the strike
out of the 2.40,000 who went on strike out
of the 26 lakh government employees.
Out of those who went on strike, the number
of those against whom action was taken by
Goveroment is hardly 10,000. Out of these,
3,000 are temporary employces. As for
those involved who are in the permanent
category. actually prosccutions arc pending
against them. While these prosecutions
arc pending, no Government which is duty-
bound to uphold and protect law and order
can takc them back in employment until
and unless they arc acquitted in courts
If they are clearcd of the charges levelled
against them, nobody wouldbe better
pleased than Government to take them
back in service.

Therefore, out of these so-called large
number of employees, hardly 3,000 are
the sufferers out of the misguided enthusiasm
implanted m them by the members of the
opposition for their own ends. Therefore,
1 must put on record here that the Govern-
maent in acting as they did in dealing with the
strike sitvation, did so out of the most hu-
manitarian considerations. What can be
more humanitarian on the part of Govern-
ment in acting in the interest of justice to
the most loyal workers of the Government
who constitute 91 per cent of the total
number of employees? If Government had

. KARTIKA 20, 1890 (SAKA)

No-confidence 258

Motion

taken the strikers back into service without
any blemish, it would have constituted an
injustice to the loyal employees who re-
frained from joining the strike. Therefore,
it cannot be expected that a Government
which is democratically elected should not
do justice to these employeces who have
been loyal to them,

Coming to my hon. friend, Shri M. L.
Sondhi, I would say that in India he consti-
tutes today the largest single human ex-
plosive with his short-temper and other
characteristics. If at all there is any one
individual responsible for what happened
in Indraprastha Estate, he can be no other
than.......... (interruptions).

SHRI M. L. SONDHI: I can welcome it
if he has a sense of humour, but he has
not.

MR. DEPUTY-SPEAKER: He has a
right to say what he has to say.

SHRI M. L. SONDHI: It is misuse of
language. It is possible to be ironic, to
be humourous, but do you realise he is
insulting all the Treasury Benches, he is
making a statement which does not have
even a vestige of humour in it, What is
he saying? If there is humour or irony,
I can understand, but it is sheer response
at an animal level. I hope this House
will not allow it

MR. DEPUTY-SPEAKER: You have
no right to criticize another member’s
speech whether it contains humour or not.
The only point is whether he is relevant.
He is quite relevant and within his rights
If there is no humour, what can we do?

SHRI SHIVAJIRAO S. DESHMUKH :
Since they are bound by the rules of Parlia-
mentary Procedure, we plead with you to
come to our aid to find out suitable means
to take suitable action against the hon.
Member of this House who having created
an explosive situation in Indraprastha
Estate, did not have the courage to stand
therc but ran away like a mouse.

SHRI UMANATH: What action? We
do not care what action you take, When
people have died facing your bullets, we are
not afraid of your action here. You are
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[Shri Umanath]
showing your dende here also. Bring your
C.R.P. men. You are threatening us here.
He was correct when he said it is animal
level. He has confirmed it. Why did
you object to that?

MR. DEPUTY-SPEAKER: If this side
is going to express opinions on the speeches
{rom the other side, they will also have that

right.

SHRI UMANATH: He is asking you to
take action against us because, according
to him, we created an explosive situation.
Is it not animal level? I say it is pig level,
not even animal level,

DR.SUSHILA NAYAR : Ona point of
order. To call another hon. Member of
this House a pigis certainly unparliamentary
and should be withdrawn.

MR. DEPUTY SPEAKER: Thereare
rules. Ifit is unparliamentary, I will consi-
derit. But what he has said as animal level
or pig level was with reference to the speech.
1 just cautioncd him not to use such ex-
pressions. 'Was he not within his rights to
say that Government would have been justi-
fied in taking action. He is within his
rights.

DR. SUSHILA NAYAR: You will give
your rulingafierwards, but, in the meanwhile,
the Press will report.

MR. DEPUTY-SPEAKER: According
to the Rules I have to act. What can I
do about it? Under the Rules 1 will look
into it and see in what context he has said
it and I will consider this.

SHRI SHIVAJIRAO S. DESHMUKH:
Even for a moment if we want to condone the
exercise in which the Police indulged in the
Indraprastha Bhavan, we are not only sorry
for it. (Interruptions). We thought duty
bound to take action, and action has been
taken. The people who were primarily
responsible have been suspended. The
Deputy Commissioner bad gone into
the matter to sec which other persons arc
responsible to what has happened. Very
soon he will be giving a report. If I may
say so, the Government will take the most
stringent action that is possible against
thoss persons who are responsible for the
incidents.
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Coming to the ordinance, the ordinance
was sought to be passed not to stifle labour
unions. Itis for preventing those who want
to completely paralysethe national life of the
country. We thought that the ordinance is
required and it is to assure the pcople of
this country that Government is doing its
best. . ....(Jwerruptions) Government want
to declare every strike illegal which is
politically motivated and which has nothing
to do with labour welfare. Therefore,
Sir even the ordinance does not declare
any strike per se illegal. It only confers
on the Government a right to declare illegal
a strike which is politically motivated and
that right has been given in many other
democratic countries also where democratic
system still exists and we cannot be accused
of either being communist or fascist.

MR. DEPUTY-SPEAKER: Plcase con-
clude. (Interrutuptions)

SHRI SHIVAJIRAO S. DESHMUKH: It
is there in Canada, Ceylon, Japan. Norway,
Philippincs, Switzerland. . (Interruptions)
All the national legislatures of these coun-
tries have passed legislation cmpowering
the Government of the day to declare any
strike illegal which is politically motivated.
Therefore, if at all, I congratulate the
Government and I particularly congratulate
the hon Home Minister who not only met
the situation ....([mterruptions)

SHRI S. A. DANGE rose (Interruptions)

SHRI NAMBIAR: You shot people,
lathicharged and dismissed the cmployees
and you come here and talk nonsense.
What justification have you got? We are
rightly angry.

SHRI SHEOQ NARAIN: rose

MR. DEPUTY-SPEAKER : Please do not
take the time of the House.

SHRI S. A. DANGE (Bombay Central
South): Many questions have been raised
during the debate and not much clarification
is available on some of the questions.
Clarifications are not available from the
Treasury Benches because they do not
Fnow the problem. The first question asked
is: Why are we moving a censure motion at
every session ? The reason is that between
two scssions sins go on accumulating.
Therefore, the Government deserve a
censure motion at each session. For
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.cxample we adjourned last time in June or
30 and there was this wonderful one day in
September (Interruptions). 1 accept the cor-
tection. 1 do not mind.

There was that one day in September which
is an outstanding date in the movement of
democracy. Things have so happened that
cven the Government of India had to
admit that its police force went out of con-
trol. Indraprashta is a permanent black-
spot on the face of democracy as run by
this Government. Even there, they took
that step of inquiry, not bccause onc
ordinary man, Arjan Singh was killed but
because many high-placed officers were
beaten and they were of such a high status
that they could determinc the status of many
ministers also if they revolted. Therefore,
a quick cnquiry was ordered, a quick com

pensation was ordered. I do not grudge the
compensation, but the alacrity with which it
was done does not show the awreness of
the Government to atrocities but the aware-
ness of the Government to the revolt in the
higher echelons of the service under them.
Therefore, they canot take credit for whatever
compensation they have given in the case of
Indraprastha or whatever enquiry they have
‘made; becausc, 8 woman was shot and a
bullet went through ber neck in Pathankot
but there has not been any proper enquiry
nor a proper compensation. Six people
have died there and there also no proper
cnquiry has been made. An coquiry officer
was appointed there. 1 have visited Pathan-
kot; T have visited Indraprastha; I have
seen these things. The officer who ordered
the fining was a senior officer, and the man
who was to make the enquiry was a junior
officer. And that officer talked to me, is a
young man; he is not yet at the pensionable
age so as to be cautious not to talk, Therefore
he said, “You can undersand; when a
Junior is to enquire against me, then what the
relations will be, you can judge for your-
self.” So, let us not pay much attention to
these  enquiries. So, I straightway go to
one or two important questions,

It is said that it was a political strike.
Did the workers negotiate or not? Did the
recognised unions spend months after
month arguing about the demand and their
case ornot? They did. If it were a political
strike, then we politicians on this side would
have come out of the negotiations on the
first day after presenting the demands.
MS51LSS/68—10
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We did not do that. We, till the last

date, tried to being about a settlement

and let me tell you the difference bet-

ween the 1957 negotiations-perhaps you

know some of them—and the 1968 pegotia-

tions. We were arguing with Pandit Jawahar

lal Nehru till six hours before the set time

of the strike. Myself and Shri Nath Pai

were on the phone with Panditji constantly

and he said, “‘let me see if anything can be
done, and just four hours before the strikc
time, a compromise was reached, a Pay
Commission was appointed, and the strikc
was averted. When were the negotiations
closed under this Government? Before
anything could be concluded, the Govern-
ment on this occasion have taken a decision:
no concession ; nothing of the kind, no Pay
Commission: if you like, the dearness
allowance questions may be considered,
but the question of need-based minimum
wage will not be considered. And when 1
tried on the last day, myself, to find out
some solution, 1 was told that the thing is
finally closed. Well, that was the way in
which negotiations were dealt with, You
know negotiations were made last year on
the dearness allowance question, and 11th
September was  the date fixed for the strike.
Then, fortunately or unfortunately the
Deputy Prime Minister went out of the
country, and a settlement was easily made,
which could not be upset perbaps after his
arrival, I do not want to go into the intri-
cacies of the Cabinet decision. That is
your affair. But in any case, what we werc
told was that the Deputy Prime Minister
was firmly determined not to give dearness
allowance because his budget will be upset;
the same budget which would perhaps be
upset by the need-based minimum demand
was said to be upset by the dearness allow-
ance which had been awarded by the Gajen-
dragadkar Commission. But ultimately the
dearness allowance was given. And till
now, I have not heard that Shri Morarji
Desai has gone bankrupt. I mean as the
Deputy Prime Minister and Finance Minister.
We tried negotiations. Therefore, it was
not a politically motivated strike.

How do you characterise it to be a
political strike, when demands are presented
by recognised unions? Just because politi-
cal. parties support them? Please then have
a convention that when a demand is presen-
ted by Government employees,no political
party will issue any statement—neither the
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Congress nor other partics—and then alone
the demands will be conceded, because only
then they will cease to have the character
of politics. But you knmow everything
in this country is political. Do you mean
to say that by stopping a train for 24 hours,
we could have overthrown your Govern-
ment 7 Normally the trains come 36 hours
late and the Government is not overthrown.
So, I cannot understand how the Govern-
ment could have been  overthrown by
stopping a train for 24 hours. It shows
you have a very poor conception of the
strength of the Government, your stability
and your force to survive shocks. The
token strikc was made political by you, by
the Government, not by the trade unions.
The trade unions negotiated till the last
minute. The record is availalbe.

Negotiations were refused, not six hours
before like Panditji, but even six days before.
Thefa it became clear that Government of
India has a new policy with regard to strikes
and wages, that every wage demand shall
be determinedly suppressed and no conces-
‘!iou will be given. First they did it in the
m’ strike. Last year they tried a
little about the DA, but did not succeed.
Now they have done it with the 19th Sep-
tember strike. If you have changed the
policy into onc of not conceding the
demands, we as political parties and trade
I.Eu.ion leaders, have to intervene in the
situation, advise the workers and lead the
struggle. What other way have you left?
Therefore, it was not a politically motivated
strike at all.

) T'.!:cyny.i.famed—lnnui minimum wage
i given, in the conditions of the economy
today, it will make every economic sphere
compietely bankrupt, Secondly they say,
they have no capacity to pay and if they pay
l_wedphud minimum wage, there will be
inflation, prices will rise and therefoere, the
need-based minimum wage will ceasc 1o be
!:n:d-lmed altogether. This is the theory
m_qconomin which says that need-based
minimum wage is incompatible with the
existence not only of the Government but
with the existence of this country's economy
as a national economy. How far have we
studied this problem? This is not a problem
for study here. Sometimes even a person
like Mr. Chavan betrays ignorance of what
really is the position, When T said that
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need-based minimum wage is not before the
National Labour Commission, Mr Chavan
said, no; it is there. He produced a ficti-
tious letter with the belp of an ICS officer.
An amiable ex-Chief Justice of the Supreme
Court, who is the Chairman of the Com-
mission, wrote a letter. Even there, Mr
Chavan will note, he has not accepted that
this question is before the Commission.
cven that letter, which was prodcued in
order to use the name of Mr Gajendragadkar
and the National Labour Commission to
sidetrack the question and gain public
sympathy, does not support you. Please
produce it and put it before the House.
There is no reference to need-based mini-
mum wage in the terms of reference of the
National Labour Commission. You will
credit me with that much knowledgc
because I have been on the commission for
a long time. Only when the questionnairc
was being framed, it was suggested that
while discussing minimum wages and rates.
a question about need-based minimum wage
also can be asked. Therefore, it is not in
the terms of reference.” The Commission
would be perfectly entitled to say, we do
not wish to give any opinion about it.
because it is not in the terms of refetence.
Why did you humbug the people about it
and put it on the radio that this matter was
before the National Labour Commission.
that you are waiting for their verdict and
therefore the demand of the workers is
unreasonable 7

And because they do not want to wait for
the verdict of National Commission. Were
we assured of that? You should have pro-
duced a statement from the Commission
saying: “Yes, we are seized of the question
and we are going to give our opinion”.
Why did you not do it? The letter they
wrote to you was only that an Economic
Secretaries meeting was going to take
place in October and for that meceting they
would require a memorandum from you
and that memorandum should consider the
question of wages because that will also
reflect on the question of the national
minimum. This is the round-about, in-
volved style of all 1ICS officers escaping
liability and commitment.

Why was this done? All the time the All
India Radio was shouting that you are
unreasonable because it was referred to the
Commission. The Commission's meeting
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was on the 10th September, I was there on
the 10th. 1 asked the Chairman: “Please
say that this is before you as a term of
reference and that you are going to decide
about it”". He did not say. I asked the other
members: “‘Please say that this is one of
the terms of reference and you arc going
to pronounce on this". They said, “‘we
cannot say”. I said: “You issuc a statement
that the statement made by the Home
Minister is not a correct statement based on
facts”. They said: “Well Mr. Dange,
you know we cannot do that”. Then I
said: *‘In that case, I as a member of the
Commission, am going to refute that state-
ment” and I did that. When a Commis-
sion was being given a big status was being
made a tool of certain policies of the Govern-
ment for the time being, then it is below the
dignity of the trade union leader and the
trade union representative to remain on such
commission if he has no weight enough
to change that position. 1 accept that I
have no weight. In any case I thought I
should not be a member on such a Com-
mission. Though the gquestion was not
referred to it, the Commission became a tool
of the Government policy to meet certain
of its immediate needs. Therefore it was
below the dignity of the Commission. Not
only that, it was below the dignity of the
Home Minister to sidetrack the Commission
and refuse to take all the responsibility on
himself. In this particular case, I will
admire Shri Morarji Desai. This conven-
tion, gentlemen you must know, is a tripar-
tite convention. It was passed in 1957.
Government agreed to the convention.
Employers including the Masanis and
bankers agreed to the convention. We,
trade unions, agreed to the convention.
This is a convention not made by political
parties. This is a convention unanimously
adopted by the employers, Governments
including State Governments and Central
‘Government, and trade upions who were in
that tripartite conference. Therefore, do
not think we arc bringing forward the
need-based slogan on our own because of
political motives. But within some months,
the first shot was fired against that convent-
ion by Shri Morarji Desai. When the Second
Pay Commission was appointed and when
the Government was asked: “What is your
opinion about need-based minimum?”
Shri Morarji Desai, the Finance Minister
replied: **We are not bound by it. We arc
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not; bound to take cxecutive acticn just
because the trirartitc has passed a ccrven-
tion", He did nct bave the ccurtesycven to
say: “Yes, the conventicn is there. S'nce
the Government has agrecd to it as a Farty,
we will try to translate it into practict as
as far as we can”., He said: “No, we are
not beund by it”. The first murder cf that
convention was made by Shri Mcrarji
Desai when his ¢ ffice wrote to the Second
Pay Ccmmissicn. Then  «mployers also
said: “If the Gevernment are not doing it,
we are not doing it It is only we who
stick to the ccnvention. Need-bage con-
vention is a convention which guarantccs at
least scme status to a starvirg woirker so
that he can go and tell his employer that any
wage below a certain levelis a starving wage.
What is the convention trying to dc? It
tells the country, you and the Govercment
that any wage belcw that is starving wage.
But I must tell you that the emphasis in the
demand was not politically motivated. If
pelitics was there, why was the tripartite
convention in which the Government of
India, State Governments and the employers
were there agreed to? If you want to blow
it up, pleased do. Butdoit in a straight-
forward way. Do not hide behind scme

body or hide behind the Commission or
politics.

Therefore, the governments argument on
this Convention is a very faulty argument.
The convention was really the product of the
sustained effort of Shri Gulzarilal Nanda;
I must say that to his credit though he is on
the Congress bench. The employers put
every kind of difficulty but bhe stuck to it,
and said “you may not translate it in practice
but I must have some kind of convention;
in fact, you may every time say that you
cannot give that wage, because of certain
reasons but let there be some admission of
a principle™. So, for the first time in the
history of this country a principle on wages
was accepted in 1957 and, being afraid of a
principle, the Deputy Primc Minister
rejected that principle within two years of
adoption of that principle. And within
ten years of it here arc people shooting
down workers becausce they stuck to

principle. If you have accepted the con-
vention, please tell vs why it cannot be
translated into practicc. You could have
accepted thc demand and said: this is the
reason, thisisthe cost, we cannot bear it~
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You could have said it. You could have
sent it for arbitration. The principle
which you killed and by which the whole
Congress Party stc d, is Gandhism which
swears by arbitration

SHRI M. L. SONDHI : Indraprastha
was thvir way «f celebrating Gandhi
Centenary here!

SHRI S. A. DANGE : You say : national
minimum wage cannot be sent to arbitra-
tion, cverything clse can be. Why ? Because,
it is like sending the budget to arbitration.
What a fantastic statement ? Was not the
dearness allowance issue referred to Mr.
Gajendragadkar ? When he made a report
and when he reduced even the neutralisation
to 60 per cent, you first objected to it, then
accepted it and then paid it. What was
the Gajendragadkar Commission’s Report,
if it was not arbitration on the budget ?
On dearness allowance you accepted it and,
therefore, you had to pay Rs. 30 crores now.
If by the backdoor you could send that
budget, that section of the budget, to the
verdict of the Gajendragadkar Commission
on dearness allowance, what prevented you
from sending the need-based minimum wage
alo that way 7 So, there must be some
reason behind it. The reason behind is
that you do mot want to attack monopoly
profits. You will ask why ? 1 will show
you just in a few sentences why it is so.

It is being argued that a need-based mini-
mum convention cannot be translated into
practice. | want to tell you that you have
accepted in the Constitution in article 39
that everyone shall get an adequate living,
and adequate living is nowhere defined.
In article 43, in Directive Principles of State
Policy, you have committed yourself to se-
cure a living wage but nowhere is it quanti-
fied. Nowhere is a time-limit given for it
like the one on the question of language.
But, then, how could the economy progress
in a democratic country at the hands of a
government which swears by socialism, ex-
cept by a larger and larger share of the
product produced in the country going to
the producers and less and Jess to those who
own the means of production and use them
against the country and against the workers?
Should that be accepted as a principle or
pot 7 isc, how can adequate living
come 7 Because, you must know that the
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framers of the Coastitution were very clever
people and also very good people. They
put in article 3%a), adequate living, along
with article 39(b) and (c) so that property
shall not concentrate in the hands of a few
persons to the detriment of the community.
Why were (a), (b) and (c) tied together ?
There was some sense in it, though perhaps
somz:times the sense is not casily scen. The
sense was that the more the concentration
of property the more impassible it becomes 1o
get an adequate living wage, If you want an
adequate livingwage then the concentration
of property must stop. This is the scheme
tied up in that. That is why they put ade-
quacy in (a) and concentration of property
in (b) and (c) and (d) ctc.

Therefore, 1 was putting on the pedestal
of the Constitution as a man authorised by
the Constitution, by its democratic concept,
its concept of adequate living, the funda-
mental right of an adequate living and, later
on, a living wage. Adequate living was
given in article 39(a), tied up with the denun-
ciation of monopoly and living wage was
given in article 43, after adequacy is attained.
Because, living wage cannot be immediately
attainable in any economy anywherc. Now,
when | was asking for a necd-based mini-
mum | was just asking for an adequate liv-
ing.

Then, some people say the Prime Minister
made a statement that a few cannot be given
at the expense of many. Does the Consti-
tution envisage that adequate living shall
com? simultaneously to every citizen on the
same day 7 If it is so, will the ministers
surrender their salaries which are above the
adequate living ?

AN HON. MEMBER : That they would
not do.

SHRI S. A. DANGE : If it is to be
simultaneously done, will the directors be
stopped from getting Rs. 3 lakhs a year »s
directors’ fees, according to the Company
Law Report, because that is above the
adequate living and everyone must get
simultaneously adequate living ?

Therefore you accept unequal wages;
you accept the principle of unequal incomes;
you have even accepted the principles of

m>a3palici growving  You know, in 1950
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Pandit Jawaharlal Nehru himself said when
we raised this question here :—

“It is said that the national income over
the first and second plans has gone up by
42 per cent and the per capita income by
20 per cont. Now a legitimate query is
made, where has this gone 7"

That is the legitimate query that the work-
ing class and all the producers, including
landless labour and peasants, arc making.
Where has this gone ?

SHRI PILOO MODY : 75 houses.

SHRI S. A. DANGE : Yes. Thank you
for remincing me of your own.

SHRI PILOO MODY : Now it is 76.

SHRI S. A. DANGE : Where was it go-
ing 7 Nehru was really worried about it
and he said that something should be done
about it. It was in the context of the
demands put forward by the trade unions.
He said that ho knew that some people had
benefited.  But what could he do surround-
cd as he was by all the gentry that he had
with him in the Cabinet ? So he said,Let us
appoint a committee,” A committec was
appointed and the Monopolies Commission
cume into cxistence. A Monopolies Bill is
coming and monopolies are growing day by
day,

Now comvs the last question on this point.
Have you got the capacity ? Two very good
amiable spcakers made a point that by our
demand we are ruining the national economy
and that cverybody cannot be given the
need-based minimum wage. Do you know
that certain sectors of industries are already
paying the nced-based minimum wage ? Has
the national economy gone wrong ? Has
their own economy gone wrong ?

SHRI PILOO MODY : That is private
cnterprise.

SHRI S. A. DANGE : Private or State,
I am just now concerncd with the national
economy. [n the national economy there
are certain firms which are making tremend-
ous profits, super-profits, immoral profits,
undemocratic profits, profits that ought to
be stopped but arc not being stopprd by the
ruling class here. In those industries we
have fought and have won minimum wages
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which are not below the need-based mini-
mum. It is not the gencrosity of those
gentlemen who own those houses that has
given us this nced-based minimum there,
Do you know this ? And people go on talk-
ing that the need-based minimum must be
compatible with the national economy ?
The national economy is paying it in several
sectores. The pharmaceutical industry with
the highest rate of profits, making money at
your and my cost of injections, has been
forced last year to a wage rate which is a
need-based minimum wage. In some engi-
neering industries we have forced them to
pay a need-based minimum wage in the
wages system. If you like, I can invite
you at any time, not here, to get those rates
and study how in industry after industry,
when productivity is rising and the workers
are fighting, the need-based minimum wage
has been obtained. Therefore your theory
that it cannot be given, that the economy
will go wrong, is not right. Not even the
cconomy of a company is going wrong, what
of the Government. Government has got
tremendous resources. )

Therefore my first point on this is that the
need-based minimum wage is a convention
that the workers arc forcing certain capita-
lists to carry out in practice by their action.
Thereforc we ask the Government of India
that you, as the biggest employer in this
country, can also afford to pay the nced-
based wage.

Where does the need-based minimum
come from ? Some people have an idea of
the capacity to pay. Gentlemen, plcase
remember, when a capitalist comes into the
market with a bit of capital, he does not
come first with the idea of the capacity to pay
the wages. Shri Piloo Mody is an expert on
that and he should tell us.

SHRI PILOO MODY : If you will
yield, T will.

SHRI 5. A. DANGE : Later on. You
will have your charce, if you like.

The capacity to pay is never the standard,
to pay wages, of any capitalist when he
starts an industry. I was having a small
talk with certain industr.alists.

Some of you people do not know how
they come into the market. They study the
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market. Somewhere they find the rate of
profit to be 20, somcwhere 30 and some-
where 50. They try to cash on it and come
with their accumulated capital, reserves or
something—Rs. $ crores or Rs. 10 crores—
and put it in so much machinery, so much
raw material and go on hunting for the work-
er, at what rate they can buy the labour
power, Then they calculate that if the
labour power is purchased at Rs. 10 a day,
thelr rate of profit will go down from Rs. 50
to Rs. 30. So, they reduce the rate. So,
the capacity to pay is really the capacity to
earn the highest rate of profit. And we
change that rate up by bargaining, by orga-
nising ourselves and by strikes. So, the capa-
city to strike determines the capacity to pay
on the part of the employer. - The capacity
to pay is not an abstract, unbreakable, in-
violable, principle like the Parabrahm in
Hindu philosophy. It is a determinable
thing determined by the rate of profit and
the capacity of the worker to bargain and
strike for it.

Here, you hear all sorts of arguments.
Who have the capacity to pay 7 What is
e capacity to pay 7 Even the Government
of India bad no capacity to pay dearness
allowance recommended by the Gajendra-
sadkar Commission last year, on 11th Sep-

tomber. Where did the capacity to pay:

come from ? It came because we said,
*“No. If youdo not pay, we arc going to
strike.” At that time they did not want a
strikec. Therefore, the capacity to pay
came.

Now, I do not take my wage from your
pocket. It is simple economics. There is
in the Government of India a publication
called “Census of Industries”. It has got
columns of wages and salaries, deprecia-
tion, raw materials and value added by
mamufacture. My workers are ignorant
about this. I am sorry I do admit we work-
ers are not as learned as we should be to
meet your arguments. (Interruption). 1do
not want to call you ignorant. 1 will never
commit such a sin. There is a column
here *‘value added by manufacture™. Let
me give an esample. In the eloctrical engi-
neering inddatry, the average caring per
worker, in 1963, was Rs. 1,382 which has
nothing to do with agricultural wage at all.
It is hundred times more than agricultural
wage. In that industry, when you paid me
Ks. 1,382 in a year, 1 added the vatue equal
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to Rs. 3,904 These are your statstics.
The ratio is 1:3. You pay me about Rs,
1,300 and I give you about Rs. 3,900. Then.
T come and say, *'Please give me need-based
wage.” If this wage of Rs. 1,300 is 50 per
cent of the need-based minimum, you dodble
it and make it Rs. 2,600. Even then, Rs.
1,300 are left with you as the value added by
me. Am | demanding it as generosity ? Am
I demanding as somebody else’'s profit 7
Am I demanding as a favour ? No. I ask
from the value added by me.

Then, the Draft Fourth Plan has produc-
ed a table giving the value added by manu-
facture. From 1950-51 to 1965-66, thc
Draft Report says, the amount of Rs. 334
crores as valuc added has risen to Rs. 1,434
crores—this value added by manufacure is
in constant prices. 1 am asking a share of
what I produce; 1 am asking a share of what
I added to value, keeping the machinery,
raw materials intact. It is paid for. I am
demanding my nesd-based minimum from
what remains with you as my addition. Am
I committing a sin ? Am I committing a
wrong ineconomy ? Am [ putting the
nation’s economy in danger if I take out
Rs. 1,300 and leave Rs. 3,900 with you and
come to say, “'Please raise it by Rs. 600 or
so" 7 It may endanger the rate of super-
profit. QGiving thesc arguments, wittingly
or unwittingly, you are siding with the supet-
profit ratewalas and their concentration of
monopoly and, thereby, you are violating a
convention, the norms, that you agreed to
in Articles 3%(a) and 43. Therefore, this is
going wrong from year to year, month to
month and day to day and what should we
do if not move a censure resolution to shew
a little bit at least of what you are doing esd

MR. DEPUTY-SPEAKER: I am sorry to
interrupt the hon. Member. He may please
try to conclude.

SHRIS. A. DANGE : 1 will just finkh,
Now, take this Budget. Do you think that
we wanted to upset the budget by the need-
based minimum demand and D.A. and there-
by make you bankrupt and create a revolu-
tion ? No revolutions are created like that
in any country in the world. If at all such
is the logic, then your devaluation measurc
was enough to create a revolution in the
countty. Yet, in spite of agreeing to go
bankrupt at the behest and dictates of the
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World Bank and to devalue the rupee, you
have survived. So, that is not the idea at
all. Then whatwas the idea ? The idea
was this. We were translating a demo-
cratic demand into practice and then how
did you react to it ?

The other day many of your leaders went
to Goa. Goa is a wet country and T am
glad to sec that all of you rcturned com-
pletely dry....(Imerruptions). May be, that
Goa was also left dry by you. There, on the
eve of that mecting, the Deputy Prime Minis-
ter made a statement that he was prepared to
subsidise the budget of every State which
went in deficit because of prohibition.  First
of all, we would like to know what right they
have to sell our Budget in advance, and se-
condly, il he can find Rs. 100 crorcs in order
to subsidise the bootleggers—because prohibi-
tion means bootlegging—, if he can subsid.se
bootlcggers by Rs. 100 crores, why not
subsidisc my workers by Rs. 100 crores 7
In the case of workers, they want to beat
them down by lathis and raisc an image of
a moral government which shows its prohibi-
tion morality on the foundations of firings,
lathi-charges and corpses of ordinary men
and women. s this the way ? When their
logic failed them, what was the alternative ?
Terror and lic werc the two instruments
they used. There was an ordinance and
terror was lct loose without limitations,
Otherwise, the Indraprashtha incident would
not have happened. They gave an order :
‘wherever you see the workers' slightest
movement, just go and beat’. Therefore,
they say they saw a movemeat in Indrapars-
tha. (Imfcrruptions) In Patbankot what did
they do 7 What was the damage to the
machinery 7 The fire in the engine was
dropped; thc moment fire is dropped, the
boiler requires four or five hours to gct
heated once again and the train does not
move. This is a simple thing. But they
had to pay with six lives. 'Women were hit
with bullets on the neck and so on. Why
does this happen ? Did Mr. Chavan move
out to Pathankot and tell the policeman to
do this? No. Was it a case of Mr.
Chavan going personally and asking him to
do this 7 No. It happens bocause in this
country, the life of an ordinary citizen has
no value when the order of the Government
1o suppress comes; whether it is an engineer
or an architect in Indraprastha or a railway
worker in Pathankot, all arc in the same
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level when the question of danda and law and
order comes. This is what is happening
to our corroding democracy. You cannot
make such a thing—Pathankot killing a domo-
cratic killing and the Indraprastha killing
an undemocratic killing; nothing of that
kind; killing is killing. Your line of build-
ing democracy is killed in this process.
Why ? Because your whole case is im-
moral. I must say that Mr. Chavan is
rather in a difficult position. .(Interruptions)
On the evening of the 19th September he
came out with a statement on the radio like
a great emperor who had won a battle. . ..
AN HON. MEMBER : Like Shivaji.
SHRI S. A. DANGE:Why do you malign
Shivaji unnecessarily ? He provided the
need-based minimum to the most down-
trodden castes when he got the power.
But T am not arguing that just now. What
did he say 7 On that evening he said ‘Every-
thing is normal’. ‘The strike has failed’.
He set a terror in Indraprastha Bhavan
because they went to work. He shot at
Pathankot because cverything was normal.
He shot at Bikaner because everything was
normal. He shot at Gauhati because every-
thing was normal. What was the Home
Minister telling the country ? You are
shooting down people on the one side and
spreading terror; and on the other hand
you are telling them over the AlkIndia
Radio, ‘Gentlemen and citizens of India,
there are normal conditions and no strike’.
After that you come down to victimise
65,000 workers, Is it normal, to victimise
65,000 workers ! And even in that, what a
wonderful picture of unity that the Govern-
ment has presented 7 The man who handled
the strike would not take the risk to say
whether he shall be lenient or vindictive or
harsh or firm or whatever it is. They said
“Let us wait for the Deputy Prime Minister’,
becausc he has the reputation of firmness.
But he was dabbling in some world Bank
affairs where also he could not do much,
Then he came back with an empty pocket.
Then they said : ‘Should we be firm or
should we be vindictive 7" It was felt, ‘All
right, let us pass on the buck to the Prime
Minister. So they waited for the Prime
Minister. Fortunately or wunfortunately
she got an idea at that time—I do not say it
is a policy or anything of that kind—why
be vindictive, after all, they are our own em-
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ployees. Then these people also immediate-
ly became generous. Very good. I thank
you. They ordered that 48,000 employees
may be taken back. I thank you for that.
But why then should you victimise the rcst
of the 12,000 employees ? Some lessons
must be learnt from all these things. For
48,000 employees you have given a break in
service. I say, why can't you takc all of
them back ? Why cant you drop those
cascs ? If you want really to be generous,
be generous like a proper gemerous man.
But what kind of a generosity is this ? When
the Prime Minister comes and says, all right,
Ict us be generous and firm, both, you thought
that this much would satisfy both the Home
Minister’s lathi, the Prime Minister's steel
frame and her own temperament. Is that
unity ? Is that policy ? 1s that proper
functioning and giving an image to the coun-
try that you have got a democratic Govern-
ment ? I am not discussing whether you
have factional quarrels or not, I am not
concerned with that, but where is the policy ?
If there is a policy you should have come
out straightforward with it.

The other day we went to the Tihar jail.
We saw what conditions are there in the jail.
I told thc Home Minister, when a visitor
gocs there, the whole wall is closed, therc is
no shade anywhere to sit, cither in rain or in
sun or anywhere. And yet the Tihar Jail
had been a matter of discussion in this House
for a long time and a matter of dcbatc.
So, my appeal is, ‘Please do not follow the
line that you are following’. Now, you pro-
pose to ban the strikes. Now, [ may re-
mind my hon. friends that we bcgan the trade
union without a right to strike. In England
the Tolpuddle martyrs fell victim to the fury
of William Pitt. It was William Pitt who
hanged workers in England because they
formed the first union in England. They
founded the first union and ultimatcly the
right was won. Any number of people
were uprooted and transported and sent to
the Australian jungles. Therefore, trade
union movemnent began without any rights.
We bave won the right. If you wish to go
back to 100 years, then the methods of 100
years also will follow. Why do you want to
go back likg that ? If you want to put inthe
ordinance a8 a bill to make your action
valid until the cases are disposed of, I would
appeal to you, please cancel the cases and
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begin, as you say, a new chapter of gencrosity
and proper industrial relations. I can argue
about this need-based minimum wage and
prove to you that you can pay. Instead of
paying Rs. 100 crores to bootleggers you can
pay to your own employees. Your em-
ployees are not mere Karkuns or mere

typists. There arc one-and-a-half million
railwaymen. There arc these defence work-
¢rs who produce your guns. There are
various steel men, machine men etc.  They
arc not merely administrative workers.
Therefore you should treat them as indus-
trial workers who arc the producers and they
are the people who manufacture and add
hundreds of crores to your budget which is
squandered in corruption and in subsidics
to industrialists who do not produce any-
thing. Why do you give them subsidy ?
Government should give subsidies to those
who produce and stop the subsidies to those
dishonest people who do not export and who
do not import and who indulge in all sorts
of malpractices.

[ would submit that you have enough
room in the budget to provide for a need-
based minimum. You have the constitu-
tional sanction, and we have the constitu-
tional sanction to demand and you have the
sanction to pay and you have the money to
pay and the national economy is solvent
cnough to pay. If you do not pay, then we
have to think of other methods.

Thercfore, my last request to you is this,
Plcase drop the cases. Please take all of
them back. Pleasc drop the legislation that
you are placing before us. If you do not
do this, what arc we to do ? We have to
start agitations; we have to keep going on;
we have to have demonstrations; we have to-
have hunger-strikes and we have to do all
these things. But if we do that, again you
will come and say that it is politically moti-
vated. [ ask you : Where is the political
motive in this ? I have proved to you by
cconomics, by Constitution and by demo-
cratic norms that what wc were doing
was a simple demand of the peoplec who
wanted a higher wage which you could pay
and which the economy pays in some
sectors at least.

Therefore, 1 would request you to revise
your policy and take the road not of atro-
city and terror but the road of democracy
which vou say you want to follow.
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MR. DEPUTY SPEAKER : Now, Shri
Bibhuti Mishra.

SHRI SAMAR GUHA (Contai) : On a
point of submission. Several thousand
grass-root makers of the nation, primary
teachers, are waiting at Vijay Chowk. About
ten thousand teachers from all over India
have come. 1 would request the Prime
Minister through you to send the Education
Minister to mect them,

MR. DEPUTY SPEAKER : The sub-
mission also must be made according to
procedure. Now, Shri Bibhuti Mishra.

SHRI SAMAR GUHA : It is a matter
of shame that from all over India about
ten thousand teachers have come with this
demand: they are just demanding a mini-
mum wage of Rs. 150 per mensem.  We call
them our shiksha-gurus, and, thercfore, I
would request the Prime Minister to send the
Education Minister to meet those ten thou-
sand primary teachers, who have come from
alloverIndia......

SHRI BAL RAJ MADHOK (South
Delhi) @ We are talking of a need-based
minimum, Here are the primary teachers
who arc not given even a living wage but a
starving wage. Something should be done
for them,

SHRI SAMAR GUHA : Each onc of
them has spent a month's salary for coming
from Assam. Kerala, Kashmir and other
places.

MR. DEPUTY SPEAKER : Without
having regard to the procedure of the
House, [ find that everybody is supporting
him. This is not the way to raise it here.
He has made his submission already. Now,
Shri Bibhuti Mishra,

SHRI S. M. BANERJEE : Because of
section 144 the teachers cannot come here.
Previously they could appreach Patliament,
Hut now because of section 144 they can.
not. T would request vou to tak> up this
issuc with the Home Minister because neither
the teachers nor anybody clse could come
here to Parliament.  So, let the Fducation
Minister go and meet them now.

MR. DEPUTY SPEAKER : Therc are
ways of approaching the Minister, and he is
casily available. But this is not the way to
raise this issue on the floor of the House.
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SHRT S. M. BANERJEE : You sre the
custodian of the House and its rights. There-
fore, 1 have raised this point.

R feafr faw (sEr)
ITEAA AFRG, AT AT FT ATHANA
ATONEraT & a7 faeT 7= & AT
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a1 &9 fam, 78 A= FrFAE q=
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16 bes.

[StR1 THIRUMALA RA0 in the Chair]
™oy § W Tg AR ¥
qwaT TTear g & AT dww I A%
T@ETY FHACE @ T @ ST
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Qe AT I@AT @A 2 | HA &
I wEl F F|T gfF @ W
T 7 fHET ST w09 w7
ST HTAT 4T 1 99 IO A Fg1 4w
# g7 I TG A4 ARAET ¥
IA@EN  AfRA q@T AT [ FH-
feei & % o agwT AT Ay @
W A MAEdE 5 R
g WA AL SR & FfTw IFEEmn
@M #X UF TO 7 T FLT IO
U G aF IA@rE AT TEAT
YT IAAT AT TH AL IRT AT W
T FT BT A7 | TTAE I FTCRES
W Fagfez o ¥ AW @R
afe #18 gAFEQ A8 FET Ac e

(Interruptions)

SHRI E. K. NAYANAR (Palghat) :
Your Law Minister incited the people to
take the law into their own hands. Is il
democracy or hypocrisy ?

ot 99 = ;Wb : J ogEC Al
fafreex § g @A d oF Kede
Wt fear ar 3fe *1€ IF|FALH T
qEaTT ﬂ‘ff F T (Interruptions)

SHRI E. K. NAYANAR : Call him and
Iynch him before Parliament.

sigFEx wwi : T J@ §
WETEH g @ & T 97 #rd ey
ﬁwmaﬁa,ﬂamﬁmm
E | FroTHoRo ¥ WEA T ATTET I
g @ 9T Aug & fgm oA
€ T A WA G F 0 q@ 9T
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qagd, wHEIA @t w1 far A @
2 I FET F oAmAT T EfE FH
A Az@ AT MWl § TEEg 99
@ oaa

FF W AR ag Fem g & fa=
HT A FgETT F ATHT gIATT A
feeam faar @ 9% A9 A AT
FET W F@ | W FE I AT
sarEdT Arfad g AT faaT A
% T faaram | M OF /T
AT AfE Faw qgEd A e
TEATH 9T T IA§F WIHAT 9T T
geEl 7 A LA A wfw fen
UFC F  FIH I WTEAT T THE | H
augAr g fF faaar g ot o
T gTAN & faw & | 9AF sqvEw
T & fawr F e gAw faAT ®
21

q FrarAEa g fF o A %
FIL TA BTATA HI BA A fwar Fe0
T @ KA AZ AR AT IH T
# g A gET | 39 AIE $ I
IO AXEe A W wagar frard g,
qE §1 9T g g fafaee |
F oot mﬁﬁuﬂﬁ%mhﬂ
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form et gom § 1 & wwwar gfF 19
fameat #Y ggaw #F1 T & fqu
ST AEAEM AEIX A a9
AR, qHE AR A F7 A A
] Fforor I9T A T, IAWT BREFT
WX I 49TEY A FfEW FT AT
A WA gEATS T AFAT AT | WH
aw g fF s 12 fagae #1 ogw
AT =Y THo THo HIMI F1 Feqeraw
¥ g HaY o 7 A qwew A A
I e fen fa geamer =9 ot
% | T AW gHAM A IAH AN
= | Aiw Fw fafmw o
A # g AN g a9HE 39 & faw
st gt o f§ afs ag a7 smaEmEe
TARAEl AT T I fF waemmEET
foE &1 #qF faar smom @R W
Fa wfAvm e FET 1 foE
yTAm a1 79 Are 3w fafraw aw
¥ mAT A1 99 F gL A7 T,
A1 gEATr T FRAT g | AR o«
9 WEW FT FE AT wE faar,
qzamgae s feardw ¥ owew
FY AElEo Ft A ¥ g7 w7,
9 EH AR FTFTAFAG 7

% gamar gfs 19w St
g gé A wifew A 1 g W
geaTH & & fAU T AW A
aoax fear 1 12 ardE F AT oA

FT HEAT, A FEl @ w7 oRET
aﬁ@m,ﬁrwﬁ&wumﬁﬂ
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[ &o o FAAT)

¥ wEA S A F IEET hawT Ag
gAT, SUR! HERUT F FHAT WA
¥ T w7 foar mav g Ty

a7 I E | AT A oA g fE
™ AW F TE FAr S T FT SAEe
Freefed WA F FifezggwT &
T & AE | qF o fawarw
fF IR IART AL 99T | 30T TEHT
T a1 IAH AT add § femr gaw
g fe wdRww feufem weq o
faerm | F SUET ToTeE & SEET
WA F AAA GGAT AT@AT § arfs Al
oY AT FT AAAE FH F1Fforw A7
TE & Az a1 L | T Fifeegmw
7 fear gam & fr st fam-fem
wEal 97 faam s

“Compulsory arbitration shall  be
limited otc.—

(i) pay and allowances,
(ii) weekly hours of work, and

(iii) leave™.

TN AW Ig IgY 4 fF ardffevw o
4 oeETiw & A9a 9T W fmrame
ga dre T fafmmn 3w o oo%

T A7 ferloey ®T & 1 g WEeT

WO THAT § | T F A A
e TE 9 | I§F % T 9@
fie -

*On a final disagreement being recorded
as mentioned in clause 18, the Govern-
ment shall appoint a board of arbitration
as soon as possible.”

e T 7 | 7 faege A

g7 | J9R AqTE d AT R AT UF ArqT

& FrETewm §, TEwT #75 mer Ad
a1 | AfFT THE AR wEienT &
= F7 faar @, safe oy sifass
ot ot i @ a2 & ArAT s #7
FT TFAT AY, TAFT AAS F7 THAT 4
A7 g T & 77 fome ot
grasa g, 97 fragug swasa A
FAX F G & | ZART ASGL F1 AL
FT AGAT F AT 97 g ATAAL FX
FEA0 AT d= ArfET IEET @A 7T
g7 ? HTEICUA ST HATE T AT | T
ag gl & T § AT A1 qET I
#1 ez &< aFdt 4t | AfFT qae
IR ATE G FTAT | TF FAT AT

gfew M zzae ffom 70F & F99

fearar IHY 9@ H TH 140 AT FT
qife i & AT FYE AW A AT
IR WA w7 frmr o wE s
qifaamiz § Ava F ATHT AT AT
AXT AE AT AHAT § AR AT TEAS
# qravTE A W 7| A Sft sy
ara # famemr Iy 9 @R @
& T1EY 4 FF ag et w4 & framly
&1 afew gar gamadl | sty Ty
fear mar 13 faaae, 1968 ® |
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s gu fr anfedw #f arasi o
JeUT ERN, IRT A0 fwar W@
U% W@ AT I@ AE@  FHATED A
39 wfzaq #1 gfowar 3318, Ia%
HELHE A0 | Faw @ & T,
AT wafowsr S o Sl aed |
TET To4E fFAT | SR g &
e & 1 fra 9 &7 fao o @
g7 owfan & sw gmam w1 g
fem afFw swgmam §F W@ @
279 719 ¥ ATa Fg AFATE F REwE
¥ IFT FAT AN qF T FAFA
¥ T A fF T@m A OA9 9mey,
UF FA ATR AWEA Aal gAT |
0 ATF TEEEd UFE A a1 g !
Ter mFT  qfaw J S A= A

9 79 9T W1 7 17 avaa &1 fae
& TH TEET TReT T AT AT M
@t s=E F71 f5 wEr gEE agd
™ ¥ | 9IW WAl T 3@ FIARATE
afgm 7 ST amEa ST gl
AR AT 7@ AGIE | WA T AN
§U W HA AFEME F AT FEAT T3AT
¢ fa arfar anfas 9«4t /& =t
T 7 az fooe gwar Fqw g S
m a1 A fawwem 7 &g

!wﬁﬁmﬁﬁmmﬁ?
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A mEFET @Y. 7w TR A
BT 4 | W T F @
9aM W@l AW &7 AEE
IER! AT WA AT &
T WX A FE, fF aZ  AAETC
2 a9 24 & fF @ 98 a9
foem w¥ffzg 21 @ % & fem
T | TF ATEHY F AT T FuifE
IR T AR ¥ Faer ot g AT

TH FIeT T 47 |

& w

qTET
feur
e

a”ﬂ'

“Murder in cold blood : The blood-
thirsty policemen, however, did not spare
cold-blooded murder for all their con-
fusion. Mr. Raj Bahadur (24), Electrical
Khalasi was not among the strikers but
was murdered in a calculating manner
just because his face resembled that of
Mr. Surinder Mohan, Vice-President of
the Northern Railwaymen's Union.”

gEar e @t ft o oA
FaF AT o aar 1 7€ IEET FHL
a1 | I AT AL A, AEAD FT
Jodud Tel (FAT, FAT IWAT WEA
faaar 41 OF T AAGT TEATAT I
i & Arg fagA fgeaa 7@ Fgr
qr f& g7 afzds & faas ggae
Fem | F47 fTar #1859 A A AT
qrr A A FAT AT | AR Ay gE W A
ar7 agt ¥ #ar waty 4 7 gfea it
A1 W oE A &1 IAN {1 7 @
FATE BAT AEAT § | TH A A
uw faar &, A9 d 98T FEAE |
faa agAt o1 ggr 9ws wr & foes
md & fage &1 fagia A faar g
e F7 ag fagw Iy anfis faerm )
s g &1 @) F1aq fag anfaw
firdr ? z:g:rais@r@trr? T
gfget TarA @ fEdr #7 qwT T
forey fear ST, T TEY STOHT FOET
& 7 FEAT F O w9, TR F,
TIAT  =H T, m § MY =T,
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[ﬁﬂl"l‘lnaﬂ'ﬂ
FAAFT § AT FgAr F1 wqTY AT,
AR § AT qAT T 8 A
9FT A IFA FT GT F AT @I
7€ | fros F 2w qT gAT
Tl F1 faqa A ¥ Fagrow A
T, FA FSfadl w1 AT T A
AIT B2 gT AIT AFT Iq T YUW
wAr wERAT # FE qv wE femv
Ffau fx Zw 1 {0 Awi wfgagi
w1 f&g 79g & "7 9y mar Al
I ¥ g a4 AN ¥ Fwaf=E
IH 7 9&7 §& wig fRavgem 7
#qrg fFar grm ? AT 3 0F ¥ s
FE F7 frar fafer & qde=nr o
qEET FFAT I AT FHIA F M
gr ? mraan f Awt 3 fagg faar,
qa Al f& ow g7 % zema &0
 # | dfwy 78 zIiw femeww
TN AL Y, 4T g IA F AT w7
#5ar g 1 Ifew Ffzar st aifea
a% |ars afFw wm fgar 9T gAE
gl gu 1 Ffwa 3w 29 5 oF gfew
e AT 3H AT A g /00 #m
TF qfera a1 #1919 27 ZITC EHT
faas are adf 793 7 7 9 uF-
aF gfaa arer &1 a€f 71 3q7C T 3G
& w7 fFa Fforew o7 &1 @O AT
M g 7 oag iy 2

9 AT F qE FATIET & AT
faar ? 65 gwre wW # Awfrai
&y wf & wEram fE yam™ AT
oA w7 arfew AEAT qaw BIAT O
FGIA FTRI aqeetaen 1A faar &
IR 48 A Frawfyw ¥ faar g
afer segae wAwfEl a1 |
gor ? ¥ wE 7 9w et d
FAE AT a0 € | et Srfe fE
T AFT A9 Sgfev WIET FHA |
ATY HE@ET FIF A FT 34 (5 {7
AT S foar 741 § ¥ A

137 amr drgfar gqfem gr o
44 TF I Nfeq [T § (e o
Afew 10 A" F " F1 w9,
I7% Aifrw Frarfom & fam qo afFa
IR FIrT TITET F1 fAaar qaeag
& fAniT fravaar qr I3F1 o9
s afyr adi faaraar & 7 saw
#7 w7 AT 7 FE AT 4T A 44
ZATT &7 41 | TAACEAT. FATCH
zanfera =T §1HT EA
a Wl AwifEs § 1 39% faTE #1F
¥ owEd §7 TW 144 AEF,
FEAT 188 AT FINA 5 ATF W
afeT &1 AT F 1 A9 4TH X
A¥99  TAARR WITA  ZI9fEmE |
T34z geEaa gz 5o ar™
TIqZgT FAAeE g g Al ATHHT
gyia At Zrar Tfen 7 FEes
fra w0 | I 9T ATIA TAG A
W@WE 1nE AvE FavAw 2fF gt
FIAMQ & A1V ITF A9 T G-
feal & 3317 & gwAw HF FA
afFr a0 Avw IAF1 afmm A
faqr s 7gr & 1 wuTA A4T wERAT
¥ Towr suafr faae ar &)
g W& IAN fAagA F@ Y
G99 TF 19 FE 47 | FHA FEAT
fr RAz@Er w@ AWl ¥ 9
A9 GAET FT X | TGO AEA T
Far 4T 5 A ¥ q@gw HEAT gl
AMMAT | 44 FICC FT ATFN AT
FfF Aror WY FH FWTT AW AT HE9-
fex § gas faers qeed 97 W@E |
¥ wr¢ fofaae qrmd &g wAee
¥ a0 FAGH & FIT OEFT T HET
¥ AFIA TAG AG | IAST A
RITTAAT | T4 & FIT ATSIT THTE
T | 3a% afaqi &1 AU AT | F_I
w1 gmq frarwar | AAT T GEW
IATE g AT | IFEH AR INE WA
qAW T | FET AT |
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Here it is ‘attempt at murder’. But
cases were filed against those whose family
members were murdered. This is the history
-of Pathankot and Bikaner firings.

FAFTAT 4 I TS X 1 A
e ot ¥ faags svav IwEa g fF
ML T FHAR fowar Faq oF
T 1 FAeag ¥ fAEe fmar
T ¢ FAT LA 92 AN | IFAFFE
T AL & 1 9T AR T vade fran
A gRE WA 1 A s gl
ar FEr IaEr W g1 1 faw ave A
ARd a6 F A4 AqF gAv, faeAr
g gaqeq nedz ¥ fam A & g0
HITI 4T, IART @S §T H FE) qHAAT
zfF smgar &7 A awT gAq &
FIfrw FUM 1 oW WY s Z9T
ARAT 7433 1 W AgAT T
Zfr sqemme sned #1 arfow fear
T HIX FESaEr w1 wer fEn
TAT | EATL AFT ATEE Fiww w7
2E fraw at o a9 | W 7w
FAFT 9 FT ZT AT Z | AF Al
mag for wmT F1 oA%® § SR
987 & | Z9A @i g fy waewr oA
= Frafaz 91 qg w9 7 iy
Tfe7 Tifers qeaw A IR W
ETUF w4 wrafaw faar g1 | 399
AT AT FT qZ RIT AL FE A
g1 A 57 9 A ¥ QBT TRATE
f& sa%r ag wfesqg #Fgiaarar o=
qY I OEAT A gEATT F1 AV,
wq zver, favAn, wEAEn g 6T q
Iw FE Fwars FT AW K & T07
fear g1, 93 s8fzq T qEAFT W
T@ @ 9 1 g9 377 78 fgrma @Y
T 5§ I7% fasre sfedw &g
o wRfew a@ o @, @, i,
T FWT Y R, |OE
T FTW QY IR 9, FqeAr AT
gfe a9 afeda wi A @mar wn
# goar Jga g 5 o ad
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faars w1 snfeda 7@ smar s
A & #X A fag & g@rd &
AT & | g9 WY AT FE THAAT
& foar §ar a1 @F #1 awedlt &Y ar
AT | AfET dee TEEHe T
FIH wgr v oy deafad
FI A% TA FEGE FHEAT AWM | FR
A A FfRw arow A9 & fow
IT 92 froet @l SroAr | &% g4
afqw &1 &1Za ded | 99 qE S
% WET IAFT Afaw IFTC g1 OSATCI,
T WA d, FF A ww g qm
TE 1 gEE FHEIEl #1 a8
# st favare feamn wwar g fF ot
g Fg T 2R 3 odwme M
41, 36} Fa% T AGIE 198 A FQ@
mr f& qifafesa § a9 o1 @
g7 | eflE-aeE W 99 w@roat |
&g @ fF smer gam g W
aifw s € § aaf e W ]
Y a1 ITHT T G ArwrS 33
2 | WaEH ad qU9 I J
gAY st o, @ wafaferdi & awe
7 @1 #FEd g F o A
AT F AN T T 9T TR F1E TN
FTTAFAT 2 | 7 FETAT 97 AR
ot 9T "R ¥ JA 9T HHAT G|
g MY | IEi @ fE T AR
¥ dFar @ fFET £F and gW AEe
§ %l 9%, gu AW §, q€ T W
3 W) IR W w R A W
aw ¥ F< fgmr 1 98 fow g @
qE hgAT FL |

agr T Are dww fafmm aw &
arqey &, ag g fewre wmaw @
Tax fau gr TE¥ WH 1 W9 23
AFIAT 1968 F LTAAT F 9§ |
ot 712 F o A 7, P FE Fow
F g, T I 99 a3 s @
a¥r fawara @ e g2 #7 g At v o
v fear ¢ 5w Avs 4w &9 g
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[=7 7o Yo TneA]
Ffgw | 37 FrgIT F wiwE ZEe wrd
I A T A F FE fFw § ) A
&z fafasm 37 gt Fr 9347
& 3w ¥ 9% fafrees o weafadz
& qrf 3w SEw g F osEE
aifeqq #1 27 At & o T A
IHH & THq TE afed T
fear & | #w ¥ amAw sz wR
wat 1 19 faarae &1 FA F 737
437 AF FEmfwazazm & aa
aod fx7 qr g W AT 7 qam '
| qFE A 19 AVE T FLA H
HAT AHT 4T a1 JZ0 41 1 FFEr g
g FTERT T AT AT AT ATAT
TG Z T FAFT 7 ATTE AT
FF I farg fran wmAr 2 oatmsw
AT 97 AZ KT FEAT T AT gEA
 Ffowr Fw E G FET TH-
wif@i #1 &1 4t afer 2o % =
T FEFE«aft 39 FvE ¥ oama e
TATANE T FW fargw A o4r
IHERI I HEAT

¥ 7 # Fgm f& wafsow s+
AN FT qEAT HEr 2, IAHI W
AT | AFET FZET AR, WEEE
# gy arfgn, fawew zwE 4 MY
Fifgn, weE™ § ZEY Wfgn SRl aw
FAfET g 2

wgi % ATA MEAAC UFAEE
¥ AL FT qEERY 2 9AA FIE WE
TR A wmA D Efe qa e
TPV EAT 9T, 20 HITAT 1962
® = 7 gwen fea 91, a@ I
qoAr dEwdt w1 sz fgar ar
21 810 ®1 dzH TIAHT OTHATENS
A, fedw, qrew mw IAWTE AT
AR GO A QAT T WD A
oF T @ e 17 smany ®Ew
¥ wwg, §T AEfey dfm g,
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F1 THAT UET T A FT MW |
It fr T &, afew A ¥ @
T s qgA faan fE o aw fergeam
97 19 FT gHAT WwWAT &, 9 AF AT
IMAT AT ff IAF ¥eA 8, a9
A% g9 IMWIET 7 9 Far 41
SAIRT FTH TIF HEETH TAT3A 6T
T AT )

WA faggr w7 A1 T E oo
A IFEE fagzr w0 fEw w0
ff "I'.;( %" dﬂ':.;o Tqo 7o E_[o’-ﬁo%
ST FT | IART 3ATET T AT
FA AWET, f2 AR AEw, qaen
A faar manr | rw fafaecd
" AT fE fgo A, arr affaa
N IFERT 10 L, A FA AT A
I A FOT, &7 AT H A FOTL -
Zad 21 & s Awm Afaw fE ogw
fanz Ffam | #faw aferva oz 2 fe
I AM «ETqdE AT F @Moar
IA|ET  FOr, afew gwr Arg Awh
T | WY g 2

7z aFe fom wrfo mAe o
Jo #Alo ITAT FT ATAT AR HWAIT
3, T F0 7 @ ANE | F FAYT
FEAAAT £ | gATL AGH qAT Y
UF aga g FgEr & 1 faw amde
THo Fo Fo Ho FAWI A FFAT
#1 fatg frar, o T@0 @ 9T
it wifgr 1 o ww fs mer
FAFT ®E &, ¥ wyw wadY R
ST &7 A9 A & 1 ¥ HYAT A
& WY q9 TEN AT | UF qOA A
& AT FTA FT A @ AW
FEAT 4T | Fgar 471 f ag gov TN
F ot SR IR §, A 9T AT
w8, dR AT g A fowmw
s & | oF qgeer ff a®@ W
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§ | I Fgr fF ORI, TEAT
AR T gIT F FAO g IR
FAH UF BREATAFIITLT &
AR @ faar | @@ TAT I@ A
FAFTEA FAA | TH AT AT AT T AT
f& q7w17, ¥4, W1 AT IA |
ABETE TR FTATAT &, Tz A9 F
qrg W AR A FLT | T 2
F1ATg qiT o7 I e Mo
FTo o Hlo | (sumata) # ¥ FA
#r fomame & &1 A% kg adl
FET & | & &y AT 3 § gFATA 47,
affw &z W W d Ew vE Al
FWE

uF A BE A aEE FE AT T
/W FEATE )

Ao Tdo Zto qe Hro & red
g 7
DR. MAITREYEE BASU (Darjeeling) :

1 can also cite many anecdotes about you.
You must remember I am also in INTUC.

=t @o Wie FAAT : 7 o Lpil
T FGT HTEo TTo Fto o #To
¥ ofted F AR § T FE WEN
¥ e W SaF I & W F fa¢
o g S fmmEEr ¥ faw o A
ITH ALH TG FETEE | W AT
FIATT i T ALH IO F @I
r 3

UF AT F i a=97 97 AEN AT
q7 | IS U9 FFHE 9T, JEH AN
i, ¥fea T=a1 Jar A Qar 91
g Afvrw & a==7 dar gaw ) Afew
w7 ag 2 a9 ;I T F om, @
e 7g A qo g fe 9w
qer a1 AR faeamar ar fF oo
@), AT 79V 1 IAF A AY IF A
sregam 504 & fag s ¥ aw
a1 qAT T ¥ g fe
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ZARA AT A1 TE auw qwA §
AFT nF T TEr AT 4T, W
o FHAFIT 7 | I qer fr a7 Iy
T4 AFA 3 AR famarar & IR
Y, ¥ F@l, I AT aw gz
AT & TATAT & 1 A9 FTATA
FgT f& 99 997 ag @z AT @
AT T A #7105 qgq, fazrd aiey,
IR WX F FrE FAAT aT Ao o
Fto go o T drew dar gar g,
s gt arfeas a8 ¢ fr 7 &2
qr & WA g W o # s am
T, AT TET |

aifers & & Fga e g fFww
aifedq &1 778 & ¥ avw ¥
fraram 12w e de a9 & fag
ATA T | TTATE FT AR 0F qreAw
ZNTT TH, 29 IART THIE FLA |

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah) : 1 rise to oppose the Motion
of no-confidence moved by Shri Kanwar
Lal Gupta. In moving this Motion and in
the way in which he supported it, he tried to
impress upon this House the necessity....

SHRI J. M. BISWAS : The hon. Member
is President of the one of the Postal Unions
which had joined the strike.

17 -45 hrs.
[Mr. DepUTY-SPEAKER in the Chair.]

SHRI KRISHNA KUMAR CHATTER-
JI : 1 confess 1 could not understand the
cogency of his arguments. What was
wrong about Government when they tried
to tackle the token strike situation ? There
was not merely a threat of a token strike
but there was to be engineecred a general
strike in the country; this was also announc-
ed in the newspapers and publicised. In the
face of such a threat, Government had to
act, and act perhaps with caution, dignity
and restraint.

We must objectively study the whole situa-
tion concerning the strike. What was the
demand made by the Central Government
employees ? Being a trade union worker
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myself, T stand fully, for the right of the
trade union movement to go on strike to get
certain demands conceded. 1 am prepared
to say that this right is with the trade union
movement. But here I would like the House
to take into consideration another aspect
to it contained in the remarks made very
recently by the Chairman of the National
Commission on Labour, ex-Chiel Justice of
India, Shri Gajendragadkar. He made it
perfectly clear as to what in his opinion
should be the nature of a trade union move-
ment. He said that the Indian trade union
movement should think of furthering the
social, economic and industrial advance-
ment of the country without prejudicing
the interests of the working class, and
although the trade union’s primary duty was
to look after the interests of the working
class, it had also a duty towards the
nation and it is time for the Indian trade
union movement to be more mature, crea-
tive and constructive.

It is from this point of view that we have
to study the whole situation created by the |
token strike and its aftermath. The token
strike was sought to be brought about under
a threat. It was said that if the demands
of the cmployees were not conceded by
Government, they would be forced to call
upon all the Central Government employees
to go on a general strike for an indefinite
period, not for a particular period, but for
an indefinite period. In the face of this,
Government had to meet the situation quick-
ly, and for that purpose, the Ordinance was
promulgated. It was held in a Supreme
Court judgment that strike was not a matter
of right for the Central Government employ-
ees. But there was one difficulty : unless
there was an cnactment of Parliament, it
was not possible to bring the Central
Government employees under any kind of
punishment. So the Ordinance was pro-
mulgated to prevent the Central Govern-
ment employees from acting rashly.

SHRI NAMBIAR : And to victimise and
punish them.

S8HRI KRISHNA KUMAR CHATTER-
JI : No.

SHRI NAMBIAR : Then what was the
purpose ?
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SHRI KRISHNA KUMAR CHATTER-
J1 : It was not to victimise them, Here I
would quote from the main editorial of one
of the leading newspapers of the country
noted for its sobricty, a paper which has
served the country with a patriotic zeal—I
refer to the Amrita Bazar Patrika editorial
of 6 October. It wrote :

“The community, however, cannot
allow itself to be held to ransom in
this crude fashion, nor can the Govern-
ment ignore the challenge of saboteurs in
trade unionism.”

“The drastic steps taken™ by them to-
curb anti-social elements would. therefore,
have a wide measure of public approval.
What is however, not a little disturbing
is that central trade unions or the political
parties patronising them have not yet
thought it fit to utter a single word in
condemnation of these acts of sabotage.”

We in West Bengal were the worst suffer-
ers from sabotage. There was a strike by
the clectricity workers and the result was that
large scale sabotage was practised. At least
five giant transmission line towers were fell-
ed during the strike. The daring nature of
such acts of sabotage as also the technical
knowledge necded is evident from the fact
that four of the steel frames supported the
high tension 132 KV system. You can
imagine what great harm was done to this
country. The country cannot be held to
ransom by these acts of sabotage and this
kind of strike by the Central Government
employees.

I was listening to the arguments of Shri
Dange. 1 was amazed by his argument
that the demand for nced-based wages was
met by the engineering sector of our indus-
try to say that the demand for need-based
wage by the Central Government employees
is justified. Although I am a trade union
worker myself, I have tried to understand
the responsibility of a public servant in the
context of our national duty, If the Central
Government employees are]treated on the
same footing as private sector em
certainly the country will have to face a real
danger in times of emergency. The Central
Government employees are not employed in
any endeavour which gives profit. They
are serving the Government and in deoing
that, they are not producing anything. They
constituted the machinery through which the
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Government of the day tried to function and mum wage beinggiven to our employees

implement its policies. It is almost impossi- but their financial implications had

ble that my friends in the opposition will
some day occupy the Treasury Benches, but
1 wish they do and if they do, they will
then realise the responsibilities that the
Government has to discharge in such cir-
cumstances.

Our Prime Minister, ina broadcast, had
made it perfectly clear why it was not possible
for the Government to accede to the
demands made by the Central Government
cmployees. She made it clear that the Central
Government employees and others like the
railway and port and dock workers, even the
lowest paid among them, were better off
than many other sections of our down-
trodden and under-privileged community.
This is particularly true of our rural millions,
and therefore, it would be neither just nor
wise 1o attempt to satisfy the claims of a few
people at the cost of a great many. Sucha
course would also imply sacrificing long-
term national interests for wvery limited
lemporary gains.

She has made it clear that she is quite
sympathelic to the aspirations and demands
of the Central Government employees, but
she has to deal with 50 crores, millions in
appalling poverty, millions who are un-
emploved, millions who were not getting even
the bare necessities of life. It was not possi-
ble for a Prime Minister heading a npational
Government and a welfare State that only
for the sake of 26 lakhs of Central Govern-
ment employees the whole Government
should be jeopardised in such a fashion and
the whole economy brought to a standstill.
An argument was put forward by the hon.
Member, Shri Dange, when he said that it
was a small thing to concede to the demands
for minimum wage as demanded by the Cen-
tral  Government employees. Perhaps the
House will remember that when I came for
the first time, 1 had the honour to represent
a constituency in this House, for the first
time 1 brought the question before this
House. As a supplementary 1 asked the
Finance Minister and the Deputy Prime
Minister if the Government would sl\vc us a
target datc when the minimum wage
would be possible in this country. His
reply was categorical, He said that
on principle they accepted. So far as
the question of minimum wage was
conczrned. Government accepted mini-

-

to be worked out so that it might not
have an evil effect on the country's whole
economy. That was the answer given by the
Deputy Prime Minister on that occasion.
It is quite clear therefore that our Govern-
ment tun by the Congress Party is fully
aware of the necessity of giving a minimum
wage to the Central Government employees.
That is quite truc, but, at the same time it
was not possible for them to look only to
the demands and the needs of the Central
Government  cmployees. Therefore, the
whole difficulty arises there and the Govern-
ment tried to convince the leaders of the
Joint Council of Action that they be given a
chance to get the recommendations of the
national Commission on Labour. Although
it is truc technically that the minimum
wage question was not before it, certainly the
Government would have extended the terms
of reference of the National Commission
on Labour and the Commission could have
also brought that question into the fold of
their deliberations and could have made cer-.
tain recommendations for the purpose of
the country and the Government.

This question of fixing the minimum wages
for the Central Government employees will
also imply certain other obligations. There
are several million workers working in the
State Governments and they will also press
for this minimum wage for themselves.
Therefore the implications of such a deci-
sion will have to weighed carefully. Then
again there are thousands of employees in
the public undertakings and we have also to
consider the question of minimum wage for
such employees. Naturally the Govern-
ment wanted to solve this question on a
national footing. Until that situation comes
the Government is not in a position to ac-
cede to the demands made by the Central
Government employees or send it to arbitra-
tion.

MR. DEPUTY-SPEAKER : You have al-
ready taken 15 minutes. Will you please
conclude in a couple of minutes ?

SHRI KRISHNA KUMAR CHATTER-
J1 : 1 will need some more time,  Sir.

MR. DEPUTY-SPEAKER : The bon.
Member will resume his speech tomorrow.

e
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BUSINESS ADVISORY COMMITTEE 18 brs.

TWam¥-Timo Rapoxt The Lok Sabba then adjourned till Eleven
THE MINISTER OF PARLIAMENT- of the clock on Tuesday, November 12, 1968
ARY AFFAIRS AND COMMUNICA-  Karrika 21, 1890 (Saka).
TIONS (DR. RAM SUBHAG SINGH) :
I beg to present the Twenty-third Report of
the Business Advisory Committee.
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